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LOK SABHA DEBATES 

LOKSABHA 

Friday, March 3, 1989/Phalguna 12, 1910 
(Saka) 

[ Translation] 

MR. SPEAKER: Shri Hannan Mollah, 
you may also take up O. No. 147. 

[English] 

SHRI HANNAN MOllAH: On. No. 147. 

The Lok Sabha met at Eleven of the Clock [ Translation] 

(MR. SPEAKER in the Chai~ MR. SPEAKER: I think this is not Sec-
tion 147 of the IPC? 

ORAL ANSWERS TO QUESTIONS 
[English] 

[English1 
Import of Coca Cola Concentrate 

DR. DA IT A SAMANT: Start with Coca 
Cola, Sir. *141. SHAI K.P. UNNIKAISHNAN: Will 

the Minister of COMMERCE be pleased to 
MR. SPEAKER: With a drink of Coca state: 

Cola or with a question on Coca Cola? 

DR. DATTA SAMANT: Start with Shri 
Unnikrishnan's question on Coca Cola. 

SHRI S. JAfPAL REDDY: Sir, the Prime 
Minister is not in the House. This win not lead 
to a boycott! 

MR. SPEAKER: Is it? 

[ Translation] . 
SHRt HANNAN MOLLAH: Q. No. 147 is 

almost the same. 

(a) whether Coca Cola of the US or its 
agents have sought facilities for import of 
Coca Cola concentrate into India and bot-
tling of the soft drink in different parts of the 
country in the wake of the decision of Gov-
ernment to permit Pepsi Cola; 

(b) if so, the details thereof and the 
position of Government in this regard; and 

(c) the rationale behind encouraging 
investment In such non-essential indus-
tries? 

THE MINISTER OF COMMERCE 
MR. SPEAKER: You can take up that (SHRI OtNESH StNGH): (a) to (c). A State-

also. The answer is almost the same. ment is given below. 

[English] STATEMENT 

We wiIJ take it up. (a) to (c). MIs. Coca Cola South Asia 
Hofdingslnc .• USA has applied for approval 

SHRI K.P. UNNIKRtSHNAN: On. 141. to establish a unit in the NoidaExportProc-
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easing Zone for the manufadure of proprie· 
tory compound preparations and extracts to 
be used in the production of concentrates for 
non-alcoholic beverages. The scheme of 
production proposed by the company IS in 
accordance with the regime of Export Proc-
essing Zones. 

The project proposal involves an invest-
ment of about As. 3.5 crores to generate 
exports over a five year period of about As. 
25 crores of concentrates with a net foreign 
exchange realisation of about As. 17 crores 
and a value addition at about 66%. The 
entire investment will be foreign owned. 
Since upto 25% of the production in EPZs is 
permitted to enter the DT A. they have sought 
permission to sell 25% of the production for 
the domestic market. The application is 
under the consideration of the Govt. 

The project of Pepsi Cola is to be situ-
ated in the Domestic Tariff Area under the 
regime applicable to domestic production. 

Coca Cola proposal for setting up of a 
Soft Drink Plant at Nolda 

*147. SHAI HANNAN MOLLAHt: 
SHAI DINESH GOSWAMI: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether the Coca Cola Company 
has submitted a proposal to set up a soft 
drink concentrate plant at NOIDA Export 
Processing Zone; and 

(b) if so. the details of the proposal and 
Government's decision thereon? 

THE MINISTER OF COMMERCE 
(SHRI DINESH SINGH): (a) and (b). A State-
ment is given below. 

STATEMENT 

(a) and (b). MIs. Coca Cola South Asia 
Holdings Inc., USA have applied tor ap-
proval to establish a unit in the Noida Export 
Processing Zone for the manufacture of 

proprietory compound preparations and 
extracts to be used in the production of 
concentrates for non-alcoholic beverages. 
The scheme of production proposed by the 
company is in accordance with the regime of 
Export Processing Zones. 

The project proposal in\(olves an invest-
ment of about Rs. 3.5 crores to generate 
exports over a ;lVe year period of about Rs. 
25 crores of concentrates with a net foreign 
exchange realisation of about As. 17 crores 
and a value addition of about 66%. The 
entire Investment will be foreign owned. 
Since upto 25% of the production in EPZs is 
permitted to enter the DT A. they have sought 
permission to sell 25% of their production for 
the domestic market. The application is 
under the consideration of the Govt. 

The project of Pepsi Cola is to be situ-
ated in the Domestic 1 ariff Area under the 
regime applicable to domestic production. 

SHRI K.P. UNNIKRISHNAN: I have 
seen the statement. Coming as it does from 
a very distinguished senior member of the 
Government it is very unfortunate. Unfortu-
nately I think that the main thrust of the 
question has been entirely sidetracked and 
the Minister talks about one proposal under 
the Export Processing Zone and another 
which relates to domestic tariff area. That IS 

his answer. 

I would invite your attention to the prot-
est~tions of this Government being pro-poor 
get louder and louder - now that the FI-
nance Minister is here - but some problems 
are unimportant. maybe like the problem of 
drinking water gets sidelines and the Cola 
war is hotting up. This is the most interesting 
thing. that the Cola war between two giant 
multinationals. Pepsi Cola and Coca Cola. 
has entered the realm of the Government 
itself with one Minister trying to promote the 
interests of Pepsi Cola and trying to tell this 
House. the other day that he had got a 
telex-what a wonderful news that he had 
got a telex froQ'l pepei cola-that he had to 
take the House into confidence and warning 
against Coca Cola. 
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SHRI SHANTARAM NAIK: How IS It 
that he is making a speech? (Interruptions) 

MR. SPEAKER: Put the question. 

SHRI K.P. UNNIKRISHNAN: About 
Pepsi Cola, It was said that a diamond neck-
lace was passed on. I do not know what was 
passed on In the case of Coca Cola. I would 
like to put the question. I have Just started 
saying that there IS no drinking water but 
there is more than one Cola. That IS the 
ccntradlctlon between the two. (Interrup-
tions) If you do not want to listen to It, well. 
what can I do? 

MR. SPEAKER Put the question 

SHRI K.P UNNIKRISHNAN: In the 
name of this Export Processing Zone they 
are trying to enter, and he says, that the 
question of ItS entry Into the Domestic Tanff 
Area Will be taken Into consideration But 
there IS already a notlftcation. There IS al-
ready a notification of which I am sure -
unless he wants to mislead the House - and 
which enables them to sell 25 per cent. That 
was done to help one film star who was a 
member of this House. Earlter a notification 
was brought, against the opinion expressed 
by the Public Accounts Committee. (Inter-
ruptions) 

[ TranslatIOn] 

MR. SPEAKER: You please don't inter-
rupt. Let me say. Your interruptions lead to 
wastage of time. 

( Interruptions) 

[English] 

MR. SPEAKER: Put the question. Mr. 
Unnikrishnan. 

SHRI K.P. UNNIKRISHNAN: I am put-
tUlg the question. Therefore, there is some-
body to decide here ... (Interruptions) 

MR. SPEAKER: Please put your ques-
tion. 

SHRI K.P. UNNIKRISHNAN: I would 
invite the attention oflhe hon. Ministerto part 
(c) of my question, as to what is the rationale 
behind encouraging investment of inves-
table resources in such non-essential indus-
tnes or do they consider them to be very 
essential 

MR. SPEAKER: I think, we should 
concentrate mnlnly on the question. I do not 
want elaborations. It becomes so much 
confUSing If I cannot check you, others will 
not be checked. 

( interruptions) 

SHRI SHANTARAM NAIK: Sir, he took 
SIX minutes to form a supplementary ques-
tion ... (Interruptions) 

MR. SPEAKER: It IS very bad. 

SHRI DINESH SINGH: Sir, since vari-
ous Issues have been raised whICh are 
beyond the question as such, I would crave 
your Indulgence In trying to answer 1.11 is not 
a question of companng cold drink with 
water. The hon. Member himseM at times 
drtnks cold drink when water is available. It is 
a matter of chOice, whether you want to drink 
water or you want to drink a soft drink. We 
are not here to prevent people from drinking 
soft drinks ~ they so Wish to do. The question 
here IS, whether we are going to perm~ Coca 
Cola to manufacture a soft drink concentrate 
in the Export Processing Zone. Now, the 
Export Processing Zones have been set up 
as In many other countries. There is an 
UNCTAD study on this and this has been 
done prlmanly for attracting foreign invest-
ment, for providing know-how, for providing 
managerial skills and for technology trans-
fer. Now, in that process, obviously if you 
frame a scheme, in that scheme advantage 
is at times taken by companies which may 
have a portion of the objective, but not the 
total objective; yet they may conform to the 
rules that would have been framed. Now, we 
cannot say that each company would fuHil all 
obligations. A number of companies have 
been established in the Export Processing 
Zones by Indians, by nGn-fesident Indians 
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and by foreigners which are not high technol-
ogy, but which have high export or which 
have high investment. Therefore, it is a mix; 
sometimes you get one mix and sometimes 
you get another mix. 

So far as the Coca Cola application IS 

concerned, tho application is in conformity 
with the rules of the Export Proces3ing Zone. 
Now, the options before us are three. One is 
to accept a scheme that con10rms to the 
rules and regulations of the Export Process-
ing Zones, particularly in regard to creating 
confidence for our scheme in the Export 
Processing Zones. Otherwise, people wish-
ing to trlvest in Export Processing Zones can 
go to any country. They do not have to come 
to India. There are a large number of coun-
trlaS which have these facilities. They can go 
to any other country. The at her option is to 
regulate a measure of their entry into the 
Domestic Tariff Area. The third option is to 
reject it. These are the three options that the 
Government is still considering. 

SHRI K.P. UNNIKRISHNAN: Sir, the 
Minister has said that it is the technology 
transfer and the advantage of exports; that is 
the key factor influencing his judgement. 
Would he tell us how a similar proposal, as 
tate as in January 1988 or sometime in 1988 
was rejected, one example being, a famous 
French perfume manufacturing company, 
Ninna Ricci, which was rejected. It was one 
hundred per cent export. They did not want 
anything to be sold in India: one hundred per 
cent export; total foreign investment: no 
Indian investment; no outflow of any kind 
and only addition of foreign exchange. It was 
for Rs. 40 crores as against Coca Cola 
proposal of Rs. 25 crores. How is it that that 
was rejected as non-essential. And when did 
you realise that this was essential? 

SHRI DINESH SINGH: I have realised 
nothing, Sir. The hon. Member seems to 
have realised more than what I have said. I 
must give credit to him for his ability to realise 
beyond what' .said. 

So far as this question is concerned, he 
knows the rules perfectly well. I do not know 

why he wants me to spell out something that 
he knows. But I can, for the convenie~ce of 
the House, say that so far as the specific 
issue of Ninna Ricci is concerned, if the hon. 
Member would send me its details, l shall 
certainly have it looked into. 

SHRI HANNAN MOLLAH: Sir, nothing 
has come out. Many things are c.oncealed. 
First I will seek your indulgence to get some 
clarification about the earlier policy. On 
5.3.1975, the Minister said that it was 
needed to oust Coca Cola to develop indige-
nous production. On 21.1.1976 again, that is 
after one year, the Minister said that the 
export of Coca Cola was going down. So, the 
past experience shows that they almost 
stopped exporting. Then on 8.8.1977, the 
Minister said that if we allow them in low 
priority and high profit area, it may endanger 
the indigenous production. In 1982 again, 
they said that with the exit of Coca Cola, a 
number of indigenously developed soft 
drinks came into the market. Government 
wou1d not permit introduction of any foreign 
brand soft drink in Indian market which may 
be detrimental to the growth of indigenous 
soft drink industries ... (Interruptions) 

MR. SPEAKER: You put the question 
now. 

SHRI HANNAN MOLLAH: So, I would 
like to know what is the reason today to 
reverse this policy of national interest. Will It 
not be detrimental to the indigenous indus-
try? We think there are some other interests 
also. So, I would like to know whether there 
are any other interests than the national 
interest in changing the policy of the Govern-
ment. 

SHRI DINESH SINGH: Sir, if the ques-
tion is regarding national interest, we have 
no other interests except the national inter-
est. 

SHRI HANNAN MOLLAH: Sir, one of 
the main objectives of the EPZ is that proc-
essing will be developed and high technol-
ogy will be brought. So, I want to know what 
are the high technologies they are bringing. 
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Secondly, what are the processing commit-
ments. Are they only for bottling and amass-
ing crores of rupees and thus looting the 
country by the multinationals, or are they 
ooi'G to add any new process in the system 
or any new technology to develop our indige-
nous technology in future? If that is not there I 
then what;s the interest? The Government is 
seRing the interests of the country to the 
multinationals. 

MR SPEAKER: Don't repeat the ques-
tions. 

SHRI DINESH SINGH: Sir, there is no 
question of bott~ng Coca Cola in the Export 
Processing Zone. I think, the two issues are 
being mixed uP. Here. if we give them per-
mission. they are going merely to make the 
concentrate and to export that concentrate. 
According to the rul,s. up to 75 per cent they 
have to export and up to 25 per cent they can 
seU in the domestic market. When I say 'up 
to 25 per cent'. it does not mean 25 per cent, 
it could be anything from zero to 25 per cent. 
So, the fad that they could make concen-
trate in the Export Processing Zone, does 
not automatically mean that they can sell it in 
the domestic market, unless that permission 
is given ... (Interruptions}" 

SHRI DINESH GOSWAMI: I would like 
to know from the hon. Minister whether Coca 
Cola had a very dubious regard in this coun-
try. that in the past it remitted huge amounts 
on various heads like area office expenses, 
head office expenses, export services, etc. 
Is it a fact that my namesake while inaugurat-
ing the All India Convention of the Federa-
tion of Export Processing Zones' Industries 
Association on February 4 last said that 
Coca Cola was planning to set up a low 
technology enterprise to gain an access to 
the Indian market by taking advantage of the 
rule under which an EPZ could sell 25 per 
ce .. of its produdion In the domestic tariff 
area. This, according to him, amounted to a 
distortion of the principle on which EPZs had 
been founded. The -Business Standard" has 
quoted further: 

'We cannot consider this (the Coca 

Cola proposal) to be a highly sophisti-
cated high-tech capital intensive enter-
prise that will benefit our entrepreneurs 
and our country." 

And probably that was describ&d as a screw 
driver technology. Now this statement was 
on February 4 and today we are on March 
3rd. Why is it that in his reply on March 3rd, 
we did not see the reflection of the stand 
taken by him in the Madras Convention on 
February 4th? Is it that there is some Coca 
kick behind this? 

PROF. MADHU DANDAVATE: And 
whether that Dinesh Singh is the same thts 
Dinesh Singh. 

SHRI DINESH SINGH: My difficu~y is 
that I have very close friends sitting on the 
other sine. 

There is no change in our position and 
in my position. As I mentioned earlier, there 
are several considerations which go into 
making a decision regarding the exportproc-
essing zone. And I mentioned them. There 
was the question of export, the question of 
investment, the question of employment, the 
question of transfer of technology and so on. 
And one would not have all these present in 

I every scheme. Each scheme has its own 
different mix. And Coca Cola proposal has 
one mix. It is not that Coca Cola has come 
here for the first time. Coca Cola was here 
earlier. Then it did not conform to our rules at 
that time and we had no difficu~y in throwing 
it out. 

SHAI S. JAIPAL REDDY: You did not 
do it. 

PROF. MADHU DANDAVATE: He was 
with us. 

SHRI S. JAJPAL REDDY: Shri Dinesh 
Singh was with us at that time when Janata 
Government threw Coca Cola out. 

SHRI DINESH SINGH: That is nottrue. 
Dinesh Singh in his capacity as Industry 
Minister had not given them permission. 
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Somebody else has got the credit for it. That 
is a different matter. 

Coming to the main question that the 
hon. Member has put, I was trying to explain 
that there is no change in our Position. These 
are the considerations which will go into 
taking a decision in this regard also. One of 
the points that we have to bear in mind which 
my hon. friend, Mr. Unnikrishnan raised 
earlier, is that there is already going to be 
presence of a multinational major foreign 
drink in this country and therefore, whether it 
would be desirable to give it a monopoly. 
Various questions come into taking a deci-
sion. But what I can assure the House is that 
any decision we take will be in conformity 
with the rutes and in conformity with our 
national interest. 

SHA. DtNESH GOSWAMI: You are 
changing that stand. You said that this is the 
distortiOn of EPZ. Now, why are you not re-
oonforming that statement? 

.. RMSt Thai is okay now. 

SHRI R.L BHA TlA: There have been 
two ooniidefations before us for import of 
technotogy in this oountry. One is that it is 
essential for our national interest and sec-
ond is that thts technology is not available in 
out country. t would like to know from the 
han. ,. .... r whtch pan of the area he is 
biling into consideration while gMng them 
the sanction or consideration. And also I 
would lila to know under what circum-
stances Coca Cola which was operating in 
this coontry. was thrown out of this country? 

SHRI DINESH SINGH: So far as I 
recollect, at that time Coca Cola was not 
willing to alter its equity to conform to the 
rules ... 

SHRt S. JAIPAL REDDY: Do not give 
the reply on the basis of recollection. 

SHRr DINESH SINGH: If the han. 
Member has any more facts, let him give it to 
the House. Why should he deny me this 
opportunity? He can give them to me later or 

next week. Let him give the information to 
the House. (Interruptions) 

Now, the question here is entirety a 
different one. This is not a question of a 
company setting IJP a factory in the domestic 
tariff area. It is in the Export Processing Zor,e 
whicl1 has different set of rules and I had said 
earlier that this is not a high-technology unit. 

SHRI C. MADHAV REDDI: I am very 
happy to know that the decision has not yet 
been taken by the Government and the 
Government has got three options before it. 
But here the question is permitting the Coca 
Cola to enter into the domestic tariff area. 
We are not against anybody coming into 
India in the Export Processing Zone and 
exporting the material hundred per cent. 
When we are permitting 25% of the product 
to be sold in the domestic market, the ques-
tion arises as to what1he justification is. Sir, 
the rule is very dear that when this was 
relaxed. the understanding was: what wHI 
~ dO ... regard to the reiects? The 
rejlC1ld ",*f. whichalnnot be exported 
should be permifted to be sold in the domes-
tic marke' area. That was the whole object. 
That was the main idea why they permitted 
25% products to be sold in the domestic 
maJ1(et area. But here I would like to know 
about the concentrate which is likely to be 
made by the Coca Cola and,how much is 
likety to be rejected. Is there any scope tor 
re;ection? Is there any need for aU~ 
them to enter into domestic tariff area? 

SHRt DINESH SINGH:: Sir, ~ 
questIOn of rejects is entirely a different one. 
Here the question of allowing up to 25% fOf 
sale in the domestic tariff area was an incen-
tive given. It is not the question of selling the 
rejects. It is only selling whatever they are 
producing. 

SHRI S. JAIPAl REDDY: Sir, the an-
swers given bY the han. Minister J am sorry 
to note, are full of half-truth, nay, untruth. 

SHRt RAM PYARE PANIKA: Sir, how 
can he say so? (Interruptions) 
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[TransJatbn) 

MR. SPEAKER: If you have to s~ut, 
why not go out of the House? 

[English] 

SHRI S. JAIPAl REDDY: let me draw 
the specific attention of the Minister to this 
para. The scheme of the production pro-
posed by the Company is in accordance with 
the regime of Export Processing Zone. Sir, 
my contention is that it is not in accordance 
with the regime because it does not involve 
much processing and it does not involve 
high--technology. While drawing the atten-
tion to the second para of the reply, he , 
contends that the value addition is 66%. tt is 
impossible. I am challenging the validity and 
varacity of the answer. 

MR. SPEAKER: Put the q~estion. 

SHRI S.JAIPAlAEDDY: Thirdly, if you 
aOow Coa Cola to enter via the Export 
PfOCeSS;ng Zones, then how do you refuse 
entry to Pepsi Cola to the same zone? Then 
what will happen to your claims of prosperity 
in Punjab and your claims to agricultural 
Research in the country? 

PROF. MADHU DANDAVATE: 
Whether you accept his analysis? 

MR. SPEAKER: Have you finished th& 
question? 

SHRI S. JAIPAl REDDY: Yes, str. I 
want him to answer my questions. 

[ Translation] 

SHAl NARAYAN CHOU BEY: Please 
. given us the rorrect version. 

. 
SHRI DINESH SINGH: Shri, Choubey 

was totd the correct version on the way itself. 

~~.SPEAKER: Id~n'knowt~you 
dilcuss everything outside the House and 
...... _ .... "rr - ;~ f' 'n+em'D,u..n'" U-..!i '-"J., I : , *' t , .. 1 • 'V .'") I . , 

SHRI NAAAYAN CHOU BEY: Correct 
version outside and incorrect version inside. 

MR. SPEAKER: That seems to be the 
trend these days. 

( Interruptions) 

[English) 

SHAI DINESH SINGH: Sir, so far as the 
question of value addition is concerned. I 
shall give the formula to the hon. Member. 
He can work it out himself or if he has any 
doubts, he can quarrel with the Coca Cola 
people. 

So far as we are concerned, we have 
gone according to the figures they have 
supp~ed and it comes to that. If there is any 
mistake in the figures and if the hon. Member 
brings it to my notice, I shall very gladly ... 

SHRI S. JAIPAl REDDY: I have no 
idea about their analysis. 

SHAI DINESH SINGH: I shall give it to 
you, I am saying. You want me to give it to 
you now or send it to you later. whichever 
you like. (Interruptions) 

MR. SPEAKER: Question No. 143 -
Shri Kammodilal Jatav. 

SHAt S. JAtPAl REDDY: He has not 
answered a part of my question, Sir. (Inter-
ruptions) 

MR. SPEAKER: He has replied earlier, 
he has rep1ied to all the questions. 

( Interruptions) 
MR. SPEAKER: Shrj Kammodilal 

Jatav . 

[ Transiatioll}-

Bridge over Chambal on Agra-Gwallor 
Route 

*143. SHAt KAMMODILAL JATAV: 
Win the Minister of RAILWAYS be pleased to 
state: 
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(a) whether financial sanction for con-
structing another bndge on Chambal river on 
Agra-Gwalior railway line has been issued: 

(b) if so, the time by which construction 
of this bridge will be started; and 

(c) if not, the reasuns therelor and the 
time by which financial s~nction for con-
structing thiS bridge will b~ issued? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RMlWAYS (SHRI MA-
HABIf1,PRASAD): (a) No, SIr. 

(b) Does not anse. 

(c) The construction of a second bndge 
was not found to be an immediate necessity. 

f 
I However, with a view to meeting the future 

increase in traffic, aFinal Location Engineer-
ing Survey tor the work has been included In 
1989-90, budget. 

SHRI KAMMODllAL JATAV: Mr. 
Speaker Sir,' wanted to know trom the hon. 
Rail Minister whether a second bridge wilt be 
constructed over the Chambal river on the 
Agra-Gwalior railway une as in the absence 
of the same trains moving to and from 
Madras, Orissa, Bombay and Calcutta In-
variably run behind schedule. The han. 
Minister replied that survey for the work has 
been included in the 1989-90 budget. I would 
like to know by which the second bridge will 
be COllstructed. 

SHRI MAHABIR PRASAD: I have al-
ready clarified that a second bridge was not 
found to be an immediate necessity. There 
lila, 32 tr,ajoS movmg on thlS hna with an 
interval of 2-3 hours. A final location engi-
neering sUfVey for the work has been in-
dt.~ in 1he, 1989-90 budget. It is not pos-
sibl, to speQfy B time tim" for the construc-
tion of the bridge but if the survey shows an 
increase in traffic to more than 42 trains we 
shall take a decision in this matter. 

[English] 

Jammu-Udahmpur Railway Un. 

-144. SHRI MOHO. AYUB KHAN: Will 
the Minister of RAILWAYS be pleased to 
state the estImated expenditure incurred so 
far after March, 1988 on the construction of 
railway line from Jammu to Udhampur and 
the progress achieved so far? 

( Translation] 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRt MA-
HABIR PRASAD): The expenditure in-
curred on thjs construction after March, 
1988, is Rs. 8.7 crore so far, and the upto-
date progr'ess on the project is 13%. 

MR. SP,';,_"<ER: Yesterday too there 
was a confusion about the names and today 
the same problem has arisen again. We had 
solved this problem yesterday. 

[English} 

SHRI V. SOBHANADREESWARA 
RAO: ConfUSion worse confounded. (Inter-
ruptions) 

[ Translation1 

SHRt BALKAVI BAIRAGI: Mr. 
Speaker. Sir, thiS is Q. No. 144 and you have 
also imposed Section 144cn it. 

MR. SPEAKER: We have to stop 
somewhere. 

[English} 

SHRI MOHO. AYUB KHAN: I appreci-
ate tllat the performance of the Railways is 
very good. But I regret to say that I have not 
been satisfied with the reply of the Minister. 
This particular project has been in progress 
for the last 4 years and I ~ told that only 
13% of the pcogress has been achieved SO 
far. In view of the strategic and commercial 
importance of the sensitive border State like 
Jammu & Kashmir, does the hon. Minister 
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consider this reply commensurate with the 
sentiments of the people? 

[ TranslatIon] 

SHRI MAHABIR PRASAD: Mr. 
Speaker Sir, the han. learned Member has 
asked about the delay. I would like to infor m 
him that development work is related to 
availability of funds. Rs. 17 crores in 1988-89 
and Rs. 20 crores in 1989-90 were de-
manded for this work so that this line may be 
completed by 1992-93. We have made a 
provision of Rs. 12.7 crores for this project in 
1989-90 budget. Unless we get additional 
funds from the Planning Commission we 
cannot expedite the progress of the work. 

SHRI MOHO. AYUB KHAN: Sir, our 
hon. Prime Minister visited Kashmir In the 
winter of 1987. Then he had given Instruc-
tions to get a rail line survey from Udhampur 
to Srinagar conducted and we got an assur-
ance in this regard time and again. But work 
done in that respect IS far from satisfactolY. 
Roads are closed for 15 days at a stretch due 
to snowfall. Time and again we have been 
assured that a rail link will be provided to 
Udhampur at the earliest. We are not inter-
ested in the argument that the work can be 
completed only on receipt of additional funds 
from the Planning CommissIOn. I appeal to 
the Government to give thiS matterflrst prior-
Ity. 

SHRI MAHABIR PRASAD: Sir, I have 
already clarified that jf the Planning 
Commission helps us and provides addI-
tional funds, we can take up the project 
expeditiously. If the han. Member can help 
L;S in getting funds, we are ready to do the 
work. 

[English] 

SHRI MOHO. AYUB KHAN: The han. 
Planning Minister is present here. I appeal to 
him to allot more funds. 

SHRI BALWANT SINGH RAMOOW-
ALIA: My friend, Shri Ayub Khan has rightly 

emphasised the need for connection of 
trains and ImplYing more and more trains for 
the vitality of Jammu & Kashmir region. My 
pomt is, though many trains passing through 
Punjab and going to Jammu were cancelled. 
majority of those trains which were 
cancelled were gOing from Delhi via Jakhar. 
Sangrur, Ohuri and Jammu. I had been Writ-
Ing to the han. Railway Minister to reinstate 
those trains keeping in view the require-
ments of Jammu & Kashmir. Will the hon. 
Minister consider this? 

MR. SPEAKER: This is a different 
question. Prof. Salfuddin Soz. 

PROF. SAIFUODIN SOl: I am not only 
dissatisfied with the answer given but I am 
dissatisfied with the construction of railway 
in Jammu and Kashmir State. We wanted to 
be on the railway map and we have been 
fighting a battle here. We have lost a great 
man who has been fighting here, Shri Gir-
dhari Lal Oogra, particularly on this. He 
fought a battle and he succeeded in getting 
this sanction for construction of railway track 
between Jammu and Udhampur. The then 
Prime Minister Shrimatl Indira Gan~hi took 
keen interest for the construction of this 
railway line and more than eight years ago 
the initial estimated expenditure was Rs. 71 
crores. Now up to thls time. the construction 
has been terribly sluggish. I want to know 
from Shrl t ... 1adhavrao Scindia, through you. 
sir, as to what is the now estimated expendi-
ture on the total line and what is the percent-
age of money spent so far. 

Then the other question rJised by Mr. 
Mohd. Ayub Khan IS that we wanted asurvey 
to be done between Udhampur and 
Srlnagar. Survey has already been done 
between Kazikund and Srinagar. Now we 
want the railway line 10 come to Srinagar 
itself. It IS not difficult for this in modern 
technology. But, as far as Jammu and 
Udhampur IS conce! ned, the work is going 
on very slowly. I want to know what is the 
estimated expenditure now and what per-
centage of money has been spent so far 
against the total expenditure. 
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THE MINISTER Of STATE OF THE 
MINISTRY OF RAILWAYS (SHAt 
MADHAVAAO SCINDIA): The Prime Mints-
tar also is very keen that this particular line is 
expedited In accordance with the aspirations 
of the people of Jammu & Kashm:r ard, 
therefore, in the last year and 10 thIs year 
also, a new impetus has bfler given to tne 
construction of this line and we are trying to 
ensure it keepIng in mind the many raIlway 
lines and the many on-going proJect~ and 
within the general constraint of reC;Ourc'1S 
that we are faCIng Up to M.:nch, thIs hn(l IS 

estimated to cost, accordl'1g te late~t O?st,-
mates, Rs 112 crores up \0 LJdhampll It IS 

a very tncky htll section ~'::;c Whlll trwolves 
a lot of turnel sections and I thlr'Jk It, , the te;:,' 
of IndIan railway englneenng ability tc 
speedIly complete this kne ar j they arE? 
doing more than adequate Job Ur to March 
1988 we have spent approximately Rs. 15 
crores; In 1988-89, the allocation was Rs 7 
crores and In 1989-90 It has been Increased 
toRs 12,70.00,000. Wewanttof>nSUreHiat 
the scarce resources are utillsod In the best 
way possible. Wherever the situation IS rtpe 
for quick construction, more allocatIOn IS 

given to that area For Instance, Guntur-
I Macherla In Andhra Pradesh has been given 

Rs. 23 crores in gauge conversion Shn 
RangaJI was making a few remarks In be-
tween. Here in the Udhampur hne, there has 
been some probkml about land acquIsItion 
The State Government has been rather slow 
in spiteofvartOUI remjnders made by us and 
though I know thas the State Government IS 

equally keen to complete thiS hne (Interrup-
tions) I told you what IS the pr actlcal Sltu-
attOn. h IS not a question of your op'nion and 
my opinIOn. There has been some problem 
at lower levels. We are trYing to sort thIS 
problem out. What' am trYing to assure the 
hon. Member is that the allocation has been 
Increased by almost double. We Will try to 
ensure that this tine is speedily completed 
within the 8th Plan period. of course, subject 
to future allocations for the over-all railway 
plan by the Planning CommisSion 

~ As far as the second part of the hon. 
~ber's question IS concerned, a survey 
has been mmpleted up to KaZikund and, at 

the same tame, a preliminary survey by 
RITES for a htghway has also been com-
p1eted. It IS found that the railway hne up to 
Kazlkund is golflg to cost thre~ time the 
amount of what the hlQhway would cost 
However, all these things are go 109 to be 
kept In mmd. No deCISion has yet been 
taken. All these thtngs are being evaluated 

PROF. SAIFUDDIN SOZ· Kindly try to 
do something in thiS regard 

SHAI MADHAVRAO SCINDIA- I wrll try 
to ensure that within the Eighth Plan, thiS line 
IS completed But I cannot set the deadline or 
the target date because I am dependent on 
what the over-al! Railway Plan is gOing to be 
In t.,e future However, I would like to ensure 
the hon Members from J&K that as per the 
Pnme Minister's wlshes,~ we are trying to 
ensure that thiS hne IS given a certain pnonty 
within the on-gotng line that we are haVing 

[ TranslatIon] 

SHRI JANAK RAJ GUPTA- Mr 
Speaker Sir, the hon. Rail M,nister said that 
the Jammu-Udhampur railway hne IS ex-
pected to be completed by 1993. May I know 
from tfle han. Ministarof Railways whether It 
IS possible to complete the railway line by 
1993, considering the amount forthls project 
being allotted every year If not, whether the 
han Minister feels that keeping In view the 
Importance of thiS Itne a speCial fund should 
be created or additIOnal funds diverted from 
otl1er projects to expedite the completion of 
thiS railway line? It is true that thiS matter IS 
being given importance for which we are 
thankful but if the present poSition continues 
the work will not be completed even by 2000 
let alone 1993 

MA SPEAKER: He has already replied 
to that. 

{English] 

OVerdraft. by Stat •• 

-145. SHRI P. KOLANDAIVElU: WiD 
the Minister of FINANCE be pleased to state' 
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(a) whether the State Governments are 
allowed to have overdraft facif~ies by the 
Reserve Bank of India on the directions of 
Union Government: 

(b) if So, the number of States in over-
draft with Reserve Bank of India at present; 
and 

(c) If not, whether Union Government 
have given instructions to State Govern-
ments not to resort to overdraft? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN THE 
MINISTRY OF FINANCE (SHRJ B K. 
GADHVI): (a) Overdraft which occurs In the 
account of a State Government IS un-
authorised and the question of allowing 
overdraft facility by the Reserve Bank of 
India does not arise Under the Overdraft 
Regulation scheme, the Reserve Bank of 
India would stop payment on account of any 
State if it continues In overdraft for more than 
7 consecutive working days. 

(b) As on 1.3.1989 out of 23 State 
Governments banking with Reserve Bank of 
India. only two States were In overdraft 

(c) The State Governments have been 
advised time and again to avoid getting into 
overdraft with the Reserve Bank of India. 

SHRI P. KOlANDAIVELU' Sir, from 
the answer given by the han MInister. Wllh 
regard to overdraft it becomes unauthOrised. 
When it becomes unauthOrised. nobody can 
draw the amount from the banks. I know tully 
well that In the last year and before the last 
year also, so many States were under over-
draft. Has the Government of India insisted 
on the States or given directions to the 
States not to take money under overdraft? " 
it is so, which are the two States that are 
under overdraft? The hon. Minister has 
mentioned out of t"e ?3 States, two were in 
overdraft. But as far as J know there are 25 
States in our country. But the hon. Minister 
has stated as 23 States. Anyhow ,I would like 
to know as to which are the two States under 
overdraft? Has any hm~ation been fixed with 

regard to the amount which is being drawn 
by the State Governments from the banks? 
In his answer (a), the hon. Minister has 
stated: "Under the Overdraft Regulation 
Scheme, the Reserve Bank of Indl3 wou!d 
stop payment on account of any State n it 
continues in overdraft for more than 7 con-
secutive working days. Even Within the 7 
consecutive working days, what is the limita-
lion that has been fixed by the Government 
of India or the Reserve Bank? 

SHRI B.K. GADHVI: Sir, it would be art 
Ideal situation if the States were not to draVw 
any overdrafts. It IS our anxiety that as far ns 
poss/ble, States should not draw the over-
drafts. However, sometimes the contln 
gency arises when States are supposed to 
draw overdrafts. That IS why an enabling 
proviSion has been kept, a sort of condona-
tion - although overdraft draWing IS regular 
- contemplation has been made that for 7 
consecutive working days, if the overdraft IS 

there. that could be permitted But they hnve 
to clear the overdraft by that limit and OVt>r 
that, the Reserve Bank of India would stop 
the payment. One State that I have stated 
as per the latest figure todny-I have given 
figures as on 28th Febru,:uy - as on 1 sl 
March, 1989, two States are In overdrafts 
one is Mlzoram and the other IS Madhva 
Pradesh. 

So far as limit IS concerned. there IS no 
limit prescribed for taking overdraft. It aJI 
depends on the State's requirement. States 
are bound to claim Within seven days other-
wise all the payments would stop. Therefore 
It automatically works as a mechanism or it 
lever to In for huge overdrafts. 

SHRI P KOlANDAIVELU: We know 
full well that if anyone ISsues a cheque to tht' 
bank and if it IS bounced, automatically we 
can charge the man who ISSUed the cheque 
under Section 420 of the Indian Penal Code. 
Here is a case where most of the States are 
dOIng overdrafts by issuing cheques. Iftnow 
full well that the Kerala Governmetn are 
iSSUing cheques and even cheques unt-
ing less than Rs. 50,000 are return 0 the 
persons who are actually drawin~ it. Wilen 
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such IS the case, what ktnd of actIOn have 
you takan under the Indian Pen~ Code I 
would draw the attentIOn of ttle Government 
to know ts It not a breach of farth. IS it not a 
case of cheatIng under the IPC? When 
people eled a partICular Government and 
when they are told by the Government that 
they are not haVing money and the Govern-
ment continues to Issue cheques. IS It not a 
case under the IPC? 

With regard to Tamil Nadu State. the 
ChIef MInIster Mr Karunamdht, after as-
sU'TIplton of offICe made a remark against 
the Central Government stating that under 
the one year rule of Governor from 1988 89, 
:he Treasury IS empty and the granary IS also 
empty He has actually accused the Central 
Government (InterruptIOns) 

MR SPEAKER He has not lost hiS 
flSht to put a question at least Please put a 
question 

( Int&rruptlons) 

SHRI P KOLANDAIVElU 'would like 
to know whether that IS the posltlon_ He has 
also said With regard to Prime MInister's VISIt 
'0 Tamil Nadu that tnm.merable times the 
Pnme MOister In the last sevelal months 
( Interrup',ons) 

MR SPEAKER It bt "Onl.')S Waf se 
confaunoed. 

(Intt rruptlons) 

SHRI P KOlAtlDAIVElU For the last 
one month, there IS no admlntstlatlon I 
would hk(l to know whether the treasury of 
T arml Nndu IS empty 

MH SPEAKER ThiS IS not th~ way 

SHRI B.K GADHVt I have no com-
ments to say about what Mr KarunanJdhl 
has saId But so far as Tamil Nadu posJhon 
IS .concElrned. presently. their ways and 
fll*ilns are ltlllltl?d It was Rs 83 60 crores 
und they tle.v~ drawn Rs~ 55 E>4 crores 

Therefore, to say that Treasury is empty IS 
not a correct statement. So far as States 
isSUIng cheques which may bounce, it IS for 
the State Government to comment. I have no 
comments 1 would say that no State would 
Issue a cheque whICh IS likely to be bounced 
But If the cheques are Issued and It comes 
WithIn the prescribed hmlt of overtime regu-
tatlOn, then the cheques are nevel returned 
and they are honoured But States are sup 
posed to have their own financial discipline 
and accuracy In their accounts 

[ Translation] 

SHRI RAM SINGH YADAV Mr 
Speaker, Sir, some State GOVf~rnments 

have to resort to overdrafts when faced WIth 
dlfflcu~ Circumstances ThIS IS the problem 
With the Rajasthan Government The Ra 
last han Government had to be paid a certtiln 
amount by the Center dunng the famine of 
1986-87 and 1987-88 Out of the that 
amount As 78 crores are still outstanding 
The mInimum wages were Increased from 
Rs 750 to Rs 1050 and from As 11 00 to 
Rs 14 00 So Rs 57 crores and As 21 
Clores add up to Rs 78 crores. which IS the 
amount due to the Rajasthan Government 
As thiS amount was not paid. the Rajasthan 
Government resorted to overdraft In 1988 
Villi the hon MIOIster ask the Centre to pal 
thiS amount of As 78 crores due to the 
Rajasthan Government? 

SHRI B K GADHVI I agree that Ra 
Jasthan IS ;jffected by famine A lot of assls 
tance 'has proVided Within the ceiling pre 
sCllued by the famme rehef team whICh wert 
there When the Rajasthan Government 
1aced problems, the Centre helped It by re 
scheduling of loans and granting extra tlrnt 
for .overdraft througb they cleared It With r 
the prescribed time hmlt As to the question 
of amount belO9 due~ we cannot go beyond 
the ceiling fIXed for drought relief 

SHRI RAM SINGH YAOAV. The In· 
crease an dallv wages from Rs. 7.50 to Rs 
1000 and from Rs llJ- to Rs 1400 has 
resu!tedmaddfefenceof Rs 78crores. ThIS 
amOwnt should be. t)al(i 
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SHRI B.K. GAOHVI: When a team from 
the Ministry 01 Agriculture went to assess the 
intenSity of the famine. it fixed the cetltng 
keeplllg all these factors ,n mind. We cannot 
give anything above the celltng bmll. Even 
now Rajasthan has been given the facility of 
loans an<I non-pian assistance. Besides, 
some States have been gIVen permiSSIOn tor 
special market borrOWings. 

SHRI VIRDHI CHANDER JAIN: The 
amount of Rs. 57 plus 21 crores has been 
declared valid under the Drought Rehef 
Fund by the special team.a- (JnterruptlOns) 

SHRI GIRDHARI lAL VYAS: Mr. 
Speaker. Sir. please get this amount of Rs 
78 crores sanctlooed to R11asthan at the 
earhest. 

AN HON. MEMBER: Is there anyone 
else belonging 10 RaJasthan? 

MR. SPEAKER. I am here 

[English] 

SHRJ V. SOBHANADREESWARA 
RAO: The stnct observation of the overdraft 
regulation scheme IS causing a lot of hard-
ship to the States. In fact the State Govern-
ments in the recent years are taking all 
precautIOns to behave well Within these 
regulatIOns. The EconomIC Survey also 
polOted out that the anticipated overdraft of 
the States has come down more than the 
expectatIOn and the answer of the MInister 
also proves the same. At the same time why 
are you Imposing so many restnctlons on the 
States? You yourseH, the Government of 
India, are behavmg contrary to the economic 
disciphne. Because the printIng presses are 
with y~ you are prtnttng a ~arge number of 
notes, bringing Into arc:uJ~tton them and 
thereby bnnging InflatIOnary pressure eOn the 
economy. 

In view of tllI5 fact. will the Government 
re<:onsider and give some more leverage to 
the Stat,es bV bringing some amendmentslo 
I)a ~ Md means pr<X*i11fe, increasing 
1h8f-seven a.seculive ~g days, t(> a 

fortnight so that it wiD give some leverage to 
the States to take certain measures andalso 
increase the ways and means advance 
position? 

SHRI B K. GADHVt: The august House 
IS aware that ftnancial disciphne as very 
Important and States have to observe that .. 
(InterruptIOns) ... Before the overdraft regu-
latIOn was stnctly enforced you know that the 
fInancial position of the States had gone a 
little awry and that is why we had to give 
loans to clear the overdraft and some strict 
observatIOn has been kept. At thQsame time 
with a view 10 help! n9 the States right now we 
have gIven some addltlOndl market borrow-
Ing facilities to various States - about 14 
States. So far as the ways and means limit is 
concerned. I may say that trom 1972 to 1988 
reVISion has been made five times by the 
Reserve Bank of IndIa. The lalest revision 
was made on the 1 st March 1988 

Procurement of Iron Ore from Orissa bV 
MMTC 

*151. SHRI SRIBALLAV PANIGRAHI 
Will the Minister of COMMERCE be pleased 
to state: 

(a) the steps being taken or proposed 
by the Minerals and Metals TradIng Corpo-
ratIon of IndIa Limited (MMTC) to increase 
the procurement of Iron ore from different 
Orissa mines In 1989-90; 

(b) whether any specIal strategy has 
been drawn up by the MMTC m this regard 
and 

(c) If so, the details thereof? 

THE MINISTER OF COMMERCE 
(SHRI OINESH SINGH): (aJ to (c). A State-
ment IS given below. 

STATEMENT 

Keeping in VieW the stocks Jyiog at 
MMTC's various ex-plot procurement sta-
tIOns in OrlSsalBihar apd film saI~ finalised 
so far Jor shipmentsJrom ParaqipP,ptt.d,u(iog 
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1989--90. the procurement of iron o'e from 
different Orissa mines in 1989·90 IS likely to 
be at the level of 1988-89. In the event of 
MMTC succeeding In ItS efforts 10 ftnallse 
additional sales. procurement from Ortssa 
manes would be higher to that extent. 

Meanwhile, MMTC IS making efforts to 
sell larger tonnage to Japan, German Demo-
cratIC RepublIC, China and to countnes In 
Middle East. 

SHRI SRIBALLAV PANIGRAHI: 
would like to know what was the procure-
ment target of Iron-ore for export through 
Paradeep from different Orissa mines In 
1989? So tar what IS the achievement and 
what was the target? 

SHRI DINESH SINGH SIf, because of 
inadequate port 1aclhtles at Paradeep the 
movement of Iron-ore IS rather slow The 
iron-ore that had been purchased last year 
has not totally moved and although we are 
still purchasmg Iron-ore thiS year on the 
same baSIS as last year there is still a large 
amount of backlog We are trying to see how 
best we can move that 

SHRI SRIBALlAV PANIGRAHI 
wanted figures as to what was the target and 
how much you have achieved so far regard-
ing iron-ore procurement for export through 
Paradeep I do not understand why figures 
are not being given 

SHRI DINESH SINGH: The exact fag-
ures are not aV3ilabte with me Just now. I 
shall be glad to send them to the hon. 
Member 

SHRI SRIBAllAV PANIGRAHI: Sar, I 
can give him some figures. I would like to 
know whether they had a target for 12lakh 
lonnes for export through Paradeep and 
unless it IS raised to 1.7 millIOn tonnes ,t IS 
going to have sertous repercussIOns in the 
WOJf(ing of the mines. It would lead to closure 
of ~ mines and displacement of workers 
in this sensitive tribal belt area. Sir. you know 
on this Bihar..Qrissa bofderthere is demand 
for Jharkhand which as gaining ground. In 

VIeW of this whatever lacunae are the,. in 
Paradeep port should be looked into. The 
loopholes should be plugged. Mining 
operations should be enhanced; procure-
ment should be stepped up and export also 
should be expedited What is the reaction of 
the Government thereto? 

SHRI DINESH SINGH: I fully appreci-
ate the POint that the han. Member has made 
and, in fact, at the very beginning I said that 
it is because of the inadequate facilities at 
Paradeep that it IS not possible to move iron-
ore quICkly as we would wish to do and that 
IS why we are trying to see facilities are 
Improved and also to find new areas where 
they could be exported SlOce he has the 
frgures, Sir, now I do not have to send them 
to hIm 

Export of Leather 

"154 SHRI P M SA YEEO' Will the 
Mlntster of COMMERCE be pleased to 
slate 

(a) whether the Council for Leather 
Exports held afunctlon In Madras recently as 
a Pdrt of leather export promotIOn campaign; 

(b) d so, the outcome thereof; 

(c) the amount of foretgn exchange 
earned per year through leather export; 

(d) the names of the countries to which 
leather and leather goods are exported; and 

(e) the potential markets which can be 
tapped 'or leather export? 

THE MINISTER OF COMMERCE 
(SHRI DINESH SINGH): (a) to (e). A State-
ment is given below. 

STATEMENT 

(a) The 4th India International leather 
Fair was organised by the Trade Fair Author-
ity of India in cooperation with the Council for 
leather Exports in Madras bom January 31 
to February 4, 1989. 
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The Council for Leather Exports also 
organised a function on 4th February 1989 
for presentation of annual awards in recog-
nition of export performance. 

(b) The Leather Fair generated consid-
erable business interest relating to export of 
a wide range of leather manufactures from 
India and import of modern technology for 
upgradation of the industry. 

(c) Exports of leather and leather prod-
ucts during the past three years were as 
follows:-

Year 

1985-86 
1986-87 
1987-88 

Value in Rs. 
crores 

662.51 
930.77 

1244.86 

(Source: Council for 
Leather Exports) 

(d) and (e). The principal expon mar-
kets for leather and leather goods are the 
Federal Republic of Germany, USSR, USA, 
Italy, UK, France, German Democratic 
Republic, Japan, Hong Kong, Australia and 
Denmark. These markets offer export poten-
tial for high value added products which can 
be tapped by recourse to improved product 
and production technologies. 

SHRI P.M. SAYEED: Sir, as per the 
reply the export of leather and leather prod-
ucts has gone up every year and the figures 
say it was worth Rs. 662.51 crores inthe year 
1985; in the year 1986-87 it was worth Rs. 
930.77 crores and in the year 1987-88 it 
came to Rs. 1244.86 crores. 

I want to know how much has the 
leather and leather products industry been 
modernised. How far has the Government 
taken steps to further accelerate the growth 
of this industry so as to promote exports. 

JAR. SPEAKER: The Question Hour ;s 
0Ya'. 

WRITTEN ANSWERS TO QUESTIONS 

[Eng/ish] 

EJectoral Reforms 

·146. SHAIC.JANGAREDDY:Willthe 
Minister of LAW AND JUSTICE be pleased 
to state: 

(a) the proposals for electoral reforms 
which were recommended by the Election 
Commission but are yet to be implemented; 

(b) whether consultations with political 
parties about them are over;-and 

(c) if so, when these are proposed to be 
implemented? 

THE MINISTER OF LAW AND JUS-
TICE AND MINISTER OF WATER RE-
SOURCES (SHRI B. SHANKARANAND): 
(a) The Election Commission had recom-
mended the following proposals -

(I) Deiimitation of constituencies; 

(ii) State funding of election ex-
penses; 

(iii) Prevention of contest from more 
than two constituencies; and 

(iv) Steps to eliminate fraudulent fil-
ing of nominations. 

(b) Yes, Sir. 

(c) No definite indication can be given. 

Export Performance of Big Business 
Houses 

·148 SHRI ANANDA PATHAK: Will the 
Minister of COMMERCE be pleased to 
state: 
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(a) whether Government have decided 
to monitor the weeklY export perlormances 
of big business houses; and 

(b) if so, the details thereof? 

THE MINISTER OF COMMERCE 
(SHRI DINESH SINGH): (a) No, Sir. 

(b) Does not anse. 

Excise Duty Cases 

*149 SHRI SAMBHAJIRAO KAKADE' 
Will the Minister 01 FINANCE be pleased to 
state: 

(a) whether several cases of violation of 
Excise duty, including that on account of 
post-manufacturing expenses etc. against 
several industrial houses are pending con-
sideration/examination; 

(b) If so, the first 20 major rndu5tnal 
houses against whom such cases are pend-
ing; and 

(c) the efforts made to collect outstand-
ing Excise duties? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) Yes, SIr. 

(b) The names of the 20 major Industnal 
houses against whom cases of violation of 
excise duty including that on account of the 
post manufacturing expenses etc. are pend-
ing consideration/examination, are in order 
of the aggregate amounts involved as un-
der:-

51. No. Name of industrial House 

1. I.T.C 

2. Modi 

51. No Name of Industr;,11 House 

3 Golden Tobacco 

4. Duncan Agro-New Tobacco 
(Goenka) 

5. Kelviilator 

6. Thapar 

7. J.K. Slnghama 

8. Dunlop 

9. Klrloskar 

10. Reliance 

11 GodreJ 

12. Hlndustan Lever 

13. Tat a 

14. Ceat Tyres 

15. Slrla 

16. Mahlndra & Mahindra 

17. Mafatlal 

18. BajaJ 

19. Shmam 

20. Dalmia J. 

(c) Administrative, legal and other 
measures as are considered necessary 
continue to be taken from time to time to 
recover the outstanding excise duties. 
However, in respect of the Industrial Houses 
referred to above, the question of collecting 
the outstanding excise duties on account-of-____ -
vlO\ation of excise duty and post-manufac-
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'urlng expenses does not anse at this stage 
as the cases are pending consideration! 
examInatIOn before dIfferent adjudIcating 
and appellate authorrtles, including courts 

Black Money 

·152 SHRI RAM PU JI\N PATEL Will 
the Minister of FINANCE be ple()st'd to ftate 

(a) whether Government f lve evalu-
ated the efficacy of the ~lt.pS taken so far to 
uneJrPl the biack money as well as to curb Its 
{urtner growth, 

(b) the result ot s.;ctl flvalelatlon quan 
tltatlvely as also qualitatively and 

(C) whdt further ~teps are being taken or 
oroposed In th,s IP]ard? 

THE MINISTER or STA fE IN THE 
DEPARTMENT OF f{fVDJUE IN THE 
MINISTRY OF FINANCE (SHRI )\ K 
PANJA) (a) to (c) Uneartnlng bldCk money 

generated through tax ev'}slon IS a continu-
ous process. The eff ecttveness of the steps 
taken to check tax evasIon and unearth 
black money are revIewed from time to time 
ReqUISite adminIstratIve and legls!c:l!IVa 
changes are brought about accordmgly 

The Government has also fet up a 
number of Comrmttees and CommIssions 
from tIme to time to evaluate the results 
achieved In the direction of eradication of 
black money and to suggest further remedial 
measures, which have been examined and 
Implemented wherever deemed necessary. 

For unearthing unaccounted Income 
and Wealth the Income-tax Department 
undertakes systematic survey operations 
and seClrch and seizure operations In appro-
pi lte cases The results of surveys and 
se lfches conducted for the last three years 
nnd for the current year are as under 

Year No of No of No of Value or Amount of 
premises New c1SS searche.CJ p'"J1a concealed 
surveyed essees conducted faCie Income 

added ur,accounfed surrendered 
assets seIzed (Rs In crores) 
(Rs In crores) 

1985-86 1,65,911 1,05,688 6,431 5032 

1986-87 230,410 6,55,563 7,054 10070 3685* 

1987-88 6,19,032 523,37() 8,464 14502 14749 

1988-89 5,62,699 3,58,711 6,272 12845 194.11 

(upto 31.1 89) 

(' The explanatIOn to Sec 271 (1) (C) was amended to enable surrender of concealed locome 
In the course of search operatIOns w e.1. 10986 } 
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The techniques of detecting lax-eva-
sion have in recent times undergone a quali-
tative change. The emphasis has now 
shifted from scrutinY of account books to 
field investigations for detecting tax evasion. 
The investigatIOn machinery of the depart-
ment has accordingly been strengthened. In 
addition to thiS, routine scrutiny In a large 
number of cases has been replaced by In-
depth investigation In a manageable number 
of error prone ca&es. 

Narcotics Smuggling 

*153. SHRI RAMSWAROOP RAM: Will 
the Minister of FINANCE be pleased to state: 

(a) Government's latest assessment 
about smuggling of narcotics across the 
borders; 

(b) whether any agreements were en-
tered into with SAARC countries for taking 
co-operative action in apprehending smug-
glers engaged in narcotics trade; and 

been entered into between the SAARC 
countries for combating illicit traffIC. a Tech-
nica� Committee on Drugs has been consti-
tuted. This Technical Committee has formu-
lated a comprehensive Action Plan to com-
bat the twin menaces of drug trafficking and 
drug abuse in the saarc regions. In the 
recent saarc Summit held in Islamabad on 
31.12.1988, it has been decided by the 
SAARC countries to observe "1989" as 
'SAARC Year for Combating Drug Abuse 
and Illicit Traffickmg' and to significantly 
augment efforts for co-operation in this area. 

(c) India has signed the Final Act of the 
United Nations Plenipotentiary Conference 
held in Vienna from 25th November to 20th 
December, 1988 to finalise and adopt a new 
U.N. Convention against Illicit Traffic in 
NarcotiC Drugs and Psychotropic Sub-
stances. 

Indians having Accounts in Foreign 
Banks 

* 156. SHRI PRAKASH CHANDRA 
(c) whether India also signed the anti- SHRI DHARAM PAL SINGH 

drug convention of the United Nations? MALIK: 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) Situated between two illicit 
supply sources. namely, the Near and 
Middle East (commonly known as ' Golden 
Crescent') comprising Pakistan, Afghani-
stan and Iran and "Golden Triangle" com-
prising Burma. Thailand and Laos, India 
continues to be vulnerable to transit traffic In 

drugs especially heroin and hashish 
(charas). The International Narcotics Con-
trol Board, in its Report for 1988. has also 
confirmed that "large amounts of heroin and 
cannabis resin are reported to enter India 
from the Near and Middle East. in addition to 
cannabis from Nepal". 

(b) While no specific agreement has 

Will the Mmister of FINANCE be 
pleased to state: 

(a) the names of Indians who were 
found to have accounts in foreign banks 
during the last three years. their account 
numbers' and other details; 

(b) the action taken against them; and 

(c) whether the money deposited In 

these accounts has been repatriated to In-
dia? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEfRO): (a) to (c). Enforce-
ment Directorate initiates action under 
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FERA against resident Indians who maintain 
accounts in Foreign Banks without the per-
mission of RB. t. However, a large numberof 
such cases generally pertain to returning 
non-resident Indians who open accounts 
while they are resident outsIde India and 
continue to maintain such accounts after 
their return to India beyond the prescribed 
period without the R.B.I.'s permissIon The 
names and other details of such cases are 
very large in number. If the Hon'ble Member 
specffies any particular case (s) In respect of 
which information is required, the same WIll 
be collected and furnished. 

Wholesale Price Index 

-157. SHRI K RAMACHANDRA 
REODY~ Witl the Minister of FINANCE be 
pleased to state: 

(a) the wholesale price Index at the 
begInning of the year 1988 and 1989; 

(b) the wholesale pnce Index at pres-
ent; 

(c) whether there are any products for 
whICh who&esale price Index has declined in 
1989;and 

(d) the steps contemplated to check the 
rise In wholesale pnce Index? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN THE 
MINISTRY OF FINANCE (SHRI B.K. 
GADHVI): (a) to (d). The wholesale Price 
Index (1970-71=100) as on 7th January, 
, 989 stood at 435.2 as against 415.8 in the 
corresponding week ending 2nd January, 
, 988. The index for the week ending 11 th 
February 1989 (latest available) stands at 
438.6. The items whose prices have de-
clined since the beginning of January 1989 
to date are: fruits and vegetables, milk and 
rttilkd products, condiments and spices, raw 
cotton, oilseeds and edible oils. 

Govemment has adopted a package of 
measures to keep the prices under reason-
able check. These indude, supply of essen-
tial commodities through public distribution 
system, augmenting domestic supplies 
through imports as feaSIble, exercising stnct 
fiscal and monetary dIscipline and action 
agaInst boarders and blackmarketeers. 

Computerisation of Reservations 

*158. SHRI G.S. BASAVARAJU: 
SHRI SHANTILAL PATEL: 

Will the Mmister of RAILWAYS be 
pleased to state' 

(a) whether Government propose to 
provide computerised reservation facilities 
to some more cities dUring 1989; 

(b) if so, the total number of cities that 
are being provided with th,s facility; 

(c) whether the Railways have decided 
to bring this faCIlity to all the big cities in the 
country under the computerised reservation 
scheme; and 

(d) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MA-
HABIR PRASAD): (a) Yes, Sir. 

(b) Five cities are planned to be pro-
vided computerised reservation facility dur-
ing 1989. It is also proposed to sanction 
works to cover nine more cities. 

(c) It is proposed to extend the system 
in phases to oth~r stations, depending on 
their importance and reservation workload 
handled by them. 

(d) Does not arise. 
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Sugar Export 

*159. SHRt BALASAHEB VIKHE 
PATIL: 

SHAI V. TULSIRAM: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) the expected tonnage of sugar to be 
exported and the foreign exchange to be 
earned therefrom; 

(b) the names of the countnes,to whIch 
sugar is to be exported: and 

(c) the names of the States which are 
surplus in sugar production for export? 

THE MINISTER OF COMMERCE 
(SHRI DINESH SINGH): (a) to (c). It is 
expected that exports would matertalise in 
full against the quota of 8424 MT allocated 
by USA for India for the year 1989 and the 
quota of 10,000 MT allocated by EEC for 
their current year July' 88-June' 89. Export of 
sugar is based on the all India availability of 
sugar. 

Computerlsation in Banks 

*160. SHRI BANWARI LAL PUROHIT: 
Will the Minister of FINANCE be pleased to 
refer to the reply given on 25th November, 
1988 to Unstarred Question No. 2059 re-
garding Committee for planning computeri-
sation in the banking Industry and state: 

(a) whether the Committee set up by 
the Reserve Bank of India to prepare a 
perspective plan for computerisation in 
banks has submitted its report; and 

(b) if so, the details thereof and the 
extentto which the computerisatlon in banks 
will be done? 

THE MINISTER Of STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) No, Sir. 

(b) Does not anse. 

Opening of Bank Branches in Rural 
Areas 

*161. SHRI HARIHAR SOREN: Will 
the Minister of FINANCE be pleased to state' 

(a) the number of branches of different 
commercial banks opened in urban areas of 
the country by the end of December 31, 
1988: 

(b) the number of branches of different 
commercial banks opened in the rural areas 
of the country by that data; 

(c) whether bank branches set up in the 
rural areas are Inadequate: 

~d) If so, whether Government have any 
proposal to open more branches of different 
public sector banks In the rural areas; and 

(e) the policy formulated by Govern-
ment in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (e). The 
Reserve Bank of India (RBI) has reported 
that as at the end of September 1988, there 
were 24368 branches of scheduled com-
mercia~ banks in semi-urban, tuban and 
metropolitan areas. The number} of rural 
branches of scheduled commercial banks 
as on that date was 31429. Under the current 
Policy, licences for new branches are being 
given by RBI mainly for rural and semturban 
areas. The over all objective is to prOvide a 
bank office for every 17,000 popul3'tion io 
rural and semi-urban areas of each develop-
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ment bk>ck and also to achieve a balanced 
spatial distribution so that a bank office is 
available within a distance of 10 kms. from 
every village. Banks are steadily making 
progress towards meeting this objective. 6. 

1 

Non-Utilisation of Incentives by Busi- 7. 
ness Houses. 

-162. SHAt HANNAN MOLLAH: Will 8. 
the Minister of COMMERCE be pleased to 
state: 

9. 

(a) whether Government have taken 
action against any business house which 
failed to make proper use of incentives for 10. 
export provided to them; and 

11. 

(b) if so, which are those houses? 

THE MINISTER OF COMMERCE 12. 
(SHRI DINESH SINGH): (a) and (b). A 
statement is given below. 

2 

MIs. Mohan Soap Factory, Indore. 

MIs. T obu Enterprises (P) Ltd., 
New Delhi. 

MIs. Sawhney Brothers, New 
Delhi. 

MIs. Bharat T exdyes, Industries, 
Bombay. 

MIs. Jaihind Soap MiHs. (UP). 

MIs. Win Soap & Chemical Woft(s, 
Ahmedabad. 

Mis. Sargodha Soap 
Works,Jabalpur. 

13. MIs. Sawal Udyog Wardha. 

STATEMENT 

Details of firms debarred under the imports 
(Control) Order, 1955, as amended (Hqrs.) 

1987-88 

14. 

15. 

51. No. Name of the firms 16. 

1 2 17. 

1. MIs. Assam Allied Products Tinsu- 18. 
kia (Assam). 

2. MIs. Pin Clip Industries, Bombay. 19. 

3. MIs. Gareebo Steel Industries • 
Kashmir. 20. 

4. MIs. lucknow Soap & Chemical 21. 
Inds., lucknow. 

5. MIs. Kiran Exporters, Ludhiana. 22. 

MIs. Sharat Diamond Industries, 
Bombay. 

MIs. K.E.C. International ltd., 
Bombay. 

MIs. ManafngAka Bros .• Cafcutts. 

MIs. Tea Trading Corporation at 
India Ltd., Calcutta. 

MIs. Shahji International (P) Ltd., 
New Delhi. 

MIs. Jain Export (P) ltd., New 
Delhi. 

MIs. Jeegar Gems, Bombay. 

MIs. Didwania Import & Exports, 
(P) ltd .• Bombay. 

MIs. Worki Wide Exports, Bombay. 
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23. MIs. Sh. P.C. Aggarwal MIs. 40. 
Archana tnternational, New Delhi. 

24. -MIs. Pangasa Exports, New Delhi, 41. 
MIs. Pangasa Garments (P) Ltd., 
New Delhi. 

25. MIs. Andhra Oils & Fertilizer Co., 
JalandharNijayawada. 

42. 

Written Answel'5 44 

2 

MIs. Neela Exports (P) Ltc., Bom-
bay. 

MIs. Johanson & Johanson Ud., 
Bombay. 

Mis. Ketan Caps & Contamers, 
Ahmedabad. 

43. Mis. Malik & Co., New Delhi. 
26. MIs. PI;ty Fast lnterna11onal, 

Jammu. 44. 

27. MIs. Ashfa Crafts, Moradabad. 45. 

28. MIs. B.K. Overseas Traders, Delhi. 
46. 

29. Mis. Aurovi Exports, Bombay. 

30. MIs. AJay Enterprises, Bombay. 47. 

31 MIs. Harsh Industries, Ahme- 48. 
dabad. 

32. MIs. Mathur Imports & Exports, 49. 
New DeIhl. 

33. Mis. Mars Impex (P) Ltd., New 50. 
Delhi. 

34. MIs. Satsuvan Paper Mills Ltd., 51. 
New Delhi. 

35. MIs. Bagri Enterprises, Bombay. 52. 

36. Mis. Petunia Patch, New Delhi. 

37. 'MIs. Modi Carpets Ltd., New Delhil 
Rai Bareli. 

53. 

MIs. G.I.T. Exports, New Delhi. 

Mis. Bhupender Manital Doshi. 
Bombay. 

MIs. FllOt Kota Trading & Invest-
ment Co., {P) ltd., Bvmbay. 

MIs. Jagdish Trunk Factory, J & K 

Mis. Standard ChemICal & Biologi-
cal Nagpur. 

MIs. Gulmarg Chemical Industries, 
Hoogly. 

MIs Yogi Pharmacy, Hardwar 
(UP). 

MIs. Gorsons (India) Exports, 
Bombay. 

Mis Reliance Metal Inds., Khatuli 
(UP). 

MIs. British International Trading 
Co., Bombay. 

54. MIs. Bittu, Sural. 

38. MIs. Ruby Int~rnational, New 55. 
Delhi. 

56. 
39. MIs. Chawara Soap Factory, Delhi. 

Mrs. t=toseen Exports, Bombay & 
others. 
MIs. Sushmit Sangeets Intermag-
netics (P) ltd .. Ranchi. 
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1 

57. 

2 

MIs. Mansinghka Industries Ltd., 
Bombay. 

58. MIs. Essan (India) Industries, Cal-
cutta. 

59. 

60. 

61. 

62. 

MIs. Saleem Metal 'nds., Mo-
radabad. 

Ws. Alam Brothers Expor.tlng Cor-
poration, Moradabad. 

MIs. Mashkoor Ahmed and Bros. 
Moradabad. 

Mis. Bol1on India. Farldabad. 

1988-89 

1. MIs. Sapan Apparels, New Oelhi. 

2. MIs. Hindustan Handlooms & 
Handicrafts, Calcutta. 

3. MIs. H. Kumar & Bros., Delhi. 

4. MIs. Daffodils of India, New Delhi. 

1 

12. 

13. 

14. 

15. 

16. 

17. 

2 

Mis. United Industrial Corporation. 
Bombay. 

Mis. Auto International Enter-
prises, New Delhi. 

Mis. Bright Indo Steellmds, Banga-
lore. 

Mis. Lion Steel .Jnds.. Manipur. 

Mis. Shah Metal Pressing Works, 
Bhuj (Gujarat). 

Mis. Udyachal Udyog, Nowgong 
(Assam). 

18. Mis. Nedin Toys (India), Delhi. 

19. Mis. Supriya, Calcutta. 

20. 

21. 

MIs. Bothra Rugs (P) Ltd.. New 
Delhi. 

Mis. Standard Motor Products of 
India Ltd., Madras. 

5. MIs. Singh & Smile (P) Ltd , New 22. MIs. M.J. Pharmaceuticals ltd., 
Bombay. 

6. 

7. 

Delhi. 

MIs. Modern Home Care Products 
(P) ltd., New Delhi. 

MIs. Gems Emporium, New Deihl. 

8. MIs. Kothari & Co., Bombay. 

9. 

10. 

MIs. Bhagwati Exports, Calcutta. 

MIs. Bombay Industrial Consul-
tance Services (P) Ltd., Bombay. • 

11. Mis. Orient Textile Traders Book-
ing Agents & Indentors of Textile 
Machineries, Bombay. 

Period 1987-88 

Details of Firms on whom Penalties were 
Imposed under Section 4 of Impex Act 

(HO). 

SI. No. 

1 

1 . 

2. 

Name of the firms 

2 

MIs. Bombay Drum Mfgs., Bom-
bay. 

MIs. Arkay Industries. Bombay. 
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1 

3. 

2 

MIs. Eskay Dyeing Processors, 
Bombay. 

4. MIs. Saleem Metal Industries, 
Moradabad. 

5. 

6. 

MIs. Alam Brothers Exporting 
Corpn., Moradabad. 

MIs General P,qmer.i Cht :mca! 
Products (P) ltd . B0rnb~li 

7. MIs. Indian Gases, Gwahor. 

8. Mis. Ruby International, New 
Delhi. 

9. MIs. Modi Carpets Ltd., New Deihl. 

10. MIs. Premier Engg. Mechanical 
Works, Sangrur. 

11. MIs. Petunia Patch, New Deihl. 

12. 

13. 

14. 

MIs. Mathur Imports & Exports, 
New Delhi. 

MIs. Shree Shankar Steel Indus-
tries. Manipur. 

Mis. Satsuvan Paper Mills, New 

1 

20. 

21. 

22. 

2 

MIs. B.K. Overseas Traders (In-
dia), Delhi. 

MIs. Anurag (P) Ltd., Meerut. 

M,s. World Wide Exports, Bombay. 

23. Mis Pin Clip Ind., Bombay. 

24. MIs. Andhra Oil & Fertilizers Co., 
Vijayawada. 

MIs Atul Steel Industries. Bom-
bay. 

26. MIs. Impex Services, Jullunder. 

27 Mis. Bharat Vijay Iron Factory, 
Bombay. 

28. MIs. Oidwania Imports. Bombay. 

29 Mis. Public Sales Corporation, 
Srinagar. 

30. Mis. Ganesh Steel & Allied Indus-
tries, Hos.hiarpur. 

31. Mis. Jeegar Gem, Bombay. 

Delhi. 32. Mis. Reshma Aluminium Works, 
Bangalore. 

15. MIs. Marx Impex Pvt. Ltd., New 
Delhi. 33. 

16. MIs. Harish lndustries, Ahme-
dabad. 34. 

17. MIs. Ajay Enterprises. Bombay. 35. 

18. MIs. Aurovi Exports, Bombay. 

MIs. Kaitan Caps & Containers, 
Gujarat. 

MIs. Safari Pvt. Ltd., Calcutta. 

MIs. Mansighka Industries, Bom-
bay. 

36. MIs. Bajaj Auto ltd., Pune. 
19. Sh. R.T. Rahul Kar 

MIs. Chintamani Metal Industries. 
Bombay. 

37. MIs. KEC International Ud., Bom-
bay. 
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1 

38. 

39. 

40. 

41. 

42. 

2 

Mis. G.I. T. Exports, New Delhi. 

Mis. National Auto Engineers, 
Delhi. 

Mis. AmarJet Steel Industries, 
Manipur. 

Mis. Sushmlt Sang ita Inter Mag-
netic (P) Ltd., Ranchl. 

Mis. Nampong Udyog, Nampong. 

43. Mis. Roseen Exports, Bombay. 

44. Mis. Bittu, Surat. 

45. Mis. Sapan Apparels, New Delhi. 

46. Shri Sudhir Kumar, New Delhi. 

47. 

1. 

Shri Amrik Singh Saluja, New 
Delhi. 

1988-89 

Mis. Ashok Traders, Bombay. 

2. Mis. Pacific Exports, Bombay. 

3. Mis. Acquarious, New Delhi. 

4. Mis. Bothra Rugs (P) Ltd., New 

1 

9. 

10. 

11. 

12. 

13. 

2 

MIs. Deccan Dyes & Chemicals 
Industries, Poona. 

MIs. Kandelwal Metal Works, 
Bombay. 

Mis. Shah Metal Pressing Works, 
Bhuj. 

MIs. Auto International, New Delhi. 

MIs. Bombay Indl. Consultance 
Services (P) Ltd., Bombay. 

14. Mis. Bhagwati Exports, Calcutta. 

15. Mis. Kothari & Co., Bombay. 

16. MIs. Steeleo India, Bombay. 

17. 

18. 

19. 

MIs. Modern Home Care Products, 
New Deihl. 

MIs. East India Engg. Works, Tin-
sukia. 

MIs. Ranbaxy Laboratories, New 
Delhi. 

20. She A. Subramanium, New Delhi. 

21. MIs. Daffodil! of India, New Delhi. 

Delhi. 22. MIs. Chitrakala Ind. Distt. Ramnad. 

5. MIs. Supriya, Calcutta. 23. 

6. MIs. Narain Steel Works, Howrah. 

7. 

8. 

Mis. Mahakali Agricultural Indus-
tries, Howrah. 

MIs. Udyachal Udyog, Assam. 

24. 

25. 

MIs. Hindu..starf Handlooms & 
Handicrafts, Calcutta. 

MIs. M.V. Commercial Corpora-
tion, Calcutta. 

Mis. Micro Tek Engineers, Bom-
bay. 
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1 

26. 

27. 

28. 

29. 

30. 

2 

MIs. Sunndra Inds. (P) Ltd., Bom-
bay. 

MIs. Lion Steellnds., Mampur. 

MIs. Gorsons (I) Exports, Bombay. 

MIs. Pole Star Exports, New DeIhl: 

MIs. Jagat Indl. Corpn., Snnagar. 

31. 'MIs. Easan (India) Ind., Calcutta. 

32. MIs. Reliance Metal Inds., Khatu-
ali. 

33. Mis. Yashkoor Ahmed Bros., Me-
rsdabad. 

Opening 01 Regional Offices of Banks 

1307. PROf. NARAJN CHAND 
PARASHAR Will the Mmlster of FINANCE 
be pleased to state: 

(a) whether the Punjab NatIonal Bank. 
the State Bank of India and the UCO Bri 
have decided to open any new RegIOnal 
Offices during the year 1989; and 

(b) if so, the details thereof, state-wise, 
including names of the places where such 
Regional Offices would be located and the 
likely dates of their opemng? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FAlEIRO): (a) and (b). Reserve 
Bank of India has reported that it has not 
received any proposals so far from Punjab 
National Bank, State Bank of India and UCO 
Bank for opening of new regional offices by 
these banks during the year 1989 .. 

Clearance to Sunderbans Delta Project 
of West Bengal 

1308. SHRI CHINTAMANI JENA: Will 
the Minister of WATER $OURCES be 
pleased to refer to the reply given on 8 April. 
1988 to the Unstarred Question No. 6205 . . 
regarding Sunderb~ Delta Project and 
state: 

(a) whether the required model'Studyby 
the Government of West Bengal about 
Sunderbans Delta Project has since been 
completed; 

(b) if so, the details thereof; and 

Cc) the 1ime by which the project is likely 
to be cleared? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATJ KRISHNA SAHl): (A) No, Sir. 

(b) and (c)_ Do not arise. 

Steps to Boost Tea Plantation in 
NMgiris 

1309. SHAI SRIKANTHA DA ITA 
NARASIMHARAJA WADIYAA: Will the 
Minister of COMMERCE be pleased to 
state~ 

(a) whether Government have taken 
steps to give a boost to tea plantation 10 

Nilglris; 

(b) whether the United Planters Asso-
ciation of Southern India has submitted a 
long term plan proposal to increase areas 
under tea plantation in Nilgiris; 

(c) if so, the details thereof: and 

(d) the details including cost of the 
projects formulated under the programme? 
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THE MINISTER OF COMMERCE 
(SHRI DINESH SINGH): (a) Yes, Sir. 

(b) to (d). The United Planters Associa-
tion of Southem India has recently submitted 

a plan envisaging increase in the overall 
production of tea in the distrid by Cjbout 79% 
during the next eleven years. Th& details of 
the plan including the estimated cost are as 
follows: 

S.No. Physical target Total financial 
requirements by 2000 AD 
(Rs .Icrores) 

1 

1. Replanting 

2. ReJuvanation 
pruning, etc. 

3. Infilling 

4. New planting 

5. Factory moderni-
sation expansion 
for handling 

37 M. kgs. 

6. New Factories 

7. Other capital cost 

Total 

2 

2150 ha 

9625 ha 

5200 ha 

4400 ha 

15 Nos. 

Liberalisation of Term Lending Limits 
of Commercial Banks 

1310. SHRI MURLlDHAR MANE: Will 
the Minister of FINANCE be pleased to state: 

(a) whether Government are consider-
ing liberalisation of term lending limits of the 
commercial banks: and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). Reser\ie 

3 

24.41 

20.56 

17.36 

34.13 

3700 

25.00 

4.17 

162.63 

bank of India has reported that with effect 
from October 10, 1988. its prior authorisa-
tion earlier required for grant of term loans 
exceeding Rs. two croresby banks has been 
dispensed with provided they are in confor-
mity with the guidelines issued by it. Where 
term loan is sanctioned by banks in partici-
pation with financial institutions, the share of 
the banking system has not to exceed 25 per 
cent. Banks are however, required to report 
to Reserve Bank of India for post-sanction 
scrutiny, all sanctions of term loans where 
the share of banking system exceeds Rs. 
two crores. h is also reported oy Reserve 
Bank of India that there is no proposal to 
further modify these terms for the present. 
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Doubting of Madras-Mangalor. Route 

1311. SHRI MULLAPPALLY 
RAMACHANDRAN: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether Government propose to 
double the Madras-Mangalore railway line In 

the near future; 

(b) the quantum of funds spent on 
maintenance of this I,ne during 1988; 

(c) whether any representations have 
been received for developing/doubling thiS 
line; and 

(d) if so, the action taken thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA)' (a) Section from 
Madras to Shoranur IS already doubled. 
There is no proposal at present, tQ double 
the Shoranur- Mangalore section. 

(b) Rs. 10.44 crares. 

(c) and (d) Yes, Sir. The State Govern-
ment of Kerala, who had requested for the 
doubling of Mangalore-Shora:1ur section, 
were adVIsed that the tmU,c density on thiS 
section dId not mellt doubling at present. 
However, some hne capacity works to In-
crease the traffiC carrying capacity of the 
section have been sanctioned and are In 
progress. 

Invisible Trade 

1312. PROF. MADHU DANDAVATE: 
Will the Minister of FINANCE be pleased to 
state' 

(a) whether the world wide trade on 
invisibles is expanding ~ry fast; 

\ , 

(b) if so. whether the proportion of work-

ing population in tradeable services in India 
is growing in relation to the working popula-
tion in manufacturing; 

(c) rt so, whether India's share of world 
trade on invisibles is considered satisfac· 
tory; and 

(d) if not, whether it is proposed to set up 
an "'nvislble Export Promotion Council" on 
the pattern of a similar council In the U.K. as 
well as details of incentives proposed to be 
given? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) Yes SIr. 

(b) In the orgamsed sector the propor-
tIon of workers in the services sector to total 
workers IS increasing. 

(c) No SIr. 

(d) No such proposal is presently under 
the consideration of the Government. 

[ Translation] 

Newsilem Captioned "Virodh Ke Karan 
Ayekar Afsar Chhape Chhod Kar 

Shage" 

1313. SHRI S.D. SINGH: Will the MiniS-
ter of FINANCE be pleased to state: 

(a) whether hIS attention has been 
drawn to the newsitem appeanng on page 3 
of Daintk "Jansatta" dated 16 December, 
1988 under the captton "Virodh Ke Karan 
Ayekar Afsar Chhape Chhod Kar Shage" 
and rt so, the reaction of Government 
thereto; 

(b) whether it is also a fact that the 
wholesale traders of Delhi observed a one 
day Bandh in resentment against the atti-
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tude of the Income Tax Officers: 

(c) whether Government have reoelved 
any memorandum from the traders in this 
regard; 

(d) if so, the details thereot; and 

(e) the steps taken by Government In 

this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) Yes, Sir. The news item refers 
to an incident ot alleged violent resistance 
from pubbc against survey operations betng 
conducted by the Income-tax Department 

ConductIng of survey IS In accordance 
wrth the provISions of law and In conformity 
with the declared objectives of the Govern-
ment to combat tax evasion. 

It is not correct to say that the offiCials 
conducting survey had 10 run away on ac-
count of opposition from the public. How-
ever, for ensuring the safety of the officials, 
police help had to be sought to escort them 
back. 

(b) There have been reports in the 
Press to the effect that the Delhi Iron and 
Hardware Merchants Associations gave a 
call tor Delhi Trade Bandh in protest against 
survey. 

(c) and (d). A delegation of representa-
tives of various trade organisations of Delhi 
complained against alleged harassment 
caused by the survey teams of the Income-
tax Department. The delegation also met the 
Chief Commissioner of Income-tax (Admini-
stratIOn). Delhi. who assured them that due 
action would be taken in the event of any 
Irregularity brought to his notice. It is re-
POrted that the delegation felt satisfied after 
their meeting with the Chief CommiSSioner 

and no speoiic instance was brought to his 
notice in writing. 

(e) In view of reply to parts (c) and (d) 
above, does not arise. 

[English] 

Cirallar RaHwaV at Calcutta and other 
Places 

1314. SHRI MOHANBHAI PATEL: Will 
the Minister of RAtLWAYS be pleased 10 
state: 

(a) the progress made so far in the 
completion of Calcutta Circular Railway 
proJect; 

(b) whether Government have aban-
.doned the remaining proJect; 

(c) If so, the details In1hls regard and the 
reasons therefor; 

(d) whether government have plan for 
similar projects at other cities; and 

(e) If so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAOSCINDIA): (a) 82 percent, till 
January 1989. 

(b) No part of the sanctioned project has 
been abandoned. 

(c) Does not arise. 
(d) No. Sir. 
(e) Does not arise. 

Changes in Scheme tor 100 Per Cent 
EOUs 

1315. SHRI JAGANNATH PATINA1K: 
Will the Minister oJ CO"4MERCE be pleased 
to state: 
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(a) whether Government are contem-
plating major changes in the scheme for 100 
per cent Export Oriented Units (EOUs) to 
make their functiontng effective and result 
oriented; and 

(b) If so, the details regardmg the 
changes and aim as well as the procedure 
being adopted so far as the question of 
disbursing of each compensatory support IS 

concerned? 

THE MINISTER OF COMMERCE 
(SHRI DINESH SINGH) (a) No Sir. 

(b) Does not anse 

Formation of River Board for Connect-
ing Major Rivers 

1316. SHRI AMARSINH RATHAWA' 
Will the MlnI~ler of WATER RESOURCES 
be pleased to state: 

(a) whether Government are aware of 
the plan for formation of a River Boald for 
connecting the major rivers 10 the country In 

order to solve the problems of flood and 
drought to a great extent. and 

(b) If so, what steps have been taken In 

this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI)' (a) and (b) 

1985 

Agriculture 8660 

Industry 

(I) Large & Medium 14575 

(ii) Small Scale Industry 7450 

The National Water Development Agency 
has been entrusted with the task of formulat-
ing the study of the Peninsular rivers devel-
opment which involves construction of stor-
ages and inter-linking of rivers with a view to 
dIVert surplus water to deficit regions. The 
programme for the Seventh Plan is to com-
plete necessary studies of the river basins, 
reservoirs and links required for establishing 
the feasibility of f,ve of the seventh water 
transfer links. 

Loans Advanced to Agricultural and 
Industrial Sectors by Public Sector 

Banks 

1317. SHRI GURUDAS KAMAT: Will 
the Minister of FINANCE be pleased to state: 

(a) the amount given as loans to the 
industrial and agricultural sectors, sepa-
rately by the natlonahsed banks during the 
last three years; and 

(b) the amount recovered towards re-
payments of loans from these two sectors. 
separately dUring these years? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) The outstanding 
advances for Agriculture and Industnal 
Sector for the last three available years as on 
31 st December 1985, 1986 and 1987 are as 
given below: 

(Amount in Rs. crores) 

1986 1987 

10166 11693 

17161 19597 

8723 10241 



61 Written Answers PHALGUNA 12. 1910 (SAKA) Written Answers 62 

(b) The present data reporting system 
does not generate the information regarding 
repayments of loans relating to Industrial 
Sector. However, the recovery pos~ion of 

direct Agriculturat Advances of all public 
sector banks as at the end of June 1986 and 
June 1987 (latest available) was as under: 

(Amount in crores) 

Year Demand Recovery Percentage of recovery 
to demand 

1986 3911 2211 

1987 4468 2551 

Survey Regarding Availability of Water 
Resources of Maharashtra 

1318. SHRI PRAKASH V. PATll' Will 
the Minister of WATER RESOURCES be 
pleased to state: 

(a) whether Government have made 
any State-wise survey to find out the water 
resources available but not tapped so far 
both the agriculture and drinking purposes; 

(b) ~ so, the details of the survey made 
especially in Maharashtra: and 

(c) the steps Initiated to exploit these 
sources? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) While the 
surface water availability has been as-
sessed river basin-wise, the availability ot 
ground water has been assessed State-
wise. The country has 690 cubic kilometers 
of surface water potential and 418 cubic 
kilometers of ground water potential. 

(b) Mahiuashtra has 34.58 cubic kilo-
meters of ground water. 

(e) State Governments plan and Imple-
ment Water Resources Projects to exploit 

56.6% 

57.1% 

the available water resources. 

On Going Irrigation Projects of Karna-
taka 

1319. SHRI H.B. PATIL: Willthe Minis-
ter of WATER RESOURCES be pleased to 
state: 

(a) the number of major and medium 
irrigation projects in progress in Karnataka 
State; and 

(b) the time by which these are likely to 
be completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) and (b). 12 
major and 12 medium irrigation projects are 
under execution. Out of these, 3 major and 5 
medium projects are likely to be completed 
during VII Plan. Remaining projects will spill-
over to the Eighth Five Year Plan and their 
completion will depend upon the funding and 
priority of the State Government. 

Steps to Popularise L.I.C. Policies with 
NRls 

1320. SHAI VUAY N. PATll: Will the 
Minister of FINANCE be pleased to state: 

(a) whether Government have taken 
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steps to popularise LI. C. poflCies with Non-
Resident Indians; 

(b) if so, the response of NRls thereto; 

(c) the business received from NRls 
during 1986-87 and 1987-88; and 

(d) the incentives given to the NRls to 
popularise l.I.C. policies? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) Yes, Sir. 

(b) Besides the procurement of normal 
business from NRls when they visit India 
periodically, the Life Insurance Corporation 
of India has now started allowing the Devel-
opment Officers and Agents to procure 
business from NRls on mail order basis. The 
response to it has been moderate. 

(c) It is not the practice in LlC to maintain 
separate records of the bUSiness received 
from NRls. 

(d) No specific Incentives can be pro-
vided to NRls. However, the NRls are eli-
gible for all the tax concessions available in 
respect of different savings media under 
Income-tax Act, Wealth Tax Act, etc. 

Tillar I Irrigation Project 

1321. SHRI SHANTARAM NAtK: Will 
the Minister of WATER RESOURCES be 
pteased to state: 

(a) the progress made with resped to 
TiIIari Irrigation Project in Maharasntra; 

(b) whether the issues between the 
States of Goa and Maharashtra with respect 
to the projad have been resolved; 

(c) if so, the deta~s thereof; and 

(d) the time by which the proied is i(ety 
to be completed? 

THE MINISTER OF STAlE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMA n KRISHNA SAHI): {a} Filling of 
cut-off trench on righ. flank of main dam 
completed. Civil works of pick-up weir aI-
most complefe. Preliminary works on right 
bank and left banks canals completed. 

(b) and (c). Tentatively, the States of 
Maharashtra and Goa have agreed to share 
the cost of common items in the ratio of 76:24 

(d) 1996-97. subject to availability of 
funds. 

Zonal Offices of Tea Board 

1322. SHRI T. BASHEER: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether there is any proposal under 
Government's consideration for setting upot 
a Zonal Office of the Tea Board at Cochin; 
and 

(b) if so, the details thereof? 

THE MINISTER OF COMMERCE 
(SHRI D1NESH SINGH): (a) No, Sir. 

(b) Does not arise. 

Train Services Between Ahmedabad 
and Bombay 

1323. SHRJMATJ PATEL RAMASEN 
RAMJIBHAI MAVAN': Will the Minister of 
RAil WAYS be pleased to state: 

(a) whether it is afad that Railway traffic 
between Ahmedabad and Bombay has in-
creased manifold while increase in number 
of trains between Ahmedabad and Bombay 
is negligible panicutarty during night tIme; 
and 
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(b) if so, whether Govemment propose 
to introduce additional train services on this 
route to meet the difficulty of the passen-
gers? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) There has 
been some increase in the rail traffic be-
tween Ahmedabad and Bombay. 

(b) No, Sir. 

ScheduJed Tribe employees in these institu-
tions (institution-wise in various classes and 
scale-wise for officers); 

(c) the number of reserved vacancies 
dereserved in these institutions in last three 
years (year-wise as per above classification) 
in (i) direct recruitment and (ii) in promotions, 
and the position of existing backlog in vari-
ous classes/officers scales as on 31 Decem-
ber' 1988; and 

Reservation for SCs and STs in Banks (d) the steps taken by Government to 
and Financial Institutions avoid the dereservation of reserved vacan-

cies and for proper implementation of reser-
1324. SHRI BANWARt LAl BAIRWA: vation orders by banks and other financial 

Will the Minister of FINANCE be pleased to institutions? 
state: 

(a) the total number of employees in 
Class IV, Class III and in JMG Scale-I to VII 
(scale-wise) in banks and financial institu-
tions (including regional rural banks) under 
the Banking Division of his Ministry, institu-
tion-wise; 

(b) the number of Scheduled Caste and 

(i) Public Sector Banks/ 
Financial Institutions: 

(ii) Regional Rural Banks 

(b) and (c). Break-up of the representa-
tions of SC and ST in the Officers' Cadre 
(Scale WISe). is not readity available. Avail-
able information as on 1.1.1988 instituti<Jn. 
wise is given in Statement-II laid on the 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FAlEIRO): (a) The available 
information of the total staff strength of 
Public Sector Banks/Financial Institutions/ 
Regional Rural Banks as on 31.12.1987 is 
as under:-

The staff strength of otficers, Clerks and 
SUb-Staff is given in the Statement I laid 
on the Table of the House. [Placed in library 
See No. l T-7457/89J 

Officers' 15,570 

Field Supervisers 9,129 

Clerks 22,984 

Sub-Staff 3,410 

Table of the House {Placed in Ubrary See 
No.lT-7457189] 

(d) Government has taken inter-alia, the 
following steps to clear the backlog and to 
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avoid dereservation of the vacancies re-
served for SCs and STs: 

1. Educational Qualification 
have been relaxed in favour of 
Scheduled CastelScheduled 
Tribe to facilitate their Intake in 
the services of the Public 
Sector Banks in an increasing 
degree. 

2. Lower cut off poInt being pre-
scribed for Scheduled Caste/ 
Scheduled Tribe candidates 
for their selection vis-a-vis 
general candidates. 

3. Pre-recrUitment training pro-
grammes are being con-
ducted by banks to prepare 
the Scheduled Caste/Sched-
uled Tribe candidates for the 
recruitment tests. 

4. A Scheduled CastelSched-
uled Tribe Member is being 
associated with the InterView 
Boards to safeguard the inter-
ests of Scheduled Caste/ 
Scheduled Tribe candidates. 

5. InterViews of Scheduled 
Caste/Scheduled Tribe candi-
dates are being conducted in 
separate sittings/dates to 
avoid their being compared 
with general candidates dur-
ing interview process. 

6. Scheduled Caste/Scheduled 
Tribe candidates are not re-
quired to pay examination 
fees, to facilitate larger num-
ber of Scheduled Castel 
Scheduled Tribe candidates 
applying for various posts in 
the banking industry. 

7. Scheduled CastelScheduled 
Tribe candidates caUed for 
interview are being reim-
bursed travelling expenses. 

8. To ensure proper implemen-
tations of the reservations for 
Scheduled CastelScheduled 
Tribe, the bankslFinanciai 
Inst~utions place before their 
boards, once a year, a Review 
Report, for which comprehen-
sive proforma has been pre-
scribed, which is also sub-
jected to close scrutiny by the 
Government. 

9. Yearly Meetings/Seminars of 
Liaison Officers for the Sched-
uled Caste and Scheduled 
Tribe in the Public Sector 
8anks are being convened. 

10. BankslBanking Service Re-
crUitment Boards have also 
been advised to provide suffi-
cient number of Centres for 
conducting examinationslin-
terviews in the Tribal Ares. 

11 . Public Sector Banks/Financial 
InstItutions/Banking Service 
RecrUitment Boards have 
been adVised to consider the 
setting up of the recruitmentl 
examination centres in the 
Lakshadweep Islands to facili-
tate larger number of Sched-
uled Tnbe candidates for in-
creasing their intake in the 
services of Banks. 

Import of Natural Rubber in 1989 

1325. SHRt SURESH KURUP: Will the 
Minister of COMMERCE be pleased to 
state: 



69 Wrilten Answers PHALGUNA 12. 1910 (SAKA) Written Answers 70 

(a) whether Government propose to 
import natural rubber during 1989; and 

(b) if so, the details thereof? 

THE MINISTER OF COMMERCE 
(SHRI DINESH SINGH): (a) and (b), Yes, 
Sir. As per the existing policy of the Govern-
ment, the gap between demand and supply 
of natural rubber is met by resorting to im-
ports. Forthe present STC has provisionally 
been authorised to import 35000 M. Tonnes 
of natural rubber. The actual Imports Will, 
however, depend on the production of rub-
ber and its consumption dUllng the coming 
months. 

Non-Acceptance of Small Denomina-
tion Notes by Banks 

1326. SHRI KAMLA PRASAD SINGH: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether nationalised banks particu-
larly State Bank of India refuse to accept 
small denomination notes like Rs. 5/-, Rs. 10 
and Rs. 20 from public wanting draft; 

(b) if so, the reasons thereof; and 

(c) the steps taken to ensure that banks 
do not harass the public? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) No, Sir. 

(b) and (c). Specific complaints re-
ceived from public in this regard are looked 
into for appropriate remedial action. 

Wholesale Price Index of Essential 
Commodities 

1327. SHRI SYED SHAHABUDDIN: 
Will the Minister of FINANCE be pleased to 
state: 

(a) the pattern of variation in the whole-
sale prices of essential com modities of mass 
consumption during 1988, commodity-wise; 

(b) the reasons thereof; 

(c) the concrete steps taken to control 
price-rise: and 

(d) the weighta!Je given to these com-
modities, commoditY-WIse, in compiling 
Wholesale Price Index and Consumer Price 
Index? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (d). The pat-
tern of variation in the Wholesale Prices of 
selected essential commodities during 1988 
along with their weights are given in the 
Statement below. 

It may be observed that there has been 
significant deceleration in the rate of price 
rise during 1988 compared to the previous 
year - 4.9 per cent against 9.2 per cent. 
This was made possible thanks largely to a 
comprehensive package of demand and 
supply management measures and the fa-
voUt"able turn of the monsoon. The package 
of measures include adequate supply of 
essential commodities through the public 
distribution system, supplementing the 
domestic supplies by imports of these items 
as necessary; exercising strict monetary 
and fiscal discipline; action against hoarders 
and black-marketeers, and close monitoring 
of prices of essential commodities. 
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STATEMENT 

Variation. in WPI of selected Essential Commodities during 1988 

(end December to end December) 

Weight Percentage change 

Commodity WPI cpr 1987 1988 

1 2 3 4 5 

1. Foodgrains 12.92 16.5 15.54 

(a) Cereals 10.74 10.6 10.3 

(i) Rice 5.13 9.9 7.9 

(ii) Wheat 3.42 8.7 17.2 

(b) Pulses 2.18 37.0 29.9 

(i) Gram 1.04 32.1 66.4 

(ti) Arhar 0.56 571 -23.0 

( IIi) Masoor 0.16 14.0 29.7 

2. Edible Oils 3.72 198 -15.7 

(i) Groundnut oil 1.42 27.3 -21.0 

(ii) Mustard Oil 0.67 41.1 -33.1 

3. Fruits & Vegetables 6.13 2.7 9.4 

4. Milk & Milk Products 6.15 15.5 13.0 

(I' Milk 4.52 13.9 16.3 

S. EeP. fish & Meat 1.90 2.4 2.3 

6. CondIments & Spices 1.09 41.8 58.4 
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2 3 4 5

4.3 -1.8

1.0 4.9

5.8 -4.3

9.2 4.9

7. Sugar, Khandsari & Our 7.24

(i) Sugar 2.19

(ii) Gur 4.56

All Commodities 100.00 100.00

The weights of individual commodities in CPI for Industrial Workers (1982=100) are
worked out centre-wise for each of the 70 centres. These are not worked out for the
General (All India) Index.

Round the Country special tickets

1328. SHRI KAMALPRASAD RAWAT:
Will the Minister of RAIL WAYS be pleased to
state:

(a) the details of the tacilitlesto be
provided on round the country trips offered
on Pandit Nehru's Birth Centenary to the
touring public by the Railways in the matter
of providing cheap accommodation and food
besides railway reservations; and

(b) the cost of the round the country tour
ticket in all the classes?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) Concessions/
facilities available to passengers holding
Nehru Yatri Tickets are detailed in the state-
ment I given below. All other facilities includ-
ing catering and retiring room accommoda-
tion are available to them at par with other
railway passengers.

(b) The cost of the tickets for all the
itineraries is also given in the statement 11
laid on the Table of the House. [Placed in
library. See No. LT-7458/89]

STATEMENT-

Concessionsifacilities

(i) Fare indicated on these tickets is
inclusive of a concessionallump
sum amount of Rs. 50/- towards
sleeper surcharges, reservation
fees and super-fast charges irre-
spective of the number of break
journeys. No separate charges -
are payable on these counts.

(ii) Journey can be broken on these
tickets without any distance re-
striction.

(iii) The tickets are valid for 30 days
from the date of commencement
of first journey.

(iv) This ticket is also valid for
Rajdhani and Shatabdi Express
trains on payment of the differ-
ence of fare.

(v) 61 itineraries touching the
places of historical, cultural and
religious importance have been
drawn.
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(vi) 25 originating stations of the itin-
eraries have been authorised to 
issue these tickets. 

FERA Violations 

1329. SHAI MOHO. MAHFOOZ ALI 
KHAN: 

SHRI HET RAM: 

Will the Minister of FINANCE be 
pleased to state : 

(a) whether the attention of Govern~ 
ment has been drawn to a report captioned 
"Enforcement officials bury another case" 
appearing in the Indian Express of 25 De-
cember, 1988; and 

(b) if so, the factual position 51ating the 
action taken by Government in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) and (b). After 
completion of investigations, the Directorate 
of Enforcement (FERA) has initiated adjudi-
cation proceedings against Shri D.O. Gupta 
by issue of a Show Cause Notice for alleged 
violation of the provision of Section 8 (1) of 
FERA, 1973 for maintaining and operating a 
bank account abroad. 

Revision of Electoral Rolls in Assam 

1330. SHAICHITTAMAHATA: Will the 
Minister of LAW AND JUSTICE be pleased 
to state: 

(a) whether the long pending disputes 
over tile revision of electoral rolls in Assam 
have since been resolved; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE (SHRI 
H.R. BHARDWAJ): (a) and (b). Yes, Sir. 

After completing the preliminary action by 
way of house-numbering for facilitating in;-
tensive revision, the Election Commission 
has chalked out a programme for an inten-
sive revision of electoral rolls in Assam with 
1.4.1989 as the qualifying date. House to 
house enumeration is expected to begin 
shortly and final publication of the revised 
rolls is expected by June, 1989. 

[ Translation] 

Equipment to check Drug Trafficking 

1331. SHRI PARAS RAM BHARDWAJ: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether any equipment has been 
developed to check drug trafficking which 
would increase the efficiency of the Depart-
ment and also help in the seizure of drugs; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENU~ IN THE 
MINISTRY OF FINANCE ($HRI A.K. 
PANJA): (a) and (b). A drug identification kit 
for use by the enforcement agencies, foron-
the-spot ident ification of drugs, has been 
indigenously developed by National Chemi-
cal Laboratory, Pune. The technical know-
how has been transferred to Mis. Hindustan 
Antibiotics Limited, Pune, who have under-
taken commercial production of the sai kits 
for use by various drug law enforcement 
agencies in the country. 

[English1 

lowering of Voting Age 

1332. SHRI RAM PYARE PANIKA: 
SHRIJAGANNATH PATNAIK: 

Will the Minister of LAW AND JUSTICE 
be pleased to state: 
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(a) whether the Constitution (Sixty-
second Amendment) Bill. 1988 regarding 
lowering of voting age from 21 to 18 years 
has since been assented to by the Presid.ent; 

(b) if not. the reasons therefor; and 

(c) whether the new electoral rolls are 
being prepared in the light of this Bill? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE (SHRI 
H.A. BHARDWAJ): (a) Not yet, Sir. 

(b) The Constitution (Sixty-second 
Amendment) Bill, 1988 requires to be ratified 
by the Legislatures of not less than one half 
of the States in terms of proviso (d) to clause 
(2) of article 368 of the Constitution. This 
process has not been completed yet. 

(c) Yes, Sir. The Election Commission 
has ordered a special revision of the elec-
toral rolls in all States and Union Territories 
for this purpose. 

Seizure of Currency by Narcotics 
Control Bureau 

1333. SHRI PRATAPRAO B. 
BHOSAlE: Will the Ministerof FINANCE be 
pleased to state: 

(a) whether the Narcotics Control Bu-
reau has seized large amount of Indian 
Currency at Indo-Pak Border during Janu-
ary, 1989; 

(b) if so, the details thereof; 

. (c) the action taken in this regard; 
\ -

(d) whether Government propose to 
take some steps to check such incidents in 
future ; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) to (c). No, Sir. However, in a 
follow-up of a seizure of 103 kgs. of heroin 
and 250 gold biscuits made on 17.1.1989 in 
Sriganganagar district of Rajasthan, the of-
ficers of Delhi zonal unit of Narcotics Control 
Bureau had searched the business prem-
ises at BF-8, Mohan Palace, Saraswati 
Vihar, New Delhi, belonging to one Ashwini 
Kumar Agarwal and seized Indian currency 
amounting to Rs. 1,23,97,0001-

The case has also been referred to the 
Income Tax Department for appropriate fol-
low-up action under the Income-tax Act. 
1961. 

(d) and (e). The question presumably 
refers to the steps taken by the Government 
to check drug trafficking and related activi-
ties. 

A number of aggressive counter-meas-
ures pave been launched by the Govern-
ment which, inter alia. incl des provision of 
deterrent punishments against drug traffick-
ers, strengthening of preventive and intelli-
gence machinery (especially in and around 
borders and vulnerable areas), adoption of a 
liberalised reward scheme for both officers 
and informers, strengthening of bilateral co-
operation between neighbouring countries 
(including regional co-operation under the 
aegis of SAARC). The Prevention of Illicit 
Traffic in Narcotic Drugs and Psychotropic 
Substances Act, 1988 provides for preven-
tive detention upto a maximum period of 2 
years for drug-related crimes. 244 persons 
have so far been detained under the said 
Act. 

The Narcotic Drugs and Psychotropic 
Substances Act, 1985 has also been 
amended to strengthen ~ further. The 
amendments, inter alia include provisions 
for forfeiture of illegally acquired properly 
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derived from or used in illicit drug trafficking; 
cnminalising the activity of financing drug 
trafficking and for death penalty on second 
conviction for specified offences. 

Workshop organised by Confederation 
of Engin ering ~nduslry 

1334. SHRI KRISHNA SINGH: Win the 
Minister of COMME: CE be pleased 10 
sta1e: 

(a) whether a workshop wa yanlsed 
by the Confederation of Engir,eer'ng IrldU5-
try recently; 

(b) if so, the details 0 1 SUm)eSilOns 
made thereat; 

(c) whether any aid trom Government 
was sought by the Industry for boost:ng 
export; and 

(d) if so, the reaction of Government 
thereto? 

THE MINISTER OF STATE IN THE 
tv'INISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI) : (a) Yes , Sir. 

(b) to (d). The Confederation of Engi-
neering Industry had organised a workshop 
on "Engineering Industry - International 
Marketing Strategy" on 2.2.1989 for working 
out a strategy to increase the exports of 
Indian engineering goods to USSR, EEC 
and USA. The workshop discussed the pre-
vailin~ environment vis-a-vis Indian exports 
to these countries and consider~ various 
possibilit ies to create a suitable climate to 
increase the exports . The Government offi-
cials present explained the various meas-
ures being taken by the Government for 
augmenting the IndIan exports to these 
countries. 

Constitution of Benches of BIFR 

1335. SHRI SHARAD DIGHE: Will the 
Minister of FINANCE be pleased to state: 

(a) the number of benches of the Board 
for Industrial and Financial Reconstruction 
(BIFR) constituted by Government so tar; 

(b) l1e number of sit ings held by them; 

(c) t~e number of companies tGtwhom 
Ninding UD notice hay been issued: and 

(d) the number of cases in whIch reha-
bilitation package under Section 17 (2) ana 
(3) of he BIFR Act Ilqve Deen applOved? 

THE MINISTER OF STATE IN THE 
DEPARI MENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) Under Section 12 
(2) of the Sick Industrial Companies (Speci~1 
Provisions} Act , 1985 Chairman, Board for 
Industrial and Financial Reconstruction has 
constituted three benches so far. 

(b) to (d). BIFR has reported the follow-
ing data regarding num~er of sittings held. 
winding up notices issued and approval 
accorded under Section 17 (2) and 17 (3) of 
the Sick Industrial Companies (Special Pro-
visions) Act, 1985 as on 31.1.1989: 

(i) Number of sittings held 864 

(ii) Number of comp 
anies recommended 
to the concerned 
High Court for 

winding up 16 

(iii) Number of cases in which 
Show Cause notices 
have been issued 
for winding up 30 
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(iv) Approval accorded under 
Section 17 (2) 53 

(v) Scheme sanctioned 22 

I Translation} 

Indian Investment in Guyana 

1336. DR. CHANDRA SHEKHAR TRI-
PATH I: Will the Minister of COMMERCE be 

-pleased to state: 

(a) whether Indian entrepreneurs have 
received any invitation for capital investment 
in Guyana; 

(b) if so, whether Government propose 
to grant permission to them; 

(c) if so, the names of industries for 
which permission has been granted and the 
amount permitted to be invested; and 

(d) ij not, the reasons therefor? 

THE MINISTER OF COMMERCE 
(SHRI DINESH SINGH): (a) Yes, Sir. During 
a visit to India in January, 1989, Minister for 
Trade and Tourism, Guyana, invited Indian 
participation in both equity and management 
in various industrial activities in Guyana. 

(b) Govt. have not received any pro-
posal for granting permission for investment 
in Guyana so far. They will be considered as 
and when received, as per existing rules and 
regulations. 

(c) and (d). Do not arise. • 

[English] 

Complaints in Grant of Import Licence 
forPenicillin·V 

1337. SHRI RAMASHRAY PRASAO 
SINGH: Will the Minister of COMMERCE be 
pleased to state: 

(a) whether he has received complaints 
in grant of import licence for Penicillin-V; and 

(b) if so, the action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) Yes, Sir. 

(b) A technical inspection of all the units 
which have applied for import of Penicillin V 
is being undertaken to ascertain the essen-
tiality, ij any, for import of Penicillin V. 

[ Translation] 

Export of Aluminium Products to 
United States 

1338. SHRI KALI PRASAD PANDEY: 
Will the Ministerof COMMERCE be pleased 
to state: 

(a) whether in a report of Los Angeles 
Office of the Engineering Export Promotion 
Council, it has been mentioned that there is 
ample scope for export and sale of Indian 
aluminium products in United States market; 

(b) if so, whether Government have 
taken any steps in this regard; and 

(c) if so, the details thereof and if not, 
the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) Yes, Sir. 

(b) and (c). The Engineering Export 
Promotion Council has circulated the report 
among prominent manufacturers/exporters 
of aluminium products in India for their study 
and immediate action. EEPC's foreign of-
fices in Chicago and Las Angeles are also 
following up vigorously with potential US 
buyers for generating enquiries for business 
negotiations with Indian manufacturers. 
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PC also proposes to send a compo -
ite Study-cum-Snles Team Comprising of 
exporters at aluminium products having 
potential in the US market for sales promo-
tIon. 

EEPC also proposes to invije potential 
buyers from the US interested in aluminium 
products to visit India and see for them-
selves the capability of Indian aluminium 
manufacturers and to negotiate business 
with them. 

[English] 

Loan provided for Coastal Protection 
Works in Kerala 

1339. SHRI VAKKOM PU-
RUSHOTHAMAN: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) the amount of loan provided to the 
State Government of Kerala for Coastal 
Protection Works during the last three years; 

(b) whether the State Government has 
submitted a new project report for coastal 
protection and reconstruction of the old sea-
walls to Union Government; 

(c) if so, whether Government have 
considered the project report; and 

(d) if so, the action taken thereon and 
the amount of assistance to be given for this 
purpose? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) The loan 
assjstance provided to the State Govern-
ment of Kerala for coastal protection works 
during the last three years is as under: 

Year Assistance 
(Rs. Crores) 

2.31 

2.50 

1987-88 2.50 

(b) No. Sir. 

(c) and (d). Do not arise. 

Erosion of Bank of River Bhagirathl at 
Uluberia 

1340. SHRI BASUDEB ACHARIA: Will 
the Minister of WATER RESOURCES be 
pleased to state: 

(a) whether Government are aware of 
the serious situation at Uluberia due to ero-
sion of the bank of river Bhag irathi; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI) : (a) and (b). 
The Government·of West Bengal has taken 
urgent palliative measures at an estimated 
cost of Rs. 10 lakhs to restore the damage 
caused due to subsidence to the embank-
ment. 

NABARD Refinance to Orissa 

1341 . SHRI SOMNATH RATH: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the National Bank tor Agri-
cultural and Rural Development (NABARD) 
has stopped refinance in some States and if 
so, the details thereof and the reasons there-
for· , 

(b) the amount proposed to be ad-
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vanced by NABARD in Orissa during 1988-
89 and the amount invested so far; 

(c) the central cooperative banks in 
Orissa which are disqualified for refinance 
because of overdues; and 

(d) the amount of overdues in Orissa 
and the steps taken to collect the same? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) It was noticed by 
Reserve Bank of India (RBI) and National 
Bank for Agricuhure and Rural Development 
(NABARD) that some cooperative banks 
were not fully complying with instructions 
relating to interest rates, conversion of loans' 
etc. and directives in this regard were vio-
lated in 12 States and one Union Territory 
namely, (1 ) Andhra Pradesh, (2) Bihar, (3) 
Gujarat, (4) Haryana, (5) Karnataka; (6) 
Kerala, (7) Madhya Pradesh, (8) Maharash-
tra, (9) Orissa, (10) Punjab, (11) Tamil Nadu, 
(12) West Bengal and (13) Union Territory of 
Pondicherry. ln view of this NABARDvide its 
circular dated 29th November, 1988 ad· 
dressed to the Managing Directors of State 
Cooperative Banks and State Land Devel-
opment Banks of these States withheld refi-
nance facilities till an undertakings is fur-
nished by the concerned institutions that 
they would follow the instructions/guidelines 
issued by the RBIINABARD. NABARD has 
reported that refinance facilites have been 
resumed in all States, except in Maharashtra 
since undertakings from the apex banks in 
the State are still awaited. 

(b) NA~RD has reported that it has 
disbursed in Orissa State during 1988-89 
(upto 17.2.89) a sum of Rs. 27.7 crores as 
refinance under schematic lending against 
the target of Rs. 67.49 crores for the year. 

(c) It is reported that Angul and Boudh 
ceBs are ineligible for credit limits from 

NABARD for 88-89 on account.of high over-
dues. 

(d) NABARD has further reported that 
the total overdues as on 30.6.1987 at the 
level of State Co-operative Banks stood at 
Rs. 31.69 crores whereas at the level of 
CCSS, it stood Rs. 74.62 crores. NABARD 
has further reported that Orissa SCB, ece 
and the State Machinery have to take suit-
able action for recovery overdues. 

Opening of Branches of Commercial 
Banks in Rural Areas 

1342. SHRI H.N. NANJE GOWDA: 
PROF. RAMKRISHNA 

MORE: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether Government have directed 
the commercial banks to keep pending 
opening of branches in urban and metropoli-
tan areas till the deficient requirement in 
rural and semi-urban areas is met; 

(b) if so, the details of the commercial 
banks which have followed the directions of 
Government and opened branches in the 
rural areas; and 

(c) the details of locations in rural areas 
where commercial banks have opened 
branches and the time by which the target of 
opening banks in rural areas will be at-
tained? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRt 
EDUARDO FALEIRO): (a) to (c). Reserve 
Bank of India (RBI) has reported t~at it has 
not issued any directions to commercial 
banks to keep pending the licences in re-
sped of centres in urban and metropolitan 
areas tiU the requirements in rural and semi-
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urban areas are met. However. the banks 
are advised to open branches at rural and 
$omi~urban c .. ntres on priority. RBI upto 
31.1.1989 has allotted 5359 eligible ruraJ 
and semi·urban . centres for opening 
branches under the current Branch Licens-
ing Policy for 1985-90 and banks had 
opened branches at 2627 such centres. RBI 
has advised the banks to open branch s at 
the remaining rural and semi-urban centres 
expeditiously preferably by 31.3.1989 with a 
view to implBmenting the Service Area 
Approach to rural lending. 

Export Performance of Private Sector 
Companies 

1343. DR. DAnA SAMANT: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether the export performance of 
major private sector companies is falling 
since last few years: 

(b) the export made by Tata, Birla. J.K. 
Bajaj, Shriram Mafatlal, Mehendra. Kir-
Io~kar and Walchand groups of companies 

in 1986-87 and 1987-88; and 

(c) the efforts Government are contem-
plating to boost the export by big industrial 
house? 

THE MINISTER OF COMMERCE 
(SHRI DINESH SINGH): (a) According to a 
study made by Reserve Bank of India on the 
export performance of 581 large companies, 
the percentage of exports to sales of these 
companies has gone down from 4.3 in 1984-
85 to 3.6 in 1986-87. 

(b) Annual Export Performance data by 
individual large houses is not maintained by 
the Ministry. A Statement indicating export 
performance over the 5 year period 1983-84 
to 1987-88 vf some companies belonging tc 
these concerned houses is given below. 

(c) Export Policy IS common to all cate-
gories of exporters. No special dispensation 
isgiven for large houses. However, dialogue 
is maintained with their associations and 
several individual houses to achieve better 
export performance. 

STATEMENT 

Export Performaltce of Major Groups of Companies 

Name of No. of Companies No. of companies Export 1983-84 to 1987 
the Group in the group as for which information -B8 (5 Years agg.) 

on 31.3.87 is available Rs. Crores. 

1 2 3 4 

1. Tata 83 15 1458.23 

2. Birla 159 17 535.37 

3. J.K. 
Singhania 53 6 112.19 

4. 8ajaj 25 2 326.59 (2) 
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t 2 4 

5. Shriram 24 1 3.81 

6. Matatlal 48 10 402.78 

7. Mahendra 9 3 161.11 

8. Kirloskar 21 N.A. N.A. 

9. Walchand 18 2 88.25 

Notes: The above information is based on the available data supplied by the 
private sector companies . 

(1) Department of Company Affairs, Ministry of Industry 

(2 ) This Includes inward remittance of Foreign Exchange against sale of 
scooters. 

Purchase of Rubber by STC 

1344. SHRI S.G. GHOLAP: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) the quantity of rubber purchased 
from foreign countries through S.T.C. during 
the last three years: 

(b) the selling price thereof in Indb; 

(c) whether Government have given 
subsidy on it; and 

Year Quantity 

1 2 

1985-86 38538 

1986-87 40228 

1987-88 41984 

(d) if so, the details thereof? 

THE MINISTER OF COMMERCE 
(SHRI DINESH SINGH): (a) to (d). The 
buffer stocking scheme for natural rubber 
operated by the Government aims to provide 
remunerative returns to the growers as well 
as supply of rubber to the user industry at 
reasonable prices. At times Government 
have to bear the losses suffered by STC if 
any on this operation. This quantity of rubber 
imported during the last three years and its 
setting price has been as under:-

(P) 

Quantity in Tonnes 
Price in Rs.lTonnes 

Selling Price Range 

3 

Rs. 16500 (P) 

Rs. 16500 (P) 

Rs. 17000 (P) 
(P) Provisional 
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Group Insurance Scheme for Fisher-
men 

1345. SHRI A. CHARLES: Will the 
Minister of FINANCE be pleased to state: 

(a) the major segments of people both in 
the organised and unorganised sectors 
covered by the group insurance scheme of 
the life Insurance Corporation; 

(b) whether there is any group insur-
ance scheme for the benefit of the traditional 
fishermen; 

(c) H so, the details thereof; and 

(d) if not, whether there is any proposal 
to start such a scheme for the welfare of the 
fishermen, who constitute one of the most 
weaker sections of the community? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FAlEIRO): (a) The major seg-
ments of people both in organised and unor-
ganised sectors covered by Group Insur-
ance Schemes of Life Insurance Corpora-
tion of India are Employer-Employee groups 
and Non-Employer-Employee group. Non-
Employer-Employee group consist of volun-
tary Associations formed by persons en-
gaged in same professional occupations or 
vacations. These Associations may be 
Trade Unions or may have been formed by 
economically weaker sections of tho society 
namely. Taxi Drivers, Agricultural laoour-
ers, Building Workers, Fishermen and other 
such workers engaged in similar vocations. 

(b) Yes, Sir. The Life Insurance Corpo-
ration of India has a Group Insurance 
Scheme to offer for economically weaker 
sections ot the society like rickshaw pullers, 
auto-rickshaw drive~. construction work-
ers, barbers and other semi-skilled workers 
which can also cover group of fishermen. 
provided they have their Association or Body 

to take the responsibility of administering the 
Scheme. 

(c) The lIC of India has finished several 
group insurance schemes for the benefit of 
fishermen covering the lives between ages 
18 and 60 years for the maximum sum 
assured of Rs. 5.000/- per member namely. 
Bhogpura Island Fishermen Society. 
Vishakhapatnam, Vizianagram Island Fish-
ermen Society, Vishakhapatnam. Kerala 
Pradesh Matsya Pravarthaka Sangham, 
Kozhikode, etc. 

(d) Does not arise. As the group of 
fishermen can also be covered uncler the 
Lie's existing Group Insurance Scheme for 
unorganised sectors, there is no necessity to 
have a fresh Scheme for them. 

Train Service Between Bangalore-
Shimoga 

1346. SHRI V.S. KRISHNA IYER: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether Government are aware that 
there is a demand for the introduction of a 
day time train or a diesel car between Ban-
galore and Shimoga; and 

(b) if so, the action taken/proposed to be 
taken thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) Yes, Sir. 

(b) A convenient and popular overnight 
service and a day time travel facility with 
changeover at Birur are adequately serving 
the traffic. 

Railway lines In Kerala 

1347. PROF. P.J. KURIEN: Will the 
Minister of RAILWAYS be pleased to state: 
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(a) whether any new survey/construc-
tion of new line is proposed to be undertaken 
in Kerala durin;) 1989-90: 

(b) if so, the details thereof: and 

(c) <ietalls of the pending proposals in 
this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) to (c). No, Sir. 
However, work is satisfactorily progressing 
on three other sanctioned 'New Lines' proj-
ects: Ernakulam-Alleppey, Alleppey-Kay-
ankulam and Trichur-Guruvay' r. 

[ Translation] 

Setting Up of Branches in India by 
Foreign Companies 

1348. SHRI BALWANT SINGH 
RAMOOWALlA: 

SHRI OINESH GOSWAMI: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether Government have recently 
given further relaxation in the rules to foreign 
companies to set up their branches in India; 

(b) if so, the details thereof; 

(c) the number and names of the foreign 
companies which had their offices in the 
country in 1988; and 

. (d) the total amount of foreign exchange 
brought to India by the persons working in 
these offices? 

THE MINISTER OF STATE IN DE-
PARTMENT OF ECONOMIC AFFAIRS IN 
THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). h has 
been decided to permit liaison offices of 

foreign companies to participate in the pro-
motion of Indian exports. The details of this 
facility were indicated in reply to Lok Sabha 
Unstarred Question No. 1215 answered on 
the 18th November, 1988. 

(c) and (d). The announcement with 
regard to the facility was made by the Re-
serve Bank of India through a Press Note 
issued on 3rd December, 1988. It is, there-
fore, too early to compile the kind of informa-
tion asked for. 

[English] 

Reimbursement of Cess Imposed on 
Pepper 

1349. PROF. K.V. THOMAS: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether Government contemplate 
to reimburse the 3.5 per cent cess imposed 
on pepper, on contracts made before impo-
sition of cess; 

(b) if so, by when; and 

(c) the total amount involved therein? 

THE MINISTER OF COMMERCE 
(SHRI DINESH SINGH): (a) Yes, Sir. 

(b) and (c) . The total amount involved 
and the payment would depend on the ac-
ceptance of claims after final scrutiny by the 
Ministry of Finance? 

Identification of Centres by L1C for 
Grant of Housing loans 

1350. SHRI S.M. GURADDI: 
SHRI T.V. CHAN-

DRASHEKHARAPPA: 
SHRI S.B. SIDNAL: 

Will the Minister of FINANCE be 
pleased to state: 
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(a) whether the Life Insurance CorpO-
ration propose to identify 300 centres in the 
country for intensive grant of housing loans; 

(b) if so, the detoils of centres identified 
so far ; and 

(c) the details of loans proposed to be 
provided by the Life Insurance Corporation? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (c). For 111e 
purpose of intensive housing development 
and grant of loans on a large scale a per the 
salient features of "Own Your Home" 
Scheme, the L1C of India have identified 
more than 300 centres in the entire country. 
While the Southern Zone, comprising 17 
Divisions, may have 81 centres, the Eastern 
Zone consisting of 13 Divisions has been 
earmarked as many as 66 centres. There will 
be about 55 centros in tile 11 Divisions of the 
Central Zone. In the Northern Zone, com· 
prising 9 Divisions, 46 centres have been 
identified. As many as 55 centres may come 
up in the 11 Divisions of the Wester n Zone. 

[ Translation] 

Lo,co Shed at Loop Lines Sahib Ganj 
(Eastern Railway) 

1351. SHAI SETH HEMBROM: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Railways have de-
cided to close down Lo~o Shed at Loop 
Lines, Sahib Ganj (Bihar) on Eastern Rail-
way; and 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) Yes, Sir. 

(b) As part of Railway's polity 10 phase 
out steam traction. 

[English] 

FTZ in Madras and Pondicherry 

1352. SHRI P.R.S. VENKATESAN:WiD 
the Minister of COMMERCE be pleased to 
state: 

(a) whether Government of Tam~ Nadu 
and Union Territol), of Pondicherry have 
sent any proposal to establish a Free Trade 
Zone (FTZ) in Madras and Pondicherry; 

(b) if so, when was the proposal sent 
and deta,ls thereof: and 

(c) the reaction of Government in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) Yes, Sir. 

(b) and (c). Proposals were received 
f rom the Govt. of T ami! Nadu in 1976 an from 
the Union Territory of Pondicherry in 1978 
for establishing Export Processing zones 
within the respective territories. These were 
considered along with requests from other 
States and a decision was taken in 1983 to 
establish four new Export Processing Zones 
in the country located at Noida (UP), Falla 
(West Bengal). Madras and Cochin. 

Cauvery Waler Disputes 

1353. SHRl V. KRISHNA RAD: Will the 
Minister of WATER RESOURCES be 
pleased to state: 

(a) whether the Chief Ministers of Kar-
nataka and Tamil Nadu have indicated that 
the Cauvery Waters Dispute Would be 
settled through discussions; and 
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(b) if so, the details-thereof and reaction 
of Government thereto? 

THE MINISTER OF STATE IN THE 
tvllNISTRY OF WATER RESOURCES 
(SH IMATI KRISHNA SAHI): (a) and (b). 
Centre has not received any formal commu-
nication from the Chief Ministers of Karna-
taka and Tamil Nadu indicating settlement of 
dispute through mutual discussions. 

FER A Violation Cases 

1354. SHRI H.M. PATEL: Will the Min-
ister of FINANCE be pleased to state : 

(a) the number of investigations under 
Foreign Exchange Regulation Act (FERA) 
completed in 1988; and 

(b) the details of such cases? 

THE MINISTER OF STATE IN THE DE-
PARTMENT OF ECONOMIC AFFAIRS IN 
THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). During 
the year 1988, the Directorate of Enforce-
ment (FERA) had completed investigations 
in 9,826 cases. As the number of cases in 
which investigations were completed is very 
large, the time and labour involved in collect-
ing and furnishing case-wise details will not 
commensurate with the result. 

Sick Small Scale Industrial Units 

1355. SHRI BHADRESWAR TANTI: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether a large number of small 
scale industrial units in the country are sick; 
and 

(b) if so~ the amount of loans given to 
such units by nationalised banks during 
1987-88 and 1988·89 so far? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FAlEIRO): (a) and (b). Reserve 
Bank of India has reported that total number 
of sick small scale industrial units and out-
standing bank credit as at the end of June, 
1987 (latest available) stood at 1,58,226 
units involving Rs. 1,542.25 crores. The data 
has revealed that in terms of number 7.8% of 
borrowing SSt units were sick with their 
outstanding bank credit forming 15.7% of 
the aggregate advances to SSI units. 

Action against Bank Official Respon-
sible for Bad Debts 

1356. SHRI HAROOBHAI MEHTA: Will 
the Ministerof FINANCE be pleased to state: 

(a) whether there is any norm prevailing 
in the nationalised banks on the question of 
taking action against the staff held account-
able for sanctioning a loan which later on 
turns out to be wholly or partly not recover-
able; 

(b) whether there is any similar norm in 
respect of taking action against Chairman/ 
Managing Director or any officer higher than 
Branch Managers; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (c). Reserve 
Bank of India has reported that it has not 
prescribed any norms for taking action 
against the staff found accountable for sanc-
tioning a loan which later on turns out to be 
wholly or partly irrecoverable. Action is 
generally initiated by the banks against sta1f 
members when malafide in sanctioning 
loans is suspected/established either 
through their disciplinary proceedings or in 
consultation with Central Vigilance Commis-
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sion, wherever required. No separate norms 
are followed in taking action against various 
categories of officers. In respect of various 
officials in thetop management, if any irregu-
larities are noticed, these are also brought to 
the notice of the Government. 

[ Translation] 

Chhltaunl-Bagha Bridge 

1357. SHRI MADAN PANDEY: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether Government have consid-
ered the report presented by the high-pow-
ered committee in regard to Chhitauni-
8agha rail-cum-road bridge in North Eastern 
Railway; 

(b) if so, the nature of proposals re-
ceivect by Government in regard to the con-
struction of th is bridge; and 

(S) if not, the time by wh ich the said 
report is likely to be considered by Govern-

\ ment? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHAI 
MADHAVRAO S9INDIA): (a) Yes, Sir. The 
report of the Committee, appointed by the 
planning Commission has been submitted 
and considered. 

(b) The construction of a raH-cum-road 
bridge, or a road bridge, at this location has 
not been found to be a viable propos~ion . 

(c) Does not arise. 

[English] 

Decline in Export of Prawns and 
Shrimps 

1358. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) whether the export of prawns and 
shrimps to Japan has declined; 

-
(b) whether India's shrimp export to 

China. Taiwan and Indonesia has also de-
clined ; 

(c) if so, the reasons for decline in the 
export of shrimp and prawn to those coun-
tries; and 

(d) the steps taken to increase their 
export to those countries? 

-THE MINISTER OF COMMERCE 
(SHRI DINESH SINGH): (a) Exports of In-
dian shrimps to Japan during the last few 
years have been fluctuating in quantitative 
terms though their value has been steadily 
increasing as the following table wi!! show: 

Year Quantity (Tonnes) Value (Rs. Crores) 

1985-86 35402 257.96 

1986-87 30961 282.53 

1987-88 32514 292.45 

1988-89 22431 245.65 
(Apr.-Dec.) 
1987-88 23946 219.37 
(Apr.-Dec.) 
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(b) India does not export shrimps to 
China, Taiwan and Indonesia. 

(c) Does not arise. 

(d) China, Taiwan and Indonesia are 
not markets for Indian shrimps, as these 
countries are leading producers and export 
shrimps to world markets. 

Consumer Price Index 

1359. SHRI E. AYYAPU REDDY: Will 
the Mlnisterof FINANCE be pleased to state: 

(a) whether the Consumer Price Index 
with 1960 as the base year has registered an 
increase of 10 per cent in the current finan-
cial year; and 

(b) whether any assessment has been 
made with regard to the effect of this in-
crease on various projects under construc-
tion with reference to depreciation in the 
value of the Rupee? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) The Consumer 
Price Index for Industrial Workers 
(1960= 1 aD) has registered an increase of 
8.6 per cent in the current financial year till 
December, 1988 for which the latest data is 
available. 

(b) No such assessment has been 
made. 

Kutlipuram-Guruvayoor Railway Line 

. 
1360. SHRI V.S. VIJAYARAGHAVAN: • 

Will the Minister of RAIL WA YS be pleased to 
state: 

,.' 

(a) the latest position with regard to the 

construct jon of the Kut ipuram-Guruvayoor 
railway line in Kerala; and 

(b) when it is likely to be completed? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (S HRI 
MADHAVRAO SCINDIA) : (a) This line has 
not been approved for being taken up for 
construction. 

(b) ~oes not arise. 

Cases Pending in Delhi Courls 

1361. SHRIMATI PRABHAWATI 
GUPTA: Will the Minister of LAW AND 
JUSTICE be pleased to stato: 

(a) the number of cases pending in 
lower courts, High Court and Supreme Court 
in Delhi as on 31 December, 1988; 

(b) the number of cases disposed of by 
these cour1s during the year 1987 and 1988; 
and 

(c) the steps taken by Government to 
clear the arrear of pending cases? • 

THE MINISTER OF LAW AND JUS-
TICE AND MINISTER OF WATER RE-
SOURCES (SHRI B. SHANKARANAND): 
(a) and (b). As on 31.12.88, a total number of 
199138 cases were pending in the Supreme 
court. The number of cases disposed of by 
the Supreme Court during the years 1987 
and 1988 were 46132 and 44252, respec-
tively. Similar information in respect of lower 
courts and High Court in Delhi is being 
collected and will be laid on the Table of the 
House . 

(c) A statement indicating th steps tat<en 
to expedite the disposal of cases is given 
below. 
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:STA1'EMENT 

Steps Taken from Time to Time to reduce 
Pendency ;n Courts 

1. Elimination of arrears in all 
courts 'has been discussed in 
the conference of Chief Jus-
tices, Chief Ministers and Law 
Ministers of States held on 
3~ st August-1st September, 
1985 and the Resolutions of 
1he Conference had been 
commended to the High 
Courts and the State Govern-
ments for implementation. 

2. The Code of Civil Procedure 
was amended in 1976 to abol-
ish Letters Patent Appeals 
from judgement of Single 
Judge of the High Court in 
Second Appeal (vide Section 
100-A CPC) 

3. The Code of Criminal Proce-
dure, 1973 was amended in 
1978 to expedite trial of Grimi-
nal cases, A bill to funher 
amend the Code has been 
introduced in the Lok Sabha. 

4. Th8 recommendations con-
tained in the 77th Repor1 of the 
Law Commission on 'Delay 
and Arrears in Trial Courts' 
and in the 79th Report of the 
Law Commission, on 'Delay 
and Arrears in High Courts 
and other Appellate Courts' 
suggesting various proce-
dural reforms were sent 10 the 
High Courts/State Govern-
ments for implementation, 

5. A Committee of 3 Chief Jus-
tices of High Courts was con-
stituted by the Government in 
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the year 1984 to study the 
problem of arrears in High 
Courts and suggest reforms. 
The Committee suggested 
numerous procedural re-
forms. Some of the sugges-
1ions required ameAdment of 
legislation and High Court 
Rules and Orders, whfreas, 
some others required iSfue of 
administrative mstructiOns

j 
on 

the part of the High , Coults. 
The suggestions of the 
Committee. as accepted by 
the Government, hav~ ,been 
sent to the Stat& 'Govern-
ments/Union Territory Ad-' 
ministrations and High Oourts 
for adoption and necessary 
action. 

6, The High Courts are taking the 
following steps to expedite 
disposal of cases: 

a) Cases involving common . 
questions are being 
grouped together. 

b) Matters are fixed for hear-
ing by giving short return-
able dates. 

c) Printing of records is dis-
pensed with, in many 
cases; and 

d) Priority is given to cases 
requiring quick disposal. 

7. The sanctjoned strength otthe 
High Court Judges has bee:, 
inc~eased from 351 in March, 
1977t0450inFebruary,1989. 
The Judge strength of the 
Supreme Court has been 
raised from 18 to 26. 
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8. Another Committee of 3 Chief 
Jusflces of High Courts has 
been ronstituted by the Gov· 
ernment on 17.1.1989 to 
study the problem of arrears in 
the rourts and to suggest 
remedial measures. 

9. The following steps are being 
taken in the Supreme Court for 
speedy disposal of pending 
cases: 

a) Matters involving com· 
mon question of law are 
grouped together and 
Hsted in groups so that 
they can all be disposed 
of together. 

b) In most of the matters 
printing of the appeal 
record is dispensed with 
which saves a lot of time 
and expense of the liti-
gants. In criminal appeals 
counsel for the appellant 
is required to file cyclosty-
led record to save time 
which would otherwise be 
taken in getting the rec· 
ord printed so that the 
matter could be heard 
early. 

c) To save the Court's time. 
Hon'ble the Chief Justice 
IS taking mentioning, 
which takes about one 
hour on each day, after 
the Court hours. 

d) Supreme Court Rules 
have been amended 
empowering Hon'ble 
Judge in Chambers and 
the Registrar to dispose 
of certain types of matters 
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which were previously 
being listed 1n the Court. 
This has been done to 
save the Court's time. 

e) Specialised benches are 
constituted by Hon'ble 
the Chief Justice and 
particular types of mat-
ters are assigned to such 
specialised benches for 
quick disposal. 

f) Computer technology is 
soon going to be intro-
duced in the Supreme 
court which is expected to 
help reduce the back'og 
of cases considerable. 

g) Recently Hon'ble the 
Chief Justice has di· 
rected that the counsel in 
each matter should file 
written arguments, if the 
arguments are to take 
more than five hours on 
each side. The oral argu-
ments on each side are 
not restricted to five hours 
unless the Court feels 
that more time is to be 
given to the counsel in 
which case a maximum of 
ten hours are given for 
oral arguments by coun-
sel of each side. The 
length of oral argumen'ts 
by counsel of both the 
sides has thus been cur-
tailed with a view to se-
curing quick disposal of 
matters. 

h) A Court Administrator-
cum-Registrar General, 
who is a senior Judicial 
officer, has been ap-
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pointed so that In con-
junction with the presen,t 
two Registrars there can 
be a reorganisat (on of the 
work ing of the Registry 
and improving Its tech-
niques and efficiency, 

Study Regarding Setting Up of Bank 
Branches In Rural and Semi-Urban 

Areas 

1363. SHRI ANANTA PRASAD SETHI: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether any study has been made 
regarding the setting up of new licensed 
branches of banks in rural and semi-urban 
areas; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b) . Reserve 
Bank of India (RBI) has reported that before 
formulating the current Branch Licensing 
POlicy for 1985-90 an impressionistic survey 
was conducted basea on the following broad 
pammeters:-

1. The existing number of bank 
offices (botl1 of RRB and 
Commercial Banks}1 pending 
autho'ris at io n s and the 
average population coverage. 

2. Existing and expected eco-
nomic activities on the basis of 
existingl proposed develop-
mental programmes uch as 
Integrated Rural evelop-
ment Programm oJ (IRDP), 
Drought Prone Area Pro-
gramme (OPAP, Average 

Annual Outlay under Annual 
Credit Plan (ACP)lAnnual 
Action Plan (AAP) etc. 

3. Spatial gaps In the availability 
of banking facilities. 

4. Availability of minimum infra-
structure facilities. 

5. Viability prospects of the pro-
posed branches. 

RBI felt that since the banks having 
achieved considerable progress in 
extending their offices in rural and semi-
urban areas they should now consolidate 
their position and concentrate on improving 
the quality of the service. The objective is to 
see that the bank branches play the develop-
mental role assigned 10 them efficiently. It 
was observed that bank offices were not 
evenly spread out in the districts and there 
was a I_arge inter block variation in average 
population per bank office within the same 
district. It was, therefore, decided to achieve 
a coverage of 17,000 population per bank 
office in the rural and semi-urban areas of 
each development block and make available 
at least one bank office within a distance of 
10 kms. from every village. 

Export of Toys and Sports Goods 

1364. SHRI RADHAKANTA DIGAL: 
Will the Minister of COMMERCE be pleased 
to state : 

(a) whether there is vast scope for 
exporting Indian toys and sports goods; 

(b) if so, the steps taken to increase the 
export of such items; and 

(c) the incentives and support provided 
to toy and sports goods industry to increase 
the export? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) Plastic toys, doll games 
and tin toys etc. are not being exported 
regularly, and therefore the export potential 
of such toys appears to be limned. 

Exports of sports goods during the last 
3 years indicates a marginal growth in each 
successive year. This indicates that there is 
potential for these exports. 

(b) The exports of toys and sports 
goods are eligible for normal export benefits. 
In the case of expOrt of sports goods (a) 
specific ra.w materials and machinery items 
used in the manufacture of sports goods 
~ems have been identified and their imports 
have been arranged in consultation with 
other Government Departments. (b) some 0 

the raw materials like willow, cane etc. which 
are available in some States in India are 
being mad~ available to the sports goods 
industry for export purposes. 

(c) The following incentives and sup-
port are provided to increase the export of 
toys and sports goods: 

a) The exporters are allowed to partici-
pate in foreign fairs/exhibitions and one man 
sales teams are deputed, if found neces-
sary, to foreign countries to know the latest 

. trend in foreign markets and plan strategy 
accordingly. 

Year Deposits 

1 2 

1985 4498 

1986 5408 

1987 6325 

b) Export of toys and sports goods are 
eligible for REP benefits and duty draw back 
e-tc. Sports goods are also eligible for ees. 

c) Raw materials like PU leather and 
selected machinery items which are used in 
the manufacture of sports goods are placed 
under OGl and have been made duty free. 

Deposits in Bank Branches in Punjab 

1365. SHRI KAMAL CHAUDHRY: Will 
the Minister of FINANCE be pleased to state: 

(a) the total amount deposited in the 
branches of nationalised banks located in 
various districts of Punjab during 1985, 1986 
and 1987 and the percentage of the amount 
advanced to the people of Punjab as loans; 
and 

(b) the amount out of the deposits 
advanced to the agriculture and industrial 
sectors? 

THE MINISTER OF STATE IN THE 
DEPARTMENT ECONOMIC AFFAIRS IN 
THE MINISTRY OF FINANCE (SHRt 
EDUARDO FAlEIRO): (a) Total deposits 
and advances of the scheduled commercial 
banks located in various districts of t:>unjat: 
as at the end of December 1985, December 
1986 and December 1987 are set out be-
16w:-

(Rs. in crores) 

Credit G:D Ratio 

3 4 

2051 45.6 

2394 44.3 

2734 43.2 
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(b) The amount advanced to agriculture Annual Action Plans was as under: 
and small scale industries sectors as per 

(Rs. in crores) 

Year Agriculture SmaR Scale Industry 

1 2 3 

1985 523 1 38 

1986 621 161 

1.7 678 209 

Opening of Letters of Cr.e.ditby come to light in this regard; and 
_JUllr.:lrtMI of Stale e 1n 

,td) if so, 1he number of officials found 
9Ditty in this 'regam and 1he -action being 

1366. SMAI RAJ J«.fMAR RAI: Will ~he 1taken against them? 
Minister 01 FINANCE be pJeased to state: 

(a) the details of letters of aedit opened 
by the State Bank of Indore branches jn 
Delhi since December 198810 tUI date; 

(b) if so. the details thereof, branch-
wise, and the amount involved therein' 

(c) whether some irregularities have 

THE MINISlER OF STAlE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 

THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): Ca) :and (b). The 
State 8an~ of Indore has reponed that its 
Delhi based branches nave. during the pe-
rjod December, 1988 to 27th February, 
1989. opened Letters of Credit as per details 
given bek>w: 

(Rs. in lacs) 

Name of Branch Foreign LCs InlandLCs 

No. Amount No. Amount No. Amount 

1 2 3 4 5 6 7 

Chandni Chowk, Delhi 8 66.98 8 66.98 

Connaught Circus, New Delhi 4 11 .97 35 282.93 39 294.90 

Green Park, New Delhi 3 20.73 3 . 20.73 

Total : 12 78.95 38 303.66 50 382.61 
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(c) The State Bank of Indore has also 
reported that no irregularities have so far 
come to light in regard to the above men· 
Jioned LCs. 

(ct) Does not arise. 

Barter Tr.ade with ctlina 

1367. SHRI THAMPA'N THOMAS: Will 
the Minister of COMME~CE be pleased to 
state~ 

(a) whether Gov~mment have entered 
into barter trade arrangement with China: 

(b) if so, the details of the trade pack· 
age; and 

(c) the lime by which this agreement is 
,likely to be implemented? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COtviMERCE (SHRI P.R. 
DASMUNSI): (a) No, Sir. 

(b) and (c) . Do not arise. 

SI. No. Name of the Project 

1 

1. 

2. 

2 

Subernarekha Irrigation Project 
(Inter-State Project with Orissa and 
West Bengal) 

Bihar Public Tubewells Project 

(d) Irrigation projects are planned, 
funded and'implemented by the State Gov-
ernments. Seventy percent of the assis-
tance received from the World Bank is 

,passed on to the Statp.s as additional central 
assistance. The implementation of these 
projects is being monitored, and State Gov-
ernments are advised from time to time on 

World .Bank Assislan~ for Irrigation 
-Projects of Bihar 

1368. DR. G.S. RAJHANS: 'Will the 
'Minister ,of WATER RESOURCES 'be 
pleased to state: 

(a) whether some irrigatron projects are 
being implemented in Biharwith World Bank 
assistance; 

(b) ~ so, the names ilnd the estimated 
cost of 1hese project's; 

(c) when were thase 'Projects started; 
and 

.(d) the -steps taken for1he early comple-
tion of these projects? 

THE M1N'STER OF STATE IN THE 
M~NtSTRY OF WATER RESOURCES 
(SHRfMATI KRISHNA SAHI): (a) to (c). The 
following irrigatjon proj~cts are presently 
being implemen1ed in Bihar with World Bank 
assistance: 

Estimated Cost 
(Rs. million) , 

3 

4306.9 

1296.2 I 

Year of starting 

4 

1974-75 

1986 

various implementation measures to be 
taken, including provision of adequate 
fund . 

Production and Export of Iron Ore 
1369. SHRI K. PRADHANI: Will the 

Minister of COMMERCE be pleased to 
state: 
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(a) the iron ore exported during the last 
two years, country-wise; 

(b) the foreign exchange earned on this 
account; and 

(c) what steps have been taken to 
increase the production of iron ore and ijs 
export? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) During 1986-87 and 1987-
88, 325.26 lakh tonnes and 283.05 lakh 
tonnes respectively of iron are including iron 
ore concentrates and pellets were exported 
from India to Japan, South Korea. Romania, 
Italy , German Democrat ic Republic, 
Czecboslovakia, Yugoslavia. China, Paki-
stan, France , North Korea, Hungary and 
Belgium etc. 

(b) Foreign exchange earned by India 
on account of iron are exports during 1986-
87 and 1987-88 is pr.ovisionally placed at Rs. 
583 crores and Rs. 497 crores respectively . 

(c) The following steps have been 
taken/are being taken to increase produc-
tion of iron are and its exports-

i) to induce mine owners to produce 
more iron ore of acceptable grade 
for export, a Scheme of Production 
Incentive has been in operation 
since 1984-85. 

ii) Besides above, financial assis-
tance by way of Development In-
cent ive for purchases of Mining 
Machineries like Pay Loader, 
Wagon Drill, Compressors , 
Dumpers etc. are being extended 
to the Mine Owners since 1975-76. 

iii) In order to boost export of iron ore 
from Paradip, MMTC is giving in-
centive by way of Marginal dis-

count towards additional freight in 
iron are prices to induce other 
buyers. 

iv) Besides exporting to tradi~ional 

buyers, new markets particularly i~ 
the Middle East and China are 
being explored. 

Request for Central Assistance for 
Drainage System of A.P. 

1370. SHRIMATI N.P. JHANSI LA-
K~H' I: Nil! the Minister of WATER RE-
SOVRCES be pleased to state: 

(a) whether the Chief Minister of 
Andhra Pradesh has sought Central assIs-
tance of Rs. 50 crores for implementation of 
the Master Plan regarding drainage system 
in the rain and flood affected districts of 
Andhra Pradesh: and 

(b) if so, the steps taken by Union 
Government in th is regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) Yes, Sir. 

(b) On the basi"s 01 the assessment 
made by the Central Team, the Central ' 
Government' has sanctioned a ceiling of 
expenditure of Rs. 28.76 crores towards 
relief and restoration of the damage caused 
due to rains and floods. 

[ Translation] 

WAPCOS Study for UtiliSing Water from 
Rivers of Bihar 

1371. SHRI YOGESHWAR PRASAD 
YOGESH: Will the Minister of WATER 
RESOURCES be pleased to state: 

(a) whether a study has been under· 
taken by Water and Power Consul ancy 
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Services (India) Ltd. for utilising water of 
Damodar, Phalgu, Sankti and ,1ahane r'vers 
in Bihar; 

(b) if so, the details thereof: and 

(c) if not, the reasons therefor and the 
I 

time by which the study is likely to be under-
taken and completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) No, Sir. 

(b) Does not arise. 

(c) WAPCOS (India) Ltd. takes up stud-
ies on award of contracts of payment basis.· 
No such award has been made to WAPCOS 
by Bihar for. taking up the studies on utilisa-
tion of water of rivers Damodar, Phalgu, 
Sankti and Mahane. 

[English] 

Functioning of Tobacco Board 

1372. SHRI N. VENKATA RATNAM: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) whether Government have received 
draft rules and regulations from the Tobacco 
Board for approval; 

(b) if so, when and at what stage these 
are pending with Government; 

(c) whether the Tobacco Board has 
been functioning on the basis of rules and 
regulations not approved as yet: and 

(d) the guidelines, if any, communi-
cated by Government to the Tobacco SQard 
in this regard? . 

THE MINISTER OF COMMERCE 
(SHRI OtNESH SINGH): (a) . to (d). The 

Tobacco Board has been functioning on the 
basis of Tobacco Board Act, 1975 and the 
Tobacco Cess Act, 1975. The following 
Rules and Regulations have been framed:-

(i) Tobacco Board Rules, 1976. 

(ii) Tobacco Board (Auction) Rules, 
1984. 

(iii) Tobacco Cess Rules, 1984. 

(iv) Tobacco Board (General) Regu-
lations, 1984. 

(v) Tobacco Board (Auction) Regula-
tions, 1984. 

The Tobacco Board approved the To-
bacco Board (Recruitment) Regulations in 
its meeting held on 7.9.1982 which were 
received on 21.10.82 for approval of Gov-
ernment. However, due to introduction of 
auction system for sale of VFC tobacco at 
the auction platforms in the year 1984, some 
new posts were sanctioned to implement the 
auction system. Therefore, some of the 
provisions of the Recruitment Regulations 
were amended in March, 1985. The Execu-
tive Committee of the Board considered the 
Regulations in its meeting held on 5.11.85 
and decided to constitute a Sub-Committee 
to study and recommend the regulations in 
accordance with the instructions on the 
subject. The Sub-Committee submitted its 
report on 19.11 .87. The Board in its meeting 
held on 17.4.88 considered the recommen-
dations on the Sub-Committee and ap-
proved the revised Tobacco Board (Recruit-
ment) Regulation which were received on 
1.7.88 for approval of Government. These 
are under examination in consultation with 
the Ministry of law/Department of Person-
nel-4..Training. 

All the appointments/promotions etc. in 
the Tobacco Board are being made as per 
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these draft Recruitment Regulations. The 
policy matters of the Tobacco Board are 
decided by the Boardlits Committees having 
regard to the provisions of the Tobacco 
Board Act and Rules and Regulations mad& 
thereunder. 

Women Judges in High Court ... 

1373. DR. PHULRENU GUHA: Will the 
Minister of LAW AND JUSTICE be pleasod 
to state the total number of women judges in 
the Supreme Court and 'High Courts, State-
wise? 

THE MINISTER OF LAW AND JUS-
TICE AND MINISTER OF WATER RE-
SOURCES (SHRI B. SHANKARANAND): 
There are' 2 women jUdges in position in the 
following High Courts: 

1. Andhra Pradesh 

2. Bombay 1 

3. Calcutta 2 

4. Delhi 3 

5. Kerala 1 

6. Madras 1 

7. Orissa 1 

9. Rajasthan 2 

Total 12 

There is no woman judge in the Su-· 
preme Court 

Clearance for Singur Project of Andhra 
Pradesh 

1374. SHRr'V. SOBHANADREES-
WARA RAO: Will the Minister of WATER 
RESOURCES be pleased to state the likely 

data by which Singur Irrigation project of 
Andhra Pradesh will be cleared by Union 

}36vernment? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): Techno-eco-
nomic appraisal of the project has been 
completed. 

Writing off of Debts to Farmers 

1375. SHRI HUSSAIN DALWAI: Will 
the Minister of FIN ANCE be pleased to state: 

(a) whether Union Government are 
aware of the growing tendency of various 
State Governments to write off debts to 
farmers; 

(b) if so, whether this tendency is within 
the framework of the fiscal policy laid down 
by the Reserve Bank of India in consultation 
with his Ministry ; and 

(c) if not, what effective steps Union 
Government propose to take to check this 
growing tendency in various States? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) Reserve Bank of 
India (RBI) has reported that some State 
Governments have been writing off principal 
amounts or interest due from farmers. 

(b) The consistent stand of RBI and 
Central Government in this regard has been 
that generalised waivers or write off of farm 
loans through whatever modality, irrespec-
tive of the merns of each case, harm the 
agricultural credit system. 

(c) It is also reported by RBI that a 
decision has been taken that henceforth 
State Cooperative Banks and State Land 
Development Banks would g'et refinance 
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from NABARD only it they compty with the 
conditions relating to issue and repayment 
of loans, interest rates, etc. stipulated by 
RBVNABARD. 

Irrigation Projects oi Andhra Pradesh 
for Clearance 

1376. SHRI BHATIAM SRIRAMA 
MURTY: Will the Minister of WATER RE-
SOURCES be pleased to state: 

(a) the details of irrigation projects of 
Andhra Pradesh still pending for clearance 
by Union Gove,rnment; 

(b) whether a high level Government 
team propose to visit Andhra Pradesh for 
sorting out the pending issues in the State; 
and . 

(c) the projects which were cleared 
during the last two years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) 5 major 
and 6 medium. 

(b) Efforts are made for sorting out the 
outstanding issues by mutual discussions. 

(c) Varadaraja Swami Gudi irrigation 
project costing to Rs. 1396.67 lakhs was 
cleared on 16.11.1988. 

Committee to Review Exports by 
Induslrial Houses 

3n. CH. KHURSHID AHMED: Will 
the M',nis\er ot COMMERCE be pleased to 
state: 

(a) whether a Committee had been set 
up by the Government to assess the per-
formance of the big industrial houses in the 
COuntry on the export front; 

(b) if so, whether the Committee has 
submitted its report to the Government; and 

(c) if so, the salient features thereot and 
the reaction of Government thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) to (c). A Panel has been 
constituted, under the Chairmanship of an 
Additional Secretary, Ministry of Commerce 
to review the export performance of Large 
Industrial Houses. The Panel which has had 
several meetings with the representatives of 
some Large Industrial Houses has not yet 
completed its work. 

[ Translation] 

Census of Minor Irrigation Works in 
Rajasthan 

1378. SHRI SHANTI DHARIWAL: Will 
the Minister of WATER RESOURCES be 
pleased to state: 

(a) whether Union Government have 
decided to start the census of minor irrigation 
works in the States; 

(b) ~ so, the target fixed for completing 
this job; 

(c) whether the Government of Rajast-
han has submitted its report to Government 
in this regard; 

(d) it so, the details thereof; and 

(e) the action taken by Government in 
this regard so far? 

THE MINlSTER OF S1 ~ lE \N 1HE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) and (b). 
100% Central assistance is being given to 
the States 10r carrying out a census of minor 
irrigation works to be completed' by March, 
1989. 
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(c) to (e). Governmen of Rajasthan 
have yet to submit the Census report. 

Direct Taxes 

1379. SHRI JAGDISH AWASTHI : Will 
th Minister of FINANCE be pleased to state : 

(a) theamountofdirecttaxesoutof lotal 
taxes received by Government? 

(b) the total annual ei)rnings of Govern-
ment from the Income tax deductions of 
Central Government and other employees; 

(c) the percentage of this amount vis-a-
vis the total earnings of Government from 
taxes; and 

(d) the total expenditure borne by 
Government to collect this amount? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHAI A.K. 
PANJA): (a) During 1987-88, the amount of 
Direct Taxes collected is Rs. 6729.89 croros 
(Provisional) out of the total revenue collec-

. tion of As. 36,712.13 crores (Provisional). 

(b) Rs. 657.37 crores (Provisional). 

(c) The total annual earnings of Govern-
ment from the Income tnx deductions of 
Central Government a:1d other employees is 
1.79% approximately of the total collections. 

ld) The expenditure borne by Govt. to 
collect the whole of Direct Taxes during 
1987-88 is Rs. 163.36 crores. 

[English] 

(a whether in order to increase trade 
between India and Nepal a new Treaty of 
Trade has been signed; and 

(b) if so, the highlights of this treaty? 

THE MINISTER OF COMMERCE 
(SHRI DINESH SINGH): (a) No, Sir. The 
new Trade Treaty with Nepal is yet to be 
signed. 

(b) Does not arise. 

Opening of Branches of Lead Banks in 
Himachal Pradesh 

1381. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of FINANCE be 
pleased to state: 

(a) whether there are any Block Head-
quarters in Himachal Pradesh which do not 
have the branch~s of the lead banks of their 
respective district lead banks; and 

(b) if so, the names thereof, district-
wise, and the likely date by which such Block 
Headquarters would be provided with a 
branch of the nationalised bank functioning 
as the lead bank of the district? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). Reserve 
Bank of India (RBI) has reported that there 
are 33 Block Headquarters in Himachal 
Pradesh which do not have branches of 
Lead Banks. Districtwise names of these 
Block Head,quarters are indicated below:-

Name of District Name of Block 
New Trade Treaty with Nepal Headquarters 

1380. SHRIMATI D.K. BHANDARI: Will 
the Minister of ~OMMERCE be pleased to 
state: 

Chamba Bharmour. Bhat-
liat, Tissa and 
Pangi. 
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Name of District Name of Block 
Headquarters 

Hamirpur Nadaun, Bhoranj 
and Bijhari. 

Kangra Rait, Panchrukhi, 
Bhawarnan, 
Baijnath. 
Lambagaon, 

Kinnaur 

Lahaul & Spiti 

Mandl 

Sirmur 

Shimla 

Solan 

Una 

Nurpur, 
Dehra and 
Paragpur. 

Nichar and Pooh. 

Lahaul and Spiti. 

Dr<:lng . Sunder 
nagar, Gopalpur, 
Sera j and Dhar-
ampur 

Paonta and 
Pachhad. 

Kumarsain, Jub-
bal and Chhohara. 

Nalagar h, Dhar 
ampur and 
Kunihar . 

Gagret. 

RBI has reported that generally most of 
the Block Headquarters are well banked and 
may not be able to sustain add itional bank 
branches for the present. Allowing Lead 

Banks to open branches at all the Block 
Headquarters will result in avoidable branch 
expansion and duplication of efforts . How-
ever, the requests for opening more 
branches at Block Headquarters will be 
considered by RBI on the merits of each 
case. 

Performance of LlC 

1382. SHRI SRIKANTHA DATTA 
NARASIMHARAJA WADIYAR: Will the 
Minister of FINANCE be pleased to state: 

(a) whether Government have received 
the performance of Ufe Insurance Corpora-
tion, zone-wise; 

(b) if so, the business achieved in the 
southern zone from the rural areas as well as 
the urban areas in 1987-88 and 1988-89 (so 
far): and 

(c) the details of the performance of Life 
Insurance Corporation in the other zones 
during U,e above two years? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) Yes, Sir. 

(b) and (c) . The zone-wise figures of the 
total (rural and urban) new business pro-
cured by the Life Insurance Corporation of 
India during the period from 1.4.1987 to 
31.3.1988 and from 1.4.1988 to 31 .1.1989 
are as under:-

" 
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Zone For the period from For the period from 
1.4.1987 to 31.3.1988 1.4.1988 to 31.1.1989 
No. of Sum No. of Sum 
Policies Assured Policies Assured 
(In Lakhs) (Rs. in (in lakhs) (Rs. in 

Crores) Crores) 

1 2 3 4 5 

Northern 5.97 1889.5 4.22 1364.7 

Central 6.94 1901.5 4.98 1416.0 

Eastern 8.37 2129.7 6.00 1556.0 

Southern 15.10 3608.8 10.83 2590.0 

Western 10.56 2905.0 7.10 950.8 

Corporat ion: 46.94 12434.5 33.13 8877.5 

Standard books at Railway Stalls 

1383. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of RAIL-
WAYS be pleased to state: 

(a) whether any representation ~ave 
been received by the Ministry to allow the 
sale of standard books only from the railway 
book stalls; and 

(b) if so, the steps taken in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) Yes, Sir. 

(b) Instructions already exist that book-
stall contractors should not sell publications 
of obscene and scurrilous nature, or which 
may be otherwise objectionable. They 
should sell books and .magazines which are 
generally required by travelling public. 

Setting up of Separate High Court in 
Goa 

1384. SHRI MULLAPPALLY RAMA-
CHANDRAN: Wi" the Minister of LAW AND 
JUSTICE be pleased to refer to the roply 
given on 12 August, 1988 to Unstarred 
Question No. 2517 regarding separate High 
Court in Goa and state: 

(a) whether Government h;;..ve since 
taken a final decision regarding setting up of 
a separate High Court in Goa; and 

(b) if not, the time by which a final 
decision is likely to be taken? 

THE MINISTER OF LAW AND JUS-
TICE AND MINISTER OF WATER RE-
SOURCES (SHRI B. SHANKARANANO): 
(a) No, Sir. 

(b) No indication can b~ given as to 
when a decision would be reached. 
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Prawn Hatchery Projects by MPEDA 

1385. PROF. MADHU DANDAVATE: 
Will the Minister of COMMERCE be pleased 

, to state: 

(a) whother the Marine Products Export 
Development Authority (MPEDA) have 
taken up prawn hatchery projects in Orissa 
and Andhra Pradesh based on imported 
technology; 

(b) if so, whether the MPEDA will be 
advised to take up similar projects on the 
west coast in the backward Konkan region of 
Maharasntra; and 

(c) if so, whethar a project for suitable 
modifications of Bada Pokharan Prawn 
Hatchery in Thana district of Maharashtra 
will also be taken up as proposed by the 
State Government? 

THE MINISTER 'OF COMMERCE 
(SH RI DINESH SINGH): (a) MPEDA has 
established two tiger prawn hatchenes. one 
each at Gopalpur-on-sea in Orissa and 
another at Mangamaripetta in Andhra 
Pradesh with technical know-how from Mis. 
France Aquaculture , Paris and Mis. Aquatic 

~ Forms, Hawaii, respectively. 

(b) MPEDA is planning to establish 
such a hatchery in Maharashtra during the 
Eighth Plan subject to availability of funds. 

(c) MPEDA IS at present not pursuing 
any project for the modifications of Bada 
Pokharan Hatchery. 

Appointments on Compassionate 
Grounds 

1386. PROF. MADHU DANDAVATE: 
W'"the Minister of RAILWAYS be pleased to 
state: 

(a) Whether appointments of depend-

ents are made in the Railways on compas-
sionate grounds; 

(b) if so. whether there are delays ill 
making such appointments; and 

(c) if so, whether necessary powers can. 
be delegated for making appointments as 
per well regulated guidelines? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) Yes, Sir. 

(b) Yes, Sir; occasionally. 

(c) This has already been done. How-
ever. occ[)sionally delays in making such 
appointments arise due to other reasons like 
non-availability of sUita.ble vacancies par-
ticularly in the case of illiterate widows. 

Interest Rates for Short Term Agricul-
tural Lbans 

1387. PROF. MADHU DANDAVATE: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the National Bank for Agri~ 
culture and Rural Development (NABARD) 
has notified lower interest rates for short 
term agricultural loans ; 

(b) if so, whether the consequent loss to 
the cooperative banking scheme is ex-
pected to be compensated by refinance 
facilities at concessional rates: 

(c) if so, whether Government are 
aware that in actual practice this facility is not 
available due to the stipulation of minimum 
involvement which proves to be unrealistic; 
and 

(d) if so, the' steps taken to remedy the 
situation? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIAO): (a) The rates of 
interest to be charged on short term agricul-
luralloans not exceeding Rs. 15,0001- were 
reduced with effect from 1 st March, 1988. 
Thereafter interest rates on loans between 
Rs. 15,OOO-Rs. 25,000 have also been re-
duced with effect from 1.3. 1989. 

(b) With a view to compensate the 
Cooperative credit structure as a result of 
this reduct ion in the rates of interest with 
effect from 1.3.1988. NABARD reduc8d its 
interest rate on short term retirlance from 7'% 
to 3%, 4% or 5% depending upon the extent 
of refinance in relation to the total outstand-
ing loans. 

(c) and (d). NABARD has reported that 
the reduced rates of refinance would provide 
additional margin to the Cooperative credit 
structure and enable it to recover losses 
arising out of reduction in interest rates. The 
condition of minimum involvement is not a 
hinderance in this regard . 

. 
Year BG MG 

1 2 3 

1985-86 9306 3514 

1986·87 5835 4679 

1987-88 6897.5 4680 

(b) These condemned wagons are 
being disposed of through auction/tender 
sales. 

Breaking of Condemned Wagons 

1388. SHAI MOHANBHAI PATEL: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) the number of wagons condemned 
during the last three years year-wise; 

(b) how are these condemned wagons 
being disposed of; 

(c) whether Government have their 
own wagon breaking yard on the line of ship-
breaking yard; 

(d) if not, the reasons therefor: and 

(e) whether Government propose to 
establish wagon breaking yard in the coun-
try? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) Wagon? con-
demned during the last 3 years (In terms of 
4-whs.) 

NG Total 

4 5 

537 13,357 

272 10,786 

242 11,S19.5 

Domestic Supply by 100 Per Cent EOUs 

1389. SHRI MOHANBHAI PATEL: 
SHRI AMARSINH 

(c) Yes, Sir. RATHAWA: 

(d) and (e). Do not arise. 
Will the Minister of COMMERCE be 

pleased to state: 
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(a) whether 100 per cent foreign owned 
companies in 100 per cent Export Oriented. 
Units (EOUs) are allowed to sell 25% of their 
production in the domestic market; 

{b} jf so, the details thereof; and 

(c) the reasons therefor? 

THE MINISTER OF COMMERCE 
(SHRI DINESH SINGH): (a) to (c). 100% 
Export Oriented Units may. with the permis-
sion 01 Government sell upto 25% of the 
production in the Domestic Tariff Area such 
sales being subject to the payment of appro-
priate duties. The sale will be available upto 
the extent of 25% of the total production 
provided that the total value of the indige-
nou~ constituents of the final item of manu-
facture in terms of raw materials.,. consurTl-
abies and components is in excess of 30% of 
the total cost of all cqnstituents, imported 
and indigenous excluding water. power. and 
services. The facility will be restricted to 15% 
ihhe leve1 is less than 30% or where Govern': 
ment considers1hat there is insufficient inte-
gration in manufacture. Sale of items listed 
below will not be allowed: 

(i) Jewellery all types; 

(ii) Diamonds, precious and 
semi-precious stones, jewels; 

(iii) Motor Cars; 

(iv) Recorded Video and Audio 
Cassettes; and · 

(v) Silver Bullion. 

The facility is intended to improve the 
operational viability of 100% EOUs. 

Amendment in FEAA 

1390. SHRI GtiRUDAS KAMAT: WiU 
the Minister of FINA CE be pleased to state: 

(a) what has been the effect of Foreign 
Exchange Regulation Act, 1973 on foreign 
companies in India in terms of repatriation of 
dividends and other funds; 

(b) whether FERA has fulfilled its objec-
tive of containing out flow of foreign ex-
change through foreign companies operat-
ing in India; and 

(c) whether Government are contem-
plating any major modification in FERA? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). Informa-
tion is being collected and will be placed on 
the Table of the House. 

(c) No. Sir. 

Setting up of a Committee to Reassess 
Availability of Water 

1391. SHRI PRAKASH V. PATIL: Will 
the Minister of WATER RESOURCES be 
pleased to state: 

(a) whether Government have set up a 
committee to reassess the water resources 
potential in the country; 

(b) if so, the composition and terms of 
reference of the Committee; 

(c) the time by which the survey works 
will be completed; and 

(d) how many districts of Maharashtra 
will be taken up for survey? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) to (c). With 
a view to undel1ake the re-assessment ofthe 
country's water resources potential before 
the commencement of the Eighth Five Year 
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Plan, a Committee has been constituted to of entire country by March, 1989. The com-
report on the availability of water resources position of the Committee is as under: 

1. 

2. 

3. 

4. 

5. 

6. 

Member (Water Planning), 
Central Water Commission 

Director-General, National Water 
Development Agency 

Chief Engineer (Hydrology), 
Central Water Commission. 

Chairman, Central Ground Water 
Board. 

Chief Engineer (Basin Planning), 
Central Water Commission 

Director (Basin Planning), 
Central Water Commission 

(d) Under a separate project, the Cen-
tral Ground Water Board has completed 
survey in all the 91 problem villages in Sa-
tara district, 76 villages in Latur district and 
14 villages in Nagpur district. 

[ Translation] 

Chairman 

Member 

Member 

Member 

Member 

Member-Secretary 

Safdarganj between 11 A.M. and 6 P.M.; 

(c) if so, whether Government propose 
to provide halt for 408 ON, 407 UP and 84 
ON, 83 UP trains at Safdarganj Station; and 

(d) jf not, the reasons therefor? 

Train ServIces at Safdarganj (Bara-
banki) 

THE MINISTER OF STATE OF THE .. 

1392. SHRIKAMLAPRASADRAWAT: 
Will the Minister of RAILWAYS be pleased to 
state: 

(a) whether Government are aware that 
Satdarganj Station in Barabanki district of 
Uttar Pradesh receives maximum loading of 
goods; 

(b) whether there are no trains for 
Lucknow from this station between 7.30 
AM. and 5.30 P.M. and from Lucknow to 

MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) No, Sir. 

Safdarganj Station in Barabanki district 
of Uttar Pradesh has very meagre traffic in 
goods. 

(b) No, Sir. 

(c) and (d). No, Sir. 

Adequate number of trains are already 
stopping. 

, 
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Trade Deficit during April-October, 1988 

1393. SHRI SHANTILAL PATEL: 
SHRI S.M. GURADDI: 
SHRI BALWANT SINGH 

RAMOOWALlA: 
SHRI DINESH GOSWAMI: 
SHRI RAJ KUMAR FlAI: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether country's trade deficit dur-
ing April-October, 1988 has widened further 
as compared to the corresponding period of 
the last year; 

(b) if so, figures thereof vis-a-vis previ-
ous year; 

(c) the reasons therefor including the 
items import of which increased as com-
pared to previous year; and 

(d) the steps being taken to check it? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI) : (a) and (b). According to the 
provisional figures India's trade deficit in-
creased from Rs. 3483.98 crores during 
April-October 1987 to Rs. 4936.45 crores 
during April-October, 1988. 

(c) The main reason for increase in 
imports was to meet the requirements for 
consumption of essential commodities due 
to drought condition, such as edible oil. cere": 
als, pulses etc. . 

(d) Steps are being taken to curtail 
import ot bulk commodities through acceler-
ated growth in domestic production. 

Goods seized on Indo-Pak Border 

1394. SHRI MOHANBHAI PATEL: Will 
the Minister of FINANCE be pleased to state: 

(a) the details of goods seized on the 
Indo-Pak border during the current financial 
year till date and the value thereof; and 

(b) the steps being taken to tighten the 
security on Indo-Pak border to check smug-
gling? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) Available reports indicate that 
contraband goods like gold, narcotic drugs, 
Indian and foreign currency worth Rs. 23.54 
crores approximately have been seized on 
the Indo-Pak border during the current finan-
cial year upto December, 1988. 

(b) The anti-smuggling drive has been 
intensified and the anti-smuggling machin-
ery throughout the country, particularly, at 
the vulnerable areas of the coastline and the 
land borders including the Indo-Pak border 
and the international airports and seaports 
remains alert to check and combat smug-
gling. Close co-ordination is maintained with 
all the agencies concerned in the prevention 
and detection of smuggling. 

Tourism Finance Corporation 

1395. SHRI P.M. SAYEED: Will the 
Minister of FINANCE be pleased to state: 

(a) whether ,the Industrial Finance 
I 

Corporation of InQ'ia has sponsored the 
Tourism Finance Corporation ; 

(b) the main functions of the newly set 
up Corporation; and 

(c) whether the said Corporation has 
. started functioning and the institutions wh ich 

are likely to be benefited? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a)to (c). The Indus-
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trtal Finance Corporation of India (IFCI) has 
sponsored a new institution under the name 
of "Tourism Finance Corporation of India 
Limited" (TFCI). TFCI which has become 
operational with effect from 1.2.1989 apart 
from financing the projects in tourism/tour-
ism related activities, would also be co-
ordinating and formulating guidelines re'lat-
ing to the financing of such projects. 

Export Licences to Mis. Maruti Techni-
cal Services 

1396. SHRI SAMBHAJIRAO KAKADE: 
Will the Minister of COMMERCE be pleased 
to state: 

(0) whether Mis . Maruti Technical Serv-
ices, a subsidiary of Maruti Udyog Limited 
had sought export licence to expoi1 Tribute 
Caskets to USA; 

(b) whether these export licences were 
issued in the name of third party by MIs. 
Maruti Technical Services to Mis. Sevanska 
JNC, Panama; 

(c) whether such transfer of licence was 
permitted by Government: and 

(d) the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) to (d). The export of Tribute 
Caskets was not under control during expon 
policy 1985-88 and is also not under export 
control during the existing export policy. The 
item Tribute Caskets could be exported with-
out obtaining export licence. Hence. the 
question of issue of export licence to M /~. 

Maruti Technical Services dUring the period 
from 1.4.85 till date does not arise. 

Kalwa .. Turbha Railway Li le 

; 1397. PROF. MADHU DANDAVATE: 
Will the Minister of RAILWAYS be pleased to 

state: 

(a) whether programme of shifting 
wholesale markets in agricultural and other 
commodities from South Bombay to New 
Bombay is under implementation; 

(b) if so, whether passenger traffic from 
Thane-Kalyan area to the New Bombay has 
already increased and is also expected to 
increase further; 

(c) if so, whether Kalwa-Turbha Railway 
line will also be taking passenger traffic; and 

(d) if so, whether necessary financial 
assistance and EMU coaches are be ing 
arranged therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) Yes, Sir, by 
Maharashtra Government. 

(b) No, Sir, as the rail link has not been 
commissioned. 

(c) Presently this line is being con-
structed only as a goods line as a deposit 
work. CIty and Industrial Development Cor-
poration (CIDCO) of Maharashtra Govern-
ment has proposed a traffic survey to assess 
the need for running passenger services on 
it. 

(d) Arrangements will be made, if and 
when required. 

Directions to States regarding Cases 
Pending in the High Courts 

1398. SHRI P. KOLANDAIVELU: Wi ll 
the Minister of LAW AND JUSTICE be 
pleased 10 state: 

(a) whether Government have given 
directions to all the States to afford requisite 
assistance and facilities to the High Courts to 
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enable them to dispose of pending cases 
speedily; 

(b) if so, the details thereof; and 

(c') the number of cases pending in 
Madras High Court relating to prohibition 
Law? 

THE MINISTER OF LAW AND JUS-
TICE AND MINISTER OF WATER RE-
SOURCES (SHRI B. SHANKARANAND): 
(a) and (b). The resolutions passed unani-
mously in the joint Conference of Chief 
Justices, Chief Ministers and Law Ministers 
held on 31 st August-1st September, 1985 
with regard to the steps to be taken to dis-
pose of pending cases speedily, and the 
suggestions of the Committee of 3 Chief 
Justices to expedite disposal of cases, have 
been forwarded to State Government/High 
Courts for implementation. 

(c) The information is being collected 
from the Reg istry of the Madras High Court 
and will be laid on the Table of the House. 

Realisation 01 Tax Dues from Indian 
Express Newspapers (Bombay) Pvt. 

Ltd. 

1399. SHRI P. KOLANDAIVELU: Will 
the Minister of FINANCE be pleased to reter 
to the reply given on 4 November, 1988 to 
Unstarred Question No. 280 regarding tax 
dues from Indian Express Newspapers 
(Bombay) Pvt. Ltd . and state: 

(a) whether the Commissioner of In-
come-tax (Appeals) has since disposed of 
the pending appeal for realisation of the 
demand of Rs. 26,82,1641- from Indian 
Express Newspapers (Bombay) Pvt. Ltd.; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY 9F FINANCE (SHRI A.K. 
PANJA): (a) No, Sir. 

(b) Does not arise. 

(c) The demand relates to Assessment 
Years 1981-82 and 1984-85. Appeal for 
Assessment Year 1984-85 was fixed for 
hearing on 7.12.88, butthe Company sought 
adjournment. Both the appeals have now 
been fixed for 7.3.1989. 

Newsitem Regarding AlleQed Tax 
Evasion 

1400. SHRI C. JANGA REDDY: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the attention of Govern-
ment has been drawn to the newsitem re-
garding alleged tax-evasion by certain fil,m , 
stars appearing in the Times of India dated 
24 January, 1989; and 

(b) if so, the reaction of Government 
thereon? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): {a) Yes, Sir. 

(b) The concerned Income-tax authori-
ties are seized of the relevant matters. The 
law, no doubt, takes its own course. 

Balurghat-Eklakhi Railway Line 

1401. SHRI ANANDA PATHAK: 
SHRI BASUDEB ACHARIA: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the construction of 
Balurghat-Eklakhi railway line has been 
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started; 

(b) if so, what is the overall progress; 
and 

(c) what is the target date of completion 
of this project? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) Yes, Sir. 

(b} 3%. 

(c) Target date fo its comple tion hrs r.ot 
yet been fixed. 

Action Against Union Bank of India 
Officials 

1402. SHRI SAMBHAJIRAO KAKADE: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether recently some senIor offi-
cials of the Union Bank of India have been 
asked to proceed on leave immediately: 

(b) if so, the details thereof and the 
reasons therefor; 

(c) whether the said orders have been 
complied with the concerned officers: and 

(d) if not, the reasons therefor and the 
action taken against them? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) Union Bank of 
India has reported that no senior officer 
employee of the bank has recently been 
asked to proceed on leave immediately. 

(b) to (d). Do not arise. 

[ Translation1 

Revival of Tea Gardens in U.P. 

1403. SHRt HARISH RAWAT: Will the 
Minister of COMMERCE be pleased to 
stlte: 

(<1) whether Union Government have 
formulated any scheme in coorperation with 
the Government of Uttar Pradesh to revive 
old teagardens and to plant new teagardens 
in the hill areas of the State; 

(b) it so, the total amount spent thereon 
and the' numbel of tea gardens so revived 
during the last one year; 

(c) whether Union Government are 
providing special assistance to the State 
Government tor this purpose; and 

(d) if so, the details thereof? 

THE MINISTER OF COMMERCE 
(SHRI DINESH SINGH): (a) to (d). Yes, Sir. 
Two sub-groups with representatives of Tea 
Board, Govt. of UP and others have been 
constituted to prepare a comprehensive 
project report for revitalising existing tea 
gardens in Dehra Qun and Kumaon regions. 
During the financial year 1988-89 a sum of 
Rs. 1.98lakhs has been disbursed to the tea 
estates in UP under the development grant. 
Besides a sum of Rs. 9.50 lakhs has also 
been sanctioned during the year for under-
tak ing an indepth study tor establishing new 
uniis and for preparing rehabilitation 
schemes for 6 existing tea estates in the 
State for submission of financial institutions. 

Promotional Avenues for Grade 'B' 
Officers in Railways 

1404. SHRI HARISH RAWAT: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether any memorandum was 
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presented to him by the grade 'B' officers in 
the Departments of Railways for better serv· 
ice conditions and promotional avenues: 

(b) if so, when the memorandum to this 
effect was presented; 

(c) whether instructions for improving 
promotional avenues in regard to grade '8' 
officers have been issued: and 

(d) if not, the reasons for delay in this 
regard and by what time instructions to this 
effect will be issued? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) and (b). Yes 
Sir. Memoranda were presented by the In· 
dian Railway Class·1J Officers' Federation in 
the months of February and April, 1988. The 
points raised in these memoranda, includ ing 
the issue of promotion of Group '8' officers, 
were examined and the position in this re· 
gard was advised to the Federation. 

(c) and (d). Instructions already exist 
regarding the percentage of vacancies in 
Group 'A' to be filled in by promotion of 
Group '8' officers to Group 'A', 

Ramnagar-Marchula-Bhikiasen-
Chaukhutia Railway Une 

1405. SHRI HARISH RAWAT: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether his Ministry have issued 
order to conduct a survey for construct ing 
Ram nagar· March u la· 8 h ik iase n -C ha· 
ukhutia railway line: and 

(b) if so, amount proposed to be spent 
. thereon during 1989·90? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) Yes, Sir. 

(b) Rs. 5lakhs. 

Direct Payment to Beneficiaries Under 
IRDP 

1406. SHRI RAM PUJAN PATEL: Will 
the Ministerof FINANCE be pleased to state: 

(a) the names of development blocks 
alongwith their respective districts and 
States where direct pnyment is being made 
to the beneficiaries under the Integrated 
Rural Development Programme (IRDP); 

(b) whether Government propose to 
widen the arrangements for direct payment; 
and 

(c) if so, by what time? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) The Scheme of 
disbursement of subsidy and loan in cash 
under Integmted Rural Development Pro-
gramme (IRDP) is operative presently in 22 
selected blocks on an experimental basis. 
The list of these blocks is given in the State· 
ment below. 

(b) and (c). The extension of this 
scheme to a few more development blocks is 
likely to become operational very shortly. 
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STATEMENT 

Blocks Selected in Consultation with Concerned State Governments for Disbursement of 
Loan and Subsidy in Cash Under IRDP as per the Rt:commendation of Kaul Study Group 

State District Blocks 

1 2 3 

Andhra Pradesh Srikakulam Gara 

Assam Kamrup Chaygaon 

Bihar Vaishali Haijpur 

Lohardagga Bhandra 

Gujarat Mehsana Kheralu 

Haryana Ambala Naraingarh 

Himachal Pradesh Solan Kunihar 

Jammu & Kashmir Anantnag Khowerpora 

Karnataka North Kanara Honawar 

Kerala Trichur Wadakkancherry 

Madhya Pradesh Khandwa Baladi 

Raisen Gairatganj 

Maharashtra Nasik Dindori 

Nanded Kinwat 

Orissa Kalahandi Boden 

Punjab Faridko1 Faridkot 

Rajasthan Pali Sojat 

Tamil Nadu Tiruch!rapalli Mannachanallure 

Tripura West Tripura Bishalgarh 
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1 2 

Uttar Pradesh Sultanpur 

Jaunpur 

West Bengal Nadia 

[English] 

Performance of EPZs 

1407. SHRI P.M. SAYEED: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether the all India convention of 
the Federation of Indian Export Processing 
Zones (EPZs) Industries Association was 
held at Madras ion February, 1989; 

3 

Amethi 

Buxa 

Haringhata 

(b) the number of units approved so far 
and the number of units actually working in 
Export Processing Zones; and 

(c) the targets fixed for exports from 
1986-87 onwards and the actual achieve-
ments? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) Yes, Sir. 

(b) and (c). A Statement is given below. 
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Seizure of Contraband Gold projects under which new railway lines are to 
be constructed during the next two years: 

1408. SHRI P.M. SAYEED: Will the- and 
Minister of FINANCE be pleased to state: 

\. 
(a) the quantity of contraband gold 

seized by various Government agencies 
assigned the duties of apprehending smug-
glers during the last one year; and 

(b) the value of gold thus seized; and 

(c) the gold seized during the past one 
year by the Coast Guards and Customs, 
separately? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
A.K. PANJA): (a) and (b). During the year 
1988, a total quantity of 6094 Kgs. of contra-
band gold worth Rs. 200 crores approxL--
mately has been seized by the Customs 
authorities. 

(c) The Customs authorities along the 
Coastline maintain close cO-OJdination with 
the coast Guard and joint operations are 
planned and carried out resulting in seizure 
of contraband ~oods on the sea. The Coast 
Guard also intercepts smugglers on its own 
Clnd hands over the contraband goods as 
well as the persons involved to the Customs 
authorities of jurisdiction for further investi-
gation, departmental adjudication and 
prosecution in Courts of Law in suitable 
cases. Separate statistics of such seizures 
are, however, not maintained . 

New Railway Line Projects 

1409. SHRI PRAKASH CHANDRA: 
SHRI DHARAM PAL SINGH 

MALIK : 
Will the Minister of RAILWAYS be 

pleased to state: 

{a ) the number and names of the railWay 

(b) the funds allocated forthis purpose? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) and {b). The 
details of new railway lines to be constructed 
during the year 1989-90 and the funds allo~ 
cated for each of them are-given in the Pink 
Book which forms a part of the Railways' 
Budget documents for 1989-90. 

The names of any additional new line 
projects to be taken up during 1990-91 and 
the funds to be allocated for each of them are 
not known at present. 

Krishna Water Dispute 

1410. SHRI PRAKASH CHANDRA: 
SHRI DHARAM PAL SINGH 

MALIK: 
SHRI M. RAGHUMA REDDY: 

Will the Minister of WATER RE-
SOURCES be pleased to state: 

(a) whether any solution has been 
found to Krishna Water Dispute between 
Andhra Pradesh, Karnataka and Tamil 
Nadu; 

(b) if so, the details thereof: and 

(c) if not, the time by which it is tikely to 
be resolved? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) to (c). The 
Krishna Water Dispute Tribunal gave its 
award in 1976. According to Section 6 of 
Inter-State Water Dispute Act, 1956, the 
deCIsion of the tribunal is final and binding on 
the parties to the dispute. Tamil Nadu was 
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not a party to the dispute. 

Show Cause Notice to Reliance Indus-
tries Limited 

1411. SHRI M. RAGHUMA REDDY: 
SHRI PRAKASH CHANDRA: 
SHRI DHARAM PAL SINGH 

MALIK: 
SHRI KHURSHID AHMED : 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether Government's attention 
has been drawn to the news item <Jppeanng 
in the "Indian Express" dated 7th February, 
1989 wherein it has been stated that Bom-
bay Customs Collectorate had in February, 
1987 served a show cause notice on Ilell-
ance Industries Limited , after an on the spot 
verification of its plant at Patalg anga. threat-
ening it with a penalty of Rs. 880 crores and 
confiscation of the plant : 

(b) whether it is a fact that Ole order h<1S 
been withdrawn; 

(c) if so. the reasons in regard theleof: 

(d) whether Government propose to 
enquire into the mattel: and 

(e) if not. the IQasons theleior? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) Yes, Sir. The facts are that a 
"Show cause" notice was issued by the 
Deputy Collector of Customs Bombay on 
10.2.87 to MIs. Reliance Industries Ltd., 
alleging unauthorised Importat ion of plant 
and machinery, and alleged misdeclamtion 
and under-invoicing of goods involving al-
leged evasion of duty of Rs. 119.64 crores. 
1 he show cause also required Reliance 

Industries Ltd. to explain liability to confisca-
tion of the goods unauthorisedly imported 
and liability to penalty under the Customs 
Act, 1962. 

(b) to (e). The above show cause notICe 
was adjudicated by the Collector of Cus-
toms, Bombay and an adjudication order 
was issued on 31.1.89 holding that the 
charges contained in the show cause notice 
were not established and should, therefore, 
be dropped. Further steps will be taken as 
prescribed under the procedure laid down in 
the Customs Act, 1962. 

Inflow of NRI Funds in Various 
,Schemes 

1412. SHRI PRAKASH CHANDRA: 
SHRI T. BASHEER: 
SHRI DHARMA PAL SINGH 

MALIK: 
SHRI Alv1AR ROYPRADHAN . 
SHRI CHinA MAHATA: 
SHRI M. RAGHUMA REDDY : 

Wi ll the Minister of FINANCE be 
pleased to state: 

(a) the quantum of inflow of NRI funds to 
India through vanous schemes during the 
last two years: 

(b) whether there is any proposal under 
Government's consideration to further sim-
plify the rules and streamline the procedures 
for NRI investment: and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) (i) OU<Jntum of 
inflow of NRI Funds to India, in respect of 
investments made under various Schemes : 
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(Rs. ;n lakhs) 

Period Repatriation basis Non-Repatriation basis 

Jan. 1986-Dec. 1986 18682.90 7652.57 

Jan. 1_987-March 88 20099.34 7798.60 

(Information on the break-up of the figures for 1987 and subsequent quarters. as well as 
on the inflow after March. 1988 is not readily available). 

(ii) Outstanding Balances under NRE and FCNR Deposits: 

(Rs. crores) 

At the end of NRE AlC FCNR Ale 

Dec'-87 4980 4422 

Dec.'88 "5598 7446 

* Provisional 

(iii) The NRI Bonds scheme was launched w.e.f. 14th November, 1988. The amount 
collected upto 17th February, 1989 was US $ 76.823 million (Rs. 115.44crores). 

(b) and (c). There is no specific proposal 
presently under considera!ion. However, 
the existing rules and regulations are kept 
under review and suitable changes are 
made wherever necessary. 

IFe Loan to Gujarat Fertilizer Corpora-
tion 

1413. SHRI K. RAMACHANDRA 
REDDY: Will the Minister of FINANCE be 
pleased to state: 

(a) whether the Gujarat Fertilizer 
COJporation has been given a loan of Rs. 42 
crores by the International Finance Corpora-
tion (IFe) for the construction of a Fertilizer 
Plant; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). The 
International Finance Corporation, Wash-
ington, has extended a loan of $ 28 million 
equivalent (Rs. 42 crores approximately) to 
the Gujarat State Fertilizers Co. Ltd. to partly 
finance the foreign exchange requirements 
of the company for setting up a facility for the 
production of 50,000 mt per annum of 
caprolactum. 

Trade with USSR 

1414. SHRI G.S. BASAVARAJU: 
SHRI SHANTILAL PATEL: 
SHRI S.B. SIDNAL: 

Will the Minister of COMMERCE be 
pleased to state: 
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(a) whether the USSR has agreed to the 
suggestion given by the India for overall 
trade balance; and 

(b) if so, the details 0 agreement arrived 
at between the two countries? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) and (b). Trade between 
India and USSR is conducted in non-con-
vertible Rupees. Annual Trade Plans are 
drawn listing out items of exports to and 
imports from USSR covering calendar 
years. Indo-USSR trade is balanced on 
overall basis. However, at times some So-
viet organisations insist on balancing on 
specific deals. The matter is discussed dur-
ing bilateral trade talks from time to time to 
arrive at a mutually satisfactory solution. 

Conference of Chief Electoral Officers 
of States and Union Territories 

1415. SHRI G.S. BASAVARAJU: Will 
the Minister of LAW AND JUSTICE be 
pleased to state: 

and the preparatory steps to be taken in 
respect of the general elections due this 
year. 

The Consmution (Sixty-second amend-
ment) Bill, 1988 which seeks to reduce the 
voting age from 21 to 18 is awaiting ratifica-
tion by the States in terms of proviso (d) to 
Article 368 (2) of the Constitution. However. 
pending the completion of this formality and 
also the necessary legislative support by 
way of consequential amendments to the 
Representation of the People Act, 1950 the 
Election Commission has ordered a special 
revision of the electoral rolls in all the States 
and Union territories for making a note about 
these eligible citizens who will be completing 
18 years of age as on 1.4.1989. 

As regards the Representation of the 
People (Amendment) Act, 1988 necessary 
notification(s) to bring into force the different 
provisions of the Act are expected to be 
issued shortly. 

Agreements with Canada 

1416. SHRI G.S. BASAVARAJU: 
(a) whether a conference of Chief Elec- SHRI SHANTILAL PATEL: 

toral Officers of States and Union Territories 
was held to discuss implementation of cer-
tain electoral reforms measures taken by 
Government recently ; 

(b) if so, the subjects discussed in this 
regard; and 

(c) to what extent the laws passed by 
the Parliament are being implemented? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE (SHRi 
H.R. BHARDWAJ): (a) Yes, Sir. 

(b) and (c). The subjects discussed 
were mainly the revision of electoral rolls in 
1989, with special reference to enumeration 
of persons in the age group of 18 to 21 years 

" 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether India and Canada contem-
plate to significantly increase their coopera-
tion in all major sectors; 

(b) if so, the details of agreements ar-
rived at between the two countries; and 

(c) the improvement likely therefrom in 
trade between the two countries during the 
next financial year? 

THE MINISTER OF COMMERCE 
(SHRI DINESH SINGH): (a) to (c). The 
Government have initiated various meas-
ures and identified areas for exPanding 
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Indo-Canadian Trade. The focus IS largely 
on the following aspec!s:-

i) exploring possibilities of en-
hancing bilateral trade with 
specific emphasis on identify-
ing specific items; 

ii} identifying opportunities for 
technology transfer and in-
dustrial cooperation; and 

iii) identifying sourcing possibili -
ties for exports of commodi-
ties to Canada and vice-versa. 

A large number of items for exports from 
India like engineering goods, automobile 
ancillaries, electronic components, com-
puter software, agro-marine products have 
been identified and similarly for imports from 
Canada items like electronic technologies, 
sophisticated electrical components. tele-
communications equipment and technolo-
gies have been identified as potential areas. 
As a consequence of these meJ3Ures. bilat-
eral trade between the two countr les is likely 
to go up. 

Trade Agreement with France 

1417. SHRI G.S. BASAVARAJU: 
SHRI SHANTILAL PATEL: 

Will the Min ister ot COMMERCE be 
pleased to state: 

(a) whether India and France Ilave 
signed an agreement on trade in new areas 
in January, 1989: 

(b) if so, the areas identified there in; and 
(c) tile extent to which the trade be-

tween the two countries will be lUi ther im-
proved? 

THE MINISTER OF STATE IN THE 
~INISTnY OF COlvUII1ERCE (SHRI P.R. 
DASMlJNSI1: (a) and (D). Tile Seventh 

Meeting of the Indo-French Joint Committee 
was held in New Delhi on 30th and 31 st 
January. 1989. During the meeting, wide 
ranging discussions were held to expand 
and consolidate bilateral trade and eco-
nomic relations between the two countries. It 
was inter alia agreed that there should be 
diversification of the import-export basket. 
cooperation in the projects in third countries 
and establishment 01 joint ventures between 
Indian and French enterprises. 

(c) As per provisional figures available 
with DGCI&S. exports from India to France 
during the current financial year are showing 
a growing trend. During the period April to 
September, 1988, exports from India to 
France were valued at Rs. 172.47 crores as 
compared to Rs. 145.74 crores during the 
corresponding period of the preceding year. 

Locomotives Production at C.LW. 

1418. SHRI BALASAHEB VIKHE 
PATIL: 

SHRI V. TULSIRAM: 

Will the Minister of RAILWAYS be 
plea~ed to state : 

(a) whether the Chittaranjan Locomo-
tive Works has increased its production 
during the year 1988-89: 

(b) if so, the number of electric and 
diesel locomotives produced during 1988-
89, gauge-wise ; 

(c) the tentative plan of production of 
such locomotives during the next three 
years : and 

(d) the extent to which these will meet 
the requirementof the country and curtail the 
impolt of such locomotives and foreign ex-
change saved? 
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THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) Yes, Sir. 

(b) The number of electric and diesel 
locomotives produced during 1988-89 (uplo 
January 1989) gauge-wise is as under:-

1989-90 

B.G. 
M.G. 
N.G. 

Total 

Electric 
81 

81 

Diesel 
16 
12 

5 

33 
(c) The tentative plan of production of 

locomotives during 1989-90 and 1990-91 is 
as under:-

1990-91 
Elec. Diesel Elec. Diesel 

B.G. 100 

M.G. 

N.G. 

Total 100 

The production programme of locomo-
tives for 1991-92 is under finalisation . 

(d) This will meet by and large antici-
pated requirement of the country for these 
type of electric locomotives. Import of elec-
tric locomotives will be for the limited pur-
pose of updating technology for high PH-
formance locomotives. If the ndditional re-
quirements were to be met by import, this 
would haVe O1 eant a foreign exchange out go 
of about Rs. 60-70 crores per annum. Since 
this is met by indigenous manufacture, this 
could be a notional saving in foreign ex-
change. 

Floating of Sixth Series of Bonds by 
Export-Import Bank 

1419. SHRI BALASAHEB VIKHE 
PATIL : 

SHRI V. TULSIRAM: 

WiH' the Minister of FINANCE be 

22 

12 

10 

44 

100 20 

15 

5 

100 40 + 4* 

*For Public Sector Undertakings. 

pleased to state: 

(a) whether the Export-Import Bank of 
India 'is floating the sixth series of its bonds 
for a notified amount; 

(b) if so. the det?ils thereof : 

(c) the criteria adopted by Government 
to check the black money to be deposited 
with the banK: and 

(d) whether the branches of the bank 
located in foreign countries will also float the 
loans. if so. the del ails thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE r,,1INISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b \. The 
Export-Import Bank of India has already 
floated its Sixth Series of Bonds on February 
21. 1989. ihe details of which are as und(!r :-
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Amount 

Interest 

Currency 

(c) Exim Bank has reported that the 
subscribers to bonds are in main banks! 
institutionClI investors. 

(d) No, Sir. 

Action Plan by EEPC 

1420. SHRU3ANWARI LAl PUROHIT: 
Wil! the Minis1(.:r of COMMERCE be pleZlsed 
to state: 

(a) whether the Engineering Export 
Promotion council (EEPC) has submitted to 
Government corporate action plan for expor1 
from 116 companies; 

(b) if so, whether Government held dis-
cussions with individual companies on their 
export plan and targets: 

(c) if so, the details of the outcome of 
discussions: and 

{d) to what extent the export of engi-
neering goods will be boosted? 

TtiE MINISTER OF STATE IN. THE 
MINISTRY OF COMMERCE (SHRI P.R. 
OASMUNSI): (a) Yes, Sir. 

4· • • 

• (b) Out of 97 individual compan ies 
called 'for discussion so far 67 companies 

~ . " 

att~nded. Government held discussion with 
all the 67 'individual companies . 

(c) and (d). ThQ discussions of the Ac-

Notified amount of As. 48.50 crores with option 
to retain excess subscriptions upto Rs. 4.50 
crores overthe notified amount (in all Rs. 53.00 
crores) . 

11.50% per annum 

20 years 

tlon Plans are meant to identify the problems 
of exporters in achieving their targetted 
exports, to sort out short-term problems 
expeditiously and to find solutions to major 
policy issues which require interaction with 
the other wings of Government. These form 
pal1 of a strategy adopted by the Govern-
ment to boost the exports of engineering 
products . During the last two years, the 
exports of engineering products have shown 
a rising trend. 

Suggestions of Institute of Chartered I 

Accountants regarding Company law : 
and Income-Tax Law 

1421. SHRI H.N. NANJE GOWDA: 
PROF. RAMKRISHNA 

MORE: 
I," • 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether the Institute of Chartered 
Accountants of India has urged upon the I, 
Government to harmonise the provisions of· 
the Companies Act and the Income:tax Act ' 
in the wake of amendments made in both the 
Acts in the last two years ; 

. '. 

(b) if so, the reaction of Government 
thereon ; ~nd 

(c) the time by which a final decision is 
likely to be taken in the matter? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) Yes, Sir. A letter from the InstI-
tute of Chartered Accountants of India has 
been received by the Central Board of 
dOrect Taxes. The Institute has requested 
for harmonisation of the provisions of the 
Companies Act with that of the Income-tax 
Acton the issues relating to depreciation and 
~ccrual sys em of accounting in the context 
of the levy of minimum tax on book profit s of 
a company under section 11S-J and in the 
matter of adoptIon of uniform accounting 
year under the Income-tax Act. 

(b) and (c). The mntter IS under consid -
eration in consultation with the Department 
of Company Affairs and a decision will be 
taken in due course. 

Income-Tax Raids in Delhi 

1422. SHRI H.N. NANJE GOWDA: 
PROF. RAMKRISHNA 

MORE: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether the Income-tax Department 
conducted raids on the premises of export 
houses and petrol pumps owners in Delhi on 
9 December 1988 and seized crores of 
rupees. valuables, incriminating documents 
etc; 

(b) if so. the details and outcome 
thereof; and 

(c) the further action contemplated by 
Government against the owners of export 
houses and petrol pumps? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) No, Sir. 

(b) and (c). Do not arise in view of reply 
given at (a) above. 

Baggage Allowance to Indians Working 
Abroad 

1423. SHRI T. BASHEER: Will the 
Minister of FINANCE be pleased to state: 

(a) whether there is any proposal under 
Government's consideration for enhance· 
ment of baggage allowance to Indians work-
ing abroad: 

(b) if so, the details thereof: and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) No, Sir. 

(b) Does not arise. 

(c) Since the 25th November. 1986. 
Indians working abroad for not less than one 
year and returning after termination of work 
are allowed to bring. free of duty. used 
household articles and personal effects up 
to a value of Rs. 20,0001- subject to condi-
tions stipulated in the relevant Rules. This is 
in addition to the free allowance to Rs. 1250/ 
- which is allowed to all persons. other than 
tourists, coming to India. Indians working 
abroad and returning atter a minimum stayof 
two years. under Transfer of Residence, are 
allowed to import duty free their used house-
hold personal effects, subject to the fulfil-
ment of certain conditions. Having regard to 
the interests of the domestic industry, these 
allowances are presently considered 
adequate. 

Improvement of Railway Station in 
Bombay 

1424. DR. DATTA SAMANT: Will the 
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Minister of RAILWAYS be pleased to state: involved? 

(a) whether the Railways have taken a 
decision to improve the conditions of Kalyan, 
Bandra, Dadar and Andheri railway stations 
in Bombay; and 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) and (b). The 
following improvements are planned to be 
undertaken in a phased manner, at Dadar, 
Andheri and Kalyan railway stations: 

• 
(b) if so, the details of the improvements 

proposed and the expected expenditure 

SI. No. Name of Station Amenity Amount 

1 2 3 4 

1. Kalyan 1. Extension of foot-over bridge 7.75lakhs 

2. Additional platform No. 7. 8.50lakhs 

3. Improvement to circulating area, 
face-lifting of station building , 
improvement of waiting hall and 
S.M's office, extension of platform 
No. 4, 5 & 6. 135.00 lakhs 

4. Extension of cover over platform 
Nos. 5 & 6. 4.69lakhs 

2. Dadar 1. Extension to cover over platform 
Nos. 3 & 4. 6.95lakhs 

2. Carriage watering facilities on 
platform Nos. 7 & 8, improvement 
to cloak room facilities, provision 
of master water cooler etc. 7.35lakhs 

3. Face-lifting of station building . 9.00lakhs 

4. Provision of waiting room on platform 
No.5 for non-suburban passengers. 2.00lakhs 

3. Andheri 1. Extension to cover over platform 
Nos. 4 & 5. 9.66lakhs 

2. Provision of additional foot-over 
bridge. 28.901akhs 

3. , Face-lifting of station building. 9.00lakhs 
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1 2 3 4 

4 l3iJndra No improvements are proposed to be 
undertaken at Bandra railway station 
for the present. 

Konkan Railway Project 

1425. DR. DAnA SAMANT: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether Planning Commtssion has 
given sanction of first stage of Konkan RaH-
way Proiect (Mangalore to Udippil; and 

(b) it so, the total cost for the same and 
when the work is expected to start? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MA-
HABIA PRASAD): (a) Yes, Sir. 

(b) Rs. 52.60 crores. The walk will start 
in 1989-90. 

Completion of Indira Gandhi Canal 
Project 

1426. SHRI PRATAP RAO B. 
BHOSALE: 

SHRI VIRDHI CHANDER 
JAIN: 

Will the Minister of WATER RE-
SOURCES be pleased to state: 

(a) the date on which the construction 
work on Indira Gandhi Canal Project for-
merly Rajasthan Canal was started ; 

(b) the expenditure incurred on its con-

• 
structlon so far; 

(c) the total area brought under irriga-
tion so far; 

(d) the financial assistance provided by 
Government on its construction so far; 

(e) the funds required to complete the 
construction work of th is canal; and 

(f) what arrangements have been made 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI) : (a) The foun-
dation stone of the project was laid on 31 st 
March, 1958. 

(b) The expenditure incurred upto 
March 1988 on canal works IS Rs. 603.39 
crores and the outlay tor 1988-89 is Rs. 60 
crores. 

(c) An irrigation potential of 5.70 lakh ha. 
in Stage-I and 99,0-00 ha. in Stage-II has 
been created till March '88. 

(d) and (f) The project is being imple-
mented under the State Plan for which block 
grants and loans are provided by the Central 
Government. However, with a view to pro-
vide additional resources ior early comple-
tion of t~e Project the following Central 
Assistance has so far been provided: 
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Assistance Up to March 1988 Provision 1988-89 

1. Advance Plan Assistance 

2. Border Area Development 
Grant 

3. Drought Relief 

The water courses components of the 
project is also receiving Central assistance 
under the CAD Programme on a matching 
basis for which, so far, Rs. 87.50 crares has 
been provided for projects in the State in-
cluding Indira Gandhi Nahar Project. The 
State Government has proposed Stage II of 
the project for external ass istance , and is 
working out the project details . 

(e) The State Government have esti-
mated the further amount required to com-
plete the canal works as Rs. 790 crores. 

Import of Cars 

1427. SHRI S.G. GHOLAP: Will the 
Minister of COMMERCE be pleased to 

(Rs. Crores) 

45.00 

15.00 21 .00 (Rs. 10 crores 
released) 

9.00 11 .00 

sl[lte: 

(a) the number of motor cars imported in 
Inst three years and at what prices ; and 

(b) how the imported cars are sold and 
to whom? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI) : (a) Statement I showing the 
overal l number and value of cars Imported 
during the preceding three years, for which 
data has been tabulated by the Director 
General of Commercial Statistics. is given 
below. 

(b) Statement 11 is given below. 
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Railway line from Kumarghat to 
Oharamnagar and Agartala 

1428. SHRI BASUDEB ACHARIA: 
SHRI BAJU BANRIYAN: 
SHRI AJOY BISWAS: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the survey for Dharmn-
r,agar-Kumarghat railway line project has 
b~en completed: 

(b) whether th~ project is likely to be 
completed and commissioned by the end of 
1989; 

(c) whethE:r the su rvey of Kumarghat-
Agartala railwny line project has been com-
pleted; and 

(d) the allocation of funds made for tt1is 
project during 1989-90? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MA-

I HABIR PRASAD): (a) Yes, Sir. 

(b) Yes, Sir. 

(c) No, Sir. Fin :)1 Location Survey is in 
progress. 

(d) Rs. 3.5 crores (for Dharamnagar-
Ku marghat) 

Incorporation of Separate Chapter in 
Negotiable Instruments Act 

1429. SHRI V.S. KRISHNA IYER: Will 
the Minister of FINANCE be pleased to state : 

(a) whether there is a proposal to inC0r-
porale a separate chapter XVII containing 
sections 138 to 142 in the Negotinble Instru-
!1;c ;1ts Act: 

(b) if so, the main considerations for 
incorporation of this new chapter; and 

(c) whether there will be any provisions 
for the erring banks if they willfully or by 
oversight return the cheque being unpaid? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIAO): (a) A new Chapter 
XVII has already been incorporated in the 
Negotiable Instruments Act, 1881 by virtue 
of Section 4 of the Banking, Public Financial 
Institution s and Neaotiable Instruments 
Laws (Amendment ) Act, 1988 (66 of 1988). 

(b) The main cons iderations, inter alia 
include to enhance the acceptabil ity of 
cheques in settlement of liabilities by making 
the drawer liable for penalties in case bounc-
ing of ch eque is due to insufficiency of funds 
in the account or for the reason that it ex -
ceeds the arrangements made by the 
drawer. However, there are adequate safe-
guards to prevent harassment of honest 
drawers . 

(c) Section 31 of the Negotiable Instru-
ments Act, 1881 already provides that the 
drawer of a cheque having sufficient funds of 
the drawer in his hands prcperly applicable 
to the payment of such cheque must p.:ty the 
cheque when duly required so to do, and. in 
default of such payment, must compensate 
the drawer ior any loss or damage caused by 
such de1ault. 

Production and Productivity of Carda-
mom 

1430. r-ROF. P.J. KURIEN: Will the 
t,1inister of COM~~ERCE be pleased to 
state : 

(a) the 10tal productIon of cardamom in 
the country at present : 
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(b tha per acre productivity ; 

(c) how does it compare with the other 
cardamom producing countries; 

(d) the specific sleps taken to reduce 
the cost of productton and increase per acre 
productivity; and 

(e) the details of new schemes formu-
lated for the development of cardamom cul-
tivation In the country? 

THE MINISTER OF COMMERCE 
(SHRI DINESH SINGH): (a) The received 
estimates of production of cardamom 
(small) during 1988-89 al e 4000 tonnes. 

(b) The average productivity has been 
stimated at around 67 KgJha. and 70 kg.! 

ha. 

(c) Productivity of Cardamom In Guate-
mala is reported to be around 250 kg .lha. 

(d) and (e). Major schemes for Calda-
mom cultivation to increase production and 
reduce cost of production include Sci'!c-mes 
for developing water resources lor Irrigation, 

Replantation subsidy schemes, Research 
and Extension Schemes. 

Concealed Income Unearthed 

1431. PROF. P.J. KURtEN: Will tht:! 
Minister of FINANCE be pleased to state: 

(a) the details of the evaded income 
unearthed during the past three years with 
year-wise break-up; 

(b) the number of persons/companies 
involved in the evasions; and 

(c) the action taken against them? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA) : (a) to (c). With a view to unearth 
concealed income and wealth, the Income-
tax Department conducts searches in the 
cases of persons (including companif! s) 
believed to be evadtng taxes. The details 
giving value 01 prime-facie unaccounted 
assets seized and the amount of concealed 
income surrendered for the last three finan-
cial years are as under: 

Financial 
Yoar 

No. of searches 
conducted 

VCllue of prima 
facie un:1Ccounted 
assets seized 

. Amount of 
concealed income 
SUI rendered enderE:d 
(Rs. in crores) (Rs. in crores) 

1 2 3 4 

1985-86 6.431 50.32 

1986-87 7,054 100.70 36.85~ 

1987-88 8,4e4 145.02 147.49 

("The explanat ion to Section 271 (1) (c) of Income-tax Act. 1961 was amended to enable 
surrender of concealt::d income in the course of search operations w.e.f. 10.9.86.) 

Penalty for con aalnlent of inc:)l1le is 
Imposed in cases where conceairnp.nt is 
established on completion of assessment 

proceedings. The number of cases, includ-
Ing those companies, where penalty 10r 
concealment of income was impo'sed during 
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1985-86, 1986-87 and 1987-88 are 7156, 
8221 and 9976 respectIVely. 

Action by way of launching prosecution 
proceedings is also taken against persons 
found \0 be evading taxes. The number of 
prosecutions launched for tax ~vasions 

during 1985-86, 1986-87 and 1987-88 are 
1676. 1426 and 562 respectively. 

Objectives of EPZs 

1432. SHRI CHINTAMANI JENA: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) whether Government's attention 
have been drawn to the rewsitem captioned 
"coke scheme runs contrary to EPZ concept" 
appearing in the Business Standard dated 
February 5, 1989; 

(b) the aims and objectives of setting of 
Export Processing Zones (EPZs); 

(c) the number of projects ~et up which 
are not consistent with the laid down objec-
tives; and 

(d) the steps proposed to correct the 
. rules and procedures so that EPZ object ives 
are followed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) Yes , Sir. 

(b) and (c). The aims and objectives of 
Export Processing Zones include, inter-
alia:-

(i) Promotion of export oriented indus-
tries for earning foreign exchange. 

(ii) Promotion of foreign investment, 
upgradation of technology. establishment of 
high technology industries and generat ion of 
spin-off effects of ancillary industry develop-

ment in the domestic tariff area. 

(iii) Generation of employment and 
upgradation of skills within and outside the 
Zone. 

The approvals accorded for estab-
lishment of units in the Zone have been 
consistent with these aims and objectives. 

(d) Does not arise. 

Talks on Ganga Water 

1433. SHRI CHINTAMANI JENA: Will 
the Minister of WATER RESOURCES be 
pleased to state: 

(a) the number of talks held so far 
between Union Government and Bangla-
desh on Ganga Water; 

(b) the outcome of the talks; 

(c) whether any agreement has been 
made; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) Three 
times since the conclusion of last (1985) 
Memorandum of Understanding. 

(b) to (d) . An agreement has not 
reached. 

Bank Robberies in Punjab 

1434. SHRI S.M. GURADDI: Will the 
Minister of FINANCE be pleased to state: 

(a) whether over rupees one crore were 
looted hom a bank in Amritsar on 9 January, 
1989: 

(b) if so, whether the looting of banks 
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has further Increased for the last one year in 
th,_ Punjub; 

(c) if so, the total number of bank 
robberies in Punjab during t 988; 

(d) whether in .January 1989 alone, 
ctores of rupees were looted from the banks 
in the Punjab: and 

(e) it so, the action being considered to 
check the increaSIng bank robberies? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MIN ISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (d). Bank of 
Maharashtra has reported that .a burglary 
took place at its Amritsar brancll closing of 
the branch at 3.00 P.M. on Saturday, the 7th 
January, 1989 and before opening of the 
branch at 9.00 A.M. on Monday, the 9th 
January, 1989. The Bank has further re-
ported that the culprits made away with cash 
to the tune of Rs. 67.289.65 from the safe. 
The culprits also cut open 44 safe deposit 
lockers, the contents of which are not known 
to the bank. However. a's per the represen-
tations received so far tram the locker-hold-
ers it is estimated that valuables and paper 
securities worth approximately Rs. 35 lakhs 
have been stolen. However, no case of 
dacoity/robbery has been reported by public 
sector banks in Punjab during January 1989. 

(b) and (c). As reported by 28 public 
sector banks the numberof robberies/dacoi-
ties which took place in the State of Punjab 
during the years 1987 and 1988 is given 
below:-

1987 26 

1988 30 

(e) Dank robberiesldacoities, to a con-
siderable extent. depend on the .general 
security environment in the locality. Banks. 

however. have been taking step to improve 
their security arrangements so as to offer as 
liltle inducement as possible to miscreants 
to rob banks and also to deter them. As this 
is a continuous process, security meaSUfeS 
implemented by public sector banks are 
being revjewed from time to time and when-
ever further improvements are considered 
necessary, requisite guidelines/instructions 
are given to the banks. Depending on the 
risk factor involved, steps have been taken 
to appoint security guards, instal appropriate 
alarm systems. etc. in branches. Further in 
order to motivate bank employees, the gen-
eral public and the police to resist robbers/ 
dacoits a scheme for giving rewards is in 
operation. 

Terrorist Attacks on Railway Property 

1435. SHRI S.M. GURADDI: Will the 
Minister of RAILWAYS be pleased to state 
the details of financial loss suffered by the 
Railways due to terrorist attacks on railway 
property on Amritsar-Pathankot section on 
16 January, 1989? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MA-
HABIR PRA~AD): There was no incident of 
terrorist attack on railway property on 16-1-
1989 on Amritsar-Pathankot section. How-
ever, there was an incident of explosion on 
the railway track between Kathu Nangal and 
Jaintipura railway stations on Amritsar-Pa-
thankot section on 15-1-1989-as a result of 
which portion of the railway line was blown 
up. The cost of damage to the track on th is 
account was estimated at approximateJy Rs. 
3,000. 

USSR Credit to lOBI 

1436. SHRI S.M. GURADDI: Will the 
Minist(H of FINANCE be pleased to state: 

(a) whether USSR has made available 
credit of As. 100 crores to the Industrial 
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Development Bank of India (lOBI); 

(b) if so, whether any agreement in this 
regard was signed in January this rear: and 

(c) if so, how lOBI is likely to utilise this 
amount? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). The 
Industrial Development Bank of India (IDBIJ 
has obtained a line of credit totalling Rs . 100 
crores from "The Bank for Foreign Economic 
Affairs of the USSR (BFEA)". A "General 
Loan Facility Agreement" for the purpose 
was signed between the lOBI and E3FEA on 
the 25th January, 1989. 

(c) This line of credit will be utilised by 
the lOBI for financing of upto 85% of the 
value of approved contracts to be concluded 
betwe~n Soviet Exporters and Indian Pur-
chasers. 

Setting up of Cashew Board 

1437. SHRI VAKKOM PU-
RUSHOTHAMAN: 

SHRI MULLAPPALL Y, RAMA-
CHANDRAN: 

SHRI T. BASHEER! 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whetherthere is a proposal to set up 
a Cashew Board; 

(b) if so, the details thereof and the 
decision of the Government thereon; and 

(c) .the functions to be performed by the 
Board? 

THE MINISTEP OF COMMERCE 
(SHRI DINESH SINGH): (a) Yes. Sir. 

(b) and (c). The matter is under exami-
nation. 

Group Insurance Scheme for Construc-
tion Workers 

1438. SHRI VAKKOM PURUSHOTHA-
MAN: Will the Minister of FINANCE be 
pleased to state: 

(a) whether there is demand for in-
creasing the sum of group insurance intro-
duced for the construction workers in Kerala 
by the Life Insurance Corporation of India 
from Rs. 7.500/- to Rs. 15,000/-; 

(b) if so, whether this proposal has been 
examined; and 

(c) if so, the decision taken by Govern-
ment thereon? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIROO: (a) There is no 
demand for increasing the sum of group 
insurance introduced for the construction 
workers in Kerala by the Life Insurance 
Corporation of India from Rs. 7,5001- to Rs. 
15 ,000/-. However, a representation from 
the group of construction workers led by Shri 
M.A. John and Shri Elizibius for reinstating 
the policy which had lapsed with effect from 
May 1988, and to increase the sum assured 
from Rs. 7,500/- to Rs. 10,000/- from the 
scheme anniver~ary falling in October, 19S8 
was received . 

(b) and (c). The proposals for increasing 
the sum assured to Rs. 10,0001- from Octo-
ber, 1988 and for reinstating the John 

I 

Group's policy with effect from May 1988, 
were both examined by the LlC of India, and 
itwas decided to issue a fresh policy in place 
of the existing lapsed policy with effect from 
1 st February, 1989 for the existing sum 
assured of Rs. 7,5001- pe:, member. 
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Vacant Posts of Income Tax Commis-
sioners 

1439. SHRI MOHO. MAHFOOZ ALI 
KHAN: Will the Minister of FINANCE be 
pleased to state: 

(a) the number of posts of Income-Tax 
Commissioners lying vacant at the end of 
1988 and the period for which these posts 
have been lying vacant; 

(b) the reasons for not filling up these 
vacancies; 

(c) whether the anticipated target of 
mobilisation of direct taxes by 1988 has 
been hampered due to these vacancies; and 

(d) the steps taken by Gover nmenl to fill 
up the vacancies of the Income-Tax 
Commissioners? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRi A.K. 
PANJA): (a) All vacancies in the grade of 
Commissioner of Income Tax were filled up 
by orders issued on 16.12.1988. 

(b) to (d). The questions do not arise in 
view of (a) above. 

Kisan Credit Card and Kisan KshelTla 
loan Scheme 

1440. SHRI MOHO. MAHFOOZ ALI 
KHAN: 

SHRI LAKSHMAN MALLICK: 

Will the Minister of FINANCE be 
pll3ased to state : 

(a) whether Kisan Credit Card and 
Kisan Kshema Loan Schl3me have been 
recently launched in Mangalore: 

(b) if so, the details thereot: 

(c) the other States in which such 
schemes have been launched/or are pro-
posed 10 be launched; and 

(d) the ex1ent to which the schemes are 
being utilised by farmers? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (c). The public 
sector banks were advised by the Govern-
ment in April. 1988 to consider launching of 
credit card scheme for farmers on the lines of 
the Dena Krushi Sakh Patra (OKSP). The 
credit card, among other things would pro-
vide following facilities: 

(i) It will enable a card holder to se-
cure productio:1 credit instantly. 

(ii) It will dis~nse with procedural 
formalities such as making applications, 
furnishing land records certificates and 
documentation for every agricultuml sea-
son. 

(iii) It will also dispense with the neces-
sity to carry cash by the farmer. 

Reserve Bank of India (RBI) has re-
poned that as per information available fol-
lowing banks have introduced card scheme 
for farmers in areas indicated against each 
of them: (1) Dena Bank-all over India; (2) 
Canara Bank-through all all its rural 
branches; (3) Andhra Bank-initially in 
Andhra Pradesh only; (4) Punjab National 
Bank-in Punjab and West Uttar Pradesh; 
(5) Indian Overseas Bank-Trichy, Tanjore 
Districts of Tamil Nadu and East Godavary 
districts of Andhra Pradesh: and (6) Syndi-
cate Bank,ln seven lead districts namely {I) 
South Kanar (ii) 8e/gaum. (iii) Nellore. (iv) 
Nizamabad. (v) Meerut, (vi) Ghaziabad ar.d 
(vii) Muradabad. Thus Mangatore which is in 
South Kanara District of Kamalaka has 
dready been covered by the Scheme. 
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(d) The Scheme has been introduced 
by the banks on a pilot basis very recently 
and it is too early to make any assessment of 
its utilisation by farmers. 

Public Deposits by Blade Companies 

1441. SHRI MOHO. MAHFOOZ ALI 
KHAN: Will the Minister of FINANCE be 
pleased to state: 

(a) whether the Reserve bank of India 
has received complaints against certain 
blade oompanies in the country which at-
tracted huge public deposits and subse-
quently disappeared with the deposits; 

(b) if so, the details thereof stating the 
amount of deposits involved in each of the 
blade companies; and 

(c) the action taken by Government in 
the matter? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (c). Reserve 
Bank of India (RBI) has reported that it has 
received a number of complaints against 
some "blade companies". The "blade com-
panies" are reported to be uninoorporated 
bodies engaged in acceptance of deposits 
from the public and lending the same. Ac-
ceptance of deposits by unincorporated 
bodies are regulated under the provisions of 
Chapter lIl-C of Reserve Bank of India Act, 
1934. These provisions prohibit acceptance 
of deposits in excess of the specified number 
of depositors. The Act also provides for 
penal action, including fine and imprison-
ment, against violations of the provisions 01 
the Act. 

RBI has 1urther reported that the Bank 
has, either on its own or jointly with the State 
Government officials, conducted raids in the 
office premises of 116 unincorporated bod-

,es ;n the States of Gujarat, Karnataka, 
Tamifnadu and Kerala and the Union Terri-
tory of Delhi and criminal complaints have 
been launched against some of these firms 
for violations of the provisions of Chapter 111-
C of Reserve Bank of \ndia Act, 1934. 'n one 
case the accused pleaded guilty in the curt of 
law and was imposed a fine of Rs. 11000/-. 
The other cases are in different stages of 
trial. RBI has also reported that the particu-
lars of amount of deposits with the blade 
companies are not available as such bodies 
are not required to 'send any returns to RBt 

The constitutional validity of Chapter IlI-
e of Reserve Bank of India Act, 1934 has 
been challenged and the matter is pending in 
the Supreme Court and is, therefore, sub-
judice. 

(English] 

Train Service between Delhl-Sahibganj 
and Sea'dah 

1442. SHRI SETH HEMBROM: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the reasons for changing the name 
of 13 Up and 14 Down to 33 Up and 34 Down 
in Sahibganj loop line of Eastern Railway 
and terminating it at Varanasi; and 

(b) whether Government propose to 
make any alternative arrangement to run 
direct train from Sealdah to Delhi via Sa-
hibganj loop line for the convenience of the 
passengers especially adivasis? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MA-
HABlR PRASAD): (a) As a result of rationa\i-

. sation of train services, 13/14 Express was 
restricted upto_ Mughalsarai and Jater ex-
tended to Varanasi. The change in name 
was due to difference in the nature of serv-
ices. 
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(b) No, Sir. 

[English] 

Central Assistance to Tamil Nadu 
• 

1443. SHRt P.R.S. VENKATESAN: Will 
the Ministerof FINANCE be pleased to state: 

(a) whether any request has been re-
ceived from the State Government of Tamil 
Nadu for Central assistance during 1988; 
and 

(b) if so, ·the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN THE 
MINISTRY OF FINANCE (SHAI B.K. 
GADHVI): (a) and (b) . Yes, Sir. The Chief 
Minister of Tamil Nadu has requested for 
special Central assistance of As. 150 crores 
to meet certain additional commitments like 
interim relief to Government employees, 
open market purchase of rice, additional 
outlays on rural employment, social welfare 
schemes etc. and implement the State's 
Annual Plan for the current financia l year. 

Berhampur Railway Station 

1444. SHRI SOMNATH RATH: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the amount sanctiof,ed for the im-
provement and remodelling of Berhampur 
railway station (Orissa), during the financial 
year 1988-89; 

(b) the amount spent so far and on what 
items; and 

(c) the details of the scheme or pro~ 

gramme to improve the status of this railway 
station? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF 'RAILWA YS (SHRI MA-
t'iABIR PRASAD): (a) Rs. 5.44lakhs. 

(b) Rs. 4.00 lakhs have been spent on 
improvement to retiring room, dormitory, first 
class waiting room and platform surface. 

(c) Further improvements to Berham-
pur railway station will be done, in a phased 
manner, on a need based programme sub-
ject to availability of funds. 

u.s. Aid to India 

1445. SHRI SOMNATH RATH: 
SHRI T.V. CHAN-

DRASHEKHARAPPA: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether the quantum of U.S. aid to 
India in the past was much more than what 
is received at present; a.'ld 

(b) if so, the main reasons for the 
decline and the steps being taken by Gov-
ernment to get more aid from the United 
States? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY FINANCE (SHRI 
EDUARDO FALEIRO): (a) Yes, Sir. 

(b) It has been explained by the U.S 
authorities that the decline in their assis-
tance has been mainly on account of their 
internal budgetary constraints. Our concern 
at the cut in aid has been conveyed to the 
U.S. side. 

[ Trans/ation] 

Unearthing of Black Money by Narcot-
ics Control Bureau 

1446. DR. CHANDRA'SHEKHAR TRI-
PATHI: Will the Minister of FINANCE be 
pleased to state: 
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(a) whether the Narcotics Control Bu-
reau, Delhi, have unearthed huge amount of 
black money' 

. (b) the amount of black money un-
earthed as a result thereof from different 
traders in Delhi; 

(c) whether Government have taken 
any action against them so far; 

(d) if so, the details thereof; and if not, 
the reasons therefor; 

(e) whether it is proposed to conduct 
such raids in other parts of the country; and 

(f) if so, by what time and if not, how 
Government propose to check the sale of 
narcotics? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY Of FINANCE (SHRI A.K. 
PANJA): (a) to -1d). The Narcotics Control 
Bureau has bee;) created as the Central 
authority under the Narcotic Drugs and 
Psychotropic Substances Act, 1985, inter 
alia, for coordinating the enforcement action 
by the State and Central enforcement agen-
cies. While they are not specifically con-
cerned with unearthing of black money, 
during the course of drug law enforcement 
action, the Narcotics Control Bureau do 
make seizures of sale proceeds or other 
moni~s suspected to be related to drug traf-
ficking. Wherever necessary. the Income-
tax Department is also associated in cases 
involving seizure of money. 

During the course of enforcement ac-
tion, the Narcotics Control Bureau have. 
seized significant quantities of Indian cur-
rency. etc. in two cases. In one case on 
13.10.88, Indian currency amounting to Rs. 
80.17 lakhs, US $ 1700 and £ 785 were 
seized alongwith 11.50 kgs. of heroin from 
one Trideep Banerjee of Delhi. In a follow-up 

action Rs. 35,0001- was also seized from one 
Shankar Singh of Delhi. In the second case, 
Indian currency amounting to Rs. 
1,23,97, 0001- was recovered from one Ash-
wini Kumar Agarwal of Delhi on 19.1.1989 
which case has been referred to the Income-
tax Department for appropriate action under 
the Income-tax Act, 1961. 

(e) and (f). Drug law enforcement action 
and organising raids in 'connection with the 
same is an on-going process. Government 
have taken a number of counter-measures 
to check drug trafficking which, inter-alia, 
include provision of deterrent punishments 
against drug traffickers: strengthening of 
preventive and intelligence machinery (es-
pecially in arid around borders and vulner-
able areas); adoption of a liberalised reward 
scheme for both officers and informers; 
strengthening of bilateral cooperation be-
tween neighbouring countries (including ' 
regional cooperation under the aegis of 
SAARC). The Prevention of Illicit Traffic in 
Narcotic Drug and Psychotropic substances 
Act, 1988 provides for preventive detention 
upto a maximum period of 2 years for drug-
related cFimes. 244 persons have so tar 
been detained under the said Act. 

The Narcotic Drugs and Psychotropic 
Substances Act, 1985 has also been 
amended to strengthen it further. The 
amendments include provisions for forfei-
ture of property derived from -or used in illicit 
traffic in drugs; criminalising, financing of 
drug trafficking and death penalty on second 
conviction of specified offences. 

[English1 

New Train between Oelhi-Allahabad 

1447. DR. CHANDRA SHEKHAR 
TRIPATHI: Will the Minister of RAILWAYS 
be pleased to state: 

(a) whether Government propose to 
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introduce a new train like "Shatabdi Ex- Year Value (Rs. in crores) 
press· between New Delhi and Allahabad on 
the occasion of Birth Centenary Celebration .1986-87 214.03 
of Pt Jawahar Lal Nehru; and 

(b) if so, by what time the same is likely 
to be introduced and what would be the 
speed of that train? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAtLWAYS (SHRI MA-
HABIR PRASAD): (a) No, Sir. 

(b) Does not arise. 

Seizure of Contraband Goods 

1448. SHRI SYED SHAHABUDDIN: 
Will the Minister of FINANCE be pleased to 
state: 

(a) the total value of contraband goods 
seized during 1986-87, 1987-88 and upto 
31st December, 1988 during 1988-89 by the 
Customs authorities; 

(b) whether there has been a qualitative 
and quantitative change in the pattern of 
smuggling ,perceptible during ·the ,last f~w. , 
years; and . . 

(c) whether steps have been taken _to . .-
modernise and expand the administrative 
machinery for checking the smuggling, trcidi-
tional as well as non-traditionaL by sea, land 
and air? 

THE MINISTER OF STATE· IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) The value of contraband goods 
seized throughout the country during the last 
last three financial years is given in the tabl~ 
below:-

1987-88 289.17 

1988-89 354.84 
(Upto December, 1988) 

(b) Available reports and seizures ef-
fected jndicci1e that gold, silver, narcotic 
drugs, synthetic fabrics and Indian and for-
eign currency continue to be sensitive to 
smuggling. Seizures of gold have shown a 
significant increase but this need not neces-
sarily indicate a spurt in smuggling of gold 
and couid be due to more effective antj-
smuggfing measures. 

(c) The anti-smuggling drive ha~ been 
intensified. Simultaneously, the anti-smug-
gling machinery throughout the country 
particularly. at the vulnerable areas of land 
borders and the coastline and international 
airports and seaports has been geared up. A 
new sub-Collectorate with Headquarters at 
Jodhpur and Divisions located at Sriganga-
nagar, Bikaner. Jaisalmer and Barmer has 
also been created. Sophisticated equipment 
like X-ray ba~gage machines, metal detec-
tors, night vision binoculars have also been 
supplied to the anti-smuggling formations. 

Efficacy of Export-Import Licensing 
System 

'1449. SHR1' SYED SHAHABUDDIN: 
. . 

Will the Minister of COMMERCE be pleased 
to state: . 

(a) the percentage of our annual import 
and export by value covered by the Licens-
ing'system for the last three years for which 
the data are available; 

(b) the proposal jf any, for gradual 
delicensing of the e,<ports and imports; and 
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(c) the number of export and import 
licences issued during 1986-87,1987-88 
and upto 31 December, 1988 during 1988-
89? 

THE MINISTER OF STATE IN THE 

MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSl): (a) Percentage of import and 
export licence (including shipping bills en-
dorsements) to actual import and export 
during 1986-87, 1987-88 and 1988-89 (up to 
November, 1988) 

Year Percentage covered by licences 

Import 

1 2 

1986-87 45.6 

1987-88 46.5 

1988-89 (upto November. '88) 51 .7 

(b) Import & Export Policy is under 
constant review and necessary corrective 
measures are taken as and when required 
keeping in view the need s of th e economy. In 
the revised policy for the period 1988-91, 
there has been a considerable measure of 

Export 

3 

3.8 

4.1 

0.2 

liberalisation both of imports and exports 
relative to the policy in force during 1985-88. 

(c) Number of Import and Export li-
cences issued during 1986-87, 1987-88 and 
1988-89 (upto Nov. 88) are given below:-

Year Number (actual) 

1 

1986-87 

1987-88 

1988-89 
(upto Nov'88) 

Import 
licences 

2 

85342 

96046 

59677 

Measures to Promote Export by State 
Governments 

1450. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of COMMERCE be pleased 
to state: 

Export licences 
(including shipping 
bill endorsements) 

3 

10025 

7528 

1034 

.. (a) whether his Ministry has worked out 
a scheme to evaluate the export promotion 
efforts undertaken by State Governments; 

(b) whether Government propose to 
provide necessary assistance to the State 
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Governments to boost exports on the basis 
of such evaluation; and 

(c) the step, taken by Government to 
promote mineral export from Orissa and 
Bihar? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) No, Sir. 

(b) Does not arise. 

(c) Minerals & Metals Trading Corpora-
tion (MMTC) is offPJir.g a special discount in 
sale prices to compensate additional se~ 
freight for export from Paradeep, apart from 
efforts to diversify exports of Iron Ore in 
world markets particularly Middle East, 
China etc. Draft project report is being pre-
pared for deepening of Paradeep port and 
improving infrastructure for accommodating . 
large size vessels. 

Regarding Chrome Ore, MMTC is 
. making efforts to Gnter into new markets. 
The target for export of Chrome Ore from 
Paradeep Port during current fiscal year has 
already been exceeded. 

Development of Minor/Lift Irrigation 
Programme 

1451. SHRI AMARSINH RATHAWA: -Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) whether there is any proposal under 
consideration of Union Government to adopt 
a new strategy to give an impetus to the 
development of minor irrigation in the coun-
try; 

(b) if so, ~he details thereof: 

(c) the steps taken so far for implement-
ing the new strategy; and 

(d) the steps being taken to popularise 
the lift irrigation programme in the country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) No, Sir. 

(b) and (c). Does not arise. 

(d) Subsidy is being provided to sma!1 
and marginal farmers etc. for water lifting 
devices such as pumpsets, sprinklers/drip 
systems, hydrams, water turbines and man 
and animal operated pumpsets. Loans on 
low rate of interest, subsidy and extension 
services are being provided to popularise 
the lift irrigation programme in the country. 

Assistance to States for Relief Against 
Natural Calamities 

1452. SHRI E. AYYAPU REDDY: Will 
the Minister of FINANCE be pleased to 
state: 

(a) the total amount released to the 
States for expenditure on the relief for natu-
ral calamities during the last three years ; 

(b) the State-wise release of these 
funds; 

(c) the funds un-utilised and surren-
dered by the States: 

(d) whether any assessment has been 
made in respect of utilisation, non-utilisation 
and diyersion of these funds; and 

(e) whether permanent revolving fund 
for natural calamities is proposed 10 be cre-
ated? 

THE MINISTER OF STATE IN THE 
DEPARTMENTOFEXPENDITURE INTHE 
MINISTRY OF FINANCE (SHRI B.K. 
GADHVI): (a) and (b). A statement showing 
State-wise amounts of Central assistance 
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released for natural calamity relief during 
1985-86 to 1987-88 is given below:-

(a) and (d). The final position relating to 
utilisation of Central assistance given to 
States for natural calamity relief during 

(e) No. Sir. 

1985-86 to 1987-88 will be known only after 
the audited figures of expenditure are avail-
able. However, Central teams have visited 
some of the States for monitoring the utilisa-
tion of Central assistance given for natural 
calamity relief. 

Statement 

Central assistance released to State for relief of natural calamities during 1985-86 to 
1987-88 

(~s. in Crares) 

States Amount Released" in 

1985-86 1986-87 1987-88 

1 2 3 4 

1. Andhra Pradesh 63.745 165.810 55.100 

2. Arunachal Pradesh 4.070 

3. Assam 16.075 25.625 43.340 

4. Bihar 32.565 23.875 54.329 

5. Goa 

6. Gujarat 16.815 140.535 297.722 

7. Haryana 12.510 15.070 34.604 

8. Himachal Pradesh 32.695 12.795 28.346 

9. Jammu & Kashmir 2.870 13.750 27.703 

10. Karnataka 54.530 49.680 19.842 

'11. Kerala 109.180 19.310 46.322 

12. Madhya Pradesh 48.735 36.045 77.402 

13. Maharashtra 68.325 99.395 47.165 

14. Manipur 0.495 2.795 
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1 2 3 4 

15. Meghalaya 1.885 1.165 

16. Mizoram 

17. Nagaland 0.125 4.338 

18. Orissa 21.385 5.325 42.032 

19. Punjab 45.430 11.140 56.562 

20. Rajaslhan 81.765 150.945 464.475 

21. Sikkim 2.265 1.625 3.820 

22. Tamil Nadu 45.220 . . - 3·1275 52~398 

23. Tripura 2.600 0.375 

24 . . Uttar Pradesh 127.080 .56.750 125.772 

25. Wes18engal 11.845 22.48D 36.824 

TotaJ 798.140 885.765 1522.166 

·Comprises Advance Plan/Plan Assistance for Gr.ought. ~.for the foodgrains 
suppfied for drought relief, Non-Ptan Grant for Fboos, Cyclones1~~. ~nd Centre's share of 
margin money. 

New Railway line between Hassan and 
Bangalore 

1453. SHRI SRIKANTHA DAnA 
NARASIMHARAJA WADIYAR: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether a new broad gauge line is 
proposed to be constructed from Hassan to 
Bangalore; 

(b) if so, the cost of construction for the 
same; and 

(c) the progress ~ade so far in this 
regard? 

, . . . 
THE DEPttrv MINISTER IN THE 

MINISTRY OF RAILWAYS (SHRI MA-
HABIR PRASAD): (a) No, Sir. 

(b) and {c). 06 nat arise. 

Clearance of Irrigation Projects of 
Kerala 

1454. SHRI V.S. VIJAYA RAGHAVAN: 
Will the Minister of WATER RESOURCES 
be pleased to state: . 

(a) the names of irrigation projects in 
Palghat district of Kerala pending for clear-
ance by Union Government; 
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(b) since when these are pending; 

(c) the reasons for not clearing these 
projects so far; and 

(d) the steps taken to speedily clear the 
projects? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) Nil. 

(b) to (d). Do not arise. 

Completion of On-Going Railways 
Projects 

1455. PROF. NAHAl CHA 0 PAf1-
ASHAR: Wi1I the Minister of RAILWAYS be 
pleased to stale: 

(a) whether there are any new railway 
line projects which were taken up for con-
struction/conversion during the 5th and 6th 
Plans and have still not been completed; 

(b) if so, the details of these projects, 
zone-wise along with the estimated oost, 
reasons for delay and the latest progress in 

the construction as on 31 January, 1989; 

(c) whether any targets for their com-
pletion would be fixed and their construction 
expedited in the final year of the 7th Plan; 
and 

(d) if so, the details thereof and if not, 
the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MA-
HABIR PRASAD): (a) Yes, Sir. 

(b) A Statement giving details, zone-
wise, of new line and gaug9 conversion 
projects taken up during 5th and 6th Five 
Year Plans and MOt yeJ .completed, and heir 
progress as on 31 .1.19B9, is given below. 
The works have been progressed accor.ding 
to availabj1ity of resDurces. 

{c) and (d ). Target da1es for completion 
of certain projects have been fixed, as indi-
cated in the Statement attached. For the 
remaining projects no target could yet be 
fixed, on account of the prevailing resource 
constraints. 
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Swan Channel Station Project of 
Himacha I Pradesh 

1456. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of WATER RE-
SOURCES be pleased to refer to the reply 
given on 25 November, 1988 to Starred 
Question No. 224 regarding Swan Channeli-
sation Project of Himachal Pradesh and 
state: 

(a) whether the State Government of 
Himachal Pradesh has since submitted the 
detailed project report including channelisa-
tion of Swan Nadi to Union Government; and 

(b) if so, the steps taken/proposed for 
early construction of this project particularly 
in view of th~ extensive damage to life and 
properly as also to the crops due to heavy 
rains and floods in September, 1988? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHR1MATI KRISHNA SAHI): (a) No, Sir. 

(b) Does not arise. 

Opening of Extension Counters by 
Nationalised Banks 

1457. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of FINANCE be 
pleased to state: 

, 

(a) whether there are any guidelines 
from the Reserve Bank of India to the nation-
alised banks for the opening of their 
extension counters in places, neighbouring 
their branches; 

(b) if so, the details thereof and the 
names of places a10ngwith the names of the 
nationalised banks which have been permit-
ted to open extension counters, State-wise 
upto 28 February, 1989; and 

(c) the names of the places, State-wise, 
alongwith the names of the banks from 
which the applications for opening these 
counters are pending and the likely date by 
which the licences would be issued and the 
counters opened? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) Reserve Bank of 
India (RBI) has reported that no guidelines 
as such have been issued to banks for 
opening of extension counters. However, 
the extension counters are intended for such 
centres which do not have banking fc:_t?ilities 
within easy reach. While applying for an 
extension counter, banks have to ensure 
about their viability and submit relevant in-
formation for consideration of proposal by 
RBI on merits. 

(b) The Statewise information on 
extension counters allowed to public sector 
banks is being collected and will be laid on 
the Table of the House to the extent avail-
able. 

(c) Statewise and bank-wise details of 
applications pending with RBI for opening of 
extension counters are given in the State-
ment below. These proposals are under 
scrutiny and eligible proposals would be 
considered by RBI on merits of each case. 
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Impact of Exchange Rate on Exports 

1458. SHRI K. PRAoHANI: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether Government are aware that 
the unrealistic exchange rates have adverse 
effect on exports; 

(b) if so, whether Government are 
considering the application of a different.al 
exchange rate tor exporters: and 

(c) whether Government contemplate a 
spacial cash compensatory support at 10 
percent across the board for all exports? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
oASMUNSI): (a) Yes, Sir. 

(b) and (c). No, Sir. 

Clearance of Irrigation projects 
of Andhra Pradesh 

1459. SHRIMATI NoP. JHANSI LA-
KSHMl: Will the Minister of WATER RE-
SOURCES be pleased to state: 

(a) whether Government of Andhra 
Pradesh has sent proposals for approval of 
four medium irrigation projects viz. (1) 
Chagadnad Lift Irrigation Scheme (2) 
Bhupatipalem Reservoir Scheme across 
Seethapalli Vagu (3) Kowada-kala Reser-
voir Scheme across Kovvada Kalva and (4) 
Pedderu Reservoir Scheme across Ped-
deru river; and 

(b) if so, what action has been taken by 
Government to give clearance to these 
medium irrigation projects? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI) : (a) and (b). 

Only Pedderu Reservoir Stage-I project 
report was received. It was cleared during 
1977. A revised estimate of this project for 
ultimate stage was received in November, 
1985, when more than 75 percent work had 
been completed. The question of its ap-
praisal, therefore, was not considered 
worthwhile. 

World Bank Assistance for Flood 
Controlling Projects 

14£00 SHRIMATI N.P,. 'oJHANSI LA-
KSHMt: Will the Minis1er of WATER RE-
SOURCES be pleased to state: 

(a) whether the World Bank has offered 
economic assistance for flood control proj-
ects; 

(b) if so, whether Government have 
discussed with the World Bank, the question 
of implementation of the proposed plan for 
diverting the additional water of the Ganges 
to drought of affected areas and discharging 
it in the Cauvery river in the south; 

(c) if so, the details thereof; and 

(0) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) No, Sir. 

(b) to (d). 00 not arise. 

Export Monitoring Cell at Hyderabad 

1461. SHRIMATI N.P. :.JHANSI LA-
KSHMI: Will the Ministerof COMMERCE be 
pleased to state: 

(a) whether Government proposeto set 
up an export monitoring Cell at Hyderabad; 
and 
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(b) if S1, the functions proposed to be 

assigned to this Cell? 

THE MINISTER OF STATE IN THE 

MINISTRY OF COMMERCE (SHRI P.R. 

DASMUNSI): (a) and (b). While Govern-

ment is keen to involve State Governments 

in exports. rno specific scheme t13S yet been 

formulated to set up an Export Monitoring 

Cell in different States. 

Loan Disbursed by Banks and Financial 
Institutions to Andhra Pradesh 

loan disbursed by nationalised banks and 

public financial institutions during the past 
three years; 

(b) whether the share of Andhra 

Pradesh is very low: and 

(c) if so, the remedial steps taken in this 

regard? 

THE MINISTER OF STATE IN THE 

DEPARTMENT OF ECONOMIC AFFAIRS 

IN THE MJNISTRY OF FINANCE (SHAI 

1462. SHRIMATI N.P. JHANSI LA- EDUARDO FALEIRO): (a) The share of 

KSHMI: Will the Minister of FINANCE be Andhra PI adesh in the outstanding credit of 

pleased to state: Public Sector Banks and credit disbursed by 

public financial institutions for the last three 

(a) the share of Andhra Pradesh in total years was as under: 

(Amount in Rs. Crores) 

Outstanding credit of Disbursement by Fin~ncial 
Public Sector Banks Ins tit utions 

(April to March) 
Dec. Oec. Dec. Dec. 1985-86 1986-87 1987-88 

Cumulat-
1985 1986 1987 1988 ,ive upto 

March 
1988 

1 2 3 4 5 6 7 8 9 

1. Andhra 
Pradesh 3449 4224 4754 5324 340 367 486 2436 

2. All-Ind ia 49902 56779 63522 68752 4303 · ~974 6017 32660 

3. % of 1&2 6.91% 7.44% 7.48% 7.74% 7.9% 7.4% 8.1% 7.5% 
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No, Sir. 

(b) Does not arise. 

Manufacture of Wagons 

1463. SHRI MOHANBHAI PATEL: Will 
the Minister of RAilWAYS be pleasf:d 10 
state: 

(a) the number of railway wagons 
manuhctured in different units dur ''1g 1985-
89; 

'(b) the number of railway wagon Itlanu- ' 
facturing units at present and the names of 
such units which are in private sector: 

(c) whether it is a fact tha the number 

Firm 

2 

of wagons produced in private sector units is 
higher than in public sector: 

(d) whether Government propose to 
allow more railway wagon manufacturing 
uni~s In private se~tor; if so, the details 
1h~reof ; 

(a) the otrer measures being taken to 
procure more railways wagons to meet the 
inc ' .)Ctsed demand in the country? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAilWAYS (SHRI MA· 
HABIR PRASAD): (a) Information for 1988· 
89 would be available only after 31 .3.1989, 
However the planned target for manufacture 
is as iollows:-

(Figures in four wheelers) 

3 

, . Bharat Wagon & Engg. Co. Ltd., Muzaffarpur. 981 

2. Bharat Wagon & Engg. Co. Ltd" Mokameh. 1197.5 

3. Braithwaite & Co. Ltd . 2482.5 

4. Burn Std. Co. Ltd., Burnpur 2755 

5. Burn Std. Co. Ltd .. Howrah -.~ 3060 

6. Jessop 620 

7. Cimmco Ltd., Bharatpur 1895 

8. Hindustan General Industries 752.5 

9. Modern Industries 667.5 

10. Texmaco Ltd. 3710 

11. Hindustan Development Corporation 715 

Total 18836 
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(b) At present there are' 1 wagon 
manufacturing units. The names of units in 
Private Sector are as under:-

1. Cimmco 

2. Hindustan General Industries 

3. Modern Industries 

4. Texmaco 

5. Hindustan Development Corpora-
tion. 

(c) The planned production of wagon 
for 1988-89 for public and private sector is 
as follow:-

(Figs. in FWs) 

(i) Public Sector 11096 

(ii) Private Sector 7740 

(d) ~s and when some units approach 
Railway for establishing wagon manufactur-
ing units, their request is cons idered on 
merits. 

Number of 

Azamgarh district 

Ballia District 

Maunath Bhanjan district 

(c) Oates for Lok Adalats in 1989-90 
have not yet been fixed, but a few Adalats 
are expected to be organised in each district 
in Uttar Pradesh. 

(e) The wagon production cnpaclty is 
adequate to meet ra ilways present require-
ments. 

[ Translation] 

lok Adalats in Uttar Prades 

1464. SHRI RAJ KUMAR RAI : Will the 
Minister of LAW AND JUSTICE be pleased 
to state: 

(a) the number of Lok Adalats organi-
sed so far in Azamgarh , Maunath Bhanjan 
and Ballia districts of Uttar Pradesh ; 

(b) the total number of cases disposed 
of in these Adalats: and 

(c) the numberof Lok Adalats proposed 
to be organised in 1989-90? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE (SHRI 
H.R. BHARDWAJ): (a) and (b). The number 
of Lok Adalats organised is as follows:--

Number of cases 
Lok Adalats settled 

5 13,592 

7 7,834 

is a newly formed district. One Lok 
Adatat was arranged earlier at Manu 
T ehsil on 20.3.1988 and 2,228 
cases were settled. 

[English1 
Excess Charges by Porters 

1465. PROF. K.V. THOMAS: Will the 
Minister of RAILWAYS be pleased to state: 
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(a) whether there is a wide SDIlBaO 

complaint that on many of the major stations, 
there is excess charging of luggage by por-
ters; and 

{b) if so, the action takenTproposed in 
this matter? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MA-
HABIR PRASAD): (a) Some complaints 
have come to notice. 

(b~ Licences of the porters found over-
charging are suspended or cancelled. 

Railway Bridges in Punjab, Haryana 
and Himachal Pradesh 

1466. SHRI KAMAL CHAUDHARY: 
Will the Minister of RAILWAYS be pleased to 
state: 

(a) the number of railway bridges in 
Punjab, Haryana and Himachal Pradesh; 

(b) whether these bridges or any bridge 
out of them need repair; 

(c) if so, the details of the repairs done 
during the last three years ending Decem-
ber, 1988 and the amount spent on such 
repairs; and 

(d) the details of the bridges repaired or 
proposed 10 be repaired during the current 
financial year? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MA-
HABIR PRASAD): (a) to (d). Such informa-
tion is maintained Railway-wise and not 
State-wise. 

All Railway bridges are inspeded annu-: 
ally and any repairs as found necessary are 
carried out. Bridges showing sign of distress 
are rebuilt or rehabilitated by carrying out 
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World Bank Assistance for Develop-
ment of Children's Programme 

1467. DR. PHULRENU GUHA: Will the 
Minister of FINANCE be pleased to state: 
whether Government have accepted any 
World Bank assistance for implementation 
of children's weHare programme? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): The International 
Development Association (IDA), the soft 
lending affiliate of the World Bank, has ex-
tended a Credit of $ 32 million through an 
agreement signed on 12.5.BO for an inte-
grated nutrition project in selected distrids of 
Tamil Nadu. The project includes the com-
ponents of nutrition support to children in the 
age group of 6 to 36 months and pregnant 
and nursing women, expansion in the scope 
and coverage of rural health services in the 
project districts. 

Use of Sea Water for Irrigation and 
Drinking 

146B. DR. PHULRENUGUHA: Willthe 
Minister of WATER RESOURCES be 
pleased to state: 

(a) whether there is any proposal under 
consideration of Government to explore the 
possibility of the use of sea water for irriga-
tion and drinking; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) and (b). 
No such proposal is under consideration. 
However, the Ministry of Urban Develop-
ment has provided financial assistance of 
Rs. 241akhs to instalS demonstration desali-
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nation plants in 8 villages in four States 
namely, Andhra Pradesh. Gujarat. Rajast-
han and Tamil Nadu. These have been in-
stalled in two villages of each State. 

New Train Between Delhi and Howrah 

1469. DR. PHULRENU GUHA: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether Government are consider-
ing to introduce a new mail or s~per fast train 
from DelhilNew Delhi to Howrah: and 

(b) if so, when and the details thereof, 
and if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MA-
HABIR PRASAD): (a) and (b). No, Sir, 
However. the frequently of 10311 04 New 
Delhi-Howrah Express is being increased 
from bi-weekly to 4 days a week in summer 
timetable. 

Contract in Turkey by IRCON 

1470. SHRI RADHAKANTA DIGAL: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether the Indian RaHway Con-
struction Company Ltd. (IRCON) has taken 
up a contract in Turkey; 

(b) if so. the details thereof along with 
the amount involved; 

(c) whether the Indian Railway Con-
struction Company Ltd. had secured such 
type of contract in the past also; and 

(d) if so. the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MA-
HABIR PRASAD): (a) Yes. Sir. 

(b) Indian Railway Construction Com-
pany Ltd. (IRCON). had signed a contract 
agreement with the Turkish Railways on 9-9-
1988 for electrification of approximately 280 
track kms. on EskesehirSincan section on 
turn-key basis on 25 KV 50 Hz system at a 
cost of US $ 26.595 million (Rs. 38 crores 
approx.) 

(c) Yes, Sir. 

(d) IRCON had already completed 
railway electrification of about 1191 track 
kms. in India on Delhi Ring Railways. Delhi-
Mathura, Mathura-Gangapur City, Kotra-
Jhansi sections, Kribhco siding near Sural 
and Tughlakabad electric loco shed. 

In addition IRCON is currently execut-
ing electrification work of 1178 track kms. on 
Tundla-Agra-Bayana. Nagpur-Ballarshah 
and Nagpur-Gondia.-Paniahob sections. 
Construction of 6 Nos. traction substations 
in Agra-Tundla, 4 Nos. in Nagpur-Bal-
larshah. 1 No., Nagpur-Gondia and 1 No. in 
Ballarshah-Kazipet sections is also in ad-
vance stages of execution. 

Housing Scheme of Gle 

1471. DR. KRUPASINDHU BHOI: Will 
the Ministerof FINANCE be pleased to state: 

(a) whether the General Insurance 
Corporation (Gle) has sought the clearance 
of his Ministry to enter into housing business; . 
and 

(b) the details of the schemes proposed 
to be launched by GIC in different states? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). No, Sir. 
However, the General Insurance Corpora-
tion of India has a proposal under considera-
tion to set up a housing finance company in 
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association with the Indian Overseas Sank. 

Balance of Payment Position 

1472. DR. KRUPASINDHU SHOt: Will 
the Minister of FINANCE be pleased to state: 

(a) whether the country's balance of 
payment position is very precarious ; 

(b) if so, the reasons therefor: and 

(c) the efforts made by Government for 
maintaining its viability without affecting 
growth and capital formation? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b) . Full 
balance of payment data are available for 
the financial year as a whole only upto 1986-
87. Similar data for the year 1987-88 is likely 
to be finalised after some time. During 1988-
89, the fore ign exchange reserves (exclud-
ing Gold and Special Drawing Rights) de-
clined from Rs. 7287 crores as on 1.4.88 to 
Rs. 5541 crores on 1.2.89. The decline in 
reserves, as per available indications, is due 
primarily to sharp increase in international 
prices of some of the major bulk commodi-

) ties like steel, non-ferrous metals, petro-
chemicals and other imports; increase in 
imporl of petroleum products, fertilizers and 
steel; imports of wheat, rice and other items 
necessitated by the unprecedented drought 
of last year and lower net receipts of aid and 
higher repayments to the IMF as compared 
to last year. 

(c) A Special Action Plan drawn by 
Government for Balance of Payments turn-
around aims at measures to generate addi-
tional exports, contain imports and augment 
foreign exchange earnings throug.h NRt 
Deposits/~onds, additional directlindirect 
investments and increased tourism receipts. 

Steps to promote saving habits among 
Rural people 

1473. SHRI RADHAKANTA DIGAL: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the Life Insurance Corpora-
tion has taken any steps to promote saving 
habits among the rural people; 

(b) if so, the steps taken by L1C in 
expanding its business in the rural areas; 

(c) the States where efforts have been 
made in this regard; and 

(d) the response of different States 
thereto? 

THE MINISTER OF STATE IN THE 
DEPARTMENT ECONOMIC AFFAIRS IN 
THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) Yes, Sir. 

(b) The important steps taken by Life 
Insurance Corporation of India in expanding 
its business in rural areas are as follows:-

(1 ) 

(2) 

(3) 

L1C is opening more and more 
branches located in mofussil 
centres with large rural areas un· 
der their jurisdiction. 

L1C is appointing more and more 
development officers in rural ar-
eas. 

LlC has framed special stipendiary 
Scheme of Rural Career Agents to 
recruit persons with rural back-
ground. Under this Scheme a 
month!y stipend for 3 years is given 
to the Agents so as to provide them 
some support till they are able to 
build up some amount of commiS-
sion income. 
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(4) Lie has introduced a special plan 
called new "Jana Rak ha Plan" 
specially suited for peop1e in rural 
areas. Under this Plan, if, after 
payment of premiums for 2 years, 
the policyholder is not able to pay 
any future premium, the policy is 
kept in full force for a further period 
of 3 years. 

(c) The Lie has made efforts to in-
crease its business in rural areas in all the 
States. 

(d) As a result of the above efforts, the 
Corporation has been able to get a good 
amount of rural business in all states. 

Reservation Quota at Satara 

1474. SHRI PRATAPRAO B. 
BHOSALE: Will the Minister of RAILWAYS 
be pleased to state: 

Train No. 

83 Kolhapur-Nagpur Express 
304 Kolhapur-Bombay VT Express 
312 Kolhapur-Oadar Express 

(b) to (e). The reservation quotas are 
normally reviewed twice a year. The quota at 
Satara was last reviewed in February, 1989, 
but it could not be increased due to full 
utilisation of the same at other quota holding 
stations. 

Extension of Trains to Satara Railway 
Station 

~475. SHRI PRATAPRAO B. 
BHOSALE: Will the Minis1er of RAILWAYS 
be pleased to state: 

(a) whether Government propose to 

{a) the present reservation quota in 
each class from Satara Railway Station in 
different trains; 

(b) whether Government review the 
reservation quota flom time to time from a 
particular railway station; 

(c) if so, when the last review of reserva-
tion quota of Satara railway station was 
done; 

(d) whether Government propose to 
review the existing reservation quota of 
Satara railway station: and 

(e) if so, the details thereof and if not, the 
reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MA-
HABIR PRASAD): (a) Thefollowing reserva-
tion quotas are being operated at Satara: 

Reservation quota 
" Class 

Berths 
5 

Seats 

5 
5 

extend the existing passenger trains be-
tween New Delhi and Pune to Satara railway 
station ; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; 

(d) whether Government propose to 
introduce new passenger trains from Satara 
railway station and also between New Delhi 
and Satara during the remaining period of 
Seventh Five Year Plan; 

(e) if so, the details thereof; and 
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(f) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MA-
HABIR PRASAD): (a) No, Sir. 

(b) Does not arise. 

. (c) For want of traffic justification. 

(d) No, Sir. 

(e) Does not arise~ 

(f) For want of traffic justification. 

[Translation] 

Expansion of Trade Relations with 
Australia 

1476. SHRI KALI PRASAD PANDEY: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) whether any special initiative has 
been taken for strengthening and improving 
economic and trade relations between India 
and Australia; 

(b) if so, the details of action taken in this 
regard; and 

(c) the details of the agreements con-
cluded between the countries during the 
recent visit of Australian Prime-Minister to 
India? 

THE MINISTER OF COMMERCE 
(SHRI DINESH SINGH): (a) and (b). Various 
measures to improv9 bilateral trade be-
tween India and Australia were discussed 
during the visit of the Australia" Prime Min-
isterto India in February, 1989. Australia has 
agreed intera/ia to stage display of Indian 
Engineering products in Australia and host-

ing of mission to Australia of Indian automo-
bile parts manufacturers. 

An Engineering display in 1987, an of-
fice and business machines display in 1988 
and participation in Bi-centennial Interna-
tional Trade Fair in July, 1988 were organi-
sed to improve our exports, in Australia . 

During the third meeting of the Indial 
AustraliaJoint Business Council held in New 
Delhi in February, 1989 between the busi-
nessmen of the two countries, items for 
increasing export flows from India and cer· 
tain promotional measures were also identi· 
fied. 

(c) The following Memorandum . of I 
Understanding were signed between India 
and Australia d~ring the Australian Prime 
Minister's vis~:-

[English] 

(1) EOU on Concessional Fi· 
nance for Projects of Mutual 
Benefit. 

(2) MOU on Railways. 

(3) MOU on Telecommunica· 
tions. 

(4) MOU on Meteorology. 

Import of Potash by MMTC from 
Canada 

1477. SHRI SRIBALLAV PANIGRAHI: 
Will the Ministerof COMMERCE be pleased 
to state: 

(a) whether the Minerals and Metals 
Trad:ng Corporation of India Ltd., (MMTC) 
has entered into a long term contract with a 
Canadian company for import of potash; 

(b) it so, whether it is a counter-trade 
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agreement; and 

(c) the other countries from which 
MTC is buying potash? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) and (b). Yes, Sir. 

(c) The other countries from which 
Minerals and Metals Trading Corporation of 
India (MMTC) is buying potash are GDR, 
USSR, Jordan, West Germany, France and 
USA. 

Irrigation Potential of Orissa 
1478. SHRI SRIBALLAV PANIGRAHI: 

Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) whether the achievement of irriga-
tion potential has lagged behind the target 
fixed during the Seventh Five Year Plan in 
Orissa till date; 

(b) if so, the steps taken to achieve the 
target during the remaining period; and 

(c) the details of programme being 
adopted to increase the irrigation potential in 
the State of Orissa? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): ( a) Targets for 
creation-of potential during the Seventh Five 
Year Plan were fixed for 706 Th. ha. It is 
expected that against this, the actual 
achievement may be 619 Th. ha. 

(b) and (c). In order to create additional 
irrigation potential, under Special 
Foodgrains Production Pr~gramme, the 
Government of India has earmarked Rs. 
9.37 crores, for the State, to achieve an 
additional potential of 51.41 Th. ha. in the 
Mahanadi Delta Basin. 

Supply of Gold by MMTC to EOUs 

1479. SHRI SRIBALLAV PANIGRAHI: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) whether some Export Oriented Units 
(EOUs) in the country had sought the help of 
the Minerals and Metals Trading Corpora-
tion of India Ltd., (MMTC) to supply them 
gold for making jewellery; 

(b) if so, the details thereof; 

(c) whether MMTC has taken any steps 
to import gold for those units; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) to (d). Government has 
notified a scheme for stock and supply of 
gold by MMTC to units in 100% Export 
Oriented Complexes. Initially a stock df one 
tonne of gold to be held in custody by MMTC 
was imported and is being supplied to differ-
ent units. 

Import of Steel by MMTC 

1480. SHRI SRIBALLAV PANIGRAHI: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) whether the MMTC propose to im-
port steel; 

(b) if so, the countries from where steel 
is proposed to be imported; and 

(c) the type of steel and quantum 
thereof imported by MMTC from those coun-
tries in last three years? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) Yes, Sir. 

(b) Iron and Steel items are being im-
ported from the following countries :-

Argentina, Australia, Austria, 
Belgium, Brazil, Bulgaria, 
China, Czechoslovakia, Fin-
land, France, West Germany, 
Holland, Hungary, Indonesia, 
Italy, Japan, Korea (North) , 
Korea (South), Liechtenstein, 
Luxembourg, Norway, Po-
land, Romania, Saudi Arabia, 
Singapore, Spain, Sweden, 
Switzerland , Turkey, UK,· 
USA, Venezuela, Yugoslavia, 
Zimbabwe etc. 

(c) Various types of Iron & Steel im-
ported are given below:-

i) Pig Iron, (ii) Semis (Billets, 
Blooms), (iii) Finished Steel, 
(iv) Alloy and Stainless Steel. 

The quantum of Iron & Steel items 
imported during the last three years are 
given below:-

Year Quantum (In lakh tonnes) 

1987-88 8.66 

1986-87 7.85 

1985-86 5.00 · 

Tripartite Trade Protocol with Egypt 
and Yugoslavia 

1481. DR. KRUPASINDHU BHOI: Will 
the Minster of COMMERCE be pleased to 
state: 

(a) whether a tripartite trade protocol 

has been signed between India-Egypt and 
Yugoslavia; and 

(b) if so, the areas identified under the 
protocol to further strengthen the economic 
ties among these three countries? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) and ·(b). A Protocol to the 
Trade Expansion and Economic Coopera-
tion Agreement of 1967 between India, 
. ~. , ' ~ and Yugoslavia was signed in 
Belgrade on 27 December, 1988. The Proto-
col has extended the validity of the Agree-
ment for a further period from 1 January, 
1989t031 March, 1993andhasmadesome 
modifications in the list of products on which 
the three countries grant tariff preference to 
each other. 

India, Egypt and Yugoslavia also 
signed a Protocol on Economic and Techni-
cal Cooperation in Cairo on 12th February, 
1989. Under this Protocol the three coun-
tries have agreed to further explore and 
utilise all possibilities for economic coopera-
tion among their organisations in the fields of 
industry, science and technology, agricul-
ture, transport, tourism and other areas of 
common interest, particularly t rough joint 
ventures. 

[ Translation] 

Grant from World Bank 

1482. SHRI JAGDISH AWASTHI: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether Government have received 
any grant from World Bank for the develop-
ment of Railways recently; 

(b) if so, the amount thereof; 

(c) whether any special scheme' has 
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been chalked out for the development of also. 
railways out of this grant; and 

(d) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY Oli RAILWAYS (SHRI MA-
HABIR PRASAD): (a) No 'grant' has been 
received by Governr:nent from World Bank 
for the development of Railways. 

(b) to (d). Do not arise. 

[English] 

Loans to Small and Medium Newspa-
pers 

1483. SHRI PRATAPRAO B. 
BHOSALE: Will the Minister of FINANCE be 
pleased to state: 

(a) whether small and medium newspa-
pers have demanded financial loans to 
modernise the ir plants and mach inery ; 

{b} if so, the details thereof : 

(c) whether Government propose to 
take any action on their request; 

(d) if so, the details thereof ; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MIN ISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a)' to (e). Reserve 
Bank of India has reported that advances 
granted to small and medium newspaper 
units which satisfy the investment criteria 
laid down for small scale industrial units are 
treated as priority sector advances. the 
concessions in the rates of interest, margin, 
etc. as are normally available to other small 
scale industrial un its are to be extended to' 
Such small and medium newspaper units 

Branches of National Australia Bank 

1484. SHRI HAR IHAR SOREN: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the National Australia Bank 
has its branches in India; and 

(b) if so, their number and other details 
thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) No, Sir. 

(b) Does not arise. 

lOBI Assistance to Sikkim 

1485. SHRIMATI O.K. BHANOARI:Will 
the Ministerof FINANCE bepleasedto state: 

(a) whether the Industrial Development 
Bank of India (lOBI) has provided financial 
assistance to big and small industries of 
certain States ; 

(b) if so, the details thereof; 

(c) whether the lOBI proposes to give 
financial assistance to Sikkim for setting up 
small scale industries in the State; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). The 
Industrial Development Bank of India (lOBI) 
provides financial assistance to big and 
small industries in the States/Union Terr~o
ries. A statement showing State·wise assis-
tance sanctioned and disbursed by the lOBI 
during the period July 1964 to June 1988 is 
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given below. 

(c) and (d). The lOBI also provides f i-
nancial assistance for setting up small in-
dustries in Sikkim under its Refinance 
Scheme through Sikkim Industrial Develop-

ment ..and Investment Corporation limited 
and elig ible banks In the Region. Such 
cumulative assistance sanctioned by the 
lOBI to Small Scale Sector in Sikkim 
amounted to Rs. 5.4 crores as at the end of 
June. 1988. 

STATEMENT 

State-wise Assistance· Sanctioned and Disbursed by the lOBI during the Period July 
1964-June 1988 

(Rs. in crores) 

State July 1964 June 1988 
Sanctions Disbursements 

1 2 3 

1. Andhra Pradesh 2685.1 1660.2 

2. Arunachal Pradesh 12.0 B.6 

3. Assam 237.5 196.3 

4. Bihar 790.1 456.5 

5. Goa 317.9 240.3 

6. Gujarat 3548.0 2629.4 

7. Haryana 822 .1 601.6 

8. Himachal Pradesh 364.8 249.2 

9. Jammu & Kashmir 269.0 217.6 

10. Karnataka 1974.0 1555.5 

11. Kerala 826.6 673.4 

12. Madhya Pradesh 1464.7 980.9 

13. Maharashtra 3952.6 2940.3 

14. Manipur 21.2 14.1 
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15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 
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1 2 3 

Meghalaya 47.4 39.1 

Mizoram 19.9 16.0 

Nagaland 18.8 17.2 

Orissa 965.7 710.2 

Punjab 953.7 681.2 

Rajasthan 1204.4 886.5 

Sikkim 14.7 12.9 

Tamil Nadu 2879.1 2173.8 

Tripura 16.0 14.3 

Uttar Pradesh 3142.7 2224.0 

West Bengal 1543.0 1009.5 

Union Territories 582.5 464.4 

Total 28673.7 @ 20673.9$ 

.. Comprising direct assistance, refinance of industrial loans and bills rediscount-
ing assistance. 

@ Includes assistance of Rs. 0.4 crore to Bhutan. 

$ Includes assistance of Rs. 0.3 crore to Bhutan . 

Revenue Collection 

1486. SHRIMATI O.K. BHANDARI: Will 
the t .. 1inister of FINANCE be pleased to state: 

(c) the total collection of revenue under 
direct taxes, customs and central excise 
duties, separately; 

(a) whether the revenue collection has 
increased considerably during the current 
financial year; 

(b) if so, the details thereof, State and 
Union Territory-wise; 

(d) whether Government provides fi-
nancial assistance to the States and Union 
Territories for development works from this 
collection ; and 

(e) if so, thedetails of share of Sikkimfor 
its development works? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) Yes, Sir. 

(b) and (c). Two statements I & II show-
ing states/Union Territory-wise tax realisa-
tion during the year 1988-89 (upto January, 
89) are given below. 

(d) The devolution of Central Taxes and 
Duties is made on the basis of recommenda-
tions of the Finance Commission set up by 
the Government from time to time. 

(e) The total Central assistance to the 
State is Rs. 67.59 crores against the plan 
outlay of Rs. 63 crores. Rs. 4.59 croresgiven 
to meet the non-plan expenditure. 

STATEMENT I 

State/Union Territory wise Central Excise and Customs Realisation During the year 1988-
89 (upto January) 

States/Union Territory Central ExcIse Customs 
(Rs. in lakhs Provisional) 

1 2 3 

Uttar Pradesh 124229 38290 

Maharashtra 409987 585932 

Madhya Pradesh 71434 5126 

West Bengal (includes Sikkim 90498 160610 
Andaman & Nicobar islands) 

Orissa 17154 8219 

Delhi (includes Haryana) 72793 67258 

Rajasthan 48760 8840 

Chandigarh (includes Punjab, 35265 8659 
Himachal , J & K) 

Tamil Nadu (including Pondicherry) 116512 183670 

Assam (includes Manipur, Meghalaya 45177 78 
Mizoram, Nagaland, Tripura, Arunachal 
Pradesh) 

Gujarat (includes Dadra & Nagar Haveli,162442 104318 
Daman & Diu) 

Andhra Pradesh 92897 36932 
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1 2 3 

Karnataka 80727 .28242 

Bihar 57494 951 

Kerala (includes Lakshadweep) 35520 30599 

Goa 8223 3339 

Total 1469112 1271063 

STATEMENT-II 

State-wise/Union Territory wise coflection of Direct taxes (including Income-tax Corpora-
tion tax, Wealth tax, Gift tax, Estate duty & Expenditure tax) during 1988-89 (upto January, 

1989). 

State/Union Territory 

1 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Gujarat 

6. Goa 

7. Haryana 

Direct Taxes 
(Rs. in Crores) 
(Provisional) 

2 

137.95 

(Separate figures are not maintained 
collection included in Assam State) 

46.72 

71.65 

293.82 

(Separate figures are not maintained 
collection included in Karnataka) 

39.13 
.. 

8. Himachal Pradesh 

9. Jammu & Kashmir 

10. Karnataka 

(Separate figures are ·not maintained 
collection included in Punjab State) 

-do-

219.19 

. . 
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1 

11. Kerala 

12. Madhya Pradesh 

13. Mahamshtra 

14. Manipur 

15. Meghalaya 

16. Nagaland 

17. Mizoram 

18. Orissa 

19. Punjab 

20. Rajasthan 

21. Sikkim 

22. Tamil Nadu 

23. Tripura 

24 . Uttar Pradesh 

25. West Bengal 

26 . Delhi Union Territory 

27. Central T.D.S. 

Eighth 'Engineering Trade Fair 

1487. SHRIMATI D.K. BHANDARI: Will 
the Minister of COMMERCE be pleased to 
state: 

2 

92.81 

93.08 

1828.02 

(Separate figures are not maintained 
and included in Assam) 

-do-

-do-

-do-

23.08 

154.62 

49.81 

(Separate figures are not maintained 
but included in West Bengal State) 

297.52 

(Separate figures are not maintained 
incluoed in Assam State) 

482.12 

474.51 

644.58 

566.69 

Rs. 5515.30 

(a) whether a largest-ever Engineering 
Trade Fair was held in New Delhi; 

(b) if sq. the special features thereof; 
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(c) the details of foreign business dele-
gations which visited the fair; and 

(d) to what extent this fair shall help to 
promote trade and industrial cooperation 
with foreign countries? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) A large Engineering Trade 
Fair was organised by the Confederation of 
Engineering Industry in Pragati Maidan, 
New Delhi from 19th to 26th February, 1989. 

(b) The special features of the fair were 
the participation of U.S.A. with the status of 
"partner country", and the participation of -
other developed countries like Austria, 
Canada, FRG, U.K etc. in the Technology 
Transfer Show section of the fair. Numerous 
seminars and conferences on sub-contract-
ing, trade and industrial cooperation, tele-
communication and exports 10 South East 
Asia, etc. were also organised during the 
fair. 

(c) Business delegations. inter-alia, 
from USSR, USA, UK, Bangladesh, Turkey, 
Sudan, Malaysia and International Trade 
Centre, Geneva etc. visited lhe fair. 

. (d) The fair has helped in bridging the 
communica1ion gap and also in creating 
greater awareness abroad about the Indian 
Engineering industry and its capabilities. 

GIC Schemes to Cover Housing Loans 
by Lending Institutions 

1488. SHRI HARIHAR SOREN: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the General Insurance 
Corporation (GIC) has sought the approval 
of GI"l'Jernment for its proposed scheme to 
COver failure ,of borrowers to pay back hous-
ing loans and interest thereon to lending 
institutions' , 

(b) whether GIC has also requested 
Government to allow it to invest funds to be 
collected under its new house holders insur-
ance policy in "Special deposits .. with Gov-
ernment over and above the normal invest-
ment in this category: and 

(c) if so, the steps taken by Government 
to approve the proposal of GIC? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIR IN 
THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) GIC has been 
working out a proposal in consultation with 
the Government but no final scheme has 
been submitted by the GIG. 

(b) and (c). GIC has mooted a proposal 
in this regard but has not given a final shape 
to the same for consideration of the Govern-
ment. 

Collection of Customs Duty and 
Countervailing Duty 

1489. SHRIMATI PATEL RAMABEN 
RAMJIBHAI MAVANI : Will the Minister of 
FINANCE be pleased to state: 

(a) the total amount of Customs duty 
and countervailing duty separately collected 
during the last three financial years: 

(b) whether 'the countervailing duty is 
equal to the central excise duty and the 
same is collected to compensate the loss of 
Government revenue if the goods were to be 
produced in India: 

(C) whether the State Governments are 
getting the pro-rate share from the counter 
vailing duty as they do from the central 
excise duty; 

(d) if not, whether there is any proposal 
for giving the share of countervailing duty to 
the States; and 
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(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 

PANJA): (a) The total amount of customs 
duty and additional customs duty (com-
monly referred as countervailing duty) col-
lected during 1985-86 to 1987-88 is given 
below: 

(Rs. Crores) 

Year Add!. customs duty @ Total customs duty @ 

1985-86 1474.01 9517.57 

1986-87 11470.72 

1987-88 1608.07 13635.75 

(* Not reCldily ascertainable in view, inter-alia, of the change of Tariff with eHect from 
28J2.1986. @ As per Departmental records.). 

(b) Additional duty of customs, leviable 
under Section 3 of the Customs Tariff Act. 
1975 on an imported article , is equal to the 
exdse duty for the time being leviable on a 
like article, if produced or manufactured in 
India. Generally stated. additional -duty of 
customs affords protection to the indigenous 
industry. 

(c) Additional duty, being a duty of cus-
toms is not shareable with the States. 

(d) No, Sir. 

(e) Does not arise. 

Income Tax Raids in Kerala 

1490. SHRI SURESH KURUP: Will the 
Minister of FINANCE be pleased to state: 

(a) whether any tax raids were con-
ducted in Kerala during 1988; 

(b) if so, the details thereof: 

(c) the details of the cash, incriminating 
documents. etc. seized from these raids; 
and 

(d) the action taken agninsttheculprits? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE {SHRI A.K 
PANJA): (a) to {d). Yes, Sir. The Income-tax 
Departmen1 conducted 131 searches during 
the period from 1.1.88 to 31 .12.88 in Kerala. 
During the course of these searches, prime 
facie unaccounted assets such as cash, 
jewellery and other assets amounting to Rs. 
230.78 lakhs (Rupees Two crare thirty lakh 
seventy-eight thousand) were seized. Dur-
ing these searches. the persons searched 
have admitted concealment of income ag-
gregating to Rs. 213.891akhs (Rupees Two 
crore thirteen lakh eighty nine thousand). 
Appropriate action under the Direct Tax 
enactments is taken in all these cases. 

Fly-overs in Kottayam District 

1491. SHRI SURESH KURUP: Will the 
Minister of RAILWAYS be pleased to state: I 

(a) the number of fly-overs proposed to 
be constructed by the Railways in the Kot-
tayam district of KeraJa; and 
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(b) the time by which these fly-overs are 
likely to be completed? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MA-
HABIR PRASAD): (a) and (b). The Railways 
undertake such works jointly with the State 
Governments as perthe priority accorded by 
them. No such proposal in the District of 
Kottayam tlas been included in the priority 
list furnished by the State Government. 

Raids by Customs Authorities 

1492. SHRI SYED SHAHABUDDIN : 
Will the Minister of FINANCE be pleased to 
state: 

(a) the number of raids conducted, 
cases filed and value of goods seized by the 
customs authorities during the last three 
years. year-wise; 

(b) the classification of goods seized; 

(c) whether any particular rise has been 
noticed in the case of particular class or 
classes of goods; 

(d) whether this phenomenon is related 
to the domestic demand; and 

(e) the steps taken to control/check 
distribution/sale of such goods in the domes-
tic market and the power exercised by the 
Customs authorities in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) The number of seizures ef-
fected, the number of persons prosecuted 
and the value of contrabands seized by the 
Customs · authorities during the last three 
calender years are given in th table below:-

(Rs. in crares) 
1986 1987 1988· 

Number of seizures effected 52,'94 55,873 62,293· 

Number of persons prosecuted 2.587 2,531 2,281· 

Value of contraband seized 217.52 251.47 443.15* 
(Rs. in crores) 

*Figures are provisional. 

(b) Goods seized include, gold, 
watches, sy nthetic fabrics, electron ic g_ood s, 
silver, Indian and foreign currency and nar-
cotic drugs. 

(c) and (d). Approximately 6094 Kgs. at 
gold worth Rs. 200 crares appro·ximately 
have been seized during the year 1988 
showing a significant. increase over the . 
seiZUres of 2255 Kgs . worth Rs. 65.78 crores 
approximately and 2174 Kgs. worth Rs. 
46.66 crores approximately in 1987 and 
1986 respectively. However. since sm ug-

gling is a clandestine activity, it is not feasible 
to estimate the increase/decrease in quan-
tity of a particular commodity being 
sm uggled rnta the country at any given time. 
The upward trend in the seizures need not 
necessarily be due to either a spurt in smug-
gling or an increase in the domestic demand 
and could be due to more effective preven-
tive and anti-smuggling measures. 

(e) The anti-smuggling agencies includ-
ing the Directorate of Revenue Intelligence 
target their intelligence against syndicates 
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Involved in organised smuggling and slr"ke 
at appropriate timo to neulra ' e their activi-
ties. Further, special oper lions are con-
ducted against open d'splay and sale 0 

smuggled goods. 

The Customs offic~rs are empowered 
to arrest and pros~cute the pefwns involved 
in smuggljng and also initiate departmental 
proceedings for confiscation of the contra-
band goods and impose personal pen::::.ltles 
on the person concerned. Tho smugglers 
are also detained under the ~··te .~,sa Ac: 
1974. 

Cases Pending in Supreme Court 

(a) the number of ca5es pending in the 
Supreme Court as on date; 

lO) whether there has been an increase 
in the number of cases pE:mding in Supreme 
Court; 

(c) if so, lhe complete details in this 
regard or the last two year s; year-wIse: and 

(d) the s1eps proposed to be taken? 

THE f~1H ISTER OF LAW AND JUS· 
TICE AND MH~ iSTER OF WATER RE-
SOURCES : ~HRI B. SHANI~ARANAND): 

(alAs on 31.1.39 200566 cases wore pend-
1493. SHRI AMAA ROYPRADHAN: ji'g. 

SHRI CHITTA MAHATA: 

Will the Minister of LAW AND JUSTICE 
be pleased to state: 

(0) and (c). The pendency of cases 
during the last 2 years. category-wise, is as 
10Ilows:-

Cases pending Cases pending 
as on 31.12.87 as on 31. 12.88 

(1 ) Regular Hearing Ma ters 39316 

(2) Admission & Miscellaneous 136432 

Total 175748 

(d) Various steps have been taken from, 
time to time, to reduce pendency, such as, 
grouping of matters regarding common 
questions of law. constitution of specialised 
benches and filling up of the vacancies of 
judges. 

Bank Loans to NCCF 

1494. DR. A.K. PATEL: Will the Minister 
of FINANCE be pleased to refer to reply 
given on 19 August , 1988 to Unstarred 
Question No. 3460 regarding bank loans to 
NCCF and state: . . 

(a) whether the requisite information 

40906 

158232 

199138 

has since been collected ; 

(b) jf so, whether the same will be laid on 
the table of the House as promised; and 

(C) th e remedial steps and disciplinary 
action Government propose to take against 
the involved erring officers of the concerned 
banks and the National Consumers Coop-
erative Federation (NCCF)? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). A report 
in implementation of the Assurance has al· 
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ready been laid on the Table ofth~ House on 
28th February, 1989. 

(c) Reserve Bank of India's guidelines 
in the matter of sanction of loans by banks 
already exir~ . The matter has been referred 
to Central Bureau of Investigation and based 
on its report suitable action against delin-
quent officials will be taken. 

Modernisation with Japanese Assis-
tance 

1495. SHRI PARAS RAM BHARDWAJ: 
Will the Ministerof RAILWAYS be pleased to 
state : 

(a) whether Japan nas offered assis-
tance for a multim illion dollar workshop and 
train modernisation plan ; and 

(b) if so . the details thereof and the 
reaction of Government in this regard? 

THE DEPUTY M!NISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MA-
HABIR PFlAS/\O): (a) and (b). No, Sir, 
However, Japane58 Government !las 
shown interest for cooperation In some Rail-
way Projects. 

[ Translation] 

Train Accidents 

1496. DR. CHANDRA SHEKHAR TRI-
PATHI: Will the Minister of RAILWAYS be 
pleased to state: 

(a) the number of persons killed and 
injured in railway accidents which took place 
during the last three months. zone-wise; and 

(b) the estimated loss suffered by the 
Railways as a result thereof? 

THE DEPUTY MINISTER IN THE 
MltJISTRY OF RAILWAYS (SHRI MA-
HAB!R PRASAD): (a) The number of per-

sons killed and injured in train accidents, 
railway zone-wise, during the period No-
'.rember. 1988 to January, 1989 is as under:-

Railway No. of persons 
Killed Injured 

Central 21 

Eastern 1 

Northern 7 34 

North Eastern 5 13 

Northeast Frontier 9 

Southern 9 63 

South Central 1 13 

South Eastern 8 6 

Western 1 8 

(b) The cost of damage to railway prop-
erty has been estimated at Rs. 256.7 lakhs. 

[ En['lisil] 

Cost and Productivity of Railway 
Employees 

1497. SHRI SYED SHAHABUODIN: 
Will the Ministerof RAILWAYS be pleased to 
state: 

(a) the average annual cost per Railway 
employee during the last three years. year-
wise; 

(b) the average number of employees 
during the year, during this period, yenr-
wise; 

(c) the estimated productivity per em-
ployee during this period, year -wise' and 



279 Writ en Answers MARCH 3, 1989 Written Answers 280 

(d) th& rea on lor the higher rise tn 
mploy e e p nditure as compared to rise 

In producliv; y during this period? 

THE 0 PUTY MINISTER I THE 
Mlr~ISTRY OF RAILWAYS (SHRI I.A-
HABIR PRASAD): (a) and (b). A statement is 
given below. 

(c) roductlvity on Indian Railways IS 

broadly measured in terms 01 traffic units per 
mployee. Productivity per employeo for last 

3 years is shown against j em (3) of hl1 
Statement attached. 

(d) There is flO direc rela!.onship be-
tween productivity of the emple) ee and 
average wage, as the latter is dependent on 
a common wage structure for the Cen Tal 
Government, including Rail ays. on the 
recommendations of the successive Pay 
Commissions, with benet I of neu ralisation 
for rise In cost of living. 

STATEMENT 

1985-86 

1. Average number of employees 1.603,360 

2. Average Annual Cost per 16.883 
mployee (In rupees) 

3. Productivity in terms of traffic 
Units per employee (In thousands) 

• Provisional 

Jaunpur Town Protection Scheme 

1498. SHRI KAMlA PRASAD S\NGH: 
Will the Minister of WATER RESOURCES 
be pi ased to refer to the reply given on 4 
November . 1988 to Unstarred Question No. 
362 reg rdmg Jaunpur . town protection 
sch me and state: 

(a) whether the revised report has since 
be n r celved from tht3 State Government of 
Uttar Prades 1: and 

(b) if so, the steps taken to protect and 
Jaunpur 1m 'n rom floods? 

TH 11 IS1 ER or STATE IN THE 
OF WATER RESOURCES 

( 'I:r I . ATI KRISHf\!1 ~ AHI.: (a) No. Sir. 

291 

1986-87 1937-88 

1,596,183 1,607,269 

20,860 24.808 

313 326 

(b) The State Government of Uttar 
Pradesh has indicated adoption of non-
structural measures. 

Prob\ems of Export Processing Zones 

1499. SHRI K. PRADHANI: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether Government are aware oj 
the problems of Export Processing Zones, 

(b) whether some Expon Processing 
Zones have pleaded before Government for 
extending tax holiday from the present flie 
years to fifteen years: and 

(c) if so, the sleps taken by Governrne t 
in th is regard? 
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lHE MINISTER OF STATE IN THE 
11NISTRY OF COM ERCE (SHRI P.R. 

DAS MUNSI): (a) Representations ale re-
cc'v'cd from time to time regarding problems 
f,.c~d by units in the Export Processing 
Zones. Govt. duly examines these problems 
v.ll a vie IV to resolving the Issues. 

(b) Yes. Sir. 

\c) It has not been found possible to 
accept the suggestion. 

[ Translation] 

Increase in National Income 

1500. SHRI DINESH GOSWAMI: 
SHRI BALWANT SINGH 

RAMOOWALlA: 

VIiI! the Minister of FINANCE be 
p'eased to state: 

(a) whether according to tl18 n::port of 
Central S!atistica i Organisation publisned 
recently, 3.4 per cent Increase hDS been 
registered in the national income during 
1987-88; 

(b) if so, the deta;ls ll1eleof; and 

(;~) the reasons for the unprecedel"ted 
incre:;se in the rZite of inflation during the 
currfnt year? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). Accord-
Ing 10 the Quick Estimates of national in-
com ~ aggregates released by the Central 
Statistical Organisation (C.S.O.), through-
Pres3 Note dated January 27,1989. the Net 
Na ional Product (NNP) at factor cost and at 
1980·81 prices increased by 3.4 percent in 
1987-38 compared with the increase of 3.6 
per cent (Provisional) in 1986-87. 

(c) here has been significant declara-
tion in the rate of inllation during the current 
year. The inflation rate in terms of Wholesale 
Price Index as on 11.2.89 was 5.4 per cent 
which is about half the rata of 10.6 per cent 
recorded in the co responding penod I st 
year. 

[English) 

Replacement of Subsidy 

1501. SHRI K. RAMACHANDF1A 
REDDY: Will the Mmister of FINANCE be 
pleased to state: 

(a) whether Union Govt!rnment are 
considering to replace th subSidies glv n 
the rural ar-aas by interest-tree loans in VI~W 
of the large scate misuse of subsid,es; 

(b) if so, the time by which the scheme 
will be implemented; and 

(c) if not, the reasons therefol? 

THE MINISTER OF STATE IN 1 HE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) No. SIr. 

(b) and (c). Do not arise. 

12.00 hrs. 

[English] 

( Interruptions) 

SHRI SHANTARAM NAIK (Panaji): Sir, 
Speaker of the Andhra Pradesh Assembly is 
virtually under house arrest. The police are 
surveilling his House. (Interruptions) 

[ Translation] 

MR. SPEAKER: What is the matter? 
Why are you speaking unnecessarily? 
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(English] 

SHRt SHANTARAM NAIK: His move-
ments are restricted, Sir. The Government 's 
indulging in such anli-democracy acts. 
Democracy is threatened. 

MR. SPEAKER: I can't take notice of it. 

( Interruptions) 

( Translation} 

MR. SPEAKER: Why do you create 
disorder, why are you interrupting? 

[English1 

The Assembly is competent enough to 
take care of it. 

SHRr SHANT AAAM NAIK: I agree that 
the Assembly is {\utonomous bllt this has 
taken place outside the Assembly. This is a 
threat to democracy. 

R. SPEAKER: That Assembly is 
competent enough to take care of it. 

SHRI SHANT ARAM NAIK: It was out-
side the Assembly. 

MR. SPEAKER: Doesn't matter. 

SHAI SHANTAAAM NAIK: This is the 
position of the Speaker there. He is your 
younger brother. You have to look after him. 

MR. SPEAKER: What is the matter, 
why are you making so much of noise? 

( Interruptions) 

[ Translation] 

MR. SPEAKER: What is the matter, 
why are yo making so much noise? 

(English] 

MR. SPEAKER: Why are you trying to 
disturb the proceedings? 

( Interruptions) 

SHRI RAM PYARE PANIKA (Roberts 
Ganj): This is very serious, Sir. (Interrup-
tions) 

[ Translation) 

MR. SPEAKER: What are you doing. 
why are you makjng noise? Sit down. 

[English) 

SHRI K. MOHANDAS: I want to raise an 
important point. The labour Ministry has 
recently amended the Immigration Rules 
making it difficuh for the people to seek 
employment in foreign countries. It is a seri-
ous situation. I request the Government to 
withdraw the new Immigration Rules. 

[ Translation) 

MR. SPEAKER: N~ I~eth~. p~a~ 
give it in wr.iting. 

[English} 

Give me some motion. give me some-
thing in writing and I will look into it. 

[ Translation) 

MR. SP.EAKER: Yes. this has already 
been taken up. Shri Purushothaman has 
already raised the issue. 

(Interruptions) 

SHRI SUBHASH YADAV (Khargone): 
Mr. Speaker. Sir, the General Secretary of 
Janata Party. Shri Maniran Bagri has written 
a letter to you, the copies of which have been 
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c rculated among the Members of the House 
also. In his letter, he has used derogatory 
words for Lok Sabha. 1 have already written 
a tetterto you in this connection. It is disgrace 
o the House and the matter should be 
handed over th the Privileges Committee. 

MR. SPEAKER: All right, you give it in. 
riting. I will look into it. 

[English) 

SHAI K.S. RAO (Machilipatnam): Two 
days back, when I said that certain State 
Governments were ruthless in killing legisla-
tors and MPs, you said, this House cannot 
discuss that matter. 

MR. SPEAKER: No. 

SHRI K.S. RAO: Okay. Now, Sir, when 
it is the fate of the Speaker of the Legislative 
Assembly .... 

MR. SPEAKER: I have already replied 
to that. I can't take it up here. 

SHRI K.S. RAO: To whom should we 
represent aoout this matter? 

MR. SPEAKER: The law will take its 
own course. 

SHAI RAM PYARE PANIKA: This is 
very serious. (Interruptions) 

PAPERS LAID ON THE TABLE 

'[English} 

Report of the Election Commission of 
India for years 1986 and 1987 

THE MINISTER OF LAW AND JUS-
TiCE AND MINISTER OF WATER RE-
SOURCES (SHRI B. SHANKARANAND): I 

beg to lay on the Table a copy of the Report 
(Hindi and English versions) of the Election 
Commission of India for the years 1986 and 
1987. [Placed in library 599 No. LT 74181 
891 

Review on the working of and Annual 
Report of the Cashew Corporation of 
India Ltd., Cochin and of the Cashew 
Export Promotion Council of India, 

Cochin for 1987·88 

THE MINISTER OF COMMERCE 
(SHRI DINESH SINGH): I beg to lay on the 
Table:-

(1) A copy each of the following papers 
(Hindi and English versions) under 
SUb-section (1) of section 619A of the 
Companies Act, 1956:-

(i) Review by the Government on the 
working of the Cashew Corporation 
of India Limited. Cochin. for the year 
1987-88. 

(ii) Annual Report of the Cashew 
Corporation of India limited, Cochin, 
for the year 1987-88 along with Au-
dited Accounts and comments of the 
Comptroller and Auditor General 
thereon. [Placed in Library. See No. 
L T-7 419/89] 

(2) (i) A copy of the Annual Report (Hindi 
and English versions) of the Cashew 
Export Promotion Council of India, 
Cochin, for the year 1987-88 along 
with Audited Accounts. 
(ii) A copy of the Review (Hindi and 
English versions) by the Government 
on the working of the Cashew Export 
Promotion Council of India, each in. 
for the year 1987-88. [Placed in 
Library. See No. LT-7420/891 

Notification under Central Excises and 
Salt Act, 1944 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): 'beg to lay on the Table:-
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(1) A copy each of the following Notifica-
tions (Hindi and English versions) 
under sUb-section (2) of section 38 of 
the Central Excises and Sah Act, 
1944:-

(i) G.S.R. 1074 (E) published in 
Gazette of India da1ed the 16th No-
vember, 1988 together with an ex-
planatory memorandum seeking to 
exempt certain spec~ied goods if 
manufactured in rural areas by cer-
tain specified organisation. 

(ii) G.S.R. 1075 (E) published in 
Gazette of India dated the 16th No-
vember, 1988 together with an ex-
planatory memorandum seeking to 
prescribe concessional rate of excis~ 
duty of 40 paise per metre on black 
and white cinematograph film, unex-
posed, and 80 paise per metre on 
other type of unexposed cinemato-
graph film. 

(iii) G.S.R. 1103 (E) published in 
Gazette of India dated the 28th No-
vember, 1988 together with an ex-
planatory memorandum seeking to 
extend the scope of such video cas-
settes which are made from imported 
tapes on which CVD at the rate of Rs. 
10 per square metre has been paid. 

(iv) G.S.R 1104 (E) published in 
Gazette of India dated the 28th No-
vember, 1988 together with an ex-
planatory memorandum seeking to 
limit rate on the specified type of 
cassettes made out of video tapes 
manufactured and cleared before 
14th October, 1988. 

(v) G.S.A. 1112 (E) published in 
Gazette of India dated the 1st De-
cember, 1988 together with an ex-
planatory memorandum exempting 
from the whole of the duty of excise in 
respect of certain specified excisable 
goods manufactt.;red in rural areas by 
certain specijied organisation. 
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(vQ G.S.R 1113 (E) pubished it 
Gazette of India dated the 1 sf De-
cember, 1988 together . an ex-
planatory memorandum exempting 
excise duty on food preparatim, f 
ing under sub-heading No. 1901.19 
of the Central Excise Tariff and in-
tended for free distribution among 
economically weaker sections of the 
society under approved programme 
of the Government 

(vii) G.S. A. 1114 eE) pOOrashed in 
Gazette of India dated the 1 st De-
cember, 1988 together with an ex-
planatory memorandum seeking to 
extend the concessionaJ rate of duty 
to strips and the e of synthetic tex-
tile materials used in knitted fabrics. 

(viii) G.S.A. 1156 (E) pOOIished in 
Gazette of India dated the 8th De-
cember, 1988 together with an ex-
planatory memorandum seeking to 
prescribe a concessionaf rate of 
basic excise duty Rs. 6 per Kilogram 
on polypropylene utti Filament 
Yarn. 

(ix) G.S.A. 1160 (E) published in 
Gazette of India dated the 9t.'l De-
cember. 1988 together with an ex-
planatory memorandum seeking to 
presCribe an effecliv~ rate of excise 
duty of Rs. 1200 pertonne in respect 
of copper plates, sheets, blanks in-
duding circles and stripsfaJling under 
heading No. 7409, if suppfted to 
Government of India Mint 

(x) G.S.A. 1161 (E) pubfished in 
Gazette of India dated the 9th De-
cember, 1988 together with an ex-
planatory memorandum seeking to 
reduce the basic central excise duty 
on goods and materials of Chapter 72 
and 73 obtained by breaking up of 
ships, boats and other floating struc-
tures manufactured in India. from Rs. 
1400pertonneto As. 1115pertoone. 

(xi) G.S.A. 1182 eE) pubished in 
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Gazette 01 India dated the 16th De-
cember, 1988 together with an ex-
planatory memorandum seeking to 
reduce the rate of which credit of 
money would be available for use of 
rice bran oil in the manufacture of 
vanaspati. 

(xii) G.S.R. 1198 (E) published in 
Gazette of India dated the 23rd De-
cember, 1988 together with an ex-
planatory memorandum seeking to . 
revise the fuel-efficiency norms of 
such motor cars and extending the 
validity of the notification No. 469/86-
CE upto 31st March, 1990. The re-
vised fuel-efficiency norms take ef-
fect from the 1 st April , 1989 together 
with corrigendum thereto published 
in notification No. G.S.A. 1218 (E) in 
Gazette of India dated the 28th De-
cember, 1988. 

(xiii) G.S.R. 1211 (E) published in 
Gazette of India dated the 27th De-
cember, 1988 together with an ex-
planatory memorandum seeking to 
extend for a further period of three 
months, the concessional rate of 
excise duty in respect qf certain 
specified resins and plastics. 

(xiv) G.S.R. ~ 233 (E) publish~d in 
Gazette of India dated the 30th De-
cember, 1988 together with an ex-
planatory memorandum rescinding 
Notification No. 133/68-CE dated the 
22nd June, 1968. 

(xv) G.S.R. 1235 (E) published in 
Gazette of India dated the 30th De-
cember, 1988 together with an ex-
planatory memorandum seeking to 
continue the benefit of concessional 
rate of excise duty mentioned in No-
tification No. 1 f87 -CE dated the 1 st 
January. 1987 for one more year ~pto 
31st December, 1989. 

(xvi) G.S.R. 1236 (E) published in 

Gazette of India dated the 30th De-
cember, 1988 together with an ex· 
planatory memorandum making 
amendment to Notification No. 1187-
CE dated the 1st January, 1987 
seeking to extend the concessional 
rate to three more electricity Units. 

(xvii) G.S.R. 24 (E) published in 
Gazette of India dated the 12th Janu-
ary. 1988 together wjth an explana-
tory memorandum seeking to exempt 
button cells from excise duty in ex-
cess of 15 per cent ad valorem. 

(xviii) G.S.R. 64 (E) published in 
Gazette of India dated the 30th Janu-
ary, 1988 together with an explana-
tory memorandum seeking to exempt 
the whole of the excise duty on potas-
sium metal and potassium amide 
consumed within the factory of manu-
facture of heavy water. [Placed in 
Library. See No. L T-7421/89J 

(2) A copy of the Notification No. G.S.R. 
105 (E) published in Gazette of India 
dated the 16th February, 1989 to-
gether with an explanatory memo-
randum regarding exemption to His 
Excellency Mr. Kenan Evren, Presi-
dent of the Republic of Turkey and 
other members of the delegation who 
visited India from 22nd to 26th Febru-
ary, 1989 from the foreign travel tax, 
under section 41 of the Finance Act, 
1979. [Placed in Library. See No. L T-
7422/89) 

(3) A copy of the Notification No. G.S.R. 
1206 (E) (Hindi and English versions) 
published in Gazette of India dated 
the 26th December, 1988 together 
with an explanatory memorandum 
extending the validity of Not~ication 
No. 277/87-Cus. dated the 13th July. 
1987 upto 28th February t 1989. un-
der section 159 of the Customs Act, 
1962. [Placed in Library. See No. L T-
7423/89J 
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Nationalised Bank (Management and 
Miscellaneous Provision ) (Amend-

ment) Scheme 1988 

THE MINISTER OF STATE IN THE 
DEP f\RTMENT OF EXPENDITURE IN THE 
MINISTRY OF FINANCE (SHRI B.K. 
GADHVI): On behalf of Shri Eduardo 
F aleiro, I beg to lay on the T able:-

(1) A copy of the Nationalised Banks 
(Management and' Miscellaneous 
Provisions) (Amendment) Scheme, 
1988 (Hindi and English versions) 
published in Notification No. S.O. 
1234 (E) in Gazette of India dated the 
30th December, 1988, under sub-
section (6) of section 9 of the Banking_ 
Companies (Acquisition and Trans-
fer of Undertakings) Act, 1970 
[Placed in Library. See No. L T-74241 
89) 

(2) A copy of the Nationalised Banks 
(Management and Miscellaneous 
Provisions) (Amendment) Scheme, 
1988 (Hindi and English versions) 
published in Notification No. S.O. 
1235 (E) in Gazette of India dated the 
30th December, 1988, under sub-
section (6) of section 9 of the Banking 
Companies (Acquisition and Trans-
fer of Undertakings) Act, 1980.-
[Placed in Library. See No. L T-74251 
89] 

(3) A copy of the Review* (Hindi and 
English versions) on the working of 
the Deposit Insurance and Credit 
Guarantee Corporation, Bombay, for 
the year ended the 31 st December, 
1987. [Placed in Library. See No. L T-
-7426/89] 

Statement explaining reasons for not 
laying the Annual Report and Audited 
Accounts of Videsh Sanchar Nigam, 
Bombay for 1987-88 within stipulated 

time 

THE MINISTER OF STATE IN THE 

T Ci9le a statement (Hindi and English ve -
sions) explaining reasons for not laying the 
Annual Report and Audited Accounts of the 
Videsh Sanchar Nigam Limited, Bombay, fo 
the year 1987-88 within the stipulated period 
of nine months after the close of the Ac-
counting year. [Placed in Library. See No. 
LT-7427189] 

Copy of the Hundred and Thirty-First 
Report of the Law Commission 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE (SHRI 
H.R. BHARDWAJ): I beg to lay on the Table 
a copy of the Hundred Thirty-First Report 
(Hindi and English versions) of the Law 
Comm ission on role of the legal profession in 
Administration of Justice. [Placed in Library. 
See No. L T -7 428/89} 

Tobacco Board (Second Amendment) 
Rules, 1988; Tobacco Board (Auction) 

Amendment Regulations, 1988; To-
bacco Board (General) Amendment 

Regulations, 1988; and Annual Report 
and Review on the working of Federa-
tion of Indian Exports Organisations, 

New Delhi for 1986-87 

THE MINISTER OF COMMERCE 
(SHRI DINESH SINGH): On behalf of Shri 
P.R. Das Munshi, I beg to lay on the Table:-

(1 ) 

(2) 

A copy of the Tobacco Board (Sec· 
ond Amendment) Rules, 1988 (Hindi 
and English versions) published in 
Notification No. G.S.R. 1188 (E) in 
Gazette of India dated the 21 st De· 
cember, 1988 under sub-section (3) 
of section 32 of the Tobacco Board 
Act, 1975. [Placed in Library. See No. 
LT-7429/89] 

A copy of each of the following Notifi· 
cations (Hjndi and English versions) 
under sub-section (5) of section 33 of 
the Tobacco Board Act, 1975. 

MINISTRY OF COMMUNICATIONS (SHRI (i) The Tobacco Board (Auction) r 

GIRIDHAR GOMANGO): I beg to lay on the Amendment Regulations, 1988 pub-
*Annual Report along with Aud~ed Accounts was laid on the Table of Lok Sabha on 29th April, 
1~aa 
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lished in Notification No. 1113/88-EP 
(Agri. VI) in Gazette of India dated the 
21 st Oecembf;lr. 1988. 

(ij) The Tobacco Board (General) 
Amendment Regulations, 1988 pub-
lished in Notification No. 214/85·EP 
(Agri. VI) in Gazette of India dated the 
21 st December. 1988. [Placed In 
Library. See No. LT-7430/89] 

(3) (i) A copy of the Annual Report (Hindi 
and English versions) of the Federa-
tion of Indian Export Organisations, 
New Delhi, for the year 1986-87 
along with Audited Accounts. 

(ii) A ropy of the Review (Hindi and 
English versions) by the Government 
on the working of the Federation of 
Indian Export Organisations, New 
Delhi, fortheyear 1986-87. [Placed in 
Library. See No. L T-7431 189] 

[ Trans/ation] 

Review on the working of and Annual 
Report of Indian Railway Finance 

Corporation, New Delhi for 1986-87 

THE DEPUTY MIN~TER IN THE 
MINISTRY OF RAILWAYS (SHRI MA-
HABIR PRASAD): I beg to lay on the Table 
a ropy each of the following papers (Hindi. 
and English Versions) under sub-section (1) 
of section 619 A of the Companies Act, 
1956:-

(1) (i) Review by the Government on the 
working of the Indian Railway Fi-
nance Corporation Limited, New 
Delhi, for the years 1986 to 1988. 

(ii) Annual Report of the Indian Rail-
way Finance Corporation Limited, 
New Delhi, for the years 1 986-88 
along with Audited Accounts and 
comments of the Comptroller and 
Auditor General thereon. {Placed in 
Library. See No. LT-7432189} 

12.04 hrs. 

COMMITTEE ON PUBLIC UNDERTAK-
INGS 

Fifty-third Report 

[English] 

SHRI VAKKOM PURUSHOTHAMAN 
(Alleppey): I beg to present the Fifty-third 
Report (Hindi and English versions) of the 
Committee on Public Undertakings on Ac-
tion Taken by Government on the recom-
mendations contained in their Forty-seventh 
Report on Indian Airlines-Fare and cost 
aspects. 

12.04 112 hrs. 

BUSINESS OF THE HOUSE 

[English] 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.L. BHAGAT): Will your permis-
sion, Sir, I rise to announce that Governm ent 
Business in this House during the week 
commencing Tuesday, the 7th March, 1989 
will consist of: 

(1) Consideration of any item of 
Government Business carried 
over from today's Order Paper. 

(2) Discussion on the Report of the 
Commission on Centre·State 
Relations. 

(3) General discussion on the Gen· 
eral Budget for 1989-90. 

SHRI P. KOLANDAIVELU lGobichetti-
palayam): Sir, I request that the following 
may be included in the next week's 
agenda:-

Tenkasi Town in Tamil Nadu should be 
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classified as 'C' class city for the purpose of 
grant 01 HRAICCA to Central Government 
employees. 26 establishments of Central 
Government are situated in and around 
Tenkasi. Today Tenkasi is an unclassified 
city. The population of this town was 54,000 
in 1986. This itself qualifies the declaration of 
Tenkasi city as a 'C' class city. Government 
has already agreed in National Council of 
Joint Consultative Machinery for the Central 
Government employees on 19.8.1988, on 
the issue of upgradation of cities whose 
population is marginally less. This is a fit 
case for classification as 'C' class city. 

SHRI G.M. BANATWALL (Ponnani): 
Sir, a part ot my statement about Bombay 
police firing was disallowed. Please allow 
that part also. 

MR. SPEAKER: Whatever is under the 
rules wi!: be allowed. Be it Banatwalla or any 
other Member. It has to be done under the 
rules and inside that parameter. It is my 
responsibility and. your responsibility to 
make me able to carry it out. • 

SHRI G.M. BANATWALLA: Sir, the 
Government of India has rightly banned the 
blasphemous novel of Salman Rushdie , 
"Satanic Verses". It is, however, regreHable 
that several Western countries continue 'to 
patromze the book and its author and pub-
Ushers. There is widespread righteous indig-
nation against thei r attitude. Government of 
India should represent to the Governments 
of Great Britain and other countries through 
diplomatic channels not to give any quarter 
to blasphemy against any religion. 

The matter be included for discussion in 
the business for next week. 

PROF. SAIFUDDIN SOZ (Baramulla): 
Sir, I request that the following item may be 
included in the next week's agenda:-

AU India Institute of Medical Sciences 
has a 350 member strong medical faculty, ' 
properly trained and competent to run this 

prestigious institution. But h is not being 
allowed to function as a Referral Hospital. 

Due to total lack of coordination among 
hospitals in Delhi, AIIMS remains under 
great strain due to ever-growing rush of 
patients. Strangely enough, first rate medi-
cal facilities in Safdarjung Hospital, jus 
across the road, remain un-utilised. 

Sporadic strikes by taculty members 
and others are nothing more than symptoms 
of the disease. 

I would strongly urge the Minister of 
Health to organise a structural and qualita-
tive change in AIIMS. 

SHRIMATI JAYANTI PATNAIK (Cut· 
tack) : Sir, I request that the following may be 
included in the next week's agenda:-

Revisi0n in royalty rates of coal has 
become due since February, 1985. The 
study group constituted by Ministry of Steel 
and Mines has submitted its recommenda-
tions long back. Royalty rates for all other 
minerals were revised in May, 1987 but 
royalty rates for coal have not been revised 
jeopardising State Government's efforts to 
mobilise additIonal resources . As prices of 
coal have been revised several t imes since 
February, 1985, Ministry of Steel and Mines 
should notify revised rates of royalty of coal 
immediatery. 

SHRI SOMNATH RATH (Aska): Sir, I 
request that the following may be included in 
the next week's agenda:-

Krishi Vigyan Kendra near Bhanjan-
agar, Ganiam district, Orissa, which is fi-
nanced by the Indian Council of Agricu ltural 
Research (ICAR), was established four 
years back. Site for the Kendra has already 
been given by the State Government. Com-
munication facilities are available bu1 the 
Central has not made any progress. I urge 
upon the Government to advise ICAR to 
ensure that the Krishi Vigyan Kendra func-
tions efficiently soon. 
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SHRI JAGANNATH PATINAIK 
(KaIahandi): Sir. the following items may be 
included in the next week's agenda:-

Price rise in some of the essential 
commodities has become a matter of grea 
concern. AU round efforts should be made to 
see that it remains within a reasonable limit. 

Oespite the good monsoon in the coun-
try, there are areas suffering with severe 
drought du to lack of good monsoon. The 
House should discuss the matter. 

(T ranslationl 

SHRI ANOLAL CHaUDHARY (Sa-
gar): r. Chairman, Sir, the following item· 
may be included ih the next week's list of 
business: . 

Only 3 percent of the total area of Sagar 
district in Madhya Pradesh is under irriga-
tion. The approval to the proposed Bina 
River Project is being delayed. The project 
should be cleared immediately. 

SHRI HARISH RAWAT (Almora): Mr. 
Speaker. sir,l request that the following item 
may be included in the next week's list of 
business presented by the hon. Minister of 
Partiamentary Affairs: 

(i) The undue delay by Bachhawat 
Commission in presenting the 
final report regarding the pay 
scales of the working and non-
working journalists of newspa-
pefs and news agencies is a 
matter of great concern. People 
had hoped that the Commission 

ould provide them some relief 
from the burden of price rise. 

(2) The commission was asked to 
submit its report by 31 st Decem-
ber. Now it has been reported 
that its term has been extended 
upto 31st March, the date by 
which it will submit its floal report. 
The people have their own ap-
prehensions whether the 

commission would be able to 
complete its work by the stipu-
lated date. Boycott of the pro-
ceedings by the newspaper 
owners has deteriorated the 
situation. The Government 
should direct the commission to 
submit its final report positively 
by the 15th March. 

Therefore, the matter needs to be dis-
cussed in the House. 

[English] 

SHRI BHADRESWAR TANTI (Kalia-
bor): Mr. Speaker, Sir. the following item 
may be included in the next week's busi-
ness. 

Assam is a major producing State of tea 
in the country. 66 per cent of foreign ex-
change is earned by Assam alone on ac-
count of tea. The State of Assam is losing a 

- lot ot revenue also. Hence, I request that the 
Government should seriously consider to 
shift the head offices of tea companies from 
Calcutta to Assam so that revenue is not lost. 

SHRI H.K.L. BHAGAT: The wishes of 
the hon. Members have been noted for the 
Business Advisory Committee. 

12.11hrs. 

MOTION OF THANKS ON THE 
PRESIDENT'S ADDRESS-Contd. 

[English] 

MR. SPEAKER: The House will now 
take up further consideration of the following 
motion moved by Shri V.N. Gadgil and sec-
onded by Shri R.L. Bhatia on the 23rd Feb-
ruary, 1989:-

HThat an Address be presented to the 
Pres\deot \0 the ~o\\owin9 terms: 

'That the Members of Lok Sabha 
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assembled in this Session are 
deeply grateful to the President for 
1he Address which he has been 
pleased to deliver to both Houses 
of Parliament assembled together 
on the 21 st February, 1989'." 

Han. the Prime Minister. 

THE PRIME MINISTER (SHRI RAJIV 
GANDHI): Mr. Speaker, Sir, I first like to 
thank the hon. Members for the high order of 
dobate that has taken place on the 
President's Address, keeping with our par-
liamentary tradition and befitting of our flour-
ishing democracy. 

This is the last year of this Lok Sabha. 

AN HON. MEMBER: Not Parliament. 

SHRI RAJIV GANDHI : I said Lok 
Sabha .... Something wrong with your head-
phone? 

SHRI DINESH GOSWAMI (Guwahati): 
President said : "Parliam nt". 

SHRI S. JAIPAL REDDY 
(Mahbubnagar) : Something wrong with the 
Head of the Government.. . (Interruptions) . 

[ Translation] 

MR. SPEAKER: What is this, why do 
you behave like this? 

[English] 

SHRI RAJIV GANDHI: It is aprropnate 
to look back at the challenges that we have 
encountered, our responses to those chal-
lenges and the tasks that lie <:lhead. 

Sir, our vision tr,at has guided us has 
been moulded by the vision of Gandhiji and 
Panditj i, the vision of Indiraji. It is on that 
busl that we have faced these challenges. 
Our struggle has been to strengthen the 
unity and tn:egrity of India. If you think back, 
at the ~ime that this Lok Sdbha was elected. 
thele were tremendous (10ubts and ques-

lions in everybody's mind throughout the 
nation on these basic questions. Today that 
has been entirely removed. 

Our struggle has been to remove PO\l-
erty and to remove unemployment. We ha\le 
worked during these years to build India's 
rightful place inthe world. We have looked at 
a number of areas; the first and most impor-
tant IS peace and stability because without 
peace and stability there can be no develop-
ment - peace and stability nationally in our 
region and internationally. We have worked 
to accelerate the economy because we felt 
that these are the two basic things that are 
needed for the development of our nation. 
We have brought peace and stability to 
Assam, to Mizoram, to Tripura, Oarjeeling 
areas ... 

AN. HON. MEMBER: What about 
Punjab? 

SHRI RAJIV GANDHI: I will talk at 
length on Punjab; relax . 

SHAI BASUDEB ACHAAIA (Bankura): 
There is Bodo agitation also. 

MR. SPEAKER: Please do not inter-
rupt. 

[ Trans/ation} 

SHAI RAJIV GANDHI: I do not mind. 
Let them be happy with such things. 

[English] 

Sir, regionally, Afghanistan is coming 
back to normal. We have reduced our ten-
sions with China, to some degree with Paki-
stan and Sri Lanka, which was boiling over, 
is very rapidly com ing back to normal. 

Globally, the dialogue between the 
Soviet Union and the United States, which 
was at a complete standstill, is restored. The 
talks in disarmament are moving. The ten-
sion spots around the globe are slowly re-
ducing in tension. We have worked during 
this period for a new world order; for neW 
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international political relations; for new mili-
tary relations in disarmament, and for new 
economic relations. 

Nationally, our economy has been 
argetted at two things basically - at remov-

ing poverty and reducing unemployment. .To 
dothis we had needed rapid growth because 
without rapid growth we could not generate 
the resources that were required for invest-
ment in these two critical areas. We have 
looked for science and technology to be 
brougtlt into the service of the poor as a 
multipiier of development, as a key in the 
development process. We have looked at 
the delivery system and I streamlined the 
delivery system to see th<¥ our programmes 
are more effectively brou@ht into the homes 
of the weaker sections. Most of all, we have 
strengthened our economy enough for it to 
start becoming competitive globally. This 
has been seen in the way our exporters have 
met the global challenges. We have lookad 
at these challenges with new appro.:lches 
and they have yielded encouraging results. 

As I said, tensions have been reduced 
nationally, regionally and globally. Our econ-
omy has done well in very difficult circum-
stances. In the North East we have almost 
completely ended insurgency. We were 
tough w:th the insurgents. We gave no quar-
ter. Yet we showed that the Government was 
ready to talk and to listen subject to cnly two 
conditions - violence '10 be given up and 
anything that is to be talked would be talked 
about only under our Constitution. We have 
shown that solutions are possible within the 
system as it exists today, without need for 
modification. We have shown that we are 
able to rise above party interests to national 
interests to bring about solutions. We have 
brought about full democratic participation in 
th~ North East. It IS not a question of whether 
the Opposition or the Congress wins an 
election or loses an election. What is impor-
tant is that the people of North East have had 
an opportunity to decide after many long 
years. We have ushered in democracy in the 
Nortll East. We have set the stage for peace 
and stability and for development. And we 
offered to those few individuals in the' NOith 

East who are still outside the mainstream 
and outside the system to work with them, as 
we have done with the others, abjuring vio-
lence, working within the Constitution to find 
solutions to their problems. 

There is a new problem coming up in 
Assam. It is a problem that the Assam Gov-
ernment must look atter. The Home Ministry 
Will gIVe them all the assistance that will ask 
for. One problem, tension area, that has 
been difficult during these four years has 
been Punjab, Sir. In Punjab we have given 
no quarter to terrorism. 

SHRI S. JAIPAL REDDY: What about 
Rode? 

SHRI RAJIV GANDHI: Terrorists have 
been faced with tougher force than ever 
before. We worked with all to try and bring 
about peace. We started a poF~ical process. 
It had to be aborted because those in author-
ity were not willing to stand firm against the 
forces of terrorism. SII, we have stood firm; 
the people of Punjab have stood with us. I 
take this opportunity to think for a moment 
about all the martyrs and patriots who have 
given their lives in Punjab for national unity 
and integrity. I would also like to take this 
opportunity to thank those opposition parties 
who have worked with us in very difficult 
circumstances in Punj" b. I speak specifi-
cally of the two Comm~nist Parties in 
Punjab. 

Atthe same time, I would liketopointout 
that there have been occasions when we 
have not had the type of support from some 
sections, from some political parties that we 
would have expecteo in Punjab. Some ex-
amples Sil . We did not get unanimous sup-
port from the Opposition Parties on an issue 
as clear as 'Slack Thunder" . Could any 
question be asked? [31.' t we did not get unani-
mous support. There were those amongst 
the Opposition who said that "Slack Thun-
der" was wror.g. I am very sad. Then, there 
are those who are today talking of a S'I',h 
State. It is very unfortunate that some of the 
members of the Opposition did not realise 
what they were supporting these last few 
days. 
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[Sh. Rajiv Gandhi) 

I would Jike 10 ask a fe quastions_ May 
, read out a small section from a booklet Sir? 
This is a small booklet which, I believe, has 
been sponsored by certain members from 
th opposition partIes. it says, "For the solu-
ticn in Punjab firstly. e solemn commit-
ment made before Independence· - , am 
no aware of any such so emn commitmen 
--for ere tion 01 an autonomous Sikh Stale 
within Ind should b honoured." 

( Interruptions) 

SHRI S. JAIPAL R DOY: What (s he 
re ding from? 
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SHRI RAJN GANDHI: I must remi 
the han. m,,;nbers of the House ... 

( Interruptions) 

[ Trans/aWn} 

MR SPEAKER: What are you doing? 

[English] 

SHRI SAIFUOOIN CHOWDHARY 
(Katwa): He has to give the name of the 
author ... (Jnterruptions) 

[ Translation) 

MR SPEAKER: He can give the name 
[ Translation) only if you let him to do so. You are not 

SH I NARAYAN CHAUBEY (Midna-
keeping quiet 

pore): What is the name of the book and who I Eng/is'i] 
IS its author? 

SHAI AAJIV GANDHI: If you give me 
(Interruptions) an opportunity, I will give the name. 

[EnglIsh) (Interruptions) 

SHRI RAJIV GANDHI: This is a booklet [Translation) 
called The Sikh Case'. It is prepared by the 
Bhagat Mukti Morcha of Punjab. MR. SPEAKER: That is what he is 

( Inteuuptions) 

[ Translation] 

MR. SPEAKER: Why are you making 
nOise? 

( Interruptions) 

[Eng/ish) 

MR. SPEAKER: I ill ask hilJl. Please 
sit do n. 

( Interruptions) 

SHRI V. SOBHANADAEESWARA 
RAO (Vijayawada): He said that It should be 
~~ve Party lines. Is it above Party lines? 
( Interruptions) 

telling. 

( Interruptions) 

MR. SPEAKER: That is what he is 
telling. 

( Interruptions) 

MR. SPEAKER: Please sit down. 

[English] 

SHRI RAJIV GANDHI: Sir, the first 
thing J would like to say is when I speak of 
Members of the Opposition I mean Members 
of the Opposition not Members of the 0ppO-
sition in either House. When I speak of 
Members of Opposition in the House I speak 
of Members 0( the Opposition in the House. 
But Members of Opposition include, whel1 , 
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am saying that, look please understand I am 
including people in the Opposition who are 
not in tha House but who have at times taken 
a posi'ion. Sir, I would like to read. 

( Interruptions) 

[ Translation) 

MR. SPEAKER: Why do you make 
noise? 

[English] 

SHRI V. SOBHANADREESWARA 
RAO: You cannot give an impression to the 
people outside the House tht:lt the Opposi-
tion is supporting that. Sir, why should he 
comment like that? 

SHRI NARAYAN CHOUBEY: He IS 

clubbing everything together . He is wrong. 

SHRI RAJIV GANDHI: I am read ina the 
first sentence of the foreward of thiS little 
booklet. This booklet was prepal ed by the 
Punjab Unit of the Bharat Mukhti Morcha at 
the instance of Shri Ram Jethmalani , M.P. 

[ Trans/CJtion] 

MR. SPEAKER: What is this all? 

[English] 

SHRI RAJIV GANDHI: "Is an en-
deavour to place before the general public 
and part icularly the Opposition Leaders the 
Punjab problem and to suggest a just and 
amicable settlement." 

Then the last sentence of the foreword 
or one of the last sentences of the foreword 
says: 

"Special thanks are due to Mr. Ram 
Jethmalani who read the draft and 
made useful suggestions." 

No V, I go to the suggestions which Ilave 
been pu~ to the Opposition Leaders as a just 
and amicable solution. The first solution that 

is suggested ... 

( Interruptions) 

SHRI S. JAIPAL REDDY: We have not 
seen the book. In all probability this book 
may have been published by RAW, by the 
Home Ministry. 

MR. SPEAKER: Look here. You can 
disclaim that. You can rebut that. But what is 
in pnnt is in print. 

( fnterruptions) 

SHRI RAJIV GANDHI: Sir, what I was 
try ing to point out.. . 

( Interruptions) 

SHRI RAJIV GANDHI: Sir. the first.. 

( fnterruptions) 

SHRi S. JAIPAL REDDY: He is trying to 
convey wrong signals. 

( Interruptions) 

SHRI RAJIV GANDHI: I am only trying 
to show you that there are things that per-
haps you are not aware of and ... 

(Interruptions) 

SHRI BASUDEB ACHI\RIA: We are 
aware of it. We have rejected it. 

( Interruptions) 

SHRI RAJIV GANDHI' Then, this is 
what I was talking about. 

SHRI K.P. UNNIKRISH NAN 
(8adagara): We have rejected your assess-
ment of Bhindranwale as a Saint also. 

SHRI RAJIV GANDHI: It says that 
first ... Sir, le1 me read out the solution. (Inter-
ruptions) 

SHR\ SA\FUDD\N CHOWDHARY: 
You are reading what we hav,e' rejected. 
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( Interruptions) 

[ Translation] 

MR. SPEAKER: You have already re-
jectedit 

( Interruptions) 

MR. SPEAKER: Please listen. Why do 
)ou make a noise? 

[English] 

Will you sit down? 

( Interruptions) 

[ Translation] 

MR. SPEAKER: What objection do you 
have? 

[English1 

When you are not concerned wi h it. 

( Interruptions) 

[ Translation] 

What is your objection? 

[English] 

SHRI RAJIV GANDHI: Let me read this 
and I will tell you what I am trying to say. 

( Interruptions) 

[ Trans/ation] 

SHRI t-tARISH RAWAT (Almora): Let 
him ~ell with whose support he has won. 
( Interruptions) 

MR. SPEAKER: You come to your 
point. 

SHRr RAJIV GANDHI: I am coming to 
that. 

[English] 

Sir. the sugg~tions are, '1irstly. the solemn 
commitment made before independence for 
the creation of an autonomous Sikh State 
within India be honoured: 

Do we really want this? 

Second, "Repeal the laws separating relig-
ion and politics.· 

00 we want his? 

Thlrd Sir. under the heading "Permanent 
SOlution" ... 

( Interruptions) 

[ Translation) 

MR. SPEAKER: What is wrong with 
you? 

( Interruptions) 

[English] 

SHRt RAJIV GANDHI: Sir. sometimes 
the truth can be a lirtle difficult to swallow. 

[ Translalion] 

MR. SPEAKER: It is not good on your 
part to interrupt like this. 

( Interruptions) 

[English] 

PROF. MAOHU OANDAVATE (Ra-
japur): Mr. Speaker, if the Prime Minister 
permits me to intervene for a second ... 

SHRI RAJIVGANDHI: No. Sir. I don't at 
the moment. 

PROF. MADHU DANDAVATE: All 
right. Thank you . 

SHRr RAJrV GANDHI: Thank you 
Dandavateii. 
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PROF. MAOHU OANOAVATE: Thank 
you for your audacity. (Interruptions) 

SHRI RAJIV GANDHI: "There being 
no ... • This is the permanent solution, 
Sir .. :'here being no alternative to the for-
mation of an autonomous State within India, 
the structure of such a State is what should 
engage the deliberations of the Opposition 
leaders: 

And it goes on: "It must have full internal 
autonomy with complete control over its 
economy. Only Defence, Foreign Affairs 
Communications and Currency to be Cen-
tral subjects.· Is this any different from the 
Anandpur Resolution, Sir? (Interruptions) In 
the whole book. there is not mention of one 
person that the terrorists have killed. There 
is no mention of the martyrs who have died 
fighting for the unity and integrity of India. 
(Interruptions) The book spreads poison and 
nothing else, Sir. (Interruptions) 

What I am asking, Sir is: what action 
have the friends of the gentleman who has 
sponsored this book taken against that 
gentleman? Was he not eiected by the sup-
port of certain OpPOSition parties? (Interrup-
tions) 

PROF MADHU DANDAVATE: He asks 
the question; and he does not allow us to 
intervene. He asks 11)6 qu~stions. and does 
not want an answer. (Interruptions) 

SHRI S. JAIPAL REDDY: On a point of 
order, Sir. 

SHRt RAJIV GANDHI: Some Mem-
bers ... (Interruptions) 

SHRI S. JAIPAL REDDY: Can he keep 
on making statements without al:owing us to 
speak. Sir? How can he get away with base-
less and maJicio~s statements? (Interrup-
tions) 

SHRI RAJ1V GANDHI: 'do not want to 

argue the substance of that book. (Interrup-
tions) What I am looking for is action by the 
members of the Opposition against the 
gentleman. That is what I want to see. (Inter-
ruptions) 

SHRI HANNAN MOlLAH (Uluberia): 
What is the basis of his charge against the 
Opposition? 

SHRI RAJIV GANDHI: Sir, I am not 
making any charge against the Opposition ... 
(Interruptions) What I am asking is-l am 
asking the Opposition to take action against 
the gentleman, and to c1arify ... That is what I 
am asking for, Sir. 

PROFMADHU DANDAVATE: He asks 
the question: 'What action you have taken,' 
And he does not want me to intervene and 
tell him c1early-so that all the controversies 
remain. 

SHRI RAJIV GANDHI: Sir, he will have 
an opportunity tq answer. (Interruptions) 

SHRI BASUDEB ACHARIA: When? 

I Translation] 

MR. SPEAKER: You will get an oppor-
tun ity afterwards. 

[English] 

He has said that. 

SHRI3. JAIPAL REDDY: Just now. 

PROF MADHU DANDAVATE: I will riot 
dt:fy you and intervene: but I shOuld be give'n 
an oppar tunity to clarify the position of the 
Oppo,: itlon. (Interruptions) 

SHRt RAJIV GANDHI: One ortwo hon. 
Members ... (Interruptions) 
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[ Translation1 

MR. SPEAKER: You are the only per-
s~n who is wasting time, please sit down. 
You have already been given an opportu-
nity. You spoke a lot, now let him rna e his 
submiSSion. I gave you the whole day yester-
day, but you didn't come. 

[English] 

Please sit down. I gave you the whole day, 
YSiterday, to say cerlain things. And new let 
him say this. I gave you full day yesterday, 
because you did not come; but still I allowed 
you. Let us see. But not like this. You Will 
have enough time. You were allowed 
enough time. You have been given enough 
time. You will have enough time. Now sit 
down. (Interruptions) 

Behave like an hon. Member. Please sit 
down. Mr Jaipal Reddy, you are very much 
acrimonious. Please sit down. Please sit 
down now. I will name you otherwise. You sit 
down. You have tested my patience enough. 
Please sit down now. (Interruptions) 

SHAI S. JAIPAL REDDY: You name 
the Prime Minister. 

MR. SPEAKER: Iwill nameyou. Please 
sit down. Will you sit down, please? 

(Interruptions) 

SHAI RAJIV GANDHI: If the hon. 
Member wants time to answer this, I am 
willing to have a deoate on the connections 
of certain members of the Opposition, con-
n ctions with the terrorists. I am willing to 
have a bale. I will give you plenty of time. 

DR. DATTA SAMANT (Bombay South 
Centrai): Let us have the debate now. Sir. 
1 his is 100 much. (Interruptions) 

SHAI S. JAIPAL REDDY: Here and 
now. Sir. (Interruptions) 

SHAI RAJIV GANDHI: Certain mem-
bers. I said; not you, Acharia Ji. (Interrup-
tions) 

SHAI S. JAIPAL REDDY: Here and 
now we shOiJld have 1he debate. (Interrup-
tions) 

SHRI BASUOEBACHARIA: Whenyou 
are charging the: members of the Opposi-
tion ... 

SHRI RAJIV GANDHI: It is not you, 
Acharia Ji. (Interruptions) Not Members of 
Parliament, necessarily. I am saying : mem-
bers of the Opposition. 

(Interruptions) 

SHRI RAJIV GANDHI: Let me point out. 
I have not charged anybody. I have raised a 
pal1icular issu . I would like to see action. I 
have not seen action. 

( Interruptions) 

MR. SPEAKER: Look here. There is a 
certain decency. Mr. Jaipal Reddy, you are 
crossing all the lim its. 

[ Translation} 

Wh''! are you making noise, why are you 
interrupting? 

[English] 

Now you better behave. I will give you a 
chance. 

(interruptions) 

MR. SPEAKER: You will be given a 
chance. Yau do nOllisten. You go on shout-
ing all the time. You are so irrepressible, and 
this is not the proper way. Why can you not 
sit down? 

( Interrupt ions) 

MR. SPEA.KER: Professor Sahib, tell 
him. Otherwise,I::in! going to name him. I am 
exasperated with him. 

PROF. MADHU DANDAVATf::: With 
your permission, I would like to pornt out to 



313 Motion 01 ThanJcs on PHALGUNA 12. 1910 (SAKA) Presidenrs Address 314 

yc>ll Sir, he says, -. have some questions to 
the Opposition- and when we say -I am 
prepared to intervene and darify the points 
so that you might no1 have any discussion on 
that-, he is not prepared to yield. Anyway, I 
do not want to foist myself on you as wen as 
th Prime Minister and the House, but give 
me an opportunity when his speech has 
been completed. I auld like to clarify that 
~)()nt which he has raised. 

[ Translalion] 

MR. SPEAKER: Please sit down. 

[English1 

PROF. MADHU DANDAVATE: Mr. 
Speaker. al that I am requesting you is, 
since he has made a very highly oontrover-
sial and provocative point. since he has not 
yielded, it is teft to him. (Interruptions) Sir, 
can I not make a submission to you? Mr. 
Prime Minister. I am making a submission to 
the Speaker. I was saying that I do not want 
to interrupt the speech of the Prime Minister 
since he said, "'. do not want to yield". I do not 
want to thrust myself on him or on the House, 
but after his observations are completed, r 

ould like to darir, the points. 

[T ranslationj 

MR. SPEAKER: I have iistened to you. 
now you listen to me. He has given assur-
ance to give you an opportunity. 

(English] 

He has said it. 

SHRI CHANDRA PflA TAP NARAIN 
SINGH (Padrauna): You stopped me from 
speaking. but Prof. Dandavate is speaking 
and you are ailowing him. 

MR SPEAKER: He asked my permis-
~ion and I gave him permission. I gave him 
permission to speak and he spoke, and I 
have asked him to sit down. Ur. Jaipal has 
not got my permissicn and he is not on 

record. And he is not going to be on record. 
Whether you or r. Jaipal. WiltlOu1 my per-
mission nothing goes on record. 

(Interruptions) 

[ Translatjon] 

MR. SPEAKER: Please take your seat. 

[English) 

This is the last warning to you. It you do not 
sit down. I will name you just now. It is 
enough of it. 

( Interruptions) 

MR. SPEA ER: I have heard. I have 
heard you. Now you sit down. 

DR. DAnA SAMANT: He is saying that 
the Opposition is having finks with the terror-
ists. Why not remove it from the records? 

MR. SPEAKER: He is not saying that. 
He said something and you said something. 
He has a right to say something. You have a 
right to say something. 

( Inle"uptions) 

MR. SPEAKER: He may have some 
;nformation in his possession. 

( Inlerruptions) 

MR. SPEAKER: Professor, he says 
that you will have an opportunity. 

PROF. MADHU DANDAVATE: His 
saying is not sufticient. You are the Speaker. 
You have to decide. He is the leader 01 the 
House. You are the Speaker of lok Sabha. 

SHRI PAJIV GANDHI: Sir. unfortu-
nately, yesterday I could not be present in 
the House. I believe some members from the 
Opposition have said that adequate atlen-
1ion was not paid to Punjab in the President's 
Address. Sir, we are paying the utmost at-
tention to Punjab. 
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[Sh. Rajiv Gandhij 

I would rtke also to poin1 out - this is a 
matter of interest - that in the seventy-one 
point, I think it was seventy-one or seventy-
two point programme of the National Front 
- eventy-one point programme - Punjab 
appears as point-number 67. The relevance 
given to Punjab in the National Front Pro-
gramme is No. 67! And what does it say? 
What is the earth-shattering statement that 
the National Front makes about Punjab? It 
stales that immediate steps will be taken. 
That is aU. Point 67 "immediate steps". Noth-
ing more than that. No thinking has gone into 
it. This is the importance that the National 
Front has given to it... (Interruptions) 

SHRI BASUDEB ACHARIA: Immedi-
ate steps will be taken to give it priority ... 
(Interruptions) 

SHRI RAJIV GANDHI: Sir, I do not 
know whether you have become a Member 
of the National Front or not They are quite 
capable of protecting themselves ... (Inter-
ruptions) Why are you protecting them? 

Sir, the fact is that we have been taking 
Punjab very seriously... (Interruptions) We 
have taken Punjab seriously. I made two 
visits to Punjab .. . (Interruptions) 

SHRI S. JAIPAL REDDY: What about 
Rode? 

( Interruptions) 

MR. SPEAKER: Should I now name 
you? You have crossed all the limits. All the 
time you are jumping up. There should be 
some d9cency. There should be some sort 
of a decorum in the House. You are all the 
time interrupting everything. Have you taken 
the mVllOpoly of interrupting everything? 

( Interruptions) 

MR SPEAKER: Now you are exceed-
ing every limit. 

( Interruptions)-

-Not recorded. 

MR. SPEAKER: He is not going on 
record. 

( Interruptions) 

SHRI RAJIV GANDHI: Sir. we have 
been taking Punjab very seriously. We saw 
the problem in Punjab, as I have said on a 
number of occasions in this House and out-
side, as a problem to be tackled on two 
fronts ... (Interruptions) 

SHRI V. SOBHANADREESWARA 
RAO: What is the ultimate result? ... (Inter-
ruptions) 

SHRI RAJIV GANDHI: On the one 
front, there is the problem of breaking the 
back of the fundamentalist and the linkages 
of the refigious and fundamentalist terrorists 
with their supporters outside and with the 
religious institutions inside. The second is 
the hard action to see that the crime comes 
to an end. We have worked on both fronts. I 
visited Punjab twice last year ... (Intenu~ 
tions) Let me finish now. 

Sir, twice I visited Punjab. Everywhere 
that I went, I got a very warm welcome, an 
enthusiastic welcome and an affectionate 
welcome ... (Interruptions) Sir, the han. 
Members have not gone to Punjab and they 
talk from here. Let them go there. Sir, one 
thing is very clear in Punjab that the people 
of Punjab have had enough of terrorism. The 
people of Punjab want peace. They want 
development and that is their priority today ... 
( Interruptions) 

I have checked my impression and I 
have found that the people of Punjab are 
convinced that terrorism must be ended and 
work for development must start. As I said, 
during these years we have broken The 
nexus with fundamentalism and secession· 
ism ... (Interruptions) 

SHRI RAJIV GANDHI: Today there is 
only perhaps one group left which has any 
religious background at all. All the rest have 
been shattered and completely destroyed. 
This is a fact. 



317 Motion of Thanks on PHALGUNA 12 1910 (SAKA) President's Address 318 

Sir. the gurdwaras today are no longer 
sanctuaries. The devout Sikhs in Punjab 
were shoc ed, shattered and distressed 
when they saw the type and the level of the 
desecration that was going on Inside the 
gurdwaras by the so-called religious fanat-
ics. They are extremists and terrorists of the 
highest order with no religion in themselves. 

The Golden Temple has been restored 
to its pristine purity. The full maryada is being 
observed in the Golden Temple after a very 
long time. Over 20,000 devotees visited the 
Golden Temple on Makar Shankrant i day. 
The social reform movement that had 
started based on terror and int imidat ion. has 
completely petered out: it is finished. 
Schools and colleges are normal or very 
near to normal. Over 50,000 children took 
their school leaving examination. The econ-
omy in Punjab is strong and robust in spite of 
the drought in '87 and floods in 'SS. The 
voluntary protect ion forces in the villages are 
working. Public activities like public meet-
ings and other activ ities have started again. 
As I said, barring one or two groups, the 
terrorists have ceased to be a political force 
in Punjab. They are a criminal force. But they 
have ceased to be a political force. Today 
they are mixed up in drug trafficking , in 
smuggling and in 1001ing. Amongst the 
people there is widespread revulsion of such 
criminal activities. Now is the time for us to 
double our efforts against terrorism and the 
criminals. And we are going to initiate just 
that. We are going to have very strong 
measures against those that are involved in 
such crimes. But now, that the polit ical link-
age has been broken with the terrorists , now 
that religious fundamentalism and terrorists 
have been separated, is the time, we feel, to 
start a normalisation process in Punjab. The 
first thing that we would like to do is to 
release the Jodhpur under-trials. All the 
Jodhpur under-trials will be released. Those 
that have other charges, will have normal 
prosecutions against them through the due 
process which will be done by the Punjab 
Government. Then the Punjab Government 
will start withdrawing the cases for objection-
able speeches and I think, the written mate-
rial-I tOlget what the exact terminology is 

- the cases that are there against those 
individuals. We will remove the restrictions 
under the Foreigners Act for people to visit 

. Punjab. The Disturbed Areas Act will be 
limited to the seriously distulbed areas of 
Punjab only and not to the whole of Punjab. 
The Special Armed Forces Act will also be 
limited to those parts of Punjab which are 
severely affected and not the whole of 
Punjab. TADA will be used very rarely. The 
National Security Act amendment will be 
withdrawn and it will revert to the parent Act. 
But most important is that the police func-
tioning wtll be brought back to normal as 
rapidly as possible. A monitoring mecha-
nism to guard against excesses will be set up 
very rapidly. Committees will be set up to 
monitor their functioning. We will set up 
district committees immediately and per~ 
haps, if they are successful. SUb-divisional 
committees which will look after the develop~ 
ment process in Punjab. They will be 
Chaired by the D.Ms. and non-officials will 
be associated with the committees. Certain 
powers of decision-making, specially in the 
anti -poverty programme, will be given to 
these committees. They will also have an 
advisory role and a role for grievance redres-
sal where problems can be brought and can 
be just sorted out. We are also organising a 
Village Defence Organisation which will be 
basically a non-pOlitical organisation con-
sisting mainly of ex-servicemen, ex-police~ 
men, ex-B5F, ex-CRPF, ex-uniform_person~ 

nel, which will motivate the local people and 
run small village defence units. 

The Panchayat elections which had 
been announced in September but for vari~ 
ous reasons could not be held, mainly be-
cause of the floods, will be held starting in 
May this year and we hope they will be 
completed by the middle of the year. 

We had promised to consult the Oppo-
sition Parties in Punjab and we will be doing 
that. The Cabinet Committee has had a 
number of internal meetings and they are 
ready now. So, we will start that process 
also. We would like suggestions from them 
on how to fight against terrorism and how to 
accelerate lhe return to no:malcy. 
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One other question has been raised a 
number of times and I believe that nobody 
wants to listen to an answer. That is the case 
of the Delhi riots and what has been done. 
225 cases have been registered, " hover 
2 300 accused. More than half the cases are , 
in the judic!al process. Eleven cases have 
been concluded, with con~ictions against 
ninety people and six life il"f'lprisonments. To 
say that nothing has happened is categori-
cally wrong. The legal process in India is a 
little slow. We are all aware of that. But it is 
also sure that it is working, it is grinding away 
in the right direction. Let us be clear, there is 
going to be no soft-pedalling of the Delhi riot 
cases of those that have been involved in it. 
t have said so on the . floor of this House 
before and I reiterate that today .. . (Interrup-
tions) . 

We would wish to see the political proc-
ess in Punjab completely restored. But there 
will be no relenting against the fight, agai!lst 
the terrorists and the criminals. We can only 
contemplate a return to the political process 
after we have countered terrorism without 
fear and without compromise. 

Coming to Centre-State relations, 
which has been raised by a number of 
speaker, we have repeatedly said that we 
stand for good Centre-State relations and 
we have worked for that. Yes, of course, we 
have differences. We all have differences. 
We have differences with non-Congress 
governments in Opposition States, we also 
have differences with Congress govern-
ments in the States. It is not a question of 
Opposition or Congress, it is a question of a 
certain perspective from the Centre and a 
perspective from the State. Neither is right 
and neither is wrong. Each has a responsibil-
ity, each sees a picture, and the relations will 
develop as the nation moves ahead, as we 
establish our institutions, as we build our 
institutions. We have worked in that way. I 
see some of our Leftist Members smiling. let 
me remind them that it was with our help that 
you were able to prevent the break up of 
Bengal. Let me remind you ... (Interruptions). I 

That is the sort of help that we have been 
giving. That is, when it comes to the crun , 
we have stood with the States. We have no 
let down the States at anytime. Whether it i 
question of national calamities or difficulties 
that the States go through, we have always 
done our best to work with the States. Where 
we have felt that the States are doing some-
thing which is prejudicial to the interest of the 
strength of the Central Government, to the 
interest of the unity and integrity, in a long 
term perspective that we see tram the 
Centre, we may be corrected ten years from 
now when others look back and look at 
history and say 'yes it could have been 
otherwise'. Well, that is our view on an issue 
and it is our responsibility to protect the un~y 
and integrity of the country and not to show 
weakness in such areas. Out attempt will 
always be to sit down across the table and 
discuss these issues and sort them out and 
that is how we would like to deal with you. 

I just like to quote a couple of quotations 
from Gandhiji. Our attitude to Centre-State 
relations is based on these quotations and 
on Gandhiji's view. At the Round Table 
Conference in 1931, Gandhiji described the 
Congress in the following terms. I quote: 

"It is what it means: "national". It repre-
sents no particular community, no par-
ticular class, no particular interest. It 
claims to represent all Indian interests 
and all classes." 

He went on to add: 

"Above all, the Congress represents in 
its essence the dumb semi-starved 
millions scattered over the length and 
breadth of the land in its 700,000 vil-
lages. Every interest which, in the opin-
ion of the Congress, is worthy of protec-
tion has to subserve the interests of 
these dumb millions and so you do find 
now and again apparently a clash be-
tween several interests. But if there is a 
genuine real clash, I have no hesitation 
in saying on behalf of the Congress that 
the Congress wilt sacrifice every inter-
est for the sake of the interest of these 
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millions: 

( Interruptions) 

SHRI BASUDEB ACHARlA: It was a 
different Congress party. {Interruptions} 

SHRI V. SOBHANADREESWARA 
RAO~ That was not this Congress. That was 
a different Congress. (Interruptions) 

SHRI RAJIV GANDHI: Sir, some of 
them perhaps took objection to some of the 
words that Gandhiji used such as "represent 
to particular community or class. It 

(Interruptions) 

SHRI. AAJIV GANDHI: Perhaps that is 
why they had to leave the Congress because 
we represent all communities and all 
classes, and some people found that a little 
difficult. 

SHRI BASUDEB ACHARIA: You rep-
resent only one community. (Interruptions) 

SHRI RAJIV GANDHI: It the hat fits, 
everybody is welcome to wear it. (Interrup-
tions) Sir, turning to our economic perform-
ance, during these years our basic thrust, as 
I said, has been on removing poverty and on 
removing unemployment. The Seventh Plan 
was built around these thrusts. We have had 
significant achievements during these four 
years. The 1987 drought was handled im-
peccably and I would like to thank all the 
Governments that were involved, all the 
administrations that were involved but most 
of all, I 'Would like to thank the farmers. the 
'khe!h rnazdoor' in the field. I would like to 
thank the mazdoor in the industries and the 
infrastructure which kept it going. 

SHRI BASUDEB ACHARlA: What 
about 1,70,000 industrial units which were 
closed down and workers have been out of 
. b? 10 . 

SHRI RAJIV GANDHI: Sir, during the 
drought, the. momentum of growth was 
maintained. For the first time, in such a 

severe drought, we had a positive growth 
rate not only positive growth rate but a 
growth rate of 3.6% and I would like to 
remind some of our friends who today are 
sitting opposite us that there was a drought 
when we were sitting opposite them in 1979. 

13.00 hrs. 

It was a very mild drought, Sir, nowhere 
near as severe as the drought we had this 
time and during that drought, the growth rate 
was minus 4.7 per cent. (Interruptions). That 
is the performance we have to compare. Sir, 
this year, the growth rate will be just under 10 
per cent giving an average of over 5 percent 
which is above the 5 percent target that we 
set for the Seventh Plan. I thought I heard 
someone say that the economy has been an 
epitome of stagnation. All I can say is that 
perhaps they have not kept their eyes and 
ears open, or perhaps they have not wanted 
to see. 

Sir, we have made good use of the rain, 
the grain output is above a very ambitious 
target that we have set, it will perhaps cross 
a 170 million tonnes which is 20 million 
tonnes over and above the previous peak 
that we had in 1983-84. It is a record crop for 
cotton, for sugarcane and for oilseeds. Dur~ 
lng this period we have also had a very good 
response from industry. The average growth 
rate has been 8 per cent in the first three 
years and is likely to above 9 per cent for the 
Eighth Plafl. The economy is clearly on an 
accelerating growth path. The Central Plan 
outlay for the Sixth Plan was 90 per cent of 
the projectad outlay. It was a new record for 
the Sixth Plan. For the Seventh Plan it is 
going to be 115 percent, another new record, 
and this is in real terms. Like I have said, Sir, 
this Government is committed to the plan-
ning process and we have demonstrated it 
unlike some others who just rolled along. For 
this achievement, this is the national 
achievement, and for that we must also 
thank all our friends because the nation 
includes everybody. But I would particularly 
like to thank the kisans, the khet mazdoors-
the mazdoors who have made this possible. 
It is the people of India who have stood up to 
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the drought, who have seized the opportuni· 
ties of the good rainfall, who have brought 
our economy above the targeted growth 
path. The economy is buoyant and the 
growth has been accompanied by poverty 
alleviation plus substantial employment 
generation. Consider the expenditure on the 
poverty alleviation programmes. And here I 
would like to include not just the allocations 
for the rural development departments, but 
also the other departments which are dedi-
cated to poverty alleviation, which means 
the rural development department for tile 
anti·poverty programme plus the welfare 
programme for the poor, plus the human 
resource development programmes for the 
poor. The expenditure figures in 1980-81 
was 1.6percent, of GNP. In 1985-56wehad 
raised this to 2.3 per cent, in 1989-90 we 
have raised it to 2.5 per cent. Over Rs. 9000 
crores if committed for the poorer sections in 
our society. 

Sir, there have been some new initia-
tives in the Budget. The ICDS programme 
which looks after perhaps the weakest sec-
tions in our society, Le., the children of the 
poor, has been expahded by approximately 
one-third to reach 2,200 blocks. It is only 
limited. We wanted to do more. But we were 
no able to do more, not because of paucity of 
funds or lack of will the give the fun'ds but 
because the infrastructure and the people 
required to run the programme were not 
:,vailable at the grassroot level to do a faster 
and more rapid expansion. 

Sir, in this Budget , we have given sa-
rees free for destitute women. Productive 
employment will give a new thrust to -accel-
erifted growth. We have done this by soak-
ing up surpluses from the rich, specially for 
the Jawaharlal Nehru Rojgar Yojana. This 
Will be supplemented by merging and re-
vamping the NREP and RLEGP program-
mes. The administrative measures willfocus 
on unemployment and the unorganised 
labours. We will upgrade employment policy 
in the Planning Commission. We will also 
see how we can strengthen the Depart-

ments that are looking at rural works and 
rural development to include rural employ-
ment and also the National Commission on 
Rural Labour. We will ask the Urban Devel-
opment Ministry to give a new thrust to 
employment intensive sectors like the con-
struction sector and the services sector. All 
economic Ministries will be focussing, will 
set their focus on activities that have implica-
tion for increased employment. The work 
has already been started on this. 

Sir, the allegation that some Members 
have made that the anti-poverty programme 
are starved is absolutely not true. Some said 
that the anti-poverty programmes are 
starved. Some said, there is nothing in the 
Budget for poverty removal. How myopic 
can they be? If they have not read it, they 
could have at least heard it. 

SHRI BASUDEB ACHARIA: Will are 
not discussing the Budget. That will come 
later on. 

SHRI RAJIV GANDHI: What it really 
shows is poverty of truth amongst some 
Members_ 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): Some Members. Don't 
jump up. 

SHRI_RAJIV GANDHI: Some feel guilty. 

The War on poverty has been not just a 
war fought by funding standard departments 
more. It is a war that we are fighting by 
including hi-tech, middle technology and low 
technology. For example, fordrinking water, 
we are using high technology such as satel-
lite image;y and certain types of nuclear 
soundings. On the low side is our pro-
gramme for guinea-worm eradication. We 
have changed the method of implementa-
tion of our scientific programmes and con-
verted them into a societal technology mis-
sion which focus technology for solutions to 
problem's of the average person in his daily 
needs. It is the first time that high technology 
has been so focussed. It is giving a multiplier 
effect to the investments and resources that 
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we are committing to these programmes. 

Immunisation, for example, has vac-
cines as very high-tech, the cold chain sys-
tem as the middle technology and dispos-
able syringes as low technology. In agricul-
ture, bio technology of the highest levels is 
being used to help our farmers and low 
technologies are being used to include oil 
ghanis in the oilseeds programme. The 
overall approach is imaginative, innovative 
and modern. 

But there is one area of the economy 
which is causing us concern, and that is 
prices. They are running higher than we 
would like and it is causing special difficulties 
for the poorer and the weaker sections and 
specially in certain sensitive commodity 
areas. Prices need to be controlled and we 
will take action. There are two types of ac-
tion; certain action has already been visible 
in the Budget that has been laid on the Table 
of the House. One of the areas that pushes 
prices up is the deficit. This year we have 
reduced the deficit for the first time after 
many years from the previous year. 

One of the Members has spoken, 
believe, outside the House, who said that the 
problem is whether the deficit will be ex-
ceeded or will it be maintained. I would like to 
just point out for his benefit that at the time 
when the Budget was being handled by 
some who are in the Opposition today the 
deficit drifted to As. 4,500 crores above the 
Budget estimates. Since then, in 1987-88 it. 
was only As. 126 crores above the Budget 
estimates and in 1988-89, it was only As. 
456 crores above the Budget estimates. 

We have kept a very tight lid on the 
deficit and we are going to keep it on this year 
also. 

I am specially glad to see all our Minis-
ters thumping the tables because they are 
the ones who will be running for flexibility in 

. these areas and I would like to remind them 
at that time. 

PAOF. MADHU DANDAVATE: Wl':at-
eVer you say, they will always thump. 

SHRI RAJ IV GANDHI: We will also use 
the PDS to control inflation. In the last two 
years, over 9,000 new outlets have been 
increased. This is one and a half to twice the 
target that was set. 

The other area of worry is the balance of 
payments. Control on the deficit will help 
control the balance of payments also. The 
Budget measures have already been taken 
and other measures to boost the exports. It 
is the bulk purchases which are causing 
some of the problems. Sophisticated indirect 
measures are needed to restrict the rise in 
imports. For example, curbs in certain areas 
compatible with economic efficiency, fiscal 
curbs on luxury goods which have large 
import contents and we have already looked 
to that. We will be doing more. One area that 
I have been speaking about for a long time 
which is now coming to a stage where we will 
be ready perhaps to bring a Bill, hopefully 
during this Session but definitely by the next 
Session, is the area of panchayati raj and 
devolution. Let me here again say very cate-
gorically. This is not an issue of Centre 
versus State and that is not how we would 
like to look at it. That is not how we would like 
to work it. It is not an issue of Congress 
versus non-Congress. We have no intention 
of bypassing the State Governments. Let me 
clarify. We are not attempting to rule the 
districts trom Delhi. What we want to do is to 
help the people to rule their own lives. We 
are not attempting to erode the States' au-
thority. We are only attempting to reinforce 
the people's authority. We are not attempt-
ing to alter the basic structure of the 
Constitution. But, we are attempting to real-
ise the vision in the Constitution. 

PROF. N.G. RANGA (Guntur): Go back 
to Mahatma Gandhi. 

SHRI RAJIV GANDHI: We are deter-
mined to realise Gandhiji's dreams of de-
mocracy commencing from the villages. The 
Constitution conferred on the States, the 
responsibility for realising that dream but 
that dream has not been fulfilled. We are 
determined to realise that dream. 
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When we are ready we will call a Con-
ference of State Chief Ministers. The fear 
that State Chief Ministers will not be con-
sulted is only a paranoia and perhaps moti-
vated malice. 

Sir, we have brought out the National 
Perspective Plan for women. It has certain 
recommendations and the following meas-
ures, we feel, we can start implementing 
immediately. Sir, the asset distribution 
should be jointly in the names or singly in the 
names of the women for the Wasteland that 
are distributed, for the surplus ceiling lands, 
for house-sites, for the Indira Awas Yojana. 
In the Poverty Alleviatior. Programmes, 30 
per cent will be women beneficiaries. Reser-
vations in local bodies shall be recom-
mended to the States. Reservations in Na-
tional Development efforts such as the Plan-
ning Commission and other areas, wewi" try 

h and see that it comes in and we will com -
mend it for the States also to do the same. 
We will also try and see that the right propor-
tion of women are in the recruitment organ-
isations such as the upse and we will 
com mend it also to the States Governments. 
( Interruptions) 

" 
SHRI V. SOBHANADREESWARA 

RAO (Vijayawada): We have already done 
this in our State of A.P. (Interruptions) 

SHRI RAJIV GANDHI: We will have a 
Commissioner for the rights of women who 
will take timely action in cases of _atrocities. 

Sir, on the international front, India's 
prestige has risen to a level that it had never 
been at before. Our foreign policy has given 
broad support to the initiatives that were 
started by Pandit-ji and Indira-ji. We have 
been successful in contributing to the 
change in the international climate. to the 
change in the regional climate. We have 
been part of the efforts for reducing tensions 
in many parts of the world . My visit to China 
was the culmination of a process started by 
Indira-ji. A Joint Working Group will be'set up 
to jointly consider measures for fair, reason-

able and a mutually acceptable solutiun. It 
w:'! also look at steps to maintain peace and 
trar.:'Juility in the border areas. Agreements 
on bilateral cooperation were signed. A 
Committee was set up and they win look at 
economic relations, trade relations and rela-
tions in Science and Technology. Special 
emphasis was laid on building future rela-
tions between India and China on the prin-
ciples of Panchsheel. We have also decided 
to work together on the principles of 
Panchsheel for a new, more equitable world 
order-political and economic. 

Sir, China and India constitute over 
one-third of humanity. We can make major 
contribution to world peace and prosperity. 

Sir, my visit to Pakistan, after the res10- i 

ration of democracy in Pakistan, has started 
the process of improving relations between 
our countries. A dialogue that was initiated 
with their Prime Minister has helped reduce 
some of the tensions and work in the other 
tension-areas has .started in earnest. We 
look forward to improved long-term relations 
and we look forward to complete normalisa~ 

tion. Sir, Sri Lanka, after a long help is 
returning very rapidly to normalcy and to a 
normal democratic path. The Agreement of 
1987 has been almost completely imple· 
mented. The turn-out of voters in spite of 
threats has been very heartening and the 
devolution has been particularly good. The 
IPKF continues its operations and it will do 
so till the Tamils and the Government of Sri 
Lanka feel that they are necessary. We 
would like to thank the IPKF for the job they 
have done. We commend the job that they 
have done. We salute their achievements. 

On disarmament and non~violence , 

India has a unique record particularly in 
bringing both these ideas home to the wond. 
After many decades of struggle, for the first 
time, major countries·in the world are ac.::ept-
ing non-violence and non-alignment as 
basic tenets for the development of civilis~.~ 
tion. These are ideas going back to GandhlJI I 

and Panditji and these are the ideas that we 
have to build the future of the world upon. 
And at this juncture, when there are rapidly 
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changing relationships in the world, it is all 
the more important for us to work towards 
these ends. 

Sir, in conclusion, I would like to appeal 
to all Members to join us in supporting the 
Motion of Thanks to the President and to 
hank him for his gracious Address to Parlia-

ment. Thank you. 

PROF. MADHU DANDAVATE: Mr. 
Speaker. I am happy that you have given me 
an opportunity to clarify only one point.. .... 
(Interruptions) 

I think, I am speaking with your permis-
sion. Kindly tell him. (Interruptions) 

[ Trans/ation] 

SHRI RAMESHWAR NEEKHRA (Hos-
hangabad): Mr. Speaker, I will like to request 
the hon. Member, through you to restrain 
Shri Jaipal Reddy of his party. He is in the 
habit of interrupting us and now he expects 
us to listen to him seriously. 

MR. SPEAKER: You also want to 
emulate Shri Jaipal. 

SHRI RAMESHWAR NEEKHRA: We 
do not want to emulate him but this is our 
request. 

[Eng/ish] 

PROF. MADHU DANDAVATE: Mr. 
Speaker, Sir, in the course of his interven-
tion, the Prime Minister has made certain 
comments. Sir, it is not customary for any 
Member to make any reply. But I sought his 

of India. That is one thing. 
Seco ndly ........ (Interruptions) 

SHRI SHANTARAM NAIK (Panaji): 
Show it in action. 

PROF. MADHU DANDAVATE: Please. 
Let me clarify second point. He read out one 
booklet published by Sharat Mukti Morcha. I 
may humbly point out to you that even the 
title of the booklet and what is contained 
inside the booklet is so contradictory that 
those who have written that booklet, proba-
bly, there appears to be a bundle of contra-
diction. I will just point out to you one contra-
diction. He has said that the booklet is titled, 
"Case for a Sikh State." Whereas, inside, it is 
said, this State, that is, autonomous State 
and I quote: 

"It shuuld be comprised of all contigu-
ous Punjabi speaking areas without 
bringing in the consideration of any 
community. The time-tested Sacharl 
regional formula is ideally suited." 

Even if they are proposing this, that would 
conflict with a Sikh State. And I wish to make 
it clear that in this House, on behalf of my 
party and on behalf of the opposition as such 
that the division of India in 1947 was the first 
and the last. And we shall not tolerate any 
division of the country on the basisof religion 
and community. And as far as that point is 
concerned, I moved an amendment. Sir, you 
blessed it. That was also accepted, And we 
are informing all those who are connected 
with this Mukti Morcha that that is not the 
position not only of Janata but any other 
opposition party in this country. 

permission . He said: "not now." And you SHRI RAJIV GANDHI: Sir, I would like 
said: "afterwards I can make the observa- to thank the hon. Member for-the stand that 
tion." I will only pick up one point to put the he has taken. I WOUld also like to point out 
record straight. As far as my party-and I that ...... (Interruptions) 
may say that even the position of the oppo-
sition Member-is concerned, Sir, not only ~ PROF. MADHU DANDAVATE: Just a 
we are opposed to theocratic State in the minute, I forgot one point. Another PQint;_t 
country as a whole but we are also totally said that 1947 division was the first and the 
opposed in this land of Gandhi for any au- last. Here is a Constituent Assembly Mem-
tonomous State which will be restricted to ber, Prof. Ranga. Even Congress leaders 
any religion and any community in any part who accepted the division of India under 
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compelling situation made it clear that we 
have not accepted the two nation theory 
based on religion. Therefore we are proud 
that India is the second largest country in the 
world where there is the largest Muslim 
population. It is not Pakistan; but it is India. 
Because we have not accepted the two 
nation theory. 

SHRI RAJIV GANDHI: Sir, the name 
that I read out in the book, Mr. Jethmalani, I 
believe has also written a letter commending 
that book to various people. To the best of 
my recollection the Hon. Member was 
elected from a State where the Hon. 
Member's party supported him to 
win ... (Jnterruptions) ... sponsored him. 

I would look forward to the Janata Party 
or the Janata Dal or whatever it is now I am 
not too sure, or Front or whatever it is. 
(Interruptions) ... should take some action 
against the gentleman. Has any action been 
taken? 

Yes, know Hon . Member 
Oandavateji's position on this . I have no 
doubt on Oandavuteji's integrity or national-
ism or patriotism. But what action are they 
taking with that Member? (Interruptions) 

PROF. MADHU DANDAVATE: Leave it 
to us. We have never asked the Prime Min-
ister what action he will take against the 
person who had taken a contradictory stand 
on the Muslim Personal Law and also on 
Shah Bano's case .. (/nlerruptions) ... We will 
sort it out. We will assure the 
House .. (/nterruptions} ... It i$ not tor him to 
suggest that we do th is. 

DR. V. VENKATESH (Kolar): About 
Mandai Commission I want to ask Sir. 

MR. SPEAKER: No. Not allowed. This 
is not a debate. 

SHRI RAJIV GANDHI: Sir, the letter 
was written in the beginning of September 
1988. It is now five months, six months 

already. 

MR. SPEAKER: A number of amend-
ments have been moved by Members to the 
Motion of Thanks. Shall I put all the amend· 
m~nts to the vote of the House together or 
does any Hon. Member want any particular 
amendment to be put separately? I hnd 
nobody is pressing. I shall now put all the 
amendments together to the vote of the 
Mouse. 

The amendments were put and negatived 

MR. SPEAKER: I shall now put the main 
Motion to the vote of the House. 

The question is: 

"That an Address be presented to the 
President in the following terms:-

'That the Members of Lok Sabha as-
sembled in this session are deeply 
grateful to the President for the Address 
which he has been pleased to deliver to 
both Houses of Parliament assembled 
together on the 21 st February, 1989.' " 

The motion was adopted. 

MR. SPEAKER: We shall reassemble 
at 2.30 p.m. after Lunch. 

The Lok Sabha adjourned for Lunch till 
half piist Fourteen of the clock. 

The Lok Sabha re-assembled after Lunch 
at thirty-six minutes past Fourteen of the 

Clock 

[MR. DEPUTY SPEAKER in the chai~ 

RAILWAY BUDGET 19B9-9Q-GENERAL 
DISCUSSION 

[English] 

MR. DEPUTY SPEAKER: Now, we 
shall take up general discussion on the 
Railway Budgei for 1989-90. Prof. Madhu 
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Dandavate may initiate the discussion. 

PROF. MADHU DANDAVATf (Ra-
japur): Mr. Deputy Speaker, Sir, in offering 
my observations on the Railway Budget for 
1989-90, at the very outset, I would like to 
make it clear that my criticism would not be 
dir~ted against the Minister nor the officials 
of he Railways because I know it from 
personal knowledge that as fas as the Rail-
way cadre is concerned, that is one of the 
best in the world. That's why wherever the 
talk of rehabilitation of ruined railways was to 
be undertaken as in Nigeria, it is our cadre of 
the Railways that was sought for. Therefore, 
my criticism would not be directed against 
individuals. But I wou Id like to concentrate on 
the imperative need to make certain 
changes in our systems and policies and 
particularly the financial and technological. 
innovations and more so, the Centre's ap-
proach to the Railways, particularly in con-
nection with the financial assistance to be 
given to the Railways. It is in that context that 
I would try to analyse the entire Railway 
Budget. 

We find that probably for no fat.ft of the 
Railways, the Railways have to face stag-
nancy as far as the system is concerned. We 
are proud that ours is the second largest 
railway under single management in the 
world. The network has remained stagnant 
at 61,000 route kilometres. A crore of pas-
sengers travel on the trains. When we are 
conducting the proceedings of this House at 
this point of time, more than a crore of 
passengers-suburban and non-suburban 
are travelling on the trains. Every day, our 
Railways are carrying the freight of the order 
of nine lakh tonnes. Due to various factors, 
the Railways are facing financial stringency. 

Ratherthan going to only what lines are 
to be laid and what lines are to be converted, 
I would like to concentrate on basic prob-
lems. 1 would crave your indulgence to give 
me a little more time. for three days, we were 
absent. I would likethe backlog tobe utilised. 

Let me come to certain financial contra-
dictions. The financial arrangements, as far 

as the finances of the Railways are con-
cerned, are such that unfortunately they 
have to solely depend upon the resources 
that are mopped up through increase in 
height rates and passenger fares. I am not 
raising the question in a theoretical way. I 
would substantiate this point on the basis of 
traffic pattern as it exists and has been 
projected in this very Budget very ably by the 
Ministry of Railways. Increase in freights and 
fares has become inevitable consequence. 
The Railway Minister for generating internal 
resources has to rely on this. You will be 
surprised to know that as more and more 
revenue earning traffic grows, more and 
more burdens are to be thrown on those who 
conduct the freights and those who act as 
passengers. I would like to quote very inter-
esting figures. I will show you the trend that 
the revenue earning traffic of the Railways 
went up and inspite of that, the freights and 
passenger fares went up in order to mop up 
the revenues. In 1980-81, the revenue 
earning traffic was 195 million tonnes and at 
that time the increase in freight rates and 
fares was Rs. 204 crores. In 1981-82, the 
traffic went up to 221 million tonnes and the 
resources raised to Rs. 436 crores. In 1982-
83 the revenue earning traffic was 228 mil-
lion tonnes and the increase in freight rates 
and fares was Rs. 261 crores. In 1983-84, 
the traffic was 230 million tonnes and the 
amount was Rs. 489 crores. In 1984-85, the 
traffic was 236 million tonnes and the 
amount was Rs. 114 crores. In 1985-86, 
traffic was 258 million tonnes and the 
amount was As. 495 crores. In 1986-87, the 
traffic was 277 million tonnes and the 
amount was As. 396 crores. In 1987-88, the 
traffic was 290 million tonnes and the in-
crease in freight rates and fares was Rs. 507 
crares. As per the revised estimate, the 
1raffic was 303 million tonnes in 1988-89 and 
the increase comes to Rs. 622 crores. For 
1989-90, as per the Budget estimate, the 
revenue earning traffic is 316 million tonnes 
which is a fine performance and since we 
had the maximum tonnage, the amount has 
increased to Rs. 876 crores. I have omitted 
the decimals while giving the figures. Right 
from 1980-81 to 1989-90, we have a record 
performance, record movement of the 
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freigh s and we have the r cord ir,crea e in 
freight ra es and fares. So, better perlor -
ance brings better burdens. That seems to 
be the relationship between the finances 
and the rate of traffic. This is happening 
because certain changes are needed. Rail-
way Minister alone or Railway Administra-
tion alone cannot be blamed. We as a whole, 
the Central Government and1he Parliament 
have to address ourselves to t is particular 
preposition If we consider lhe allocations 
that have been made, the p an ou~lay for the 
Railways , if they are considered in . .111 the 
Five Year Plans, from the Fir to thl'l Sev-
enth, ~ may appear that in absolu e figures , 
the outlay has gone up. But merely the outlay 
going up in absolute terms is not suHicient. 
What is the percentage of Gr~p that has 
actually given this outlay is more important. 
Therefore, you will find that in the First Plan, 
i.e., 1951-56, the expenditure on Railways 
as a percentage of total plan expenditure 
was 11 .05 per cent and the actual allocation 
comes to Rs. 217 crores. For the Second 
Plan, Le. , 1956-61, the percentage was 
15.43 per cent and for the Third Plan. i.e., 
1961-66, the percentage figures is 15.45 
and all of a sudden, we find a drop in the 
Fourth Plan, i.e., 1969-74, the outlay for the 
Railways came down to 5.92 per cent. In the 
Fifth Plan, it is 5.99 per cent. Again in the 
Sixth Plan, it came down to 5.23 per cent. In 
this terminal year, the figure for the entire 
Seventh Plan is 6.9 per cent. I know that the 
Central Government and the Planning 
Commission will say that in the First Plan 
they have given Rs . 217 crores and Rs. 
12334 crores for the Seventh Plan . But they 
forget that there is increase in passengers 
fares and passenger force is bound to in-
crease because of population growth in the 
country. When the population grows. the 
passengers are bound to grow. One for-
eigner who came to India asked me as to 
how many people travel by train everyday. I 
replied as one crore. The population ;s 80 
crores and 1/80th of the population travel by 
train. I took him to Bihar and he found that a 
number of people are t~avelling on the ceil-
ing. He was surprised. I told him-that while 

we want to put a ceiling on the population, 
but these people are on the ceiling of the 
Railways. Population is growing.· re 
people are travelling and hence more mobi~ 

'ty from one place to the other. As a resutt, 
passenger -ervice grows but the network 
remains constant. In supposition of this, t e 
working eJ:penditure is going up. for the 
better performance of the Railways, the 
Centre should be able to give better alloca-
tion in terms of percentage and absolute 
terms. But the figures has coma to 6.9 per 
cent. The Railways need be considered as a 
single epartment. For the performance of 
tee I sector, coal sector, industrial sector, 

movement of foodgrains, etc. everYone has 
to depend on the Railways. Therefore, h 
should not be treated as allocation only for 
one department of the Government. The 
Parliament must pressurise the Govern· 
ment, the Planning Commission and the 
Finance Commission to see that better 
funds are made available to the Ministry of 
Railways so that they will be able to show 
better performance. 

As far as financial constraint and Capi· 
tal Structure Committee recommendat ions 
ar.e concerned, they are important. In 1924, 
the Railway finances are separated from the 
general finances and till 1977, the same old 
capital structure and the finance system has 
continued. The Capital Structure Committee 
made certain recommendations. I am glad 
that some of them are also implemented. For 
instance, all dividends. liabilities will be 
treated as deferred liabilities. It is a very 
good reform but there are so many things 
that have to be gone through. The Commit-
tee made so many conditions. One problem 
is that of the dividends. Formerly, whenever 
any project was undertaken by the Railways, 
we have to borrow the capital from the gen· 
eral revenues and on that 6 or 6.5 per cent 
dividend had to be paid. Sometimes. the 
dividend liability was such that the Minister 
could not manage from the funds of the 
Railways, from the Budgetary provisions 
and therefore, they would borrow from the 
general revenues to pay the dividends to 
them. It is someth ing like interest on interest. 
These are the days for compound interes 
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The troubles are also compound. We find 
that the phenomenon itseH was most disas-
trous. Therefore. one very significant recom-
mendations of the Committee has been 
accepted that only when surpluses are 
mopped uP. at that time, the dividend shall 
be paid and if the RaiJways are in the red, 
then all those dividends and liabilities should 
be treated as deferred liabil~ies. They 
should be paid only when the finances are 
improved. This is one aspect. But there are 
many other aspects. For instance, there are 
new lines that have 10 be constructed. Now, 
the Planning Commission insists that unless 
there is a substantial return on those lines, 
the lines should not be granted. What could 
the poor Ministerdo? He gives an assurance 
thatthe matter is under consideration, and in 
Planning Commission, the matter is out of 
consideration and the game is over. It hap-
pens because the traditional norms of re-
turns on the lines and projects are being 
followed. As far as the backward areas are 
concerned, even in the question of dividend 
liabilities and the dividents to be paid , just as 
we have got certain concessions and reser-
vations for the weaker section in the society, 
preferential opportunity must be given to the 
railways. Very often friends coming from 
Orissa, Bihar, Madhya Pradesh, Vidarbha, 
Marathwada, Konkan and other southern 
areas, or whichever are the backward re-
gions or backward areas, they always de-
mand for more and more railways, not be-
cause they want to have the glory of the 
railways, but they know that the railways are 
the infrastructure for development. More 
rai"· .. ays means more development and 
more development means more progress of 
that particular State. But if you go to the-
Planning Commission, they say-Give us 
the figures as to what will be the return. 
Return is always there if there is industrial 
development. When you to go to any public 
sector or to any private entrepreneur to tell 
them te; put up industries in the backward 
areas. they say, where is the infrastructure of 
the railways to carry raw material and carry 
the finished products. When we go to the 
Planning Commission, they say, where are 
the industries, so that they can give the 
railways and get the return. The question is, 

whether the hen comes first or the egg 
comes first. Those of us who are non-vege-
tarians, we prefer both. And, therefore, we 
would always want that let there be a parallel 
movement, do not talk of whether this comes 
first and whether the other comes first. Allow 
the backward areas to devek'p the railways 
and you will find that gradually the industries 
would come up, and th~t would be better for 
the India as a whole. But in the intermediate 
transitional period, they would not be able to 
give the returns. There would be losses on 
such construction projects. When the capital 
is borrowed from the Centre, we have to pay 
large dividends. The recommendation that 
was made by the Capital Structure Commit-
tee was that whenever especially the lines in 
the backward areas are undertaken, for 
these construction projects, you should 
exempt them from the dividend so that there 
should be less losses; they will have a little-
elbow room. That is the parameter that has 
to be accepted. 

Then, the social burden. Ours is one of 
the unique railways in the world which has to 
bear the entire social burden on its own. The 
social burden was more than As. 1653 
crores in 1987-88. The figures for this year 
will have to be computed afterwards. But that 
much was the social burden in 1987-88. 

I would very much like and would like 
the Parliament united to request the Plan-
ning Commission that as iar as the social 
burdens are :.x,rne by the railways, they do 
not bear only forthe profits or advantages of 
the railways; they do it as a social burden, 
they do it for the entire country. For instance, 
defence materials have to be moved and 
there is a concession; foodgrains have to be 
movement and there is a concession on that. 
There is priority, A, B, C, 0 etc. and accord-
ingly you will find that different concessions 
and priorities are given. All this is done and 
the social burdens are held more in the 
interest of the country's economy as a 
whole. They should take note of it 

You may raise the question if there is 
any precedent. For the conviction of this 
House, I would like to point out that in U.K., 
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the British Railways were given public serv-
ices obligation grant by their Central Gov-
ernment of the order of S03.S million pounds 
in 1987 -S8, the same year of which I have 
mentioned the figure of our social burdens. 
The Swiss Federal Government during 1987 
subsidized their railways to the extent of 
Swiss Frances 510 million as compensation 
towards regional passenger traffic. They 
took that much responsibility. Then Deutsch 
Marks 13,68609 million were given by the 
Federal Republic of Germany towards 
compensation of social service. Canada's 
Federal Government gave for four years 
Canadian Dollars 300 million for rehabilitat-
ing branch lines. Then, nearer home, Japan 
gave Yen 93000 million toward social bur-
den . Then, France Government gave 
French Francs 3500 million to the railways 
there towards social burden. For the lines in 
the backward areas, this will be of a great 
advantages in India. If either partially or fully. 
the social burdens of the railways are lifted 
by the general revenues and I have quoted 
pr.ecedentsof a numberof countries ; not that 
W9 are asking to have the same pattern in 
this country. It is qUite different from the 
pattern there. because there the railways 
are run very efficiently. Japanese railways 
are supposed to be very efficient. The fa· 
mous bullet railway is in Japan. But they are 
able to try this experiment. because they are 
not required to bear the entire social burden 
on their own ; they are given requisite help 
subsidies and assistance from their respec-
tive Government. 

15.00 hrs. 

Look at the working expenses and re-
ceipts. The total receipts at the present level 
of freight and passenger rates are Rs. 9757 
crores. The miscellaneous receipts we are 
told are Rs. 100 crores. Through increase in 
freights , the railways will mop up Rs. 876. 
crores. This being an election year, he has 
nottouched the passengers; he has touched 
only the freight. But touching the freight 
m ·ans not touching the hands 01 the pas-
sengers, but touching the pockets of the 

pa'" t (S. When the freight goes up, it wit 
have an inflationary pressure. The whole 
economy will be disturbed. the traders will 
take advantage, the producers will ta e 
advantages and the prices of the commodi-
ties will go up. We will, therefore, clap the 
Minister that the passengers are not af-
fected. But while we are clapping, somebody 
puts his hand in our pocket, taking advan-
tage of our applause, and takes away the 
money. That is what is happening. There-
fore, in totality the grass receipts will be Rs. 

. 1 0733crores, the working expenditure is Rs. 
9788 crores, dividend liabili1ies are Rs. 805 
crores. That means the gross expenditure is 
Rs. 1059 crores. Therefore, the surplus 
comes to Rs. 140 crores. Do you think that 
will remain in the pocket of the Minister, not 
individual I mean institutionally? Not that. 
because that has to be adjusted against the 
dividend fund. And, therefore, ultimately 
though here he will be telrtng the House that 
the surplus is Rs. 140 crores. what has 
happened, it is very beautifully adjusted and 
balanced with the dividend fund. So, u~i

mately the entire budget is balanced and we 
get stagnancy; not because the railwaymen 
have not worked, not because the officers 
have not worked, not because the techni-
cians have not worked. not because the 
Railway minister has not applied his mind. 
but the system is such that the Railway 
Minister has to function within the parame-
ters that have been provided to them. ·And. 
therefore. within that he tries to have more 
elbow room or more cushions here and there 
and try to run the rai lway and try to have 
resource mobilisation. 

Sir, economy is need from technologi-
cal innovation and financial devices. I would 
like to state th is point. Energy and fuel con· 
serving designs are needed. Railway,> have 
some of the best scientists. RDSO is doing 
very good work. It may be encouraged to 
have more and more innovations. We must 
try to use the technology, machines and 
engines. At every level, whetever machine 
or whatever engine. we utilise the entire 
design can be made ;n such a manner that 
we can conserve the tue\ and we can con-
serve the energy. It is possible to do; not that 
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the Railways have not done it. Railways 
have succeeded to some extent but further 
innovation is necessary and we should 
concentrate on this point so that we have the 
machinery and technology which will con-
serve the fuel and energy. 

Take for instance the three types of 
tractions. The Minister has made a very 
welcome declaration. He says that by 2000 
year the steam traction would be completely 
phased out. We have steam traction, diesel 
traction and electric traction. Due to inflation 
figures might have changed slightly but if I 
remember rightly, if we take a train weighing 
1000 tonnes moving with 1000 gross tonne 
km haulage, the expenditure for steam trac-
tion will be As. 12/Km, for Diesel traction it 
will be Rs. 6/Km and for the electric traction 
it will be Rs. 3/Km. These figures might have 
become outdated because fortunately we 
have economy in wpich the prices go up and 
as a result of that you will find that all this 
pattern might sli~htly change but this will 
give you the relative ratio. Therefore, when 
we want more and more electric traction, it is 
not because we want the sophisticated trac-
tion but fuel-wise and energy-wise it is more 
paying. Therefore, that has to be done. 

The Raj Committee Report is already 
there with the Minister. They try to investi-
gate why electric traction is not possible on 
a bigger scale. The rea! constraint of the 
Ministry is that if you try to have electrifica-
tion of the routes the preliminary investment 
that is required for the electrification of 1 km 
route is of the order of about Rs. 10 to Rs. 12 
lakhs per Km. That has to be brought down. 
The Raj Committee made recommendation. 
For instance in spite of Copper you can use 
Aluminium category. So many other devices 
can be used and as a result Sir, Rs. 10 to Rs. 
12 lakh investment can be brought to Rs. 8 
or As. 9lakh. Therefore, it will be easier cmd 
cheaper to have a greater degree of electri-
fication in order to go ;(1 for a better electric 
traction. That has to be done. 

Then, as far as the rails are concerned, 
We have th~ conventional rails. We have got 
the fish plates. This1ish plate lrom the sa1ety 

point of view and also from the point of\view 
of the accidents by sabotage is very danger-
ous. One can remove it and an accident can 
be engineered. So, if you have a long welded 
and short welded rail not only the safety of 
the railway track is increased but because of 
the welded rails you will find that the wear 
and tear of the entire rolling stock can be 
decreased and energy can also be con-
served because in friction and other things a 
lot of energy is waster. Therefore, that must 
be done. 

More modernisation is needed. Of 
course, it must be conducted in such a way 
that it must be done in a phased way. I would 
very much like to know why that system is not 
followed. Very often what happens is that the 
Minister projects his Budget and then he 
goes to home. I am not objecting to his going 
home. When he goes home; he feels that he 
has presented a very fine Budget; he has 
projected certain receipts and certain ex-
penditure for the whole financial year. All 
months are not equal. Some months are 
lean months and some are prosperous. For 
instance, when sugar is produced at that 
time there will be more movement of sugar. 
Similarly in the growing season there will be 
more movement of the produce. In other 
way, some months are lean months and 
some months are prosperous months. Ac-
cordingly, we must have Budget projections 
right from the 1st April to the next 31 st March. 
Projections must be fixed month-wise. But I 
would very much like that the Ministershould 
take a personal interest, go around all the 
zones, sit with all the technicians, account-
ants, engineers, technologists of all the 
zones and see that the targets of the expen-
diture and receipts are fulfilled or not. If one 
zone has done it than that should be the ideal 
for the other zone also. So, like that jf from 
month to mOilth rigorous monitoring is done 
then in that case it should be possible to see 
that not only the targets are reached but we 
go ahead of the targets and thereby the 
finances can be slightly improved. 

Better alloca1ions from the Planning 
Commission are necessary, and capital 
~tructure revision is also required. Now, Sir, 
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wOld about the lines in the backward 
ar a . Sir. we have th traditional norms to 
which I have ref rred. I am glad that for 
cortam lectiv backward areas the Rail-
way ini ter has said that th yare in favour 
of fund 10 be rai d through bonds. I thin 
th I mu t b underta n on a I ;9 r scale for 
vanou ba ward ar s. Th n there should 
be divid nd x mpllOn for those hnes which 
are being constructed in the b ckward areas 
till th y g 1 bettor returns. Sir. there are so 
many b ckward areas, like Bihar. Orissa. 
Kerala. Konkan, Marathwada. West Bengal. 
Well, I am prepared to call the entire country 
backwr. rd. I committed a mistake in referring 
to som of these ar a . What I say is that as 
f r as backward ar as are concerned, some 
diU r nt norms hav to be followed. I would 
r qu sl th Hon. Minister that when he sits 
with the Draft Budget Plan in ordor to d cid 
wh th Ih conv rsions are to be there and 
whore is th concession to be given for the 
con truclion of new lines, it is better to sit 
with a map of India. Sometimes there is 
temptation, I don't want to refer to anyone 
but th re was a Minister who converted the 
small division into the All India. He had such 
a spirit of magnanimity that he converted a 
division into India. Therefore, it is better that 
while pr paring th Budget the Minister 
should sit with a geographical map and for 
the satisfaction of the Members of Parlia-
ment give conv rsions to some areas; give 
some new lines to some areas and some 
more facilill s to other areas and of course, 
surv ys to olhers. The other day , said if 
th r is a will th re is railways and if there is 
no will there is no survey. I said itwith a sense 
of humour; don' take it literarily. Therefore, 
survey should not be a substitute forgiving of 
railways. But even that aspect has to be 
borne in mind. 

PROF. N.G. RANGA (Guntur): Strate-
gic areas also. 

PROF. MADHU DANDAVATE: I fully 
agrQa with Prof. Ranga. His suggestion 
emerges out of his matur~y and experience. 
It is not only the backward areas that are 

important but those areas which are sens" 
tive from the defence point of view and fr 
the economy of the country, even they must 
be induded and , say of them also !hi 
concession should be made available. 

Safe y aspect is very important 0 
must see that the automatic warning sys e 
should be introduced on a larger scale. I 
don" want to go into the details. 

Then the hours of duty must be re-
spected; otherwise jf we have a tried rail ay 
driver driving the train, some time the acci-
dent occurs. Intermediate checks are very 
necessary. In some of the zones they were 
discarded altogether. 

In Railways even the firemen are given 
the training In driving. It is necessary that the 
fireman should know driving. Sometimes n 
some terrorists enter the driver's chamber 
and kill him and his colleague, then the train 
may go astray. Therefore. a very good sys-
tem is introduced in Railways so that the 
firemen also can drive the trains in times of 
emergency. But sometimes, we turn emer-
gency inlO normalcy. You may think of dis-
posing of some drivers and allowing the 
firemen to drive the trains. That should not 
be done. 

AN HON. MEMBERS: If the fireman is 
also killed? 

PROF. MAOHU DANDAVATE: Then, 
of course, we have to pray to God. I have 
been mentioning the welded rails must be 
introduced in a big scale. 

Now I come to primary renewals. Pri-
mary renewals are badly needed. I do no 
want to blame the Railway Minister again. 
Greater allocations are necessary to carry 
out all these things. Sometimes, due to 
heavy haulage, a single rail undergoes a 
multiple fracture just like a bone fracture. 
There is a bac log of 15 to 20 thousand KMs 
in primary renewals. This is a great threat to 
the safety of passengers and Railways alsO 
have to suffer great losses~ Primary renew-
als should be carried out immediately. 
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A tomalic sIgnalling should be in-
c"eas£:d. t the unmar:ned level crossings, 

e nombel of rail ay accidents pe year IS 
bOut a undred on an average. Again this is 

the mistake of the Rai ay Minister 
b use our rules and schedules say that 

herever an unmanned Ie el crossing is to 
converted into a manned level crossings 

co version and recurring exp nditure must 
be borne by the local bodi s. Poor local 
bodies have not only decentralised power, 
but decentralised finances also, which have 
alre dy vanished. Since they cannot be9r 
the elCpenditure, unmanned level crossings 
are not converted and as a result one 
hundred accidents take place on an average 
per year. So. I suggest that the Railway 
Minister should get the vulnerable railway 
crossings examined wi1hout relying on the 
local bodies to give the necessary finances. 
On your own, please try to go for conversion 
of unmanned railway crossings into mann~d 
level crossings. 

Now I would like to say a little about the 
Railway employees. It has been established 
that the demand of the Railway employees 
for productivity linked bonus is a correct one. 
It is advantageous to the management as 
Mell as to the railways. More bonus leads to 
more productiv~y . Productivity is going up as 
a result of this productivity-linked bonus. 
This time. the employees have got 44 days 
of bonus. The radicalS are giving a slogan, 
NWe want only 8.33 per cent bonus". I say "If 
you get more, have you any objection?" 
They are getting bon us not for 30 days but for 
44 days. This is an incentive to productivity. , 
But I would like to suggest to you Mr. Minister 
not leave 'it to the vagaries of the agreement 
arrived at periodically. because in that case 
you have to renew the agreement over and 
Over again. The workers are always worried 
over this aspect. They fear that it may be 
scrapped when the period is over. Please 
make it sure so that in the Railways, produc-
tivity linked bonus is a statutory provision. In 
the Railways. there must be a statutory· 
provision that bonus will always be linked 
'i h proouctivity. so that thera will be no 

uncertainty, as far as railway ernp!oyees are 
concerned. 

Mr. 0 pu y Sp ar Sir. the PNM or Ih 
JCM mu t be D.C Ivised a lIul more. They are 
there and they re fun foning. But hen you 
o into their we ,you find that a numb r of 

problems are pending. 

Now I would lik to say one word bout 
the commissioned b arers. When we trav I 
In th trains, th commission d be rers 
serve us. Long time back the situation w s, 
when we had to travel my wife a d your wife-
now you have also onel-used to give us 
food and w t avell d with our own tiffin , 
carriers. When the commissioned be rer 
comes and asks, "Shall I get you the food 
Sir?", I say I "No, I prefer the food given by my 
wife." I do not spend anything and he does 
not get any commission and so he suffers. 
The income of the railway bearers should not 
be left to the vaga~ies of our wive~ It should 
be according to his job requirements. Now 
one after another. in more and more sec-
tions, the commissioned bearers are being 
converted into full-fledged railway employ-
ees. I know that that process is continuing. 
But I would request the Railway Minister to 
speed up and complete the process of con-
verting all the commissioned bearers into 
tull-fledged employees so that they can get 
all the benefits and securities. 

I made certain suggestions in which i1 is 
not merely the Railway Ministry that is in· 
volved. It is the Government as a whole that 
will be involved. It will be the Planning 
Commission which will be involved. It will be 
Finance Commission that will be involved. If 
you do not rule it out. I would incidentally 
make a slight suggestion that the tenure of 
the Planning Commission should be made 
co-terminus with the tenure of tlte Finance 
Commission. Today what is happening is 
that the Planning Commission takes all 
decisions of allocation and then on that 
framework, we find that the Finance 
Commission has tp think about the prob· 
lems. I f you make their tenures of five years 
co-terminus, work can be coordinated in a 
better way. 

I may tell you from experience that as far 
a~ 1he Railway Minister is concerned he has 
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a number of mothers-in-law and some sis-
ters-in-Ia II too. Prof. Ranga.1 will explain it to 
you. Our RaIlway Minister is a daughter-in-
law. The first mother-in-taw is the Finance 
Minister. The second mother-in-law is the 
Finance Commission. And the third mother-
in-law is the Planning Commission. I will not 

• say that th Prime Minister is also a mothe -
in-law. If Mrs. Gandhi were here. I would 
have said that the Prime Minister is also a 
mOlher-in ·law. Th se are the hree mothers-
in-law and the daughter-in-law has to sati.sfy 
them. They try to see that whatever is de-
manded by them is fulfilled by the daughter-
in-law. Sometimes if some Ministries want 
Rs. 100 crores, they themselves will de-
mand Rs. 150 crares so that they will cer-
tainly get Rs. 100 crores. I think such ma-
nipulations are uncalled for. The mothers-in-
law must be able to take care of the 
daughter-in-law in a more affectionate 
manner. 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHAI 
MADHAVRAO SCINDIA}: Does it imply that 
the Railway Minister has also got three 
wives? 

ROF. MADHU DANDAVATE: Sir. I 
referred to the Sisters-in-law. I will tell you 
who the si ters -in-Iaw are. The Railway 
Minister may tell his own experience. 
Maybe, he will not reveal 1t here in the House. 
But confidentially he will tell you. Call him 
into your Chamber. 

Sir. very often, the Raih,vay Ministry 
·m es some demc:nds; Steel Ministry 
m es some demands; Agriculture Ministry 
ma es some demands. In this process, the 
othar Ministries try to compete with the Rail-
way Ministry. So, sisters-in-law also create 
problems for the daugh ers-in-Iaw. there-
fore this problem als~ has to be solved. That 
can be done by having a proper coordination 

of the economic Ministries. If they s· to-
gether, the Steel Ministry must be told, t 
Coal Ministry must be also told, .. It you 
more special wagons and if you ant to ge 
wagons on an out of turn basis and also you 

ant that your stocks should be lifted prop-
erly, in that case your job is also my job. Bu 
don't try f() encroach on my finances be-
cause finance is given to me ultimately 0 

utilise for you also_' Therefore. this point also 
has to be borne in mind and I am sure if this 
is done and if more resources are · made I 

avail~ble to the poor Railway Minister, then 
only he will be able to build the railways 
better. Otherwise what the poor Railway 
Minister can do? I am not saying poor in 
terms of rail. What can the Minister do? He I 

cannot sell his place and build up the re-
sources. There also the mother will no1 allow 
him . Therefore, I would very much like that 
better parameters of our entire financial 
system be constructed. The entire system is 
revolved. The attitude of the Planning 
Commission to Railways must change Bet· 
ter outlays as a part of the entire GNP should 
be allotted. If they are able to do that . I have 
got the least doubt that the Railways will be i 

able to get for better performance and there 
will be no noed to increase the freights as 
well as the passenger fares. When the rail· 
way network which has remained stagnant 
at 61,000 route kilometres, is developed 
further, in that case I can assure you there 
will be better infrastructure for railways. That 
means better industry I better development 
of the country and a better India. So, that will 
be the responsibility of the Railways. Let us 
uOitedly stand in this House to see that the 
hands of the Railways ar£: strengthened. 
there is belter allocation there are better 
resources anc I wish happy rides for the 
daughters·-in-Iaw. 1/ 

SHRI K. MOHANDAS (Mukundapu· 
ram): thiS year's Railway Budget is on ex' 
pected lines. 1 must the thank the Railway 
Minister for not raisil"lg the passenger fare 
thiS year. 1 must also compliment him tor the 
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vanous concessIOns he has given to the 
aged people. the brave. the courageous 
men. etc. 

I cannot however compliment him lor 
he steep increase in the Ireight rates. Al-

though some commodities have been ex'· 
empted from this hike, foodgrains, petro-
eum products. chemicals. 1ertilizers will 
certainly cost more as a result of this in-
crease. This is going to affect States like 
Kerala which is situated far away from the 
supply point. Together with the increase in 
the Excise Duty on a variety of commodities 
in the General Budget the freight increase 
will push up the prices of a number of essen-
tial commodities. Therefore, I request the 
Government to reconsider the freight in-
crease in respect of some of them. 

Sir, whenever the Railway Budget is 
presented, we in Kerala feel disappointed, 
because the Railway Minister often forgets 
that there is a State like Kerala which is very 
much in the Indian Union and that too has 
problems. It has been said a number of times 
that the total route.kilometres of railway lines 
in Kerala are far below the national average. 
Even after forty years ot independence and 
Seven Five Year Plans, if Kerala remains 
below the national average in respect of 
railway lines, it tells a very sad story. This 
year's Budget does not give us anything 
important. Of course, the Minister has said 
that the Ernakulam-Alleppy Coastal line 
would be opened to traffic this year. I thank 
him tor that. But this should have been done 
at least a couple of years back. Even in 
lespect of lines sanctioned years ago, 
adequate provision has not been made to 
complete the work. During the past four 
yearsJ I have been demanding the Trichur-
Guruvayoor line. Of course, the line has 
been sanctioned and some allocation has 
been made in each Budget. The total 
amount required for this line in each BUdget. 
The 10tal amount required for this line is Rs. 
17.46 crores and only Rs. 5 crores have 

been allotted so far. This year another three 
crores have been allotted. At this rate how 
many years will it take to complete the work? 
Same is the case about other items of work I 

such as doubling of track, construction of I 
over-bridges and so on. This year's Budget 
contains proposals to start new lines, con-
duct new surveys, in different parts of the 
country. It also says that 15 new trains will be 
introduced this year. But no new lines or 
surveys and not even a single new train has 
been given to Kerala. Out of the total amount 
of Rs. 3450 crores being spent this year for 
different works, Kerala gets just Rs. 17.2 
crores. 

There are certain urgent demands of 
Kerala which I want to raise in the House. 
First, one more daily train should be intro-
duced from Delhi to Kerala. Then adequate 
summer speCials should be run to Kerala 
from different metropolitan cities so as to 
benefit the very large MalayaJee population 
living in different parts of North and Central 
India. Immediate steps should be taken to 
complete the on-going works like Trichur-
Guruvayoor, Alleppy-Kayakulam stretch of 
coastal railway and doubling of the track 
between Ernakulam and Trivandrum. The 
Government ot Kerala had sent a number at 
proposals for survey at new lines. I want an 
assurance from the Minister that at least 
some of these proposals will be considered 
favourably. 

Finally, I come to the question of acci-
dent. The Minister has quoted some statis-
tics to prove that the rate of accidents has 
come down. Maybe he is right statistically. 
But we cannot forget the kind of accident that 
took place on the Peruomon bridge in Kerala 
last year. It was a man-made accident. Why 
should such accidents take place? The 
Railway has much to answer tor. There are 
many accidents taking place in .Kerala. 
People in that State are afraid of trav~ling by 
train. I demand that a high level inq iry be 
conducted into the accidents. It seems that 
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the maintenance of th9 track is In a very poor 
shape. These and human failure cause most 
of tho accidents. When Kerala contributes 
substantially to the Railways' reserve, it 
become the duty of the Railways to look after 
Ker la in a better way. 

I hope that at least in the coming years, 
Kerala will get a better treatment from the 
Railways. 

With these words. I conclude. 

PROF. NARAIN CHAND PARASHAR 
(Hamirpur): I rise to support the Railway 
Budget presented by the hon. Minister, and 
to congratulate him on managing so well, 
within so sharp limits. As has been rightly 
pointed out by Prof Dandavate, the Railway 
Minister is handicapped for various reasons. 
and the one major reasons is that of fi· 
nancas. 

I do not agree with Prof Dandavate 
whenhe says-by implication, of course; not 
directly-that the Railway Minister should 
spread the map of India before his table 
while presenting the Budget. It is a good 
suggestion, but In think that the Railway 
Minister has had the whole of the country in 
view while he has prepared this Budget. 
What has handicapped him, and what has 
ultimately been his desire, is to take the 
railway network to the various parts of the 
country in a balanced manner. But he has, in 
his speech, made one important reference: 
Le. that no railway lines, at least not the 
majority of thes,e railway lines or new lines, 
are located in a single State. They are 
spread over a number of States. 

I remember the approach of the States. 
In the case of Nangal-T alwara railway line. I 
approached the Punjab Government for. 
sharing the cost of 3 or 5 Kms of the cost of 
land from ~t Mahakpur which is on the 

border of HImachal. They said: 'Well; thoug 
it is part of Punjab, It would not benefi 
Punjab at the moment; but when it crosses a 
the other end-because at the other end 
also it will join Punjab, i.e. Mukherian and 
Talwara·then we will bear the cost. But ini· 
tially it is for the benefit of Himachal. So, let 
the Himachal Government bear the cost: 
So, this is the attitude of the States. There is 
need tor re·thinking on the subject. If a 
railway line is a joint project. to cover 3 or 4 
States or two States at least, then it should 
be the responsibility of both the States to 
adopt this line as a joint line, a line for both of 
them-notforonesingle State. As has been 
pointed out by the Railway Minister, the 
Western Coast line is to benefit three States; 
and at some sections. let us say between 
Mangalore and Udipi. it is one State, though 
it is going ultimately to touch Bombay; so. it 
is going to touch Bombay and, therefore. the 
three States will ultimately be benefited. 
How can you start the work in such a manner 
that one··third of the construction work takes 
place in one State, and another third takes 
place in another State. and that the remain· 
ing portion is done in the third State. and all 
the three sides join only when the construe· 
tion is to be completed? On the other hand, 
it has to start from one end and then opened 
to traffic section by section. So, this ap-
proach is quite normal and scientific, and 
should be continued. As on date, there are 
26 ongoing projects ; and these ongoing 
projects were examined by the Railway 
Convention Committee also-some of them 
are of such vital importance that the Prime 
Minister laid the foundation·stone; in the 
other. cases, the Railway Minister lays the 
foundation stone. And they have not been 
able to progress beyond certain limits be-
cause of constraints in finances. Now, these 
26 projects are involving a length of 2315 
Kms. Just imagine: the present route kilom-
etreage of the Indian Railways is 6100-odd 
Kms. When 2315 Kms of traffic route kilcm· 
etreage is to be constructed and to be added 
on to the railway system, then it means that 
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about one-third is under the process of 
construction of the entire existing system. 
So. jf we are able to complete this, then we 
would be able to touch the figure of 9,000 
Kms. and there will be a big achievement. 
9ut, for this, what is the requirement? The 
requirement is Rs. 1781 crores. Think of this 
big requirement that has to be made avail-
able to the Railway Minister so as to com-
plete his task. But what is the present alloca-
tion? As he pointed out in his own speech, 
the Railways have adopted the approach 
that a project or a line which is nearing 
completion must be given the highest prior-
ity, so that it is completed and then some 
other lines are taken up. And so instead of 
spreading the butter too thin over the entire 
cake, it is better to concentrate on certain 
selected projects. Though personally, it may 
not benefit me, or it may not benefit my State, 
but this is the only logical approach that 
should be adopted and he has allotted Rs. 
90 crores to one railway line in Orissa-Rs. 
80 crores to one project and As. 10 crores for 
the other project-and the rest of the money 
for the entire country, which is very small. 
So, this is a good approach because that Rs. 
90 crores or As. 90 crore project is going to 
be completed and the rest will be taken to the 
other side. 

Similarly, he has given a commitment 
that all the lines in the North-Eastern States 
would be completed in the next year. or 
~uring this year, the year for which this 
budget is being presented. That would mean 
that at least one portion of the country which 
is neglected so far has been looked after 
well. And then he would turn to the other on-
going projects. 

Similarly, there are some conversion 
projects, in those conversion projects also 
there are eight on-going projects which in-
volve 1205 kilometres of railway lines and 
this requires Rs. 442 crores. So, this is a big 
sum. If you add this 1 781 and 442 it goes 
beyond As. 2000 crores and the allocation is 

very poor. So, I would be pleading with the 
Planning Commission and the Prime Minis-
ter and his Cabinet to allow the maximum 
resources to the Railways for the expansion 
of their network, because the entire nation 
looks to the Railways. And this is not a 
question of one State or another because 
Himachal is not located in one part of the 
country and isolated from the other parts of 
the country. Punjab also is there, Himachal 
is there, Haryana is there, Uttar Pradesh is 
there and so on. So, any State which is 
surrounded by other States, like the State of 
Madhya Pradesh. has to be taken as a 
whole. People criticise the Railway Minister 
for taking the new trains to Madhya Pradesh. 
But Madhya Pradesh has to cater to Bom-
bay, it has to cater to Madras and so on 
because Madhya Pradesh is surrounded by 
eight States. Those of us who have exam-
ined the geographical map of India closely, 
would see that it is one State which is sur-
rounded by eight States of the country. So, 
any train passing through one State goes to 
the other States. Therefore, the entire plan-
ning has to be on an integrated basis and not 
on individual isolated State basis. Therefore, 
whatever has been pointed out-in fact he 
has reeled out figures-is correct. I said that 
Madhya Pradesh is backward so far as the 
average kilometreage of railway trains on 
the national average is concerned. That is 
below it. So, it should be our duty to look after 
all the region of the country and plead for 
them. So, I am very happy that Prof. Dan-
davate has made certain suggestions. And 
one of the suggestions he has made is about 
restructuring of railway finances. I am also of 
the view that unless the finances of the 
railways are re-structured and the three prin-
ciples are accepted, that is, the lines In the 
backward areas should not be subjected to 
any deviations. We should have different 
criteria also. 

We should have given up long ago that 
remunerative calculation of finding out 
whether any railway line is in advance going 
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to benefit that area financially or within five 
years or eight years and n it is not going to be 
remunerative if the expenditure is to be 5 per 
cent or 7 per cent," let us not oonstrud it 

Now, there are examples. I will cite the 
example of Pathankot·Jammu line which 
was found to be unremunerative as per the 
survey reports. Now it is so much beneficial 
to the Railways that there are demands for 
doubling and the railway track being ex-. 
tended up to Udhampur also. SO,lines which 
were found to be unremunerative at one 
point of time because there were poor indus-
trial prospects or considered uneconomical 
may turn out to be very beneficial and finan-
cially remunerative at a future reference 
date. So, this criteria or this calculus of 
measuring should be changed and the finan-
cial aspect should not be taken into account 
and the wider economic gain thatthe country 
and the community is going to have should 
be examined more closely and we should 
now adopt what is the economic approach 
rather than the purely financial or accounting 
approach. Unless this is done. the justice 
cannot be done to Railways. 

I also agree that the railway department 
is one on which the functioning of the other 
departments depends. It is one a single 
department for which you give one injection 
and the railway system strengthens itself. 
The other department like steel must come 
to them. the coal must come to them. Of 
course the other things like the Ministry of 
i Labour must also help them, and so on and 
so forth. I 

I So. wh ether it is a question of mot!', -i n-
Ilaw or sister-in-law, ultimately it will ~~e to 
his. 

The Railway Ministry is independent in 
its operations upon other Ministries and is 
also a source of strength to the entire ece-

Progtamme 
nomic system of the country. 

MR. DEPUTY-SPEAKER: You can 
continue on Tuesday. No shaH take l4> 
Private Members' Business. 

15.30 hrs. 

COMMITTEE ON PRIVATE MEMBERS' 
BilLS AND RESOLUTIONS 

[ Trans/ation1 
Filty-Ninth Report 

SHRI RAM AWADH PRASAD (Basti): 
Sir, I beg 10 move: 

"That this House do agree with. the Fifty-
ninth Report of the committee on Pri-
vate Members' Bills and Resolutions 
presented to the House on the 1st 
March, 1989.· 

[Eng/ish] 

MR. DEPUTY-SPEAKER: The ques-
tion is: 

"That this House do agree with the Fdty-
ninth fteport of the Committee on Pri-
vate Members' Bill and Resolutions 
presented to the House on the 1 st 
March, 1989. 

The Motion was adopted. 

15.31 hrs. 

RESOLUTION RE: IMPLEMENTATION 
OF NEW 20-POINT PROGRAMME-

Contd. 

[English] 

MR. DEPUTY-SPEAKER: Now we take 
up further discussion on the following Reso-
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krtion moved by Shri Somnath Rath on the 
19th August, 1988: 

'7his House while expressing ;ts appre-
ciation of the New 20-Point Programme 
initiated by the Government notes that 
implementation of the poverty allevia-
tion programmes has not been fully 
satisfactory and urges upon the Gov-
ernment to take immediate steps for 
effedive imptementation thereof.-

Shri Keyur Bhushan. Absent 

Dr. Phulrenu Guha. 

SHRI s. JAIPAL REDDY 
(Mahbubnagar): Mr. Deputy-Speaker, may I 
know how much time is left for this? Are you 
going to extend the time for this? 

MR. DEPUTY SPEAKER: Twenty-nine 
minutes are left. 

SHRI S. JAIPAL REDDY: Sir, the Minis-
ter has not spoken. The Member has to give 
his reply. Further there may be some Mem-
bers to speak. 

MR. DEPUTY -SPEAKER: Only two 
Members are there. 

SHRI S. JAIPAl REDDY: j would like to 
know approximately how much time this 
discussion would take. 

MR. DEPUTY -SPEAKER: It all de-
pends on the Member and the Minister. 

SHRI S. JAIPAL REDDY: Wbieh Minis-
ter is going to reply for this discussion? 

MR. DEPUTY-SPEAKER; Shri Biren 
Singh Engti. 

Dr. Phulrenu Guha. 

[ Translation] 

-DR. PHULRENU GUHA (Contai): Mr. 
Deputy Speaker, Sir, at the very out-set. I 
would like to thank our colleague Shri Som-
nath Aath tor bringing forth this important 
resolution before this House. Through this 
resolution he has given us an opportunity to 
discuss the 20 point programme. Millions of 
our homeless, destitute, helpless and down-
trodden countrymen a,re sought to be helped 
to live like humanbeings through the 20 point 
programme. 

Sir, this programme gives an opportu-
nity to the unemployed poor to stand on his 
own legs. It has brought relief to countless 
numbers of poor and needy people. But I 
regret to say that some provisions of this pro-
gramme has not yet been properly and fully 
implemented I fully agree with what Shri 
Rath has said about it. Sir, to get any benefit 
under this programme, these miserable 
people are required to fill several forms. In 
the first instance getting a form itself is very 
difficult forthem . lfthey are able to obtain the 
required for they find it dHficult to fill them 
properly as there are several rules and regu-
lations in that respect. They need help of 
others to fill the forms but help and assis-
tance is not available to them . Not only that, 
many a times recommendations of the 
Panchayat is required which these poor 
people find difficult to obtain . They run from 
pillar to post and get exhausted but their 
applications do not get the necessary rec-
ommendation. Sir, millions of people have 
applied for assistance under the NAEP, 
IREDP etc. but they have been disap· 
pointed. Opportunities of education are not 
available at many places. Wherever they are 
available, the people are too poor 10 avail of 
these opportunities. 

Mr. Deputy Speaker, Sir ,our country is 
village oriented. More than 80 percent 
people live in the villages. But unfortunately 
village industries or cottage industries have 
not developed properly in the rural areas. 
Therefore the economic condition~ of the 

-Translation of the speech originally delivered in Bengali. 
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people are not improving. The rural people 
are therefore compelled to migrate to the 
c~ies. The condition . in the villages thus 
further deteriorated. The cities also suffer 
due to pressure of population. These mi-. 
grants to the cities also lead a miserable 
existence for want of employment. They 
cannot live properly like humanbeings. With 
wives and children they pass their days in 
great miser~ and sorrow. Howcan we expect 
that their children will grow upas responsible 
and resp~cted cit izens of the country and will 
achieve some thing for the country. 

Sir, the roads in the villages are in very 
poor condition at most places. For setting up 
any cottage unit for producing anything, 
items have to be brought from outside and 
for marketing the commodities produced in 
the villages, they have to be taken to the 
towns or sub-divisions. But this becomes 
extremely difficult due to the poor condition 
of the village roads. Transportation be-
comes expensive and the cost of the pro-
duce becomes high. As a result , it becomes 
difficult to sell the products of the cottage 
industries as the price is high. The Cottage 
industries have, therefore, to close down 
graduany and people engaged in them be-
come unemployed. 

Sir, there is a programme to distribute 
land to the landless there is no doubt that 
some landless people are gett ing land. But 
they are not the only people to get land. 

There are instances where the land-
owners have also got land, this I am speak-
ing from my experience. I will draw the atten-
tion of the Government to this aspect spe-
cially. If we discuss the 20 point programme 
point by point, then we will find that in most 
cases we have not achieved the desired 
results. In a nutshell it can be said that even 
after spending huge amount of money we 
have not been able to bring proportionable 
relief and succour to these millions and mil-
lions of poor, landless, helpless and miser-
able people. I will request the Government of 
India as well as all the State Governments to 

exert all their power and resources to imple-
ment the 20 point programme properly to 
help our countless poverty stricken brothers 
and countrymen. 

In the end I will say that these deprived 
and downtrodden people have today be-
come awake and alive. They are demanding 
their due rights from the society and are 
refusing to remain deprived and exploited 
any longer. We will have to work for their 
betterment and we should realise that we are 
not doing any charity for them thereby. They 
are demanding their rightful dues. If the 
society does not yield their rights and just 
dues then in the words of Rabindra Nath 
T agore, I will say , "Thou Shall Have to fall to 
their level and become equal to them 
through insult and d isresp~ct." 

SHRI GIRDHARI LAL VYAS (Shil-
wara): Hon. Deputy Speaker, Sir, I support 
the resolution on 20 point programme and 
want to submit that the new 20 point pro-
gramme given by the Prime Minister, if im-
plemented properly, will accelerate the pace 
of development in the country and our great-
est enemies viz. unemployment and poverty 
can be eradicated . Butl want to submit a few 
things about the way this programme is 
being implemented. The President has 
made a mention about it in his address and 
this programme has also been referred to in 
the new Budget. Two erore people are un-
employed today. 80 percent of 1he people 
live in the villages at present, who remain 
busy in agricultural operation for six months 
but remain without work for the other six 
months. Employment opportunities have not 
been created for them. Unless provision is 
made to provide them employment for the 
other six months under 20 point programme, 
we will not be able to bring them above the 
poverty lone, i.e. raising their income above 
Rs. 6,400 per year. There is need to imple-
ment it properly. The hon.lady Member was 
talking about the land reforms a little while 
ago but these could not be implemented 
properly. We passed the Land Ceiling Ac 
and implemented it too. A poor man like me 
who owned 40 big has of land, parted with 20 
bighas of land under the Land Ceiling Act. 
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But the big landlords continue to own vast 
chunks of land under benami holdings and 
are leading a luxurious life as hitherto- fore. 
These new rulers have circumvented the 
ceiling laws and saved their lands from land 
reforms. No action is taken against them. 
They hold the land in different names to 
escape the provisions of the law. They own 
arge agricu~ural farms and earn I 'hs and 
crores of rupees per year therefrom. Unless 
land ceiling is enforced on these big land-
lords, 20 point programme cannot make 
headway. Therefore, it is necessary to im-
plement this piece of legislation in letter and 
spirit. People find it difficult to get 50 sq. 
yards of land to construct a house for them-
selves whereas these landlords hold several 
lakhs sq. yards of land under benami owner-
ship. Wherever land is allotted by the Gov-
ernment, they claim it to be their land. I know 
about Jaipur. The Maharaja of Jaipur says 
that all that land belongs to him. When acqui-
sition proceedings are initiated, high courts 
and supreme court grant stay orders. This 
law cannot be implemented if such things 
continue to exist and our efforts aimed at 
lifting the poor people above the poverty line 
under 20 point programme will not succeed. 
The ceiling laws should be made applicable 
10 the rural as well as urban areas so that 
people may get a house to live in . This 20 
point program'me is the need of the hour as 
the poor fail to get land because the land is 
in the possession of big people. Such provi-
sions should be streamlined. I appeal to the 
Minister of Planning to make such laws that 
the high courts may not grant stay orders in 
respect of every land. This will enable you to 
implement your plans to allot houses and 
plots to the people. Your programmes for 
education to the children, provision of hostel 
accommodation and setting up of health 
centres are very good. But this work of 
providing houses is most essential of all and 
moreover, it is the duty of the Government to 
provide shelter to the people. 

Secondly, I will like to submit a few 
points about employment opportunities. You 
have started N.R.E.P., R.L.E.G.P ., 
TRYSEM and Minimum Needs Program-
mes for providing employment to people. 

You have stated in your Budget speech that 
at least one member of every family below 
the poverty line will be provided with a job. 
Out of 80 crore population of the country 35-
40 crore people are still living below poverty 
line. In terms of family, their number will be 8-
9 crore and providing of employment to at 
least one member of each family will mean 
giving job to 8-9 crore people, otherwise they 
cannot be brought above the poverty line. 
~ow will this declaration be implemented 
since we cannot provide employment to so 
many people overn ight. It is my submission 
that you may merge all the programmes like 
N.R.E.P., R.L.E.G.P. TRYSEM and Mini-
mum Needs Programme and a programme 
similar to Employment Guarantee Pro-
gramme being run in Maharashtra, is taken 
up throughout the country so that the con-
tract system is abolished and all these pro-
grammes should be implemented with the 
working force of the unemployed. Be it the 
work relating to irrigation, forests, soils-con-
servation, or water works or any other work, 
the services of the unemployed should be 
utilised. All Government work should be got 
done through these unemployed people. It 
you merge all these programmes into one, 
we will definitely get a big force and we will be 
able to figl1t unemployment and to provide 
employment to a very large number of 
people. Next, I take up the case of Khadi and 
Village Industries Commission. We provide 
employment to fiHy lakh people through this 
Commission but do not pay them sufficient 
money. Some people are paid Rs. 3 and 
some are paid Rs. 4. Do you think that 
anyone can provide succour to his family 
with this meagre amount, construct a house 
to live in, provide education to his children or 
provide necessary health cover. These 
people do not get even the minimum wages 
fixed by you. These people are good artisans 
engaged in weaving cloth, high class car-
pets, woollen cloth, Khadietc. How can they 
make both ends meet with Rs. 3-4 paid to 
them?Therefore, you should arrange to give 
them minimum wages. There is need to 
expand this programme and to extend it to 
weavers, leather craftsm an or khad' workers 
providing them loans, maximum amount of 
training and implements. Thus you will be 
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able to give maximum employment to these 
village folk. But you have not thought on 
these lines. Khadi and village Industries 
Commission is concentrating on production 
of cloth only. No attention has been paid to 
other village crafts. Therefore, these people 
should be trained and provided employment 
under TRYSEM programme, which is no1 
being implemented properly. Please 
strengthen it further, improve the training 
programme so that employment is available 
to them and these programmes become 
"VOrthwhile. 

In the end, I want to say a few words 
about banks. The self-employment scheme 
is very good. But who gats the money from 
the banks, the money lenders, who further 
advance the money on high rate of interest. 
Poor men like me, inspite of strenuous ef-
forts fail to obtain money for self-employ-
ment from the banks. Therefore, streamline 
the working of banks. By improving their 
working, YOllr plans to provide employment 
to lakhs of people will succeed. Many frauds 
take place in the banks. These are indulged 
in by big people. They misappropriate As. 
200 crore and no action is taken against 
them. This parliament has no power to take 
action against such banks. Their audit re-
ports are not presented in this House. Even 
this sovereign parliament cannot look into 
these numerous fraudulent cases. There-
fore, I will submit that working of the banks 
which are under your control should be 
streamlined. Instead of implementing vari-
ous programmes sponsored by the Govern-
ment, the banks are making efforts to see 
that these programmes are not successful. I 
would therefore, like 10 request the han. 
Minister to make proper arrangements tor 
programme implementation. 

The Bank Managers, Development off i-
cers and Veterinary Doctors swindle the 
amount of subsidy funds allocated under 
I.R.D.P. Our han. Prime Minister has rightly 
said that out of Rs. 100 released from the 
Centre hardly Rs. 15 reach the villages. The 
Government officials, officers and people's 

representative liKe us Swindle Rs. 85/- in 
midway and this way the money do not reac 
the villages. There is a need to remedy this 
situation so that the 20 point programmes, 
which is one of the best programmes, could 
be implemented properly. If this 20 point 
programme is implemented properly in this 
country, it can remove poverty from the 
country and solve the problem of un-employ-
ment. Then only we can strengthen this 
country. 

With these words I support the Motion. 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER 
OF STATE IN THE MINISTRY OF PRO-
GRAMME IMPLEMENTATION (SHRt BI-
REN SINGH ENGTI): Mr Deputy Speaker, 
Sir, I am very grateful to the hon. Members 
who have participated in this discussion on a 
Resolution brought by our hon. Member, Mr. 
Somnath Rath. 

I was listening to the speeches made by 
han. Members of Parliament from the very 
beginning and the discussion that took 
place, and I really appreciate the points 
raised by the han. Members and I also agree 
with them that there are some problems. 
there are some loopholes, while implement-
ing all the various schemes of this 20 point 
programme. Sir, as all of us know, the 20 
point Programme was brought by Indiraji in 
1975, then subsequently it was revised in 
1982 and again it was revised in 1986. Now, 
most of the Members have mentioned about 
the problem of implementation at various 
stages in various places. 

Sir, the hon. Members know about the 
present arrangement. We have high level 
monitoring committee at the State level and 
at the political side, the Chief Minister is the 
chairman of the committee. From the official 
side, Chief Secretary and other top officers 
are members of the committee at the State 
level. We have also set up monitoring 
committees at the block level and district 
level and committees for implementation. 
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embers of Parliament and MLAs are also 
included in those committees. The main 
functions of those committees are to recom-
mend and also to point out some defects. if 
any. in the implementation. They would 
make suggestions to implement this 20 point 
programme effectively so that the poor 
people get the benefit. The main objective of 
this programme is to help poor people. those 
who live below the poverty line. As on today. 
there are more than 37% of people who are 
below the poverty lone. Now in order to 
improve their socia-economic conditions in 
the rural areas, this programme specially 
focussed on the points, mainly to attack the 
rural poverty. The programmes like NREP. 
RLEGP and IRDP are anti-poverty pro-
grammes. 

In the course of the debate, many han. 
Members have mentioned that at the meet-
ings of the monitoring committees at State 
level and district level, the views of the 
Members are not taken into account or are 
not regarded. For your kind information. I 
may sat that whenever we receive such type 
of complaints and information, we do write to 
the Chief Ministers of all States, requesting 
them to listen to the views of the Members 
and also to take note of the views expressed 
by the han. Members while participating in 
such committees . They express their views 
as to how to implement effectively in the rural 
areas particular programme or project.. 
Naturally. we would like the views of MPs 
and MLAs are fully regarded and also looked 
into by the authorit ies of the State Govern-
ment. Government have I.aid much empha-
sis on this programme. You will find that. out 
of Rs. 1,80,000 crores total outlay in the 7th 
Five Year Plan, we have given approxi-
mately Rs. 6500 crores for 20 point pro-
gramme. Our min emphasis is on rural side 
through IRDP, NREP and RLEGP as to how 
to create income-generating assets in the 
rural areas, as we have defined poverty line 
as 6400. We are spending crores are crores 
of rupees for their welfare in all the rural 
areas and our target is that the poorest of the 
poor should get the assistance. 

As I said, employment is the most im-

portant point Han. Members have also 
mentioned in their speeches about this par-
ticular point about employment. We have 
rought estimate as on today, on the live 
register, of 13.05 million unemployed 
people. That is, as on today 13 crores to 14 
crores of people are unemployed and they 
are jot seekers. Government is creating jobs 
for a maximum of 3 million people a year. 
This is the picture. 

We are now trying to improve the posj-
tion and also to implement effectively those 
schemes which will generate more C'!11ploy-
ment and more income so that ultimately the 
poor can cross the poverty line. 

16.01 hrs. 

[SHAI VAKKOM PUAUSHOTHAMAN in 
the Chai~ 

Some Members have said that the 
funds are not released in time. In fact, the 
funds are released quarterly but the Aural 
Development Departments are releasing 
the funds twice in a year. The Central Gov w 

ernment has no such problem of releasing 
funds. Some Members have said that eh 
programme is not effectively implemented 
because sometimes it is happening that the 
funds are not released in time and that is why 
the schemes are not timely implemented 
and that is why the people are not getting the 
benefit. It is found from the records thatthere 
is no such delay from the Government of 
India side. Funds are released twice in a 
year from the Aural Development Depart-
ment for all the schemes. The only question 
is that the entire implementation is done at 
the State Government level. We do not 
implement the programme and the scheme. 
The implementation part lies with the State 
Government. The Ministry of Programme 
Implementation monitors all important 
points of the 20 Point Programme and the 
mechanism is evolved by us. We send two 
reports. One is the monitoring report and the 
other is quarterly progress report. In the 
monitoring report, we give the picturj8 of all 
the programmes. We get this information 
from the State Government. They are really 
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implementi"g all the sCheMEis., Thel do 
send th report 0" mont Iy basIs. Some 
target is fixed by us. They do 5end the f pon 
and w do monitor all th points Therp C'~e 
some other points which cannot be moni-
tored on mon~hly bdSIS. Tr.ey r6 monitored 
quarterly. V'. e do get this repan through 
Ministry. TI is is the mechanism hrol1o, . 
which we are monitoring the pro:Jramme""s. 

Some hon. Mamb91~ S'lggi-st&:.J that 
the monitoring ~ystem IS; r'c ' gooc Cl!'1r : 

effective and, thel&forf', tht:! pro~rdmrn. s 
are not ffectiv Iy, Imp,(\'r entu' 'r. the r~" ",I 
areas. Some of them h lVO suggestt:d, In-
stead of handing overth& poweno the Stdlc, 
Governm nl, Ihu Ce:ntral Gc..verr'lrllf:n; 
should themselves Impl mert tile seh mes 
direct from Delhi. 

Hon. Members know very well that It is 
not posslolo to implemen! the scheme d,,~ct 
by the Government of Indi3 for V,:HlOU5 re[l -
sons. hon Membel s also menlioneG ; ~ ! 

until and unless the 20 Point PIGJramme IS 

Irnplomenled, we cannot expect any type of 
good results. 

MR. CHAIRMAN: Why don't you con-
stitute a Committee WIth the Member of 
Parliament as Chairman forthe implementa-
tion of these programmes? Many of the 
Members of Parliament are very senior 
peo Ie. They cannot go and sit by the Collec-
tor. 

SHRI SIREN SINGH ENGTI: Sir, the 
Implem nlalion Committee is there at the 
State Level. fv1emb '(s of Parliament are also 
Members of those Committees. 

SHRIGIRDHARI LAL VYAS: Thepoint 
is that a Memb .rof Pat iiament should be ap-
pointed as the Chairman of such Commit-
tees. 

MR. CHAIRMAN : Yes. Instead of the 
Collector. you can make the Member of 
P,:uliamenl as the Chairman. 

SHRI SlREN SINGH ENGTI: I ~ 
gOIng to al these points. As I said earlier this 
is the sugge ion of mos of the hon. Me -
be s T,is is a good suggestion. We ill 
look into it. 

SHRI S. JAIPAL REDDY 
( .J1ahbubnagar): I. or a cllange, support he 
Cha:rn"an in t is regard. (interruptions) 

S IRI S REt SINGH ENGTI: Sir, \\e 
na e acc6ptad the 20 Po' .t P ogramme. e 
:al~ "oout the devolution 0 power. We talk 01 
~I ,19 more powe~s to the States, to the 
Disl let level. In vie of this we don't ~ant 10 
cc r "dIt5E:' po er "'."Ie don't want to imp\e· 
,,1;:' t the ?rogrammes by giving directions 
strai , hlaway ~rcm he e. All these program-
mes tU~; covered under the State subjects 
They are like providing schools, drinking 
wal er ti1is and that. The implementation 
aspect rests with the State Governments. 
Under the Constitution. the compe1ent au· 
H~~' I Ity to implement these programmes IS 
1h State Governments. 

Sir. as I ~aid earlier, monitorina is done 
through monthly progress reports ;nd quar· 
terly pi ogress reports . 'vVe do monito these 
thH'9s in our Ministry of Pmgramme Implem· 
entation. For example. In the year 1987-88 
Ne have monitored as many as 29 Items It 
is found that through this mechanism we 
could improve the function ing and perf orr· 
ance of v<lrious sectors aimed at the devel-
opment of the rural areas Further, I would 
like to say that through the process of CO'), 

sta:-n evaluation and 1 .rough the monltorng 
system. the State Governments are qu;te 
aware of the position . They are aware that; 
is their duty to monitor and implement effec· 
tively the various programmes. There is no 
lapse. So, they are aware of their responsi' 

bility. Through this report I we do get inforn J-

tion regularly. Whenever there is some 
shortfall, we do remind the State Govern-
ments pointing out the lapse on their part. 
We do suggest the steps which are to be 
taken by the State Governments to imple' 
ment eflectively any particular point or an 
particular proJect. So, we are doing this wor' 
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Further, I would like to say that the De-
partment of Rural Development are doing 
the evaluation activi1ies. Through some in-
dependent agencieslinstitutions, they do 
evaluate some of these Programmes like 
NREP, Rural Drinking Water Schemes etc. 
They do monitor and evaluate these pro-
grammes. We indeed get results which are 
very encouraging. By and large, the 20 Point 
Programme is a good prograrilme and it is 
doing a very good job. At the same time, I 
don't say that all the programmes are work-
ing well. In a big country like ours where 80 
crore people are living, while implementing 
all these programmes, there may be some 
lapses here and there. We do admit the fact. 
Whenever we get such complaints, we do 
remind the concerned authorities and also 
request them to plug the loopholes. We also 
issue necessary guidelines to the State 
Governments regarding some complaints . 
When we receive any complaint from the 
han. Member or from anyone else regarding 
non-payment of minimum wages-right 
now, one han. Member was referring to it-
we issue guidelines to the State Govern-
ment. As soon as we receive such type of 
complaints from any han. Member of Parlia-
ment that workers are not paid minimum 
wages including rice etc., naturally, we write 
to the State Government requesting them to 
look into that and take appropriate action. 
We have done it. Our Minister has also 
written letters to all the Chief Ministers about 
these points. There were lots of complaints 
from various parts of the country that work-
ers are not being paid minimum wages. We 
requested them to look into it and see that 
thev are paid fully. 

Many han. Members-both from the 
ruling party as well as from the opposition 
parties-have talked about land reforms and 
land management. It is true that we should 
have distributed lakhs of acres of land to the 
landless people. It is true that lots of these is-
sues al~ pending in the legal courts. As on 
date, WI? have information that as many as 
45 lakh acres of land out of 72 lakh acres of 
land have been distributed among the lan-
dless and poor people in the country. At the 
same time, we have requested the various 

State Governments to see that instead of 
handing it over to the party or to the poor 
people, they should take it up themselves to 
see that these cases are disposed of quickly. 
Government should take upon themselves 
this responsibility so that immediately this 
land can be distributed among the poor 
people. 

At the same time, we have also re-
quested the State Governments to see that 
land distributed to the poor people, landless 
people is properly managed and improved 
because, after all, poor people want to utilise 
the land for production purposes. They want 
to utilise the land not for the sake of getting 
land but for the sake of getting something out 
of it. We have also reminded the State 
Governments to see that in such cases. land 
is improved, not only for irrigation, not only 
for more production but also to improve the 
Patta system and the ownership system. 
These complaints are very common 
throughout the country. Land is distributed, 
no doubt. It is only in name, as it is in the 
possession of someone else. These com-
plaints also. in some cases, are found to ~e 
genuine. In view of this, while sending our 
guidelines to the State Governments we 
have explained to them very well about it and 
have said that these are to be looked into and 
Government should see that poor people 
when they are given the possession of land, 
they should really become the owner of the 
land and not anyone else. 

[ Translation] 

SHRI GIRDHARI LAL VYAS: My point 
was different. Big people are having lakhs of 
big has of land and the land Ceiling Act ;s not 
properly enforced on them. They still have 
lakhs of bighas of land. The level Ceiling Act 
should be properly enforced in such cases 
also so that, land could be made available to 
poor people. 

[English] 

SHRI BIREN SINGH ENGT: I am 
coming to that point. The point is that the 48 
lakhs acres of land which was already dis-



371 RssI. Re. New 

[Sh. Siren Singh EngtJl 

trbuted among the poor peop6e. there are 
complaints that poor people are no becom-
ing the owners 01 the land. But we are trying 
to see that these things do no happen and 
the poor people become the real owner and 
atso they get the benefit out of it. 

Regarding the point made by the hon. 
Minister, it is a good suggestion. h ;s not that 
these things are not there in our country. 
These problems are there. So certainiy we 
will look into them. We also need the coop-
eralion of the State Governments. The 
Central Government alan cannot do this 
job. These things are related to the States. 
That is why we are always trying to get the 
cooperation of the Stat Governments and 
an the political parties. Until and unless we 
get their cooperation the implementation of 
such big schemes is not possible. That is 

hy I appreciate the Members' views. I 
would like to seek their cooperation in solv-
ing these social problems. 

I don't want to got itemwise because it 
will take a long time. Han. Members know 
very well about all these 20 point program-
mes sector wise and the allocation made-
how much we have spent and how much we 
hay to spend; what improvements have 
been mad etc. As I said, in our Ministry we 
hav monthly and the quarterly report about 
this 20 point programme. Hon. Members 
used to get all these copies. From them they 
come to know very well about what is hap-
pening. 

As all of us know, this year our Hon. 
Finance Minister has announced a new 
economic programme for the poor people 
specially the amalgamation of anti-poverty. 
programmes like NREP and RLEGP. Many 
Han. Members of this House also suggested 
on various occasions of amalgamation of 
these two programmes because the objec-
tives of these two programmes remain the 
same. That is why there is no point in 
keeping these two programmes separate. 
Our Han. Finance Minister in his Budget 
speech made it very dear that from the next 
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financial year these two programmes ., 
amalgamated and it will become one. 
the funding pattern will be 75 and 25. 

Another new programme, that is d' 
bution of free sarees to women is incfuded . 
Of course the AICC resolution requested Our 
Government to include some programmes. 
Except some, all other programmes sug-
gested by the AJCC are the ongoing pro-
grammes. These programmes now have b&-
come new ones. According to this some 
projects will be taken up in this financial year 
or next year. Of course, these matters are 
now being looked after by the Government 
It is being worked out and it wiJItake time. 

From this it is quite clear the Govern· 
ment is really going ahead with the anti-
poverty schemes and to see that all the 
people living ;n the rural areas, the most 
backward areas get employment. They also 
get the economic benefits out of these pro-
grammes. 

To strengthen the machinery we need 
the cooperation of all the State Govern-
ments. We do emphasize it. We are not 
simply speaking about this; we are trying to 
involve the State Governments and other 
agencies to implement such programmes. 
From our own Ministry we do take up the 
issue with the State Governments very fre· 
quently. We discuss with the State Govern· 
ments from time to time regarding these 20 
point programmes. When there are some 
lapses, we do remind the State Govern· 
ments also and request them to take it up 
and see that the loopholes are plugged and 
that these schemes are properly imple-
mented. 

As I said, I don't want to go into details. 
Our Han. Members themselves know very 
well. But I would like to inform them that since 
1975 the 20 point programme is doing very 
weU for the poor people. That is why we are 
now giving it the emphasis~ This programme 
will continue in the Eighth Plan. That being 
the case we need cooperation of all the hon. 
Members of the house and also State 
Govern8~nts to implement it effectively in 
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days to rome. 

J do not want to take more time of the 
House on this Resolution in reviewing all the 
progress made by the Government and the 
points raised by the Han. mbers. I ·11 
certainly look into aD the genujne sugges-
tions made by the han. Members. In view of 
a this information and what I have said I 
would request-the hon. ember. Shri Som-
nath Rath to withdraw his resolution be-
cause I would like to assure him that what-
ever points he has made we would certainly 
look into them. 

SHAI SOM ATH RATH (Aska): Mr. 
Chairman, at the outset I would r e to say 
that f am grateful to the han. Members of this 
House who have taken part in the discus-
sion. Thirty one Members of this House have 
taken part in this discussion which started on 
19.8.1988. Besides the han. Minister who 
'ntervened about 8 hours of time has been 
taken by the members during the discus-
sion. It is really unique that the members 
have shown such an interest in this resolu-
tion and the hon. Minister was also good 
enough to say that this resolulion is a very 
valuable resolution. 

Most probably the discussion that took 
place about this resolution has been re-
flected in the speech of the Finance Minister 
while presenting the Budget in this House. 

The anti-poverty programme is not thaI 
of a relief work. It is an overall development 
programme to help to alleviate the extreme 
poverty and the performance must be 
equally strong and effective to sustain the 
growth of the economy. 

Han. Minister has replied that they have 
taken care to ask the State Governments to. 
see that this 20 point programme is imple-
mented in right earnest. There are district-
level committees and the reports are being 
received at the Centre. But with great re-
spect to these committees and reports I 
would say that the reports are only on paper 
and the figures are manipulated to satisfy the 
Centre by the bureaucrats who draw up 

these reports from the States that these 
programmes have been rightly and ear-
nestly implemented. " you go to the f Id th 
result is o1herwise. 

SHRI S. JAIPAL REDDY: Sir, there is 
no quorum. 

MR. CHAIRMAN: Let the quorum bell 
be rung. Now there is quorum. Mr. Somriath 
Rath may please continue. 

SHAI SOMNATH RATH: Sir, the hon. 
Minister has stated that care has been taken 
to see that these programmes are imple-
mented from the grassroot level For the 
information of the Minister, I will invite his 
attention to one instance. I hope he will also 
take action, if necessary through C.BJ. Most 
probably on the instructions of the Central 
Government. the Orissa Government, by a 
Gazette Notification appointed a vigilance 
Committee to oversee the utilisation of 
grains of RlEGP, NREP and other poverty 
alleviation programmes and in each district, 
one MP is made the Chairman of the 
Committee, one ML.A is made a Member, 
one Panchayat Samiti Chairman a Member 
alongwith three engineers and the additional 
project officer, DRDA happens to be the 
convenor. Unfortuna1ely or fortunately, in 
Ganjam district Orissa. I am the Chairman of 
that Committee. On a complaint made by the 
Panchayat Samit; Chairman of Sorada and 
other Sarpanches, this Committee visited 
Panchayat Samiti, Sorada and verified the 
utilisation of grains. h was found that the 
grains which were said to have been given 
for the beneficiaries for the construction of 
Indira Awas have been totally misutilised 
and misappropriated. The grains have not 
been given. The so-called village Committee 
manipulated and forget the documents and 
had shown the AC sheets, purchased for 
those buildings at a lower rate. to have been 
purchased at a very high rate. Taking the 
evidence, both oral and documentary, and 
seizing the records. this Committee gave a 
report to the Collector Ganjam to take neces-
sary action because as per the Gazette 
Notification, it is for the Collector to take 
action as per report. But inspite of the report 
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to take action the Collector sent the obser-
vation of the Committee which recom-
mended for the suspension of the B.D.O. 
and to rame, charges under different heads 
as enumerated in that report. But after re-
ceiving the report from such a high power 
commit ee Collecto sent it to the SOO and 
no action was taken. Then to ride track the 
issue the Collector said that the vigilance 
Department of the Government will take 
necessary action to ride track the issue. This 
fact was -brought to the notice of the Chief 
Secretary Government of Orissa but no 
action was taken. The hon. Minister said that 
the Chief Secretaries of different States 
have been alerted to see that these pro-
grammes are to be slightly implemented. But 
no action IS yet taken, against block develor. 
ment officers Soaredo (Orissa) through the 
special vigilance Committee a appointed by 
Government for this specific purpose has 
given a report. Under these circumstances, 
it is not that if an MP is made the Chairman, 
the problem will be solved. The problem will 
be solved it the State Governments and the 
Central Government is very very vigilant and 
the bureaucrats come in a very big way, 
sincerely and honestly, to implement lhese 
programmes. Our Prime Minister said that to 
reach one rupee to a beneficiary, six rupees 
are spent by way of administration and 
rightly now the Government thinks of decen-
tralisation which is also reflected in the 
Budget Speech of the Finance Minister. We 
want to reach the goal in a better manner, in 
the best possible manner attention should 
be given at the grassroot level. but at the 
implementation stage, there are defects and 
malpractices. The beneficiaries do not get 
the benefit that is meant for them. That is the 
factor and the only factor that has to be 
looked into. I am very happy that the Minister 
has taken a note of it and he has stated that 
this will be taken care of. Also, the reports, 
the complaints that are received from the 
hon.Members and others will be scrutinized 
and action taken. 

Take for instance, the land given to the 

poor people after the land ceiling has bee 
applied. The Minister has rightly said thatth 
land which was giVen to the poor people ·s. 
in fact, not in their possession; it is in t e 
possession of somebody else. And accord. 
ing to the reports at the Central Level, huge 
acreage of land has been distributed. 

Similarly, with regard to drinking water, 
the problem of drinking water is there i 
villages. In problematic villages for 250 
people one tubewell for drinking water 
should be given. That is the policy of the 
Government and accordingly, the Central 
Government gives funds to State Govern-
ments to provide drinking water to the rural 
people. Has it been implemented in the right 
earnest? Is there any agency to supervise 
whether the tubewells that have to be sunk 
have been sunk; whether they reached the 
required depth so that they can supply water 
throughout the year. They sink the tubewells 
during the rainy season or just thereafter and 
the same go dry during summer. 

Then, about education, Government 
has given thrust on the universalization of 
the elementary education, the blackboard 
operation and also non-formal education. I 
would cite an example about the non-formal 
way of adult education. To eradicate illiter-
acy huge amounts have been given to the 
voluntary organizations. At once place, Bal· 
laguntha in Ganjam District, Orissa, a volun-
tary organization has taken lakhs of rupees 
and has misappropriated and misused it. 
Complaints were made by the Panchayat 
Samiti to the State Government and even to 
the Central Government to see that the 
matter is investigated and action taken. It is 
about one year but no action has been taken 
either by the Central Government or the 
State Government. Hon.Minister of Human 
Resource Development has written to all the 
M.Ps that we ~hould visit our constituencies 
and see whether the non-formal education 
programme is being implemented in right 
earnest, and if not, to bring to his notice. In 
fact, I have brought these matters to the 
notice ot the hon. Minister, but I do not kno 
what action has been taken. I have cited only 
a few instances. there are many. 
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On the basis of the figures supplied by 
t e officers, one should not say that the 20 
point Programme has be n implemented 
properly and correctly. There should be 
some otl1er agency from the Centre to see 
ow best this is implemented and if there are 

any loopholes. those should be plugged. 

About the Village Committees. Of 
course. the Government had given a direc-
tion that there should be no contractors 
employed for the execution of the works. The 
Village Committees elected by the villagers 
should be gi en to execute this work. But this 
instruction has not only disrespected but 
also not even thought of by the officers at the 
village level. The contractors are there. In 
the name of the village they take the contract 
work and the money which is meant for the 
work are being wasted and some time goes 
to the pocket of middlemen. If there is a 
complaint no action is taken. The officers are 
also not interested at the grass root level to 
see that these vi llage committees work effi-
ciently. They manipulate the things give exe-
cution of work to contractors on the plea that 
the contractor has been recommended by a 
part icular village . But when there IS a com-
plaint against the contractor nobody thinks. 
about it and by the time the complaint is 
being enquired into, the work is finished and 
everyth ing is paid. So, these are the defects 
that are required to be looked into. 

I am happy to know that the Finance 
Minister has stated in his speech that the 
expenditure on agriculture and the fertil iser 
subsidy is increased to Rs. 4343 crores. I 
would like to know how much of this subsidy 
goes to the agriculturists. It is the industrial-
Ists and other agency who consume the 
major portion of this subsidy and only a 
mmor portion goes to the agriculturists be-
cause for the cost of producing the fertilisers 
the industrialists are also given the subsidy. 

Similarly, Sir, the Finance Minister 
rightly said that under the Integrated Rural 
Development Programme. over 25 million 
families below the poverty line have been 
assisted to take the income generating ac-
tiVities. The total investment in the pro-

gramme since the egrnning o~ the Sixtl'l 
Plan has been over Rs. 10,000 crores in~ 
cluding the tarm cradi provided by the finan-
cial institutions. TI is is great achlevem nt of 
the Go ernment. 

Similarly, Sir. under the programme of 
employment generatlon-NREP and 
RLEGP-67 crores mandays of employ-
ment were generated during 1987-88 as 
against the target of 50 crores mandays. It 
has been said that this NREP and RLEGP 
will be going to be cove rod by a single 
programme and 75 percent of the sum will be 
funded by the Central Government. It is a 
very bIg step. But what is required is thdt our 
aim should be to remove the poverty and 
provide employment and it must also be 
seen that the amount is really spent for the 
benefit of the beneficiaries. It is also stated in 
the Budget that a total amount of Rs. 1711 
crores has been allocated in the year 1989-
90 for the new employment programme. So, 
a huge amount has been allocated for all 
these programmes. 

For the programme of health, nutrition 
and education of poor children also, a huge 
amount has been given by the Centre. The 
aims and objectives of the Centre are re-
flected very well in the Budget speech of the 
hon. Finance Minister. What is requ ired is 
proper implementation of the programmes. 
Tl1e State Governments and the officers 
concerned must come in a very big way to 
implement these programmes effectively. 

Since the han. Minister has assured the 
House that necessary steps will be taken 
and all tile programmes will be implemanted 
in a right manner. I withdraw my Resolution. 

MR. CHAIRMAN: Is it the pleasure of 
the House that the Resolution moved by Shri 
Somnath Rath be withdrawn? 

SOME HON. MEMBERS: No, Sir. 

SHRI V. SOBHANADREESWARA 
RAO: This has been discussed for more 
than four times Sir. It must be adopted. 
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MR. CHAIRMAN: Then I will put it to the 
vote of the House. 

The question is : 

"This House while expressing its appre~ 
ciation of the New 20 Point Programme 
initiated by the Government ruStes that im# 
plementation of the poverty clileviation pro· 
grammes has not been fully'satisfactory and 
urges upon the Government to take immedi· 
ate steps for effective implementation 
thereof." 

The motion was negatived 

16.48 hrs. 

RESOLUTION RE: GUIDELINES 
FOR APPOINTMENT AND TRANSFER 

OF GOVERNORS 

[English] 

MR. CHAIRMAN: Now, we will take up 
the next Resolution. Mr Reddy. 

SHRI S. JAIPAL REDDY 
(Mahbubnagar): I beg to move: 

"This House recommends to the Gov· 
ernment to lay down clear guidelines for ap-
pointment transfer of Governors." 

Sir, in the history of free India, no office 
has become so sinecure and at the same 
time so insecure as that of the Governor. Sir, 
this office has become so controversial that 
many thoughtful commentators and political 
activists have demanded the abolition of this 
office. We must try to understand the rea-
sons that prompted them to make this ex-
treme demand. 

Sir, in the initial period we did not have 
much difficulty with the office of the Governor 
because only one party was in power both at 
the Centre and in the States. Trouble arose 
for the first time in 1958 when a CPI-Ied 
Government headed by Shri E.M.S. Nam-

boodripad came to the unsettled in Triva -
drum. So, it was in your State thatthe powers 
of the office of the Governor were miSUsed 
with a view to dismissing the legally consti-
tuted Government. Sir, this process got 
accentuated after more and more non-Con. 
gress parties came to assume power in the 
post 67 period. I am not among those who 
believe that the office of Governor is alto-
gether useless. I has its own uses, provided 
we go in for certain safeguards. Today none 
of the constitutional offices is so insecure as 
that of a Governor. You cannot remove the 
Election Commissioner, the Judge of an 
High Court or the Supreme Court or the 
Comptroller and Auditor General by a stroke 
of the pen. Of all the eminent constitutional 
offices, it is only the Governor who can be 
transferred. hired and fired at the sweet will 
of the Government of India. 

SHRI A. CHARLES (Trivandrum): So, 
you want to make his position more secure. 

SHRI S. JAIPAL REDDY: Yes. I agree 
with you. It is the sense ot insecurity which is 
also responsible for dilution of the glory this 
office. When this question was first debated 
in the Constituent Assembly, J may recall 
that a sub-Committee headed by Sardar 
Vallabhai Patel in fact recommended that 
the Governor be elected directly by the 
people on the basis of adult franchise. It was 
Jawaharlal Nehru who felt that this would 
lead to a kind of diarchy in the States and. I 
think. Mr Nehru was correct. He therefore 
pleaded for nom inated Governors. While 
pleading for nomination, he stated that the 
people who have not been much too active 
in politics, who may t,ave attained some 
unquestionable eminence in some walk of 
life would be chosen for the office. But did 
that happen? It did not happen that way. At 
that time, it was also mentioned that the 
approval of the State Government would be 
secured before Governor is chosen for a 
particular State. All these high sounding 
criteria and procedures were honoured only 
in breach. As of now, if you look at the sc~~e 
today, we have as many as 11 ret ired CIVIl-
ians or defence employees functioning as 
Governors. Sarkaria Commission noted that 
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60 percent ot the persons chosen for the 
office of the Governor in the first 35 years 

ere active politicians. 

A few days back Mr. Vasantdada Pati! 
passed away. I have great respect for him. 
He was in his own way a brave and a great 
freedom fighter. But when he was the Gov-
ernor of Rajasthan, he showed or worked 

nh an ostensible interest in the politics of 
aharashtra. Only recently ... 

SHRI RAM PYARE PANIKA 
(Robertsganj): I have one objection. Now, 
Vasantdada Pati! is no more. 

MR. CHAIRM~N: That is right. But he 
has paid tributes also. 

SHRI RAM PYARE PANIKA: He was 
just telling that he was interfering in th& 
Maharashtra politics. That cannot be men-
tioned. We cannot discuss about the Gover-
nors' conduct. (Interruptions) 

MR. CHAIRMAN: Panika, here the 
subject itself is Governor. Then what else' 
can you do? 

SHRI RAM PYARE PANIKA: No. It is 
regarding appointment of Governor. He 
cannot discuss individuals. (Interruptions) 

SHRI RAM PYAAE PANIKA: He 
should not be allowed to discuss the conduct 
of the Governor. He may discuss the method 
of appointing the Governor and not the 
conduct. 

SHRI V. KISHORE CHANDRA S. DEO 
(Parvathipuram): The point is whether the 
Governors are appointed to act as Gover-
nors, or as agents of the ruling party at the 
Centre. That is precisely the point. 

SHAI S. JAIPAL REDDY: I have not 
COme to the aspect of the agency. 

MR. CHAIRMAN: You cannot say that. 
So farwhat you have said is in order; but do 
not say what Mr. Dec has suggested. 

·-Expunged as ordered by the chair. 

SHAI S. JAIPAL REDDY: I was only 
trying to draw the attention of the House to 
the inherent dangers involved in the process 
of selection of politicians for the job of Gov-
ernOT; and politicians with not only an imme-
diate past, but also with ambitions about the 
future. 

Only recently in Bihar where Congress 
(I) is in power, Mr. G.N. Singh who was Gov-
ernor, had problems with the Chief Minister; 
or I should say, in fact. that the Chief Minister 
of Bihar had problems with the Governor of 
Bihar. As between a Governor and a Chief 
Minister, I would tend to support the Chief 
Minister, even if he belongs to the ruling 
party. 

16.57 hrs. 

[SHAI SOMNATH RATH in the Chai~ 

What is the job of a Governor? The job 
of a Governor is to take independent deci-
sions when the Government of the State 
cannot be carried on in accordance with the 
provisions of the Constitution. When there is 
a Government, and a stable one at that-it 
may not be politically stable, but so long as 
it is lega"y stable or, as my friends would put 
it, arithmetically stable-the Governor has 
no role to play. 

I would like to come to other examples. 
We have a Governor in Andhra Pradesh Ms. 
Kumudben Joshi. The Administrative Re-
forms Commission in its report long back 
had pointed out that Government of India, 
even in those days, had appointed many 
politicians of inadequate stature for this of-
fice. But in recent years, we find many non-
descript politicians finding their way into Raj 
Bhawans. {interruptions)** 

MR CHAIRMAN: That portion will not go 
on record. 

SHRI S JAIPAL REDDY: Why? 

MR. CHAIRMAN: That is a comment on 
the Governor. You can change that. That will 
not go on record. 
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SHRI SJAIPAl REDDY: Okay; I will not 
say that. 

There is an ongoing controversy be-
tween the Government and the Governor on 
the appointment of the Lok Ayukta. I do not 
want to comment on the merits of the choice 
of the Lok Ayukta made by the Chief Minister 
or the Government. If the Government of 
Andhra Pradesh had made a wrong choice, 
the people of Andhra Pradesh would, in due 
course, pronounce their verdict ; but the 
Governor has no independent discretion in 
the matter. The courts in India have settlQrl 
this issue in a clinching fashion. I am qt10ting 
from Shamsher Singh case. 

"This Court has consistently taken the 
view that the powers of the President 
and the powers of the Governor are 
similarto the powers of the Crown under 
the British Parliamentary System. The 
executive power of the Union is vested 
in the President. The President is a 
formal or a constitutional head of the 
executive. The real executive powers 
are vested in the Minister of the Cabinet. 
There is a Council of Ministers with the 
Prime Minister as the head to aid and 
advise the President in the exercise of 
his functions . Whenever the 
Constitution requires the satisfaction of 
the President or the Governor for the 
exercise of this power by the President 
or the Governor or of any power or 
function, the satisfaction required by the 
Constitution is not the personal satis-
faction of the President or Governor in 
the constitutional sense of the Cabinet 
system of Government, that is satisfac-
tion of his Council of Ministers on whose 
aid and advice the President or Gover-
nor generally exercises all his powers 
and functions." 

17.00 hrs. 

Therefore, it is clear whether at the 
Centre or in the States it is a decision of the 
Council of Ministers which is final and bind-
ing. The Governor or the President can ten': 
der advice, can extend aid but if a view is 

taken by the Council of Ministers the Pres' 
dent or Governor has no option in the matte. 
When that is the case. I would like to kno , 
how the Governor of Andhra Pradesh is 
exerCising independent disaetion on the 
question of appointment of a Lok Ayukta. ~ 
is not my job to go into the merits. 

It is unfortunately a part of the imperial 
legacy that the governors are made 
Chancellors of Universities under separate 
Statutes. And wherever there are noo-
Congress(l) Governments, the Governors 
exercise independent power. Unfortunately. 
it is legally correct. But in my view it is 
politically outrageous and obno)(ious. How 
can a Governor who oomes from some other 
State know " as to who is the best VlCe-
Chancellor? How can the wisdom of the 
Governor be considered superior to the col-.-
lective wisdom of the Council of Ministers? 
Right now there is an"on:Qoing controversy 
in Kerala over the Governor's appointment 
of vario~s people to educational institution-
als like Senates of Universities. Earlier on, 
both in Andhra Pradesh and in West Bengal, 
the Governors" made their own choice in 
respect of Vice-Chancellors. This is happen-
ing because the Governors are not properly 
selected, and a person seJeqted does not 
have a sense of security. There is a popular 
misconception about the status of the Gov-
ernor. A Governor is not a subordinate, not 
an agent oeven of the Government of India or 
even to the President of India. The Governor 
is an integral part of the State apparatus. 

I may, in this oonnection, draw your 
attention to the observations made by Mr. 
T. T. Krishnamachari, in the course of a 
debate in the Constituent Assembly. 

He said: 

'" would at once disclaim all ideas ~at 
we in this House want the future Gover-
nor who is to be nominated by the Pres~ 
dent to be in any sense an agent of the 
Central Government. I would like that 
point to be made very clear, because 
such ' an idea finds no place in the 
scheme of Governor we envisage for 
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the future.-

Th· is what Shri T.T. Krishnamachari has 
s . in the course of the debate in the Con-
s ent Assembly. 

Again Sir, Dr. Ambedkar also added, as 
1ar as our Constitution is concerned, there is 
no functionary created by it, who can see to 
it that the instrument of instructions is carried 
out faithfully by the Governor. 

The Government of India may issue an 
ins ument of instructions. H a Governor. 
does not, for some reason, even honestly 
carry it out, there is nobody who can force 
him to do so. The idea inherent in the whole 
system is that the Governor should be a part 
of Sta\e apparatus and he should be inde-
pendent of the intervention by the Central 
Government. But unfortunately Sir, Gover-
nor today has come to be looked upon 
as ... •• _ 

,'nte"uptions) 

SHRI RAM PYARE PANIKA 
(Robertsganj): Sir, it is far from truth and so 
objectionable. 

PROF. MAOHU DANDAVATE (Ra-
japur): Unknown martyrs are allowed here. 
... ( Interruptions) 

MR. CHAIRMAN: I will examine and 
find out. 

Shti S. Jaipal 
Reddy: ... •• .... (Interruptions) 

MR. CHAIRMAN: ....................... .. 

All these will not go on 
record .... (Interruptions) 

SHRI V. KISHORE CHANDRA S. OEO 
(Parvathipuram): Sir, I am on a point of 
order. Unless he says something unparlia-
mentary , you cannot fabricate records by 
removing whatever you do not like. What is 
your ruling? 

··Expunged as ordered by the chair. 

MR. CHAIRMAN: There cannot be any 
aspersions ... (Interruptions) 

PROF. MADHU DANDAVATE: Sir. 
there cannot be any aspersions against any 
individual, but there can be against Central 
Government, institutions and all 
that...( Interruptions) 

MR. CHAIRMAN: 'think, It ................ .. 

all these are aspersions ... (/nterruptions) 

SHRI S. JAIPAL REDDY: Sir, I pro-
pounded this extreme formulation to drive 
home the point that the office has been 
downgraded, devalued to this kind of de-
bate. That is the point I was trying to make. 

If there is a politician of certain calibre 
and yet who can have certain objectivity. 
those Governors are not put up with. Prof. 
Nural Hassan is an intellectual and a politi-
cian, rolled into one. He has now been re-
placed by an ex-intelligence officer in a non-
Congress I State. Sir, I do not associate 
intelligence with intelligence 
branch ... (lnterruptions} An intellectual has 
been replaced by an intelligence officer. 

Sir, Sarkaria Commission submitted its 
report recently. The Government. who 
would like to give an impression, though it is 
a false impression, that it has accepted the 
recommendations of the Sarkaria Commis-
sion Report recently made the postings of 
Governors which were made without the 
knowledge, let alone the consent, of the 
Chief Minister. 

Even when they pick on oificials, they 
pick on such oHicials who were required to 
handle scandals. I know an officer who dealt 
with HOW submarine scandal, Bofor scan-
dal and Mirage purchases and he has now 
been posted as Governor. I would like to 
know as to what are the criteria. Are they 
being posted as Governors so that their 
silence could be purchased ortheir services 
could be rewarded. What are the criteria? 
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[ Translation] 

SHRI RAMPYARE PANIKA:Onapor . 
of order, Slr~ I have got a copy of the 
Constitution of India in which qualifications 
needed for a Governor have been laid do n. 
Just now Shri Reddy was talking about thes 
qualifications. The minim.um qualification as 
has been stated therein is that anybody who 
is a citizen of India and who i 35 years of. 
age. (Interruptions) 

He said that the Governor was such a 
man, he was a man of Jower standard and 
even then he was appointed Governor. I am 
of the view that it is irrelevant He has got no 
right to comment upon the qualifications of a 
Governor. It is the right of the President to 
see as to whom he is going to appoint a 
Governor. Had they brought forward any 
Constitutional amendment for this purpose, 
I would have agreed to their proposals. 
These people are casting aspersions 
against an individual. (Interruptions) 

SHRI HARISH RAWAT: The person 
about whom the han. Member made a refer-
ence had been a Secretary in the Govern-
ment of India who had high standard of 
integrity. It is not good to case aspersions on 
him. 

[English] 

MR. CHAIRMAN: I will examine 
whether it is permissible or not. 

SHRt S. JAtPAl REDDY: He has pro-
voked me to quote Jawaharlal Nehru. 
Speaking in the Constituent Assembly on 
the choice of Governor Jawaharlal Nehru 
observed: 

It I think, it would be infinitely better if he 
was not so intimately connected with 
the local poHtics of the province. And 
would it not be better to have a more 
detached figure, obviously a figure that 
must be acceptable to the government 
of the province?" 

··Expunged as ordered by the chair. 

I am quot~ .:Jawahatlal Nehru in h' 
cerrt8na r to Congress(J) men. 

~ T1) the House and 
o Con_gresso. 

a 
I S. PAl REDDY: He l 

And yet ust nat 
of party mac ~ne 

cians would a more 
demand aT their activities. but there 
mav be e 0 ant educationists 0 per-
sons emlnen in othe w~ of like who 
naturally whO cooperating fuUy with the 
Government and carrying out the poi-
des of the Government at any rale 
helpjng in every way so that the poJicies 
must be carried out. he would neverthe-
less represent before public someone 
slightly above the party and thereby, in 
fact, help that government more than he 
was considered as part of the party 
machine. By its obvious desire that 
eminent leaders of minorities, eminent 
leaders of groups should have a 
chance, I think, they will have a far 
better chance in the process of nomina-
tion than in election." 

This is what Jawaharlal Nehru said, H 
the choice of the official is correct in the light 
of these remarks, them I can only pity the 
power of understanding of my colleague in 
this House. 

A tall intellectual in Calcutta has been 
replaced by .. :* ... This is the method which 
the Government of India is adopting in re-
gard to appointment of Governors. I may, in 
this connection, draw your attention to the 
Judgement pronounced by the Assam High 
Court in regard to the partisan action of the 
Governor of Nagaland when the Assembly 
of Nagaland was dissolved ... (Interruptions) 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SONTOSH MOHAN DEV): Sir, it is the onus 
of th9 hon. Member, but the case is s1il 
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gorng on. One Judge gave1he judgement 
and it has gone to a double Judge Bench. It 
. better if he can avoid n. Any . ay, it is.up to 
him. 

SHRI S. JAIPAL REDD' it:. rfor the 
enlightenment of the Minister. may tell him 
that the judgement has settled one point 
conctu.sNely. that is. in regard to._ ••... 

What· referred 0 he ird Judge 
e he .correspondence bat en he 

Governor and ihe P esident, or t satisfac-
tion 01 the President, could be gone into .or 
not Therefore. the point t am referring to has 
been elJ-sett~ed by the Assam High Court 
Bench. This I submit for the benefit of the-
hon.Minister. 

Even when ex-Generals are chosen. 
only persons who would be highly compla. 
cent are chosen. Even when they are not 
complacent. when they have no sense of 
securrtv, they are compelled to oblige the 
Government of India. Then you appoint him 
as a Governor. When he has no skurity 
after 1'lis tenure, how can he be depended 
upon for exercising judgement independ-
ently? 

In Karnataka. recently the Government 
recommended names of certaIn persons for 
nomination to the Council. The Governor 
there wanted to interfere in the process. How 
is that valid? 

In the pre-1984 period, when the Gov-
ernment was being headed by Dr. Farook 
Abdullah. the Government of India here 
wanted to get him dismissed. The then 
Governor there ... ( interruptions) ... ** ... did not 
agree with the Government of India. He was 
transferred and replaced by the present 
incumbent who can assume r;nany incarna-
tions. many roles within the sp~ce of one 
term ....... 

( Interruptions) 

SHRI S. JAIPAL REDDY: Sir or, may I 
now draw the attention to the 1984 episode 

·Not recorded. 

in Andhra Pradesh? Sir, the then Governor 
in Andhra Pradesh ... 

R. OHAIRMA : No namas ill go on 
record. 

(Interruptions) • 

SHRI HARts 
is company, Sir. 

• J think 
Heddy needs no prompting. 

, 'he is in 

SHR S. JA1PAl REDDY: Sir. th th 
Governor dismissed the NTR Govemme 
in Andhra Pradesh and got Mr. ath a 
Baskar Rao sworn in as Chief UWstel. 
Then, . N.T. Rama Rao offered to prove 
his majority on the floor of the House in 48 
hours. 

Sir, So. did' blame the Governor? I did 
not blame the Governor even in 1984. 
(Interruptions). I did not blame the Governor 
in any of my speeches in the House or 
outside. even at that time because what was 
the wrong·* ............ . 

He was not to be the agent of the 
Government of India. And I feel that when 
the office of Governor does not have secu-
rity, what can the Governors do? What 
happened to the Governor ... .** ..... He was 
transferred. A person so eminent as he was. 
so close to the ruling family of the country, 
could be fired because he did not oblige. So. 
what is the value of the Office of the Gover-
nors? J am not criticising but I am only 
deploring the devaluation that has occurred. 

Sir, Sarkaria Commission has recom-
mended a particular method for selection of 
Governors. They suggested that the State 
Government could prepare a panel of three 
names from which the choice could be made 
by the Government of India. But I would like 
to know from the Government as to why this 
method is not being adopted. The Sarkaria 
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Commission also discussed the measures 
that are required to safeguard the tenure of 
the Governors. No Go\lernor can be re-
moved from office. The Sarkari a Commis-
sion pleaded that without an explanatiOn 
being called tor from the GolJernor and witt{.. 
o.ut an explanation being placed on the Table 
of the House, no GO\lernor can be remo\led 
from Office. Sir, I am unerring to all this.. 
becau nondescript persons, corrupt offi-
cials, defeated politicians would he a disas-

. t r for the office of Govemorand Uhey h e 
no security, they will be totafty partisan 
agents of the ruling party at Delhi. Today you 
are in power and I have no dou that we will 
be in power one year hence and at that time 

Governors appointed by you 'II be the 
agent of that ruling party. Sir. 1 am of the 
considered view that no Governor shouid be 
placed at the mercurial mercy 01 the ruling 
party at Delhi, 

SHRt RAM PYARE PANIKA: Sir, how 
much time you have allowed for him. 

SHRI V. SOBANADREESWARA RAO: 
Mr. Jaipal Reddy is telling that they will be in 
power after one year which he did n01 relish. 

( Interruptions) 

SHRI S.JAIPAL REDDY: Sir, 
** .... ....... . ............. . 

This is a general observation not merely 
of the Opposition I~aders but of all the politi-
cal commentators. 

SHRI HARISH RAWAt: It is highly ob-
jectionable, Sir. (Interruptions). 

tAR. CHAIRMAN : I will see to it. 

( Interwptions) 

SHRI S. JAIPAL REDDY: I have not 
referred to a particular Governor. 

MR. CHAIRMAN: Mr. Reddy, as you 

"Expunged as ordered by the chair. 
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know, names of the Governors wHI not go on 
record. 

SHRI S. JAIPAl REDDY: Their name 
cannot go on record ... 

'MR. CHAIRMAN: Pleaseproceed_1 i 
look into the records. If there is anything 
objectionable, I win expunge ' . 

SHRI S. JAIPAL REDDY: Sir, what 
about1he need to ensure the independence 
otthe office of the Governor? As I have bee 
pleading in the case of High Court Judge 
Supreme Court Judges and 'Election 
Commissioner, Comptroller and Auditor 
General, he Governors also should be pr; 
vented from nomination to any office except 
an eJectoral office, Otherwise, the Gov 
sitting in Raj 8havan would be all the time on 
the prowi for one more sinecure job. I know 
of persons who are posted as GovernOIS re-
posted as Chief Ministers, again posted 
bad< as Governors. This happened in my 
state. I can quote instances galore. 

Sir, l am not pleadingforthe abolition of 
this office. , am expressing grave concern at 
the degradation of the office. If the office of 
the Governor is to be protected and the 
Governor is to play the rol~_ assigned to him 
in the COnstitution. then certain guidelines in 
respect of the appointment of a Governor 
and certain guidelines in respect of termina-
tion of his otfice~ certain guidelines in respect 
of transfer of Governors need to be laid 
down, and these guidelines must be given a 
statutory shape because guidelines laid 
down on paper would never be honoured by 
parties of this kind which are now ruling at 
Delhi. Therefore, Sir, I would appeal to the 
Government not to take a partisan view of 
this question. My whole attempt was to lift 
the level of debate above the parties. There-
fore, I would request the Government to 
.come forward with a proper legislative initia-
tive in this area Thank you. 

MR. CHAIRMAN : Motion moved: 

"That this House recommends to the 
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Government to tay down clear guide-
lines for appointment and transfer of 
Governors. • 

Now, Shri Ram Pyare Panika may 
speak. 

[ T rans/ation] 

SHRI RAM PYARE PANIKA 
(Robertsganj): Mr. Chairman, Iwas thinking 
that hon. Member, Shri Reddy would make. 
some constructive suggestions through this 
resolution, but I was totally disappointed 
when I attentively listened to his speech. 

At the outset he made a reference to the 
members of the constituent assembly. While 
he made a reference to lhese persons, he 
forgot that it , is they who framed the 
constitution of India and it is in the same 
constitution that the qualifications needed 
for a Governor have been written clearly. 
The qualifications are very simple i.e. he 
should have a completed 35 years of age 
and should not be holding the office of an 
M.L.A. or an M.P. 

He wants that the person to be ap-
pointed as Governor should either be a Sci-
entist and or an educationist. I would like to 
tell him for his information that social service 
which is the highest qualification has not 
been inci luded as a qualification for the 
post. He may recall the events as I would not 
like to make a mention of. The Janata 
Government came to power for some days. 
The persons appointed Governors during 
their regime cannot just be imagined. What 
qualifications did they possess, what knowl-
edge did they have? What intellect did they 
have? I do not want to mention the name of 
any particular individual. Now these people 
are talking about the Constitution. They may 
perhaps recall as to how they gave more 
powers to the Governors against their will as 
soon as they came to power and forced the 
then Vice-President of India who held the 
Office of President for some time, to dismiss 
the democratically elected Congress 
Governments. Now when these people talk 
about ~emocracy and the Constitutivn, I find 

it difficult to understand their intentions 
behind it. They are casting aspirasions 
against against Governors. Though they did 
not mention any particular name yet the 
attack was intended against the Governors 
of Karnataka, West Bengal and Andhra 
Pradesh. I know what pains them. H the post 
of Governor is abolished, what will be the 
admini~trative position of those States the 
Governments of which resign all of a sudden 
following a stricture by a High Court or by an 
enquiry Commission that it is corrupt. 

[English) 

SHRI S. JAIPAL REDDY: He belongs 
to Congress-I. But let the Minster say this 
( Interruptions) 

MR. CHAIRMAN: Let the hon. Minister 
continue. Don't interrupt now. You can say 
this when you give a final reply. 

[ Translation) 

SHRI RAM PYARE PANIKA: I would 
like to tell you that what well happen if the 
Governor does not present the factual posi-
tion of a State before t~e pub ic, before the 
Central Government, before the country. 
Producing the facts has been treated a fault 
with the Governors. What was the fault of the 
Governor of Kerala. It was her duty to see 
that public life remains normal during the 
bandh called by the party in power. When 
she exercised some checks on those 
elements who wanted to disrupt the public 
life by calling a bundh. the Chief Minister got 
annoyed. Why did the Chief Minister of 
Andhra Pradesh got annoyed? You know 
what nepotism bribery and casteism have 
become the order of the day in Andhra 
Pradesh. I am just reading out the duties of 
a Governor as laid down in the Constitution ... 
(Interruptions) I am talking about the Gover-
nors. 
[English] 

SHRI S. JAIPAL REDDY: We are 
discussing the rule of Governor, guidelines 
about the Governor. We are not discussing 
the State administration. 
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SHRI V. SOBHANAOREESWAAA 
RAO: How can he discuss the functioning of 
the Gov rnment 01 Andhra Pradesh? He 
should confine to the subJect... (Interrup· 
lions) 

( Translation] 

SHAI RAM PYARE PANIKA: Sir if the 
post of Governor is not there, the Gov n· 
men1 formed after wjnlling the elections in 
the nam a of a particular party, in the name of 
regionalism, language and parochial feal-
ings and by instigating public feelings will 
become irrepressible and go unbridled. If the 
post of Governor is not there. these people 
will bring secessionist tendencies into the 
country. That is why I tell you that the post of 
Governor is very important under the pres-

nt day circumstances. It has been stated 
herein thaL. 

[English] 

SHRI S. JAIPAL REDDY: He is plead-
ing guilty. He says, the Governor is to per-
form the function. 

MR. CHAIRMAN: Let the han. Member 
continue his speech. You may contradict it, 
when you speak. 

SHRI S. JAIPAL REDDY: I do not deny 
his fundamental right of ignorance! 

[ Translation] 

SHRI RAM PYARE PANIKA: I have not 
disturbed him. The moment you asked me, I 
became quiet. It is provided in the 
Constitution that the Chief Minister or the 
Government of a particular State will give a 
penal of three names and it is in the 
Governor's discretion whether he agrees to 
it or not. When the ex-Governor, Shri 
Sharma selected the name at the third place 
in the panel, who is a famous educationist 
and a learned scholar they took objection 
because they wanted a man from the cadre. 
The discretion of the Governor is to work in 
public interest and this has been provided in 
the Constitution. He cannot be indiscreet. If 

this had not been the motive, Our 
Constitution farmers would never hav 
made the provision for the Governors post. 
But there is only one thing behind it that th 
State Governments which are formed, 1a 
about regions, castes or penals and Chief 
Ministers of such States are influenced by 
narrow interests and political considera· 
tions. If Chief Minister's counsel is no 
heeded how can they blame the Governor. I 
am not prepared to accept it. .. (/nte"uptions) 

{English] 

SHRI V. SOBHANADAEESWARA 
RAO: I am on a point of order. He is criti-
cising the Chief Minister of Andhra Pradesh. 
He has his right. I do not say anything about 
his right. He is alleging that he has encour-
aged narrow regionalism. The people of 
Andhra Pradesh have given unstinted sup-
port to Shri. N. T. Rama Rao in 1983 and 
again in 1985 elections. He has contested 
the election. He is going to serve the State. 

SHRI S. JAIPAL REDDY: I am on a 
point of order. 

MR. CHAIRMAN : When another 
Member is on a point of order, you are also 
on a point of order! 

SHRI S. JAIPAL REDDY: The Member 
is discussing the performance and the char-
acter of State Governments and in the in-
stant case, the State Government of Andhra 
Pradesh. 

MR. CHAIRMAN: What is your point of 
order? 

SHRI S. JAIPAL REDDY: This is not a 
motion under which such things can be dis-
cussed in Parliament. The performance of 
the State Governments cannot be dis-
cussed. This is a motion relating to the 
institution of Governor. Therefore, I request 
you to rule such remarks out of order. 

MR. CHAIR MAN: That is right. I will go 
through it. I will look into it. 
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[ Translation] 

SHRI RAM PY ARE PAN IKA: Sir, I want 
to submit to you that the Governor is the 
head of the executive, and he is concerned 
with the executive and the council of Minis
ters. We cannot talk about the functions of 
the Governors separately. He has criticised 
the functions of both. He can say like that but 
I cannot. 

[English] 

MR. CHAIRMAN: Will you pleased 
confine yourself to the subject? It is better. 

[Translation] 

SHRI RAM PYARE PANIKA: I would 
confine myself. I want to say that the Central 
Government always functions within the 
framework of the Constitution. Since con
gress Government has come into power, 
rigging has not taken place in elections 
anywhere. The trouble with them is that the 
irregularities of a Governor have come to 
light in this House. and it s a coincidence that 
he belongs to their party and our Central 
Government has removed him. It is this 
which troubles him. Sir, I want to tell you till 
a man is with us, that is with the Congress 
Government, he is centre of all the evils but \ 
the moment he crosses to the other side, he ,.: 
becomes an apostle, no matter whether he is 
a Governor Chief Minister. Considering all 
this, our able friend has not talked about any 
other Governor. He has talked about only the 
Governors, who have been a source of 
trouble for them. He wanted that Governor 
should be turned into a rubber stamp so that 
they may do what they like . He has just said 
that if an incapable man is made the chan
cellor and given special powers, would he be 
able to use his discretion .. (Interruptions) 

SHRI S. JAIPAL REDDY: The Assem
bly has given them these special powers. 
Who are you to give them ... (Interruptions) 

SHRI RAM PYARE PANIKA: All right; it 
is given. It does not matter whether we give 
it or the Assembly gives it. (Interruptions) 

Ok, our friend has given. I want to tell 
you that they have brought forward this 
resolution because they are politically moti
vated and they are not bothered about the 
dignity of the Governor's office. Through this 
resolution they have made unsuccessful 
effort to criticise the Government, but I want 
to stress that when they criticise the Govern
ment, they should also be prepared to hear 
about the mis-deeds of the non-congress 
Governments in the States. I want to say that 
you should try to imagine the plight of the 
Governor in non-congress States and the 
way they have to function there. Nothing is 
being done to maintain the dignity of the 
Governors' office. His activities are closely 
scrutinized and efforts are made to insult 
him. Not only this, it is very shameful that 
adverse publicity against him is made 
through the newspapers. They have no right 
to do so. It has also been stated here that 
Governor's office functions more or less like 
a P.C.C. office in these States. I feel it is very 
shameful to say so about the Governor's 
institution. There is nothing like that any
where but non-Congress Governments 
have criticised the Governors and attacked 
their personal lives which is against the 
dignity of the Governor's office. I had ex
pected that they would keep their views 
about the Governor to themselves. They 
have mentioned Sarkaria Commission. 
They have not said anything new. I feel 
pained that they are criticising our Govern
ment through this resolution. The time has 
come when we should view these things 
seriously. The pos.t of Governor has to be 
maintained because the situation will dete
riorate if the Governor's post are not main
tained. You may recall that it was in 1967that 

I the malaise of defection crept into the Indian 
body politic. If our Prime Minister Shrimati 
Indira Gandhi has not sent good Governors 

I to the State at that time, the very roots of 
democracy would have been destroyed by l 
defectors Governments. There Governors 
used their rights very intelligently and dis
charged their duties well. These Govern
ments which were formed by the defectors 
came to an end. I feel happy that law and 
order was restored by these Governors 
whether they were in Uttar Pradesh or in any 
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other State.

Our friend complains why an M.L.A. or
an M.Ps is made a Governor. This is done
because they have political experience. An
M.LA,. or an M.P. knows about the people
and understands their problem. They under-
stand the circumstances through which an
M.P. or an M.L.A. has to pass. They are
aware of the working of the Assembly and
also the aspirations of the M.L.As. These are
the criteria for Governors appointment. You
must have observed been that only those
who have excelled in their own fields and
have a record of achievements are ap-
pointed to these posts. What is bad in it? Is
it bad if a good military officer is appointed a
Governor. There is nothing bad if an excel-
lent social worker is appointed to this post.
The opposition do its duty and instead criti-
cises us for our achievements. I do not want
to name them. They have been such Gover-
nors when they were in power and such
Prime Ministers ...

[English]

MA. CHAIRMAN: Mr. Panika, please
don't point out member ... (Interruptions).
You please address the chair.

[ Translation)

SHRI RAM PYARE PANIKA: I do not
know whether he belongs to the Janata Dal,
Janata Party, Lok Dal (A) or Lok Dal (B).

Sir, they appointed Governors bytrans-
planting people who were holding some
other posts. This is no yard stick for the
appointment of a Governor.

Such a situation existed during the
Janta regime, when many Governors were
appointed in this manner. I don't want to
name them. Prime Minister of the Congress
party, be it Pandit Jawaharlal Nehru, Shri-
mati Indira Gandhi, Shri Lalbahadur Shastri
or our young Prime Minister Shri Rajiv
Gandhi, have appointed governors with the

a lot of deliberation. There can never be any
doubt about the character, integrity, patriot-
ism and nationalism of the Governors ap-
pointed by the Congress (I).

Hon. Kumudben Joshi is a lady Gover-
nor who has been Minister in the Central
Government she has been a social worker
and as you are aware, Sir, she is a spinster.
She is a lady who has devoted her entire life
in the service of the nation. She is accused
of using the Governor's office to handle party
affairs. Such an idea can only be the product
of a parochial feelings. Their Government
should take everything in the national per-
spective. They disregard her views. Does
she do wrong if she disapproves question-
able appointments when they commit irregu-
larities in the selection process? Sir, all these
issues are required to be thoroughly exam-
ine.

A very high-level Intelligence Officer
was appointed as Governor in West Bengal.
Prior to this appointment he had worked in a
very sensitive Department of Intelligence.
So what was the wrong in appointing him
Governor? They are afraid that they may not
be able to appoint their own party cadre on
every post in arbitrary manner. They do not
approve the list of IAS and IPS officers
forwarded to them by the Centre. Now they
feel that they will not be able to do so now.
Funds provided to them under the 20 Point
Programme are given to their 'Gram Pan-
chayats'. The needy people do not get the
benefits of the I.A.D.P. The Governor is
duty-bound to check on these matters. Is it
nor the duty of the governor to pull-up the
Chief Minister if the latter is working in a
partisan manner against public interest? Is it
not true, Sir, that with money power or being
Party in power, M.L.As belonging to one
State are taken to another State and kept in
hiding to show their majority.? All these
things are done in the name of democracy
people involved in this are those who have
never been members of any Party or leaders
anywhere. They make money through act-
ing in films and then from a party. The Telugu
Desam Party was formed just nine months
prior to elections and they won. Later when
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they had come into minority, they took their 
M.L.As in buses to Karnataka. Tiley be
haved like this as ii the) Congrn:;s (I) wanted 
to induce them to delect and join their party 
. Where did the money come from to bring 
M .. L.As to Delhi? How much money was 
spent on each M.l.A.? This is how democ
racy is functioning, rather democracy is 
being destroyed. The appointment of Gover
nors as hon. Shri Rajiv Gandhi wants it ... 
(Interruptions) 

[English] 

MR. CHAIRMAN: Please address the 
Chair . Confine yourself to the subject. 

[Translation] 

SHRI RAM PYARE PANIKA: Whatever 
I am saying is part of the record. It is in the 
Andhra Pradesh Assembly records and the 
public knows it too. What were the various 
charges that were levelled? How was the 
Karnataka Chief Minister removed from of
fice? If our Governor sends a report to the 
Government (hat the State Chief Minister is 
embroiled in a 'tapes' controversy, this mat
ter was raised here ( Interruptions) 

[English] 

SHRI S. JAIPAL REDDY: I want him to 
go on record. Sir. According to him, the 
Governor has sent the tape! 

[Translation] 

SHRI RAM PYARE PANIKA: In the 
democratic set-up we have the President 
and the Central Government at the Centre 
and the Governor and State Government in 
the States. (Interruptions) 

The Head of the Government has to act 
as a link between the Central Government 
and the State Government . He has to report 
on the developments in the States to the 
President and the Central Government. It is 
unfortunate that such matters are raised. 
Governors perform their duties in accor
dance with the provisions of the 

Constitution. They are bound to get annoyed 
with him who work aqainst national 011State 
interest. Qualities such as mtegnty and-.duty
consciousness should be essential criterla 
!or the appointment of a Governor and the 
Congress (I) has always followed this prin
ciple. Whenever we saw rules being flouted 
in any manner we ordered immediate dis
missal or transfer of the Governor. We are 
proved of our Government's prompt action in 
removing errant Governors. (Interruptions) 

Nowhere in the Constitution has it been 
mentioned that Governors be appointed in 
consultation with Chief Ministers of respec
tive States. If Governors are appointed in 
consultation with Chief Ministers States 
where Governments have been formed on 
the basis of caste, region or language, the 
future of the nation will become dark. So I 
would appeal to the hon. Minister of State for 
Home Affairs not to introduce any provisions 
in the Constitution which would envisage 
consultations with the Chief Minister of 
States for appointment of Governors. Other
wise we shall be unable to serve the people 
of living in States. No amendments should 
be made that would overrule the provisions 
set down by the founders of our Constitution. 
Harsh steps be taken, if necessary to control 
Governments who have a narrow-minded 
out-look. I oppose the Resolution moved by 
hon. Shri Reddy. With these words i con
clude my speech. 

[English] 

SHRI V. SOBHANADREESWARA 
RAO (Vijayawada): Mr Chairman, Sir, I 
thank you very much for giving me the oppor
tunity. I support the private members' reso
lution moved by my friend, Shri S. Jaipal 
Reddy that this House recommends to the 
Government to lay down clear guidelines for 
appointment and transfer of Governors. 
While movin.g the resolution he made amply 
clear the objectives with which he has 
brought forward this resolution for discus
sion in this House. I agree with all the points 
which he has put forward. I would like to add 
some more for consideration of this House. 
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SIr, this post of Governo of S ate has 
a ry important role to p y. In faa, h is the 
Constitu IOnal head of the State. He has to 
act as a friend of th Stale Govemment. He 
ha ' to act as per the advice 0 the Slate 
Government. He has taken the oath to abide 
by the provisions of the Constitution and he 
may try his best with the Union Government 
to further th inter ts of th State to which 
h i acting as a Governor. 

Unfortun tely, w have some very said 
experiences in the recent pas especially in 
our state of Andhra when a popular govern-
ment I ct d by the people and which was 
enjoying' absolute majority the Governor 
took th step to dismiss that government and 
install d another Govemm nt. I was most 
unfortunate. It took a long time for the people 
to get this mistake corrected and the people 
paid a he vy price as several lives were lost 
during that agitation for restorat.ion of de-
mocracy., or course, the late Prime Minister 

was magnanimous enough in accep '09 
mistake and she allowed Mr. N. T. R 
Rao's Government to come into being 
Similarly, inthe State of Jammu andKa m' 
in both the States as my friend sau' - .. UIA 

earlier Governor who was a great states 
he did not accede to the suggestion h" 
successor played a very dangerous gam . 

18.00 hrs .. 

In fact. the dissident MLAs, who came to 
the Raj Shavan, were kept there. And t 
Government of Mr. Farooq Abdullah was 
dismissed. All these people were made 
Ministers. 

MR. CHAIRMAN: The honourable 
Member will continue next time. 

18.00 hrs .. 

The Lok Sabha then adjourned till Eleven 
of the Clock on Tuesday, March 7, 19891 

Phalguna 16, 1910 (Sakal 




